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LOK SABHA 

Wednesdcy, Moy 6, 1981 /Vaisakha 
16, 1903 (Saka) 

The Lok Sabha n:et at Ele1·en of the 
Clock 

[MR. SPEAKER in the Chaii] 

SHRJ GEORGE FLRNANDES : 
Welcome you back. 

MR. SPEAKER :  1 hank you very 
much. With all the good wishes of 
the House and my friends here it was 
a Vi!tY successful tour. 

'" ~  prt ~ ( tft('fi ~  : 
~ r~ t:r6lGtr, :t.tT o q)" #s(1 c:r1tfT1T CfiT 
h:cr)i ~  all) ~n n  sr~  r~ ~ 

~  ~ I ~ ~  ~ ~  ~  '1''!f ~ 

5f«ja" ~~ if> r ~  fCflfr irr 1 '1' rtr ~ r~ 

~ I ~~ Gtg ff ~ ~~ ~ ~ I 

"--~ : {« "fffi ~ ~  ~ ifi6'f 
t I U( it iHff Cfif.ni;lf r I 'If fq' w qif(f 
ffif lfE£ iti( "{' ~ ? Not at this 
timt;;!. Not allowt:d. 

SHRI JYOTIRMOY BOSU 
(Diamond Harbour) :  I have 
given no1ice under Rule 388 ••••..•. 
( lnterruptio11s)........ to enable the 
.House to take up the matter regard-
ing death of Bobby Sands in Ireland. 
It is a vel·y important a~ er  The 
Jirime Minister ........ (Interruptions) 

· MR. SPEAKER : I know the 
r ~ Minister was concerned. 1 be 
whole House was concerned but not 
like this. ( lnterruptionl) 

2 

SHRl JY01IRMOYBOSU: You 
have not seen my papers even. 

MR. SPEAKER: I have seen. 

SHRI JYOTIRMOY BOSU : 
Under Rules 388 and 342 I would 
like the House to consider passing a 
resolution on this that the House 
expresses grief and shock ....•. 

MR. SPEAKER : We cannot sus-
pend the business. (Interruptions) 

ORAL ANSWERS TO QUESTIONS 

New Cadre Structure for Tribal Areas 

* 1072. SHRI GIRIDHAR 
GOMANGO : Will the Minister 
of HOME AFFAIRS be pleased to 
state : 

(a) the finding'i and observations 
made by the Policy and Planning 
Wing of the Department of Person· 
nel and Administrative Reforms on 
personnel policies in Tribal Areas ; 

(b) the reforms sugge:lted for 
tribal area administretion by the 
Wing and action taken by Minis-
tries/Departments and the States ; 

(c) whether the Cadre Review 
Committee studied the probability 
of new cadre structure for tribal 
areas also along with other all India 
Service c:adres ; 

(d) if not, whether his Ministry 
will review the role of the cadre struc .. 
ture in tribal areas and consider 
the proposal to create new separate 
cadre or su )).cadre at Central apd 
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State levels particularly for Scheduled 
Areas 

(e) if not the reasons therefor 
and 

(f) Whether Government have 
prepared a model Bill for good tribal 
areas administration of these 
regions 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OF PARLIAMENfARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH) : 
(a) and (b). The findings and 
observations of the Policy and 
Planning Wing of the Department 
of Personnel and Administrative 
Reforms are in line with the re-
commendations of the Group on 
A"aCDinistrative Arrangements and 
Personnel Policies of Tribal Areas 
appointed by the Ministry of Home 
Affairs. A summary of the recommen-
dations of the Group is laid on the 
Table of the House. The report of 
the Group has been sent to the 
State Governments for necc;ssary 
action. 

(c) No, Sir. 

(d) and (e). In so far as the 
creation of the new separate cadres 
or su h-cadres is concerned the re-
commendations of the Group have 
already been sent for necessary 
action to the State Governments. 
Since the implementation · of the 
tribal development programmes is 
primarily the concern of the State 
Governments no proposal for the 
creation of Central sub-cadres is 
under contemplation at the moment. 

~ 

· ( f) No. Sir. 

Statement 
Summary of the Recommendations of 
Group on Admini.strc.tire A1·rcn>;e-
mtnts and personnel policies in Tribal 

Area3 

1. There should be integration 
of a<lministrati ve units in the area 
of an integrated 1 ribal Development 
Project (ITDP) and should lead to a 
rational line of command, rJght from 
1 ribaJ Commissioner at the State-
Jevel through Commissioner of a 
Division. Collector of a District, 
Project Administrator of an ITDP, 
B.D.0. to Block-level Extension 
Officer/Village Level Worker. 

2. The ITDP being a unit for 
formulation of planning and super-
vision and the Development Block 
being the lowest unit of execution, 
the administrative structllre at the 
Block-level should become an inte-
gral part of the chain. 1 he BOO 
should be brought under the control 
and supervision of project Adminis-
trator of an ITDP. 

3. In the absence of an alter-
native development agency, the De-
velopment Block with it.; team of 
extension Officers and Village Level 
Workers should be strengthened and 
made the Chief instrument of exe-
cution of sub-plan programmes. 

4 A review may be undertaken 
for considering the configuration of 
the existing Development Blocks in 
States with a view to their rationa-
lisation keeping the imperatives of 
demography, geography and ad-
ministration in view. 

S. In the area of an ITDP, there 
should be one organisation called 
upon to perform developmental 
functions, replacing multiplicity of 
agencies like SFDA, CADA, DPAP, 
etc. 

6. Tribal areas need the services 
of multi-functional VLWs in pre-
ference to specialised VA Ws. Fur-
ther, in a Development Block the. 
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two categories of workers may bo 
posted in adequate numb:rs. 

7. Adequate tribal represcnta· 
tion should be secured in forums of 
planning and implementation for 
expression of their point of view. 

8. W di-defined relationships bet-
ween the Project Administrator of 
an ITDP on the one hand and 
Technical Officers on the other, 
shou Id be developed. 

9. Adequate administrative and 
financial delegations should be made 
in favour of Project Administrator 
of an I I DP. Collector, Com-
missioner and, at the same time, 
corresponding powers of technical 
sanction should be cJnferred on their 
technical counterpart:> In order to 
ensure relevant programme to be 
sanctioned expeditiously, appropriate 
horizontal linkages between Tribal 
D.:velopment Department of a State 
G .)vernment and other departments 
like Planning, Finance should 
subsist. Adequate role in budgeting, 
sanctions, diversions etc. for tribal 
sub-plan area should vest in the 
·1 ribal Development Department of a 
State Government. 

10. A1equate financial provisions 
should be set apart for educational and 
health imtitutions, communications, 
for creation of ~ a  facilities in tri-
bal areas. Suitable cadres of persons 
committed to work in the difficult 
tribal areas for tenures should be 
built up. In States having sizable 
tribal areas, it should be possible to 
have sub-cadres within selected State 
cadres, whose members may serve in 
tribal areas for a fixed period, say of 
5 years or 10 years or 15 year 
duration. The ml!mbors of the 
su-bcadres may join the main cadres 
subsequently. 

11. Special recruitment for 
oategories of scarce personnel should 
be made with the condition that the 

, persons recruited would have 'to serve 
tribal areas for a prescribed. length 
of time. Members of the sub-cadres 
should be enable to join the main 
cadre on completion of the prescribed 
length of service. Alternatively, it 
could be stipulated that the persons 
recruited would initially be posted 
for a ecrtain number of years in 
tribal areas compulsorily. 

12. To attract medical doctors 
to stay in tribal areas in States where 
private practice is allowed, an 
allowance equivalent in monetary 
value to non-practising allowance 
should be attached to the posts. 

13. In the recruitment of field· 
level functionaries, whose cadres are 
generally regional or district-based, 
preference should be given to local 
persons even by relaxing minimum 
qualifications where necessary. 

14. Some general Conditions 
might be relaxed in their application 
to personnel in tribal areas. Offi-
cers may be given promotion on 
their posts wherever necessary and 
should not be transferred on the 
ground that senior posts are not 
available in tribal areas. 

15. Acquisition of a good know-
ledge of a tribal dialect within a 
prescribed period should be made a 
condition of appointment in the case 
of field-functionaries. 

16. State-level, Division-level and 
District-level Screening Committees 
may be set up for making selection 
of persons to be posted in tribal 
areas. 

17. As a part of non-monetary 
incentives, recognition of service in 
tribul areas can be given by making 
an approprli.te entry for each year 
of service l"endered in the tribal 
areas in the record of the Officer. 

18. The State Governments 
might consider weigbtage for each 
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year of service rendered in the 
tribal areas, reckonable for promo-
tion. 

19. Recognition of 
tribal areas should be 
grant of suitable awards. 

service in 
done by 

20. Tribal areas should be gra-
ded for grant of monetary incen• 
tives and persons posted in the re-
moter areas should recdve a bigger 
package of compensatory incentives 
than those po,ted in less difficult 
areas. The element of the package 
should a ~ a self-liquidating 
character and disappear pre gres-
sively with the creation of the con· 
cerned facilities. 

21 . Grant of the Seventh Fin-
ance Commission for constructhm 
of residential buildings in tribal areas 
should be fully utilised. Where 
there is insufficiency of residential 
accommodation, suitable house rent 
allowance should be permissible. 

22. The award of the Cl)mmis-
sion in respect of compensatory 
allowance for employees posted in 
tribal areas shou Id similarly be made 
full use of for payment at the rate of 
20 per cent to 50 per cent of basic 
pay. 

23. Children's Education allow-
ance be given on the lines of the 
Central Scheme therefor. Other 
State Governments might consider 
the proposal of Madhya Pradesh for 
grant of those concessions to the 
children of grassroot workers like 
teachers, VLWs as are available to 
tribal children. 

24. In the matter of entitlement 
of Casual Lea\ e, one day for every 
two months of service in tribal areas 
may be aUowed over anct above the 
normal. Further, an alrditional day 
or two as necessary may be allowed 
once a year to an employee proceed-
ing on leave to enable him to reach 
the neare8t railway station from his 
place of duty as Well as on return. 

25. Liberalised leave travel con· 
cession should be allowed and the 
rc1>triction on entitlement in result of 
the initial 400 K. Ms. distance 
should be removed if it exists. 

26. There should be a universal 
programme to train the entire per· 
l)onnel working in the tribal areas. 
Secondly, intensive 01 ientation in 
tiaining of selt:cted perst'nnel should 
be imparted. 

27. Training in tribal develop-
ment should be made a part of the 
general training programme at entry-
point to various 5ervices. 

28. Instruments of proper eva-
luation and monitoring sh,)uld be 
evvlved in the States and the Centre 
and utilised fully. 

29. Advantage should be taken 
of schemes in the State Plans which 
include element of establishment to 
strengthen administrative ::,tructure in 
the tdbal a .. eas State might consi-
der equitable allotment of resou• ces 
from the non· Plan side to tri tal 
areas. The devolutions ma('e by the 
Seventh .F-inance Commission for 
trihal areas for construction of re~

dential buildings and payment of 
compensatory allowance should be 
utilised fully ; further, it should be 
ensured that there are equitable 
accruals to tribal areas from grants 
made for non development services 
by the Commission. F r ~ 

Special Central A.csi'itance of the 
Ministry of Home Affairs should be 
utilised as gap-filler where no other 
source of fund is in sight. Lastly, 
adequate allotment of funds under 
the first proviso of clause (1) of 
Article 275 of the Constitution might 
be considered. 

SHRI GIRIDHAR GOMANGO : 
According to the statement laid on 
the 1 able, the Central Government 
has no power to legislate any law 
pertaining to tribal administration. 
But under Article 275(1) it is the 
responsibility of Centre to legislate 
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any law conccr:rung the development 
and administration of the tribal 
areas. Keeping this in view, I would 
like to know from the hon. Mini-
ster whether the Central Govern-
ment will legislate a comprehensive 
central law for the administration of 
the tribal areas. Different States are 
adopting different administrative set 
up. If a central legislation is ·enac-
ted, there will be uniformity in the 
administrative set up of the tribal 
areas. 

SHRI P. VENKATASUBBAIAH: 
As for the Constitution, which has 
been quoted by the hon. Member, 
it ha:-:. been the concern of the State 

~rn en s to look after the deve-
lopment of the tribal areas. As a 
matter of fact, the tribal people are 
called the Adivasis; they are the 
original people of this land. It is 
the endeavour of the Government, 
to whatever extent it is possible, to 
see that varicus develvpmental 
schemes are implemented. On the 
question of enacting a law, I can 
only say to the hon. Member that 
hiS suggestion will be comidered at 
the appropriate time. In this con-
nection, may I draw the attention of 
the hon. House to the interest that 
has been evinced by the Prime Mini-
ster and the Home Minister in the 
matter of development of these tribal 
pe0plc ? 1 he Prime Minister sent a 
communication to the State Govern-
ments on the 25th March J 980, em-
phasizing inter alia that the critical 
requirement for tribal development is 
ttw creation of a dedicated and sensi-
tive administrative framework. 1 he 
Home Minister sent a communication 
to the States on the 18th April, 1980, 
drawing attention. to the Prime 
Minister's letter and s~ es n  early 
implementa•ion of admi,nistrative and 
other measures to accelerate the tribal 
dpvelopment. In January J 981, the 
Minister of State for Home Affairs 
wrote to the State Governments, 
urging on thertl to eXpedite the imple-
mental action on the recommenda• 
tions of the various study Groups. 
The 1nain question of my hon. friend 

was with regard to providing a 
separate cadre for the implementation 
of the development pre.grammes for 
the tribaJ areas. I have already 5tat d 
in my answer that it is not under the 
contemplation of the Central Govern-
ment at the moment. 

SHRI GIRIDHAR GOMANGO : 
Pandit Jawaharlal Nehru, While 
inaugurating a Conference of 
Scheduled Castes and Scheduled 
1 ri bes stated : 

"It is far better to send a totalJy 
uneducated ma:n, who has passed 
no examinations, so long as he 
goes to these people with friend-
ship ancl a ~ ction and lives as one 
of them. Such a man will pro-
duce better results than the 
brilliant intellectual, who has no 
human ur.derstanding of the 
problem." 

In this context, may I know 
whether they have fo1 mulated any 
prop. sal, any scheme, which is in 
consonencc with the concept and 
philosophy of the view expressed 
by Pandit Nehru ? 

SHRI P. VENKAT ASUBBATAH : 
The Government is constantly review-
ing the position with regard to tt.e 
recruitment of proper personnel for 
implerrenting the'>e policies anc\ prog· 
rammes. rJ he Government is also 
aware that the Plan outlay for the 
rural, tribal and other neglected 
areas have yenerally remained under· 
utilized. due mainly to the inadequate 
administrative fram;. work. 'J he key 
difficwlty in building up an adequate 
administrative set up was disinclina-
tion of the Government employees 
to be posted in these areas. The 
disinclination is mainly due to lack 
of basic amenities like housing, 
education, health and communication 
aod, in. some cases, even se r ~ 

Because of the absence of basic 
amenities in the rural and tribal 
areas, the .. employees avoid such 
postings. Even when they 101n, 
they try to get a transfer at the first 
opportunity. Often they have to 
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leave behind their families in the 
urban areas, where amenities are 
a a a ~  and live alone in the place 
of posting. So, they are not able to 
devote undivided attention to the job 
on hand and they have to go too 
frequently to attend to their family 
problems. The net result is that 
eitl:Ler the p.:>st rema.ins vacant for 
long periods, or are manned by 
unwilling persons who do 
not do their best. So, a long time 
back the Home Ministry constituted 
a committee under the prejidentship 
of Secretary, PersoruieJ, to go into 
those problem!' thoroughly and suggest 
various re enda~ ns to see that 
the proper personnel is selected and 
the Plan outlays are spent. There 
are many recommendations. I do not 
want to take the time of the Hou..>e 
for dealing with.. tilem. 1 hese have 
been taken up a "'lbng time back by 
the Cabinet Secretary and other 
people. There w.is oae Haldipur 
Committee, whose rec:Jmmendations 
have been ~d up by the 
~re ar  Department of Personnel. 
Recently, the Planning Commission 
has referred to us with regard to the 
personnel p.)licy to be adopted in 
the matter of im)lem!nting gove:n-
mental pJlicie; and ptogrammes for 

~ tribal areai, neJlected areJ.s and 
backWd.i'd area;;. Tile Report of the 
Departme11t of Pt!1sonnel of the 
Home Ministry has been s!nt to the 
·"::Planning Commissio11. 

There are various recommendati ~  

I do not want to take much of the 
time. I ca'l only say, Sir, th1t the 
Government and the Home Ministry 
are very much alive to the problems 
or these neglecteJ p=:>ple and every 
eff .>rt is being m lde to see that 
proper personneJ are recruited and to 
see that the Plan outlay is imple-
mented as expeditiously as possible. 

PROF. N.G. RANGA: What 
has actually been dooc now ? 

"" '11f f'"""' ""'1l11f : ~ 
irwm, r~r :il' ~ ... ~ r tt ~ 
~  1fiT n ~ it ~ 1 3 3 ~r  w. l(_ 
:a-f 'Rf ~  ~ ~ r if t Q\\ qift' ·6'lfi' 

-mt ~~ azrftl; ~ ""'-' t t ~ 
irtR'f ~ q' ~  1fT ~ ~ t ~ 
1 r ~arr  it'( if' iJ;)f !IJ'll'ff''( \ill'olf ;r41 

11 ~  t 1 -r ~~ rr ~ ~ er~~ -aft' 
~ 11  t ~ ~ - ~ ~~ ~

~ 1  ~r t 1 vlfta'fi' rr~ r  ~  tl' 
~~ ~ ~ r - t:r'\atifw if iil"hl a ~ 

~ ~ e ~ t l ~ r~ lfq'f ~~ 

llfili ~ ~~ ;rrr ~  f\ifff'W tr{a' 
qi'=if «:\Of ~ ~r rr ififT ~  ~~  
~~  tt fq'1Tf'ftfl iifil ~~~ , ~  

~ a  ~ ~~ ~ ~  \if)q.:r if>' ~ 

~ r ii'-·· ~ ~ ~  g) 1fT ~~~

"1fflf ffi q'{ e''lli - ~ ~ fif;t:f T 

~~~r '!:« ~ ... ~ - ~  ~  
GJflt ~~ ~ ~  ? 
SHRI P. VENKATASUBBAIAH: 

Sir, as I have already submitted to 
the House, the State Governments 
have been addressed in this matter 
to streamline the administration. I 
may tell you the set up now available 
10 the States. There is a separate 
Tribal Commissioner and a 
Collector who also acts a~ a Collector 
in charge or these tribal areas. Under 
him'.tnere is a Project Administrative 
Officer exclusively in charge of 
tribal welfare and there are viJlage 
level workers in those triba I areas 
who are trained. I am tryir.g to 
impress upon the hon. Member that 
in the All India d n ~ ra e 

Services also care has been taken to 
see that proper offic 'TS are recruited 
against the vacancies of the Admini-
strative Service for the tribal areas. 
For the information of the hon. 
Member, I may say that 7.5 per cent 
reservation h  s been allotted to 
tribals aod for the last 3 years we have 
b::en getting e 1ough members even 
in the Indian Administrative Service. 
Tbat is a heartening thing. With 
regard to implementation of these 
viJJagc plans I have already said that 
the village levc l workers are there 
and . over them. the technical 
officers 

'1\' "'"" f'""1'W ~ : ~~  "111" 

(t ~~ ~~~~ ~ ~ ~ 
~  I , 
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lfq. "'" : lllfT '"" 1tftt ~~~ 
~~  

SHRI P. VENKATASUBBAIAH: 
Sir, a special cell to monitor and to 
coordinate this work ... 

gf\' 1:T1' ~ ~ : llflq' ~~ 

~ ~ I ~~ ~ if1=fR 'fit 'ltf 'i" 
tr( ~ rr ~ ~ ~  ~ fem-1f'ftr"'f 
tirft ~~  ffiltr ~ ~~  GJt '1'N 
~a ~  it ~ ~ ~ at \Ttf4i) 
~~ if'll ~  ~  \itltl: I 

SHRI P. VENKATASUBBAIAH: 
Sir, it is already in the scheme of l>Ur 
things that coaching as~es have 
been held for training of the boys 
coming from the tribal areas. 
Special coaching e~ a s en s 

have been set up in the States, as I 
have told, for training S.Ts. for 
State Civil Service Class I, Class II 
and Class HI posts. Action has 
already been taken to recruit people 
for the tribal areas in various States. 

MR. SPEAKER : Question No. 
1073-Mr. Mukunda Mandal. 

PROF. N. G. RANGA : Mr. 
Speaker, Sir, he bas not discussed it 
properly. 

MR. SPEAKER : You give of 
notice for a Half-an-Hour discussion 
on this. l he question needs more of 
time. This has already taken 1 S 
minutes of the House. 

PROF. N. G. RANGA : You will 
allow a Half-an-Hour discussion 
on this ? 

MR. SPEAKER : I do not mind 
it. 

PROF. N.G. RANGA : So much 
the better. 

Setting up of Industries in backward 
districts of West Bengal 

•t073 SHRI MUKUNDA 
MANDAL : Will the Minister of 
IND US'i RY be pleased to state : 

(a) whether Government have 
decided to grant industrial licences 
in a liberal manner to the industrially 
backward districts ; 

(b) if so, facts thereof ; 

(c) what are the districts of West 
Bengal which have been considered as 
industrially backward ; 

{d) whether Government have 
studied any feasibility or prospects 
of industrialisation of each of these 
districts ; and 

(e) if so, details thereof 1 

1 HE MJNlSl ER OF STA'TE IN 
1 HE MINISl RY OF lNDUSl RY 
(SHRI CHARANJn CHANANA ): 
(a) and (b). Dispersal compatibly 
with the basic locational needs 
of the projects is one of the 
guiding principles of industrial 
licensing. 

(c) 13 Districts viz., Bankura, 
Birbhum, Burdwan, Cooch·Bihar, 
Darjeeling, Hooghly, Jalpaiguri., 
Maida, · Midnapore, Murshidabad, 
Nadia, Purulia and West Dinajpur 
have been identified as industrially 
backward for purposes of conces-
sional finance facilities. Out of them., 
Purulia, M idnapore and Nadia have 
been further identified as eligible 
for Central Investment Subsidy. 

(d) and (e). Such studies are under 
~a en by State level organizations. 
Vertical industry based preinvestment 
studies are undertaken by concerned 
central public sector undertakings 
in relation to specific project ideas. 
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SHRI MUKUNDA MANDAL : 
Has the' Government taken up any 
plan for the development of back-
ward areas of Purulia, Midnapore 
and N .idia thro ~  setting up of 
nucleus plant with forward and back-
ward linkages in the shape of ancil-
laries ? If so, what are the concrete 
plans and proposals in the existing 
situation and the extent of industrial 
and ec )nomic backwardness in 
different districts of West Bengal? 
The Chief Minister of West Bengal 
has written to the hon. Minister 
suggesting to set up some nucleus 
plants in Jalpaiguri in North Bengal 
and Bankura in S.:>uth Bengal. What 
is the reaction of the Government? 

SHRI CHARANJIT CHANANA : 
The reaction is very positive. It was 
on my request that the Chief 
Minister, West Be.1gal replied to me. 
We have asked the Chief Ministers 
of the States to identify at least two 
districts or two areas where nucleus 
plant may be inidated or set up. In 
response to that the Chief Minister, 
West Bengal identified two areas--
Bankura and Jalpaiguri. S1nce these 
two areas do not attract the central 
subsidy inve:;tments, for that reason. 
I have written to the Chief Minister, 
~s  Bengal to confirm as to whether 
he only wants these two areas. 1 he 
areas and the districts which attract 
the incentive of the investment 
subsidy from the Central Government 
are very attractive. W c are expecting 
reply from him. In reply to the 
second questi0n which the hon. 
Member has a~ ed  I may state that 
action will be taken only after we 
hear from the Chief Minister. We 
are in the proces;; of making a task 
force for the districts, which will be 
finally identified by the Chief 
Minister, West Bengal. ~ d  in 
regard to techno-economic viability 
of the r ~  would be taken up in 
these industrially backward areas. 

SHRI MUKUNDA MANDAL : 
It is a general p:actice that the 
industrialists in the private sector and 
the public sector set up industries in 
the ·areas where infrastructure is 

available. Wilt the Government plan 
to make necessary infrastructure 
available in the traditionally in-
dustrially backward areas of Eastern 
India for the promotion of industry 1 
If so, what are the details ? I would 
also like to know from the hon.· 
Minister the amount Government 
proposes to invest for industrialisa-
tion and development in the Eastern 
Zone. What is the amount that had 
been invested <luring the last fifteen 
to twenty 1~ars for this purpose 1 

It has been admitted by the 
Minister that feasibility of industriali-
sation has been studied in the back-
ward districts of We-.t Bengal. Will 
the ~ n s er enlighten us about n.e 
report of this study ? It has been 
mentioned by the hon. n ~ r in 
reply to (d) and (e) that such studies 
are undertaken. 

SHRI CHARANJIT CHANA NA : 
I have already informed the hon. 
Member that study would be 
conducted by the task force after the 
Chief Minister of the S .ate finally 
identifies the areas under n~ d era-
tion. As far as the general remarks 
of the hon. Member are concerned, 
they do not pe. tain to this question. 
After identification of the areas 
we would decide tl-;,e plant. After 
finalising tht: plant, the siu of the 
plant will be decided. 

SHRI XAVIbR ARAKAL: 1his 
question refers to the industrial 

e ~ n  in backward areas having 
in mind inter-State policy of J \ 80. 
'Dispersal compatibly', I do not 
know what it is. ·Vertical industry-
based preinvestment'-these are tbe 
two text book jargons. 

My apprehension is that under the 
cover of this, many of the traditional 
industries, for example, handloom, 
match, coir and other industries, will 
suffer. So, I want to .know what is 
the safeg .. ard the Government .is 
taking in order to protect the tradi-
tional industries while going in for 
liberalised licensing for other indu."9 
tries. · · 
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SHRI CHARANJIT CHANANA: 
The reply does not talk of the 
liberalised licensing of the industries 
at all. As far as the reference of the 
hon. Member to small-scale indus-
trie<> is concerned, no licence is issued 
at all where directly or indirectly 
the intere:>t of small·scale indusrties 
is at stake. As far as the hon. 
Member's question of issue of 
licence>; in the backward areas is 
concerned, during the period from 
April, 1980 to March, 1981, out of 
the total m1mber of 1058 letters of 
intent issued, 459 letters of intent 
were isst1ed in industrially backward 
areas which works out to 43.4 per 
cent. 

SMT. GEET A 1ViUKHERJEE : 
In view of the fact that the district 
of Midnapore in West Bengal falls 
under the Central investment subsidv 
scheme and also in view of the fact 
th:tt in this backward district, the 
Haldia port is located and the 
State ern ~n s ne\V therm d plant 
is also k>C:..Ltcd which open up the 
pos-.ibilities of various ancillary indus-
tries and other industries, may I 
knt)W whether the hon. Mirfr;tcr 
will consider the q t1e..;rion of setting 
up a task force with Centre and 
State officials to prepare a thorough 
feasibility repl)ft of this p Lrticular 
district from which I also com.:!? 

SHRI CHARANJIT CHA NANA : 
~  he Central G,wernment has no 
objection at all. The hon. Member 
has to see that the State Government 
sponsors that and takes over that. 
Our request to the State Chief 
Ministers is only to a minimum of 
two. We want the collective effort 
of the State Governments, the Cen-
tral Governme11t and all other insti-
tutions to indu"trialise as many 
areas as possible with special refe-
rence to industrially backward areas. 

SHRI K. MALLANNA : While 
declaring an area as an industrially 
backward area, the Central Govern-
ment and the State Governments 
have adopted different criteria. In 

my own district, two taluks where 
Kirloskar is there, where Birla is there 
and many sugar factories arc there. 
they have been declared as backward 
areas whereas where there are no 
industries, they have not been 
declared as backward areas. May 
I know from the hon. Minister what 
are the specific guidelines adopted 
by the Central Government to 
declare an area as a backward area 
and also whether they have taken a 
taluk as a unit or a district as a 
unit ? 

SHRI CHARANJIT CHANANA : 
It is for the kind information of 
the hon. M em hers that the Planning 
Commission appointed two working 
groups during the years t 968-69 to 
l 969· 70. These working groups 
identified two things. Firstly, they 
identified the criteria of identifying 
an area or a district or a taluk as 
industrially backward and, secondly 
they initiated the process in collabo-
ration with the State Governments 
for identifying areas. This exercise 
is a part of history. The latest 
effort of the Government has been 
through the appointment of a Com-
mi ttec known as the Sivaraman Com-
mittee to try once again to verify 
industrial backwardness of the areas 
identified Hnd to initiate or see that 
the industrialisation takes place in 
these backward areas. 

As regards the second question of 
the hon. Member, whether the unit 
of an industrially backward area 
is a district or a taluk, this, in 
fact, was left to the State Govern-
ments at that time to decide as to 
whether they would like the unit of 
growth to be a district or a taluk. 

There are some States whose dis-
tricts have been divided into iridus .. 
trially backward ones and others. 
There are others where some Blocks 
have been identified as industrially 
backward ones and there are still 
others where some industrially back-
ward areas have been identified. 
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SHRI SUNIL MAITRA :  I have 
been told that 13 districts have been 
identified as backward districts out 
of which 3 are entitled to the Cen-
tral Subsidy Scheme. 

May I know from the Hon. Minis-
ter how many applications .have been 
received in this Ministry for starting 
new industries in these 13 backward 
districts and how many of these ap-
plications were approved by the 
Ministry? 

~ ~ : ll'& ~ ii' rri!1 qrm 
t I ~ ;acn'l; "li'T ~  cit ~1 ~ I 

C. S. D. Under Ministry on Trial 
Basis 

*1075. SHRI P. NAMGYAL : Will 
the Minister of DEFENCE be plea-
sed to state : 

(a) whether it is a fact that Can-
teen re~ Department (India) has 
been on trial basis for three years 
since 1st April, 1977 under the 
Government of India, Ministry of 
Defence for merger as Government 
Department ; 

(b) if so, how long will it take to 
arrive at a final decision ; 

(c) whether Government have any 
proposal under consideration for 
payment of bonus to C. S. D. 
employees ; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PAHL) : 
(a) No, Sir. It is a regular Govern-
ment Department since 1-4-1977. 

(b) Does not arise. 

(c) and (d) A proposal received 
in this regard is under examination. 

SHRI P. NAMGYAL ! The mis-
understanding in the minds of the 
Canteen Stores Department emp-
lo} ees has been removed. They arc 
now regular Government employees. 

Prior to 1977, the Canteen Stores 
Department employees were haviLg 
the facility of ad hoc payment against 
bonus. 

From 1st April, 1977, the Canteen 
Stores Department (India) was con-
verted into Canteen Stores Depart-
ment and in the year, 1977, the 
bonus to be paid for the period 
1976-77 by ad-hoc payment was 
totally stopped on the plea that is 
not a Government department. 

But. till now these employees are 
getting their pay from the Consoli-
dated Fund of India and not from 
the Defance Estimates. 

I would like to know whether the 
Government would consider pay-
ment of bonus from the year 1976-77 
onwards. What are the reasons for 
not paying their salaries frc m the 
Defence Estimates 'l 

SHRI SHIVRAJ V. PAl IL: I 
have said that the question of giving 
bonus to the Canteen Stores Depart-
ment employees in under examina-
tion. We have to find out the 
method which can be applied for 
giving them the bonus. 1 he produc-
tivity linked scheme is first to be 
evolved and after that bonus will be 
paid to them we have not yet been 
able to come to a conclusion on that 
issue. The bonus is, therefore, not 
yet paid. After we come to a con-
clusion, the question of giving them 
bonue will be taken up. 

SHRI P. NAMGYAL : How 
Jong will it take to consider this 
issue ? Will the Minister kindly as-
sure the House that this question will 
be sorted out at an early date ? 



21 Oral Answers VAISAKHA 16, 1903 (SAKA) Oral Answers 22 

SHRI SHIVRAJ V. PA1IL : 
Sir, It is under examination. l here 
are . certain other unions who want 
that the decision on this should be 
taken simultaneously and once for 
all. Even though a decision with 
r~s a  to a certain section of em-
ployees is arrived at by the Govern-
ment, a demand is made by the em-
ployees that a decision applicable to 
aH the employees taken together 
should be taken. Hence the delay. 
We will try to resolve it as soon as 
possible. 

SHRI E. BALANANDAN : The 
l\Hnister has said that the question 
of payment of bonus is under exami-
nation. Will the Minister be 
pleased to give an indication within 
how much time this decision will be 
taken. Will the bonus be given 
with retrospective effect from 1977 
onwards? 

SHRI SHIVRAJ V. PATIL :  1 he 
matter is under consideration and 
after we come to a certain conclusion, 
I will be able to answer this questinn. 
I have already mentil.>ned that the 
final decision will be taken as soon 
as possible. 

Setting up of Public Undertakings in 
Tamil Nadu 

* 1076. SHRI N. DENNIS : Will 
the Minister of INDUSTRY be 
pleased to state : 

(a) whether Government of 
Tamil Nadu and the Central Govern-
ment have plans for ~11 n  indus-
trial undertakings in the industrially 
backward areas of 1 amil Nadu; 

(b) if so, details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER TN 
THE MINISTRY OF INDUSTRY 
(SHRI P. A. SANGMA) : (a) to (c). 
On the basis of the State Govern-
ment's identification of two areas, viz. 
Puddukotai and Dindigul, both 

covered under the Central Investment 
Subsidy Scheme, a Task Force has 
been set up to identify project possi-
bilities with ancillary linkages that 
could be developed in these areas 
under the nucleus plant programme. 

SHRI N. DENNIS : Many dis-
tricts classified as backward remain 
backward as before for years without 
any change or improvement as no 
special or concrete or definite step is 
taken for setting up industrial esta-
blishments. May I know whether 
any survey about the industrial pro-
spects of backward districts in the 
State has been nd ~ ed  whether 
Government would consider making 
a specific appwach, apart from the 
general approach, t ,) each and every 
case to suit its conditions and circu-
mstances for development and whe-
ther local Committees would be for-
med in such backward distdcts in 
this regard ? Where there are 
ample scope and possibilities and also 
infrastn.:.ctural facilities for establi-
shment of specific industry or indus-
tri.es in a backward area, may I 
know whether Government would 
come forward to establish such indu-
stry or industries in such backward 
areas ? May I also know whether 
the backward areas, not indentified 
by the State, would be taken up for 
development ? 

THE MINISTER OF STATE IN 
THE MINISlRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
Under the policy guideline, the first 
thing we are doing is, we are taking 
up the areas already identified as in-
dustrially backward. In fact, this is 
what we are doing by appointing a 
Task Force. It is not a general 
work at all ; the main task before 
the Task Force will be to identify 
specifically the projects which could 
be set up in the districts or the areas 
concerned, and this will be done 
according to the ind ustriaJ potential 
of the area, along with the other in-· 
dicators of technoeconomic potential 
of the area. 



23 Oral Answers MAY 6, 1981 Oral Answers 24 

SHRI N. DENNIS: The Kan-
yakumari district of Tamil Nadu is 
classified as an industrially backward 
district, but not even a single indus-
try, either in the public sector or i!1 
the private sector, has been establi-
shed there though there are ample 
scope and possibilities and also in-
frastructural facilities for the establi-
shment of rubber-based industries and 
also titanium industry. 'l he per 
unit production of rubber there ~s 
the highest in the country. Quali-
tatively also it occupies the highest 
place. Similarly black illminite to 
the extent of 50,000 tonnes annually 
is exported to lureign countries 
where it is c0nverted into costly tita-
nium dioxide. So, may I know 
from the Hon. :Minister whether the 
Government would come forward to 
establish rubber-based industries 
and titanium industry in the indus-
trially backward districts ? I have 
repeatedly brought this matter to 
the notice of the Government. 1t is 
noticed that the tempo of implemen-
tation e~ down and down in con-
sonance with the distance it travels, 
and when it reaches a distant place 
like Kanyakumari, it subsides and 
there is nothing to implement. So, 
may I know from the Hon. M inistcr 
whether Government would consider 
this aspect of neglect and take steps 
for setting up industrial establish-
ments in such distant backward 
places thereby translating into action 
the intention of the Government of 
decentralisation ? 

SHRlCHARANTif CHANANA: 
As far as the process of industrialisa-
tion for the industrially backward 
areas is concerned, the two areas 
identified by the State Government 
would be taken up first. By that, it 
does not mean that Kanyakumar.i will 
be ignored at all. I have already, in 
response to the Hon. Membe1•s 
letter, written to him that we will do 
all that is required to be done for 
promoting industry which is local-
ra:w-material based - as he has said, 
rubber, etc.; we will do all that. 

Child 1.abour 

*1077. SHRIMATI USHA 
PRAKASH CHAUDHARI ; Will 
the Minister of LABOUR be ple-
ased to state : 

ta) whether a survey has been 
made about children below 15 years 
who are forced to take up employ-
ment; 

(b) if so, the results of that sur-
vey ; and 

( c) the steps contemplated by 
Government to prevent employment 
of child I,tbour? 

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI 
SINHA) : (a) Yes, Sir. 

(b) Based on National Sample 
Survey. the number of working 
children as on ~  arch, 1978, was 
estimated at 16.25 million. ~  he 
Lab1.rnr Bureau also conducted a 
rapid survey on Child Labour in 
1979 in selected organiseJ industries 
under the Factories Act, 1948 and 
in Plantation Labour Act, 195 l and 
also in unorganiscd industry. It 
was observed that a majority of 
working children come from very 
poor families and work to supple-
ment the earnings of the family. 
They are also generally compelled 
to discontinue their studies. 

( c) Government had appo;nted a 
Committee on Child Labour in 
February, 1979 to look into the 
problems arising out of employment 
of children. The Committee sub-
mitted its report in December, J 979 
In pursuance of the decision oi 
Government on the recommenda 
tions of that Committee, a Central 
Advisory Board on Child Labour 
has been constituted with the Min-
ister for Planning and Labour as 
Chairman, to recommend the indus-
tries and areas where there must be 
progressive elimination of working 
children. 
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"No child below the age of four-
teen years shall be employed to 
work in any factory or mme or en-
gaged in any other hazardous emp-
loyment." 

~~ 39 * rr ~ "The 
health and strength of workers, men, 
women and the tender age of children 
are not abused and that citizens are 
not forced by economic necess.ity to 
enter avocations unsuited to their age 
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~~~ ~ -

(i) The Children (Pledging of 
Labour) Act, 1933. (ii) The Em-
ployment of Children Act, 1938, 



2 7 Oral Answers MAY 6, 1981 Oral Answers 2 8 

(iii) The minimum Wages Act, 1948, 
(iv) 1 he Factories Act, 1948, 
(v) The Plantations Labour Act, 
1951, {Vi) The Mines Act, 1952, 
(vii) The Merchant Shipping ~ 

1958, (viii) The Motor Transport Wor-
kers Act, 1962, (ix) The Apprentices 
Act, 1961, (x) 1 he Atomic Energy 
Act, 1962, (xi) The Beedi and Cigar 
Workers (Conditions ofEmployment) 
Act. 1966, (xii) The Shops and 
Commercial Establishments Act in 
various States. 

if( airflf f iflfq' ~~ ~ ~ ft;r1;t 

~ ~  '3'lcfi' ~~ CfiT ~~  .ro-r t I 

"The minimum age for employ-
ment which ranges from 12 to IS, 
(b) limitation of hours of work. 
(c) prohibition of night work and 
(d) prohibition of employment of 
children in hazardous occupations." 
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Fire in Army Headquarters, Simla 

*1078. SHRI B.V; DESAI : 

SHRI M.V. CHANDRA 
SHEKARA MUR1 HY 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that Army 
Head Quarters in Simla were set on 
fire by Saboteurs on 11th April, 
i981 ; 
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(b) if so, whether any cause has 
been found ; 

(c) the total damage caused ; and 

(d) what steps have been taken to 
tighten the security in these places? 

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : (a) to 
<c). Headquarters Army Western 
Command building in Simla caught 
fire on 11th April, 1981. A high 
level Court of Inquiry is in progress 
to find out the cause of fire and the 
extent of loss. It is only after the 
Court of Inquiry completes its in-
vestigation that the cause of the fire 
and the: total quantum of damage 
can be determined. 

(d) There are adequate security 
measures already in existence. 

SHRI B.V. DESAI : Sir, to the 
question which I have put, the hon. 
MiniMer says that adequate measures 
are there. With all these security 
measures, the headquarters buildir.g 
caught fire. So, there is no adequate 
measure at all. He has to take 
some more measures. 

Secondly, to the que!;tion whether 
it is an act of sabotage, he is silent. 
Should we take it for granted that it 
is an act of sabotage ? If so, whether 
any foreign clement is involved in 
this ? 

SHRI SHIVRAJ V. PATIL ; Sir, 
part (d) of this question is very 
pertinent which reads like this : 

"(d) What steps have been taken 
to tighten the security m 
those places ?" 

'I he question is that of security 
and I have said that we have enough 
security measure over there. There 
are four gales through which the 
outsiders enter the headquarters. All 
the four gates are manned by the 
military officers and jawans over 
there. 

So, we have enough security measures 
to protect the building from out-
siders. The Court of Inquiry i1 
going on and it would be premature 
to say anything about the involve-
ment of foreign hand in it or not. 
We have not kept quiet but because 
of the security measures and because 
of other things we are finding it 
difficult to say anything. Maybe 
no foreign hand is involved in it. 

SHRI B.V. DESAI ~ r  I would 
like to know about the extent of 
loss. My question was not only in 
respect of the quantum of Joss but 
also the loss qualitative-wise. I 
would like to know whether any 
important fil 'S or documents we-e 
destroyed and. if so, what are they ? 
When the matter is before the Court 
of Inquiry is it possible for the ho·n. 
Minister to spell out those things? 
What steps are they going to take 
in this regard? 

SHRI SHIVRAJ V. PATIL: Sir, it 
is a very pertinent question. I 
would like to inform the House 
that no important document is ~  

in this fire. Some un-important 
documents which were kept there 
are burnt out but nothing of any 
import is lost. 

SHRI K. P. SINGH DEO :  I 
would like to know whether there is 
any standing orders and procedure 
of having fire fighting drill 
every week and whether this drill 
was followed or not ? Secondly, I 
would like to know whether the fire 
fighting equipment was functional 
and also is it not a fact that the fire 
was detected by a civilian? After 
how much time the fire fighting 
equipment arrived 1 

SHRI SHIVRAJ V. PATIL: Sir, 
we do have certain equipments which 
are used for extinguishing fire avail-
able at that place and available in 
the city also. All these equipments 
were pressed into use to extinguish 
the fire at that time. Within 
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half-an-hour's time all the civilian 
and other officers coJiected there. 
1 hese equipments which were there 
were pressed into use and the equip-
ments from other places were also 
used. 

Sir, we do not have a drill every 
time but the equipment is kept 
ready. We do ·have equipment. 
Water hydrants and so many other 
things are there. ~  he fire fighting 
equiprneni which is available tbere 
is as follows : 

(1) TFP 
(2) Fire extinguishers .... 207 

(3) Fire supervisors l 

(4) Leading Hand Fire .... 4 

(5) Driver Fire Engineer 4 
(6) Firemen 7 

(7) Fire hydrants pillar 
type ... 13 

(8) Fire hydrants wall 
type ... 22 

AU those equipments are there. 
It happens ll) be a structure made 
out of timber. It happens to be a 
building situated where the area is 
quite windy and once it catches fire 
it becomes difficult and the fire start-
ed from above. So, it became 
difficult. 

~  -~~~ ~  

~~~~ 

*t079. ~ r ~  Cf7:fT ~ 

~ ~ iRrA ~  ~ ~  ~ : 

(<fi) ifin r~  ~ ~ ~ r ~  

itl ~ ~n  ifi' ~  ~ n  q-mi:ra; 

f;rc::rt ~ :;!flf'i f-filfT it'lfT ~ ;, 

( ~  trR ~  ar amGt;tTT ~r 

"'7fT ~ ~ ~ ~~ ~ l( ~ r~ ifl1T oT« 

~ ~ rr~ ~ '1'fi!fT ~ \ifT ~ ~ 

arR ~ fcf ~ra it;- ffi(( ~ ~  

r - ~ fifilfT ~ ~ ; 

(ir) ~ ~~ o-v;rr ~1  ;nr)11r Cfl1' 

~e rr 41  ~ if;' ~ ;nr)ir ~ itt' 
1 ~  atrr ~  ~ ~r~ ~ 

r~ ~  ilfiT ctilfi ifc;ill 19-20 ~sr ~  

t 98 t ifiT ~ et'T; i01: 

~  lfR ~  ~ ~  ~  ~ 

~ 'lh ~ ~  t-:r ii Cftrr llillfcrr•r itl' 
~ l? 

THE DEPUlY MINISTER JN 
1 HE MINISTRY OF INDUSTRY 
(SHRl P. A. SANGMA) : (a) and 
(b). A  1 ask Force consisting of 
Central and State officials has been 
set up to rep.:>rt in two months all 
project possibilities with maximum 
linkages with ancillary and small 
scale development that can be taken 
up in Madhubani and Pafamau 
districts identified by the State Gov-
ernment for the nucleus plant 
programme. 

(c) and (d). An intensive cam-
paign wa'> organised at Madhuhani 
on 20th April, 198 l by officers of the 
Small Industries Development Orga .. 
nisation together with the State 
Development of Industries to provide 
guidance to local unemployed youths 
in setting up small industries. Over 
400 persons attended the campaign. 
154 provisional registrations were 
accorded by the local DIC. 

SHRI BHOGENDRA JHA : With _, 
regard to part (a) and part (b) of 
the question, I would like to know 
this : What are the specific provisions 
which the Government has decided 
to adopt in regard to the setting up 
of these fully-intensive nucleus plant 
programme ? What are the specific 
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steps to be taken by the Government 
and what role it is going to play ? 
Will it be done by the public 
sector or private sector or cottage or 
mini-industries will be set up there ? 
I want to know about that and also 
in which way the people of the area 
can cooperate and be benefited 
from these schemes. 1 hese are my 
questions. 

THE MINISTER OF STATE IN 
THL I\ilNfS1 RY OF INDUS'! RY 
(SH.RI CHARA :--JJIT CHA NANA) : 
It is the main job of the task force 
to il1entify the pro_iccts that can be 
lnought up in these areas according 
to the tcchno-cconomic potential of 

~e areas. As I have already men-
tioned in my main reply, within 2 
month-.. I think, we will be able to 
finali...;e specific projects in both these 
areas, idcnti lied as industrially ba<.:k-
ward and iJcntified also by the State 
Government for the purpose. 

SHRI BHOGENDRA JHA : The 
question was, whether it will be 
public sector or private sector. l 
wanted to kno\v that. That was the 
questi0n. 

SI IRI CIIARANJI r CHA NANA: 
In fact, it will be after the projects 
are identified that the promotors' 
share (whether it is public sector or 
private sector etc.) could be decided 
upon. Nt)W, public sector already in 
Bihar is having so much under-
utilisation that we can make utilisa-
tion of these units also to generate 
ancillaries in these two areas. 
Whether this is to be participation of 
private sector or public sector will 
depend upon the report of the Task 
Force. 

SHRI BHOGENDRA JHA : That 
area is among the most backward 
areas of the country. On the other 
side you have Madhubani which is 
among the most densely populated 
districts of the country. It may be 
known to the hon. Minister also. 
Power availability and consumption 
is amung the lowest in that area. It 

is about 1/IOth of the average in the 
rest of Bihar and in other parts 
of the country. So, I would like to 
have this information wiUa regard to 
parts (c) and (d) of my question. 
About 400 young entrepreneurs 
participated in the seminar and they 
offered themselves to work for these 
self-employment schemes and to set 
up industries there, whether in public 
sector or mini or small-scale industry. 
l want to know what specific as~ s

tance or incentives they are going to 
be given ( know, in that area, people 
don't have much of technical know-
how. ·1 here is acute famine of 
power. rj here is no power availab;Jity 
there, in that area. So, I want to 
know this : What specific steps the 
Government is going to take to help 
that region. to help these people who 
arc cager to work, in these self-
employment schemes. 1 hey say that 
they can make use of the agricultural 
waste, food products, leather etc. 
These arc items which are available 
in abundance there. What specific 
steps are intended to be taken by the 
Government in this regard ? 

SHRI CHARANJIT CllAMANA: 
All the factors mentioned by the 
hon. Member including the develop-
ment of man-power, the availability 
of raw-materials, the non-availability 
of power, etc. which involves the 
promotion of new industries in the 
area, will be taken into consideration 
while identifying the types of projects 
which could ~ e up in this area. 
The hon. Member himself was a 
partner in this seminar in a big way. 
We welcome that type of industrial 
leadership. Five major classes of 
industries were identified to be 
adopted by these small entrepreneurs, 
who attendc.d the seminar. They are 
the following : 

Mechanical Engineering 
Chemical Engi ~er n  

Glass and Ceramics 
Metallurgy 
Leather 

Total 

-58 items 
-62 items 
-25 items 
-21 items 
-18 items 
184 items 
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These are the 184 items which 
were identified. All these things are 
there and we have got the follow-up 
programme which has been drawn 
up in this regard. The h·.:m. Member 
may be aware of that also. They 
are having a. meeting of theirs on 
the 25th May 1981 when they will 
decide the line of action. After this, 
further follow up action will be 
taken. 

PROF. K. K. TEWARY : Mr. 
Sp .. :aker, Sir, Dihar has become 
synonymous for backwardness and 
poverty and in Bihar also there are 
some areas which are still facing 
grinding and abject poverty. F0r 
ex·1.mp1e, there is a district ca1led 
Bhojpur which has become the sheet 
anchor of all kinds of extremists 
activities. I would li kc to know 
from the hon. Minister as to what 
was the crileria for selection 0f these 
two districts for intensive industria-
lisation and why Bhujpu r which is 
the most backward district in Bihar 
was not selecte ~  particularly in view 
of the fact that it has hect1me the 
seat of extremist, a e~ and there 
is a threatening situation which may 
explode into violence any day. 

SHRI CHARANJIT CHA NANA ; 
As far as the industrialis:ition plans 
are concerned, we do not want to 
leave any area which is industrially 
backward in the country at all. But 
as far as identification of these two 
districts and not Bhojpur was con-
cerned, this was the exercise done 
by the State Government of Bihar in 
response to our request to the Chief 
Minister of Bihar. 

I would suggested that the hon. 
Member should, if he wants, take 
this particular point with the Chief 
Miuister of Bihar. 

'SIT r~ ~~ ~ : it l'f ~r 11~ ~  

~ '3fT'f'iT ~  t f <fi Cftn' ~r  f ~ 
~ 'i6T('f ~  ~ ~ 1  ~ iSfT<_;f;r <liT 
il"ll'Yfr ~ ? ~ ~ ~ ~ ~~ ~ ~ f<fi 
~ iti' «1fT ~ n- ~~ ~ ~~~r ~ 

CfiT ~~~~~  qlfr 'f&T, fcrcf'!faT 
~~  ~ ~rr  li" 'l'T lCITGT ltiT ra ~ ~~r 

~r r ~~ r  "fT ~ ~  .... 

PROF. K. K. 1 EWARY: I have 
put a specific question. He has not 
answered it. 

Mr. SPEAKER : He has answered 
it. Please sit down. Now, I am 
allowing Ivl r. ManJal to put his 
question. Y vu please sit down. 

'..ft uf';:rtfi ~ ~ : ~~ ~ ~  

f<n cmr ll"'IGr;fr r~ ~ 1 sr~ it ipft 
r~  f.r:c:rf.ff!" ~ ~ ~~ iilT ~~ t ? ~  
f<n q· ~ 3fh 11 ~  1-t" "t"{Efr ~1-  

~  ~ ~ i.l" ~~~ -~ ~ ~~ %'.' I 
~~ - ~ ;;nn11 * fo01r ~ r~  2 '1wr, 
3 ~ ~ 'fifoil m?.: ct:frlif g ~  ~  

~1 11F ~~r iifiT ~ ~ ~-~r ~ ~  

lfk ~r 1 cr5t ~  hm ~ r ~  ~ 

~ ~  il6".-:T 'J;fTf.l'Ff ~ rrr Qfz Cf& ~ 
~ nr r ~  \ifllrlfT I ~ 1~ ll \if'H<TT 

r~  ~- er  <tlfr ~r r ~ l.fT\ifrn ~rr nr 
~ ? ~ UJft ~  RT <mT ;{cf ~~  

~ f".f ~ ~ ~ ~ CfF·1T ~ ~  ~ 

fif;l.fT ~ ? 

SHIU CHARANHT CHANANA: 
Sir, in the ex1.:rcise by the Task Force, 
the h1.m. Member's valuabk ~ s

tit1ns would be definitely taken into 
consideration. 

MR. SPEAKER: You can reply to 
Prof. 'I ewary also. 

SHRI CH 1\RANJIT CHANANA : 
The hon. Member sa)'s that I <lid not 
reply to his question. I have already re-
plied to his q ~1 s n that the criteri<1 for 
identifying the indu..,trially hackward 
area Was de :il'Vd by the two W( rk-
ing Groups appointed in the Planning 
Commission in the year 1969-70. I 
thought that the hon. Member had 
quoted that area. But 0ut of the 
total number of industrially back-
ward areas, it was left to the Chief 
Minister and the State Government 
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to identify in Phase-I atleast two 
in<lustrially backward areas where 

~ plans fvr in<lustrialisat1on could 
be taken in hand in such a way that 
it takes off as fast a~ possible by 
generatmg the nucleus plans a1!)0. 

WRI 1 TEN ANSWERS TO 
QUESTIONS 

Price of a~n~ess Steel goods 

* 1074. SHRI CHI RANH LAL 
Sl-L\R'.f;\ : Will the Minister of 
INDUS l RY be pleased to state : 

(a) \Vhether the manufacturers 
of !'\tainlc:-." !:>tccl goods increase the 
price eve1 y now and then; 

(b, if so, details thereof; and 

(c) wh:tt is the role of Govern-
me!lt in rela1 ion thereto ? 

·1 Ht MlNlSTLR OF S i'ATE IN 
~ MLNISTRY OF INDL1STRY 

(SH1U CH.\RAN.JI 1 CHANANA) : 
(a) and th) : As there is no statu-
tory c,1ntrul over the prices of stain-
e~s stce I gnods, the prices may 
fluctuate from time to time. 

(c) Docs not arise. 

Modified Prom '.ltjon Policy for Scientists 

*108t. SHRI MADHAVRAO 
SCINDIA ; Will the Minister of 
DEFtNCE be pleased to state : 

(a) whether Government have 
latdy modified the promotion policy 
for the scientists working in the 
Defence Research Organisation to 
remove the alleged frustration in this 
scientific cadre ; 

lb) if so, the details of the modi-
fications introduced and the latest 
prospects offered by the modified 
scheme to the scientists working in 
the ri1.d1 e  ; and 

(c) how many scientists have been 
benefited as a result thereof so far ? 

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) (a) Yes, 
Sir. 

(b) (i) As per the revised person-
nel policy, Group 'A' ofiicers and 
existing Group 'B' officers with 5,4 
and 3 years of service depending on 
performaace in the grade arc to be 
con'>idercd for promotion to the next 
higher grade. 

(ii) The promotions from 
Scientist (Sc.) ·n· to Sc. 'E' level are 
not linked. with the number l'f vacan-
cies, the prvnution being m tde by 
upgradation of posts. At Director 
II tSc. 'F') and Director I (Sc. 'G') 
level promotions depend on vacancies. 

(c) Assessment Boards which met 
in 1980 cleared 961 offo.::ers in various 
grades for promotion. 

Foreign Aid for Sea-Bed Mining 

*.1082. SHRI JANARDHANA 
POOJARY: 

SHRI H. NANJE 
GOWDA: 

Will the n ~ er of SCIENCE 
AND TECHNOLOGY be pleased 
to state : 

(a) Whether Oceanographic 
scientists have resented Gov ... -rnment's 
d ~ n to get foreign aid fo1 se:i-bed 
m1111ng; 

(b) if so, the details thereof; and 

(c) reaction 
thereto ? 

of Government 

THE PRJME MINCSTER (SHRI-
MA 1 I INDIRA GANDHI) : (a) to 
(c) : Government is not getting or 
seeking foreign aid for sea-bed 
mining. Government is however 
acquiring with financial assistance 
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from the Federal Republic of Ger-
mJ.ny, an Oceanographic Research 
Vessel for research and development 
relating to non-living resources (in-
cluding studies on mineral nodules 
on the sea-bed). 

'B' Grade Clerks in Navy 

* 1083. SHRI R. K. MHA LOI 
Will the Minister of DEFENCE be 
pleased to refer to the reply given on 
25fa March, 1981 to Unstarred Ques-
tion No. 4923 regarding 'B' Grade 
clerks in Navy and state : 

(a) what special efforts have been 
made during a period of last six 
months consequent on the judge-
ment of the Bombay High Court to 
arrive at a decision in the classifi-
cation of the erstwhile 'B' grade 
clerks of the Navy as Upper Divi-
sion Clerks; 

(b) if no special effort have been 
made in spite of the repeatell de-
mands made the reasons thereof and 
the officers re:;ponsi ble for the same; 
and 

(c) whether a dicision has now 
been arrived at and if so, when and 
the details thereof ? 

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) to 
(c) The implications of the Judge-
ment of the Bombay High Court 
have since been examined and a 
decision has been taken to re-cla,sify 
the erstwhile 'B' Grade Clerks of the 
Navy as Upper Division Clerks. 
Government orders in this regard 
will be issued soon. 

TrjbaJ Laoour from Orissa in Delhi 

*1084. SHRI MANMOHAN 
TUDU : Will the Minister of 
LABOUR be pleased to state : 

(a) whether Government are 
aware that thousands of tribal 
labourers from Keonjhar and 
Mayurbhanj districts of Orissa and 

Chaibasa, Chakradharpur, Jamshed-
pur, Chhotanagpur and Manoharpur, 
area of Bihar have become the victims 
of exploitation of the job racketeers 
and contractors; 

(b) whether it is a fact that they 
have been treated as bonded labour 
in different States and they are not 
paid any wages; 

(c) whether it is also a fact that 
some tribal labourers recently brought 
from Jamshedpur and working at 
Ashoka Hotel and other places of 
Delhi in the building construction 
works are not paid their wages 
regularly; 

(d) if so, the steps Government 
propose to take to protect th )SC 
tribals working at different places of 
the country as migrant la.bourers and 
bonded labour; and 

(e) the details thereof ? 

THE MINISTER OF STATE IN 
THE MIN1S1 RY OF LABOUR 
(SHRIMATI RAM DlJLARI 
SINHA) : (a) Y ~s  Sir. Govern-
ment have seen Press reports 
to this effect anJ have requested the 
concerned State Governments to 
investigate into the matter. The 
Government of 01 issa have dcnie<l 
this allegation while the report from 
tbe Government of Bihar is 
awaited. 

(b) The Government of Orissa 
have reported that this ~ not a fact. 
Usually, however, such labour are 
migrant labour. 

(c) No, Sir, according to the re-
port received from the Union Terri-
tory Administration. 

(d) and (e). The Bonded labour 
system throughout the country has 
been abolished, all bonded labour 
freed and their debts Jiquida ted by 
the enactment of the Bonded Labour 
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System (Abolition) Act, 1976. Freed 
bonded Jabour are rehabilitated by 
States under their own and Central 
Schemes. · 1 here is also a specific 
Centrally Sponsored Scheme for 
this pu rposc. 

Necessary protective steps for 
migrant workers have been taken by 
enacting the Inter-State Migrant 
Workmen (Regulation of Employ-
ment and Conditions of Servi<..·e) Act, 
1979. 

CorrespJndcnt arrested by Haryana 
Police 

*W85. SHRI SATISH AGAR-
WAL : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the 
Delhi repre..;entativc of a Bombay 
weekly, Shri V. M. Bhandari was 
arre..;teJ hy the Haryana Police from 
his Paharganj House, Delhi re-
cently 

(b) whether it is also a fact that 
the journalist was arrested by the 
Pulice of an adjoining State ; 

( c) if so, why the arrest could not 
be made by the Delhi Police and 
whether the Hary.1na Police can make 
arrests in Delhi without first infor-
ming to Delhi Police in this matter; 
and 

(d) whether the prior consent of 
Delhi Police was obtained in this 
matter, and if so, on what grounds 'l 

THE MINCSTER OF STATE IN 
THE MINCSJ RY OF HOl\IE 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) and (b). 
Shri V. M. Bhandari, Editor of 
a Weekly published from Bombay, 
was summoned by the Haryana 
Police to join inve:-.tigation in case 
F. J. R. No. 191 dated 10-4-81 
u/s 3/7 Oflicial Secrets Act, Police 

Station NIT Faridabad on 10-4-1981 
and was arrested at Faridabad on the 
same day. He was produced before 
the Chief Judicial Magistrate, Farida· 
bad on 11-4-19IS1. He was only 
summoned from Delhi, but was 
arrested at Faridabad. 

(c) and (d). Provisions of the 
Criminal Procedure Code enable 
Police Officers to summon persons 
for the purpose of investigation. and 
also enable them to make arrests of 
persons wanted in cognizable cases 
anywhere in the country. Since this 
case had been registered in Haryana, 
the arrest was made by the Haryana 
Police and for this prior c0nsent of 
Delhi Police was not required. 

Change in Law for Recovery of 
Employees Provident Fund Arrears 

*1086. SHRI K. P. SINGH 
DEO : Will the Minister of 
LABOUR be pleased to state : 

(a) whether it is a fact that the 
Employees Provident Fund Organis-
ation is finding it extremely difficult 
to recover more than Rs. 24 crores 
from the employers because the pre-
sent law is too slow moving and has 
to go through time consuming 
r ~sse~ 

(b) if so, whether Government 
have contemplate<l any change in the 
provisions of the law so far as 
recovery of dues is concerned; and 

( c) ·if so, when such a legislation 
wiIJ be intrc•duced ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
( SHRIMATI RAM DULAR! 
SINHA) : (a) It is a fact that a 
large amount is in arrears on account 
of contribution to the Employees' 
Provident Fund, Family Pension 
Fund and the Employees' Deposit 
Linked Insurance Fund, administra-
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tive charges, inspection charges and 
other dues from certain employers. 
These arrears have accumulated 
mainly due to sickness of the indus-
trial units, closLLre of establishments, 
liquidation of companies, etc. The 
inadequacy of ~ law and the time 
consuming procedures have also con-
tributed to the delay and difficulty in 
recovering the dues. 

(b) and (c). Certain proposals to 
amend the Employees' Provident 
Funds and !vfiscdlaneous Pn.wisions 
Act, 1952, suitably to make the 
provisions regarding recovery of the 
dues as well a'i the penalty provisions 
r~ effective are un .!er a ~ consi-

deration and the amending Bi11 is 
expected to be introduced in the 
Parliament soon. 

Formation of Standard Committees 
on Inter-State Development Projects 

*1087. SHRI K PRADHAN : 
Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the 
Central Government have decided to 
from Standing Committees on Inter-
State Development Projects ; and 

(b) if so, the details regarding 
the Eastern States, as well as their 
functions ? 

THE MINISTER OF ST ATE IN 
THE M lNlS RY OF HO.ME 
AFFAIRS (SHRl YOGENDRA 
MAKWANA) (a) and (b). Setting up 
of a Standing Committee for Inter-
S tate Development Projects has been 
suggested in the last meeting of the 
Eastern Zonal Council held at 
Gangtok on 11th April, 1981. 
Details regarding setting up of this 
Committee are being finalized. 

Declaring Pal-Ghat as Backward 

District 

111088. SHRI V. S. VIJAYA-
RAGHAVAN : Will the Minister 
of PLANNING be pleased to state 

~ er Palghat in Kerala will be 
declared as a backward district ? 

THE MINfSrER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT 11 WARI). The Nationr I Com-
mittee on the e e ~n  of Back 
ward Areas has submitted its report 
on Industrial Dispersal, which is pre-
sently under examinaLion in co:i5.uha-
.:ion wiLh the Slate Governments, 
n~rned Central Ministries and 

financial n~ r ns  A d~ s n to 
declare Pal!!hat district in Kc: .. da as 
nd s r a ~ backward would be 
taken after the Government has 
taken a view point on the rccomm1.:n-
dations contained in the report. 
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Blackmarketing of Truck Chassis 
in Country 

>1<1091. DR. KRUPASJNDHU 
BHOI : Will the Minister of 
INDUSTRY be pleased to state: 

(a) the total demand of truck 
chassis in the country during the last 
two years ; 

(b) as against the demand how 
many truck chassis have been sup-
plied by the manufacturers in India 
and how many chassis have been 
exported during the last two years ; 

(c) whether Government are 
aware that one has to pay more than 
thirty thousand rupees in the black-
market to get a truck chassis at pre-
sent; and 

(d) if so, the action Government 
propose to take to check such black-
marketi ng? 

THE MINISTER OF STATE IN 
THE MINIS1 RY OF INDUSTRY 
(SHRl CHARANJir CHANANA : 
(a) The demand for truck chassis 
is mainly in respect of the Tata and 
Ashok Leyland chassis which are 
preferred by the customers. 'J he 
manufacturers a ~ reported tlie 
following details regarding the 
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bookings made with them for truck 
chassis. 

Name of the 1979-80 1980-8 I 
manufacturer 

- .... ---------·-·- ----~-------

1. Ashok Leyland 15,171 20,135 
Ltd. 

2. Telco 49,496 53,945 
(upto 31-12-80) 

(b) The details as reported by the 
manufacturers are furnished below : 

Name of the 
manufacturer 

1979-80 
Supplies 
made 

1980-81 
Supplies 

made 
·--------

I. Ashok 5,651 25 l 5,427 152 
Leyland Ltd. 

2. T elco 20,469 2,075 25,564 1,842 

(c) and (d). The manufacturers 
have reported that no customer is 
required to pay any µrice in excess 
of authorised price to their dealers. 
Specific instances of irreglllarities 
brought to the notice of the Govt. 
are referred to the manufacturers for 
enquiry. ] o check the scope for 
malpractice, a ban h3.s been imposed 
with effect from 9th April, I 981 on 
the re-sale of commercial vehicles 
before thP, expiry of two years from 
the date of initial purchase. 

Sale of Surplus Land leased to 
Defence by Railways at Wandi 

Bunder 

9880. PROF. MAOHU DAN-
. DAVATE : Will the Minister of 

DEFENCE be pleased to state : 

(a) whether it is true that Rail-
way land at Wandi Bundcr in 

Bombay which the Railways wanted 
to use for its massive expansion 
programme was leased on ye.1rly 
basis to the military by the Railways 
and the only cold storage plant was 
built on the land ; 

(h) if so, whether it is a fact that 
two years ago, the military had de-
clared the land surplus and a firm 
offered to buy it ; 

(c) if so, whether this land \Vas 
worth Rs. 20 lakh ; and 

(d) whether it is true that an 
Army Estate Otncer had fixed the 
minimum auction price of the land 
at Rs. 9 lakh but actually sold it to a 
private firm for a meagre price of 
Rs. 10.68 la.khs ? 

THE MINIS1 ER OF S rAlE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : (a) 
to (d). In September, 1944, the 
Ministry of Railway') had rented out 
land measuring I 0, 157 sq. yds. to 
the Ministry of Defence on which 
the latter had created certain assets, 
including a Cold Storage Depot. On 
the closing down of the Depot on 
9th March. l 978, the land and the 
Defence assets con<.;,tructed thereon 
became surplus. The Ministry of 
Railways had been pressing for the 
return of their land. It was, there-
fore· decided to re]easc the land to 
the Ministry of Railways together 
with the Defonce assets. The 
Ministry of Railways, however, 
pointed out that they were not 
interested in taking over the Defence 
assets. Meanwhile, the Railways 
also licensed their la11d in favour of 
M/s. Kirit Enterprises, Bombay in 
1979. 

2. Realising that the Railways 
were not interested in taking over 
the assets and that if the assets were 
to be disposed of by auction for 
demolition and site clearance, this 
process would itself have takcH 
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several months for which the Ministry 
0f Defence will have paid license 
fees to the Railways which had been 
enhanced from 1st April, 1977, it 
was decided in consultation with the 
Ministry of Finance, to transfer the 
asset'> to rv'l/s. Kirit Enterprises, 
Bombav at a transfer value of Rs. 
L67,954. 

3. As a.lreaJy stated since the 
hnd belonged to the Ministry of 
Rail\\·ay:;, the question of a'>sessing 
the cost of the land or fixing a 
minimum auction price for the ~ ne 

hy the Military E'>tJ.te<> Ofllcer did 
not ar ~e  

Recowry of Arrears of Employees 
P.F. 

~ n  SHIU CHINf AMANl 
Ji.NA: \\'ill the Minister of LABOUR 
bL: plea:-ed to state : 

1 a) \\ hether it i-., a fact that 
~ rn en  propose to draw a 
~  tl> recover Lmployecs' r~

d~n  Fund arrear~  

( h) if "o. the dctads re;;arding 
the ~nr ar~ standing at present; and 

(c) the ::-.uggcstions in thi-; regard 
\\ h1d1 ~  guing, to he implemented ? 

HE: '..llNfSTER rn·· STA;E IN 
TlfL ~  OF LABOUR 
(SHRJ\l \'l l RAtvl DULARI 
SINHA., : (a) A s:.iggestion by the 
Ramanuja.m Committee that the 
r 1~  Fund Organisation should 
have it-.: own Recovery ·Machinery is 
under examination alongwith other 
rcc,)mmen<lations of the Committee. 

( b) 1 he amount of Provident 
Fund arrears outstanding as on 
31-12-1980 is as follows :-

Un-exempted establishments 

(-Rs. in lakhs) 
Contributions 
Adm. Charges 
Damages 

Total: 

2541.34 
76.16 

1397.38 

4014.88 

Exempted establishments 

Amount of contributions 
not transferred to the 
Board of Trustees Rs. 1645.23 lakhs 

Total: Rs. 5660.11 Jakhs 

(c) Certain proposals io amend 
the Employees' Provident Funds and 
M isccllaneous Provisions /.ct, 1952, 
suitably to make ~ provisions 
regarding recovery of the dues as 
\vell as the pen:dty provisions 
more effective arc under considera-
tion. 
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98 8 3. ~1 ~~ ~  : ep.:rr ~  ~  
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"{QT ~  I 

Lice11ce for Manufacture of Cycle 
Rickshaw Meters 

9884. SHRY A. NEELALOHIT-
HADASAN NADAR : Will the 
Minister of INDUSTRY ~ pleased 
to state : 

(a) whether meters are to be 
fixed to Cycle rickshaws at Madras 
city shortly ; 

(b) whether any firm at Madras 
has been issued licence for the· 
manufacture of these meters ; and 

(c) if so, the details thereof ? 
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THB MINlSIER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRT CHARANJIT CHANANA): 
(a) Specific information is being 
-collecte:i from tn! Tamil N.ldu State 
Government and will be laid on 
the Table of the House. 

(b) No, Sir. 

(c) Does not arise. 

Agreement Regarding Mi!limum 
Wage 

9885. SHRI DA YA RAM 
SHAKYA : Will the Mini:-;kr of 
INDUSTRY be pleased to state : 

(a) whet.her any agreement 
between the management of BEL 
and the BEL Mazdoor Sangh had 
taken pla<:.! on the 3rd September, 
1978 r~ ar n  minimum wage etc.; 

(b) whethc,· a; pc1 clause 1.1 of 
the a r e ~n  minimum wag.:: being 
paid in any other public sector 
unJertaking was required to be made 
applicable to the workers of BEL, 
Bangalore also ~ and 

(c) if so, the reasons why the 
minimum wages heing paid in BEL 
are not being paid to BEL, HAL, 
HMT. worker of Bangalore ? 

THC: MIN[ST£R OF Sf ATE IN 
THE MINISTRY OP INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) Yes, Sir, BEL MazJoor 
Sangh was one of the unions which 
s ~ned agreement with the manage-
n1tmt on 3-9-1978. 

(b) Clause 1.1 of the said 
agreement is re-produced below 

"lf the minimum wages comprising 
-0f pay and Dearness Allowance, or 
if the rate of neutralisation of 
Dearness, Allowance is altered to a 
higher rate than agreed to in this 
settlement, in any other Engineering 

Central Public s~ r Undertaking 
such as BHEL, HMT etc. the mana-
gement a r~ s to maka nec\!:>Sary 
modifications in the relevant cb.uses 
and const;!quential adjustmenb. in 
consultation with the union.,. 

(c) A statement on this subject 
by the Union \i:inister for PI.mning 
and Labour, made in the Rajya 
Sabha on 17th Febmary, l98l is 
attached. The strike which began on 
26-12-1980 was called L•ff on 
12-3-1981. 

Sta.temeat of the Union Mmistcr 
for Planni!lg and Ltbour in the 
Rajya Sabha in re:iponse iv the 
Calling Attention Notice given by 
Shri Shiva Chandra Jha and nthcr 
Members on TuesdJ.y the I 7th 
Feb,·ua:-y, 198 I r1 ~ ard n  the C11nti-
mling strik.e by the e ~ ee -  of 
cert;i!n Public <:;ecr0r Undert'.tkings 
at an a ~ e  Hyderabad, an ~r 
and other place_:. in the country r~
ting in huge ss~s in produ1.:tion 
a.ad step. taken hy e - ~11  in 
this regarJ. 

Sir, Over n ~ lakh employees of 
p'.lblic ~e r unJertakings including 
HAL, BEL, BEML. ITI, ECIL. Bharat 
Dynamic-. Ltd., !\1i:.1Ha Dhalu Niga.m 
Ltd. spread over various units ha\'c 
been on strike beginning on different 
dates starting from 26-J 2-80 to 
21-1-81 over ti1eir demands for the 
parity of pay scales and conditions 
of service with BHEL employees who 
have been granted a raise in their 
wages and D.A. by the management. 
Following the ~ r e  the manage-
ment of ECIL, Hyderabad had 
declared a lock -out from 8th January, 
l 981 because the striking workers 
in that undertaking had indulged in 
violence. 

2. The appropriate Government 
in respect of these Public Sector 
Undertakings for the purpose of the 
Industrial Disputes Act, 1947 are 
the respective State Governments of 
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Karnataka, Andbra Pradesh, Orissa, 
1~a aras ra and Uctar Pradesh The 
Industrial Relations Machineries of 
four of these State Governments 
have separately intervene<l in the 
matter and tried to avert the strike. 
Conciliation efforts were also made 
at the level of the Labour Min istcrs 
of Karnataka, Uttar Pradesh, Andina 
Pradesh, as well as the Chief l\linis-
ter of Karnataka. but no settlement 
could be arrive<l at. 

3. Negotiations were also helJ at 
the Central level by the Union 
Minister for Communications Re-
cently, on 7th February, 1981, I had 
al:-.o rnvited the parties and also the 
repre:_.,entati\es of the Central r an~

sations. namely, INTUC, AITl}C, 
CITlJ and r ~s  to find a solution 
to the problem. This meeting was 
abo attended by the Labour Ministers 
of Karnataka, Andhra Pradesh and 
Union '!\1inister for Communicu.tions. 

-l. The demand of the workers 
\\a-; for an increase of Rs. "O/-in 
a~1  pay, Rs. 5/-in DA. and an 
increnF nt of Rs. 7/-at the minimum 
and Rs. 22/-at the maximum effec-
tive from - - ~  On behalf of the 
management it was stated that there 
\\·•.::-c already agreements which the 
wL'rkcrs hnd entered into with the 
manag\.."ment valid upto June 1981 
and .l .. :cording to these agreements 
nnthing was due to the 'vorkers. If, 

~ e -r  the worker::. would agree to 
the extensil)ll of the terms of agree-
ment for a period of another eighteen 
months, the management would be 
agreeable to an increase of Rs. 25/-
per month in the basic wages with 
effect from 1-l-1981 and a lump sum 
payment of Rs. 6':Y1/-to each worker. 

5. After protracte<l discussions 
the workers reduceJ their demands 
to an increase of Rs. 30/-in basic 
~ es with one increment effective 
from 1-9-1978 and also agreed to 
extension of the current agreement 
by six monl hs. This offer was, 
however, not acceptable to the 
rna ~ e en  who offered, in turn, 

that the agreement under which the 
workers had raised the demands for 
increase in the wages might be refer-
red to an arbitrator or a Board of 
Arbitration with a High Court Judge 
as the Chairman; in the meantime, 
the management would pay to the 
workers an advance of Rs. 700/-
each recoverable in twelve instal-
ments. The management would 
implement the decision of the Arbi. 
trator or Board of Arbitration in 
full and the advanc.:: would not be 
adjusted against the amount payable 
under the Awards. Alternatively, if 
the workers wanted an immediate 
settlement, they sl .ould accept an 
increase of Rs. 25/-per month with 
a lum;' sum payment of Rs. 700/-
per worker, suliject to the current 
-agreement being extended for at least 
one year. ·1 hese proposals and 
counter proposals being not accepte::.-
ble to the panics. the talks broke 
down and the offers made during 
the negotiations at the meetings were 
withdrawn hy both parties. 
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New Sonar Sounding System 
Developed by B. E. L. 

9887. SHRI N. E. HORO : Will 
the Minister of DEFENCE be 
pleased to state : 

(a} whether it is a fact that re-
·Cently a new sonar sounding system, 
has been developed by Bharat Elec-
tronics and the Defence Research 
and Development Organisation 
(DRDO) for more effective detection 
of submarines; and 

(b) if so, the details thereof ? 

rfHE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRJ SHIVRAJ V. PATIL): (a) 
and (b) : An advanced panaromic 
hull mounted Sonar has been desig-
ned and developed by Bhatat Blec-
troni'"·s Ltd. and the Defence Re-
search and Development Organisa-
tion (DRDO). The system is cur-
rently in the process of engineering. 
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Authority of Asstt. Commissioner of 
E. P. F. to withdraw/sane tion prose-

cution cases 

9889. SHRI SATYAN1\RAYAN 
JATIYA : Will the Minister of 
LABOUR be pleased to state : 

(a) whether it is a fact thHt the 
Assis.tant Provident Commissioners 
in Employees Provident Fund Orga-
nisation are not empowered to sanc-
tion/withdraw prosccu tion cases 
relating to non-payment of Provi-
dent Fund dues ; 

(b) if so. whether it is also a 
fact that the Assistant Provident 
Fund Commissioner, Karnataka, 
now officiating as Regional Provi-
dent Fund Commissioner in Kar-
nataka Regional office has with-
drnwn prosecution cases against 
several defaulting establishments 
including KN/224 and KN/214 ; 
an.! 

(C) if so, the a<.ti .. rn tn.Ken against 
the erring ofiker for this serious 
lap::;e ? 

THE 1\HNlSTl,R OF ST A"; E 1N 
TH:..: MINISTRY OF LABOUR 
( SHRIMATI RAlVf DULARI 
SINHA) : (a) Yes, Sir. 

(b) and (c) It has been reported 
by the Employees Provident Fund 
Authorities that in the case of the 
establi:>hment bt!aring Coue No. KN/ 
214, the es a s ~n  s ~ed 

the arrear returns refore the prose-
cution could be filed, so the question 
of withdrawal did not arise. In the 
cas-: of the establisi1ment bearing 
CoJe No. KN/224, the prosecution 
filed against the establishment was 
withdrawn in December 1977 with 
the approval of the Centr?l Provi-
dent Fund Commissioner, and on 
the establishment's paying the 
amount in arrears and also on its 
giving up-to·date compliance. 

Housing Colonies for Beedi Workers 

9890. SHRI PASALA PENCHALA 

IAH : \Vill the Minister of LABOUR 
be pleased to state : 

(a) whether there are any p.-opo-
sals or schemes for construction of 
housir.g colonies for Beedi Workers; 
and 

(b) if so. the details th0rel11· ? 

THE DEPUTY MINISTER IN 

THE ~  OF LABOUR 

(SHRI P. VENKAT A REDDY) : 

(a) and (b): 1here are no r sa ~ 

or schemes for construction of hous-
ing colonies for beedi workers. 

However, for providing n ~ n  

facilities to beeJi workers, two 
schemes have hcc-n introJuccd 
namely:-

(i) BUILD YOUR OWN HOUSL 
SCHLME 

Under this scheme, an amount of 
Rs. 600/-is pa1<l as subsidy a:1d ~  

900/-as interest free Joan to each 
r ~  The financial a ~ s an e is 

given to such workers who own 
land. 

(ii) HOUSING SCHEMF FOR 
ECONOMICALLY WEAI(LR 
SECTION OF BEEDI WORKERS : 

This scheme envisages grant of 
subsidy to State Government @ Rs. 
1 '300 /-per tenement for beedi wor-
er~  Arrangement for the land has 
to be made by State Government. 
The cost of each house is not to ex-
ceed Rs. 8000/-. The arrangement 
for balance amount is to be made by 
State Government or Housing Boards 
by raising loan. After the entire 
amount of loan has been paid 
by the worker, he becomes the 
owner of the house. 
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Renewal of Scholarship Applications 
h Biri Labour Welfare Commission 

Allahabad 

9891. SHRT VIJAY KUMAR 
YADA V  : Will the Minister of 
LABOUR be pleased to state : 

(a) how many applications for 
scholarships from different districts 
of Bihar State were filed in the 
oillcc of the lliri Labour Welfare 
Commissioner, Allahabad last year 
both fresh and for renewal ; 

(b) what arc the numbers of 
r~ e  ion district-wise and the 
re.ason" of rejection: 

(c) whether Government prop:Jsc 
to enhance the amount of welfare 
f.tnd to ac:ommodate the maximum 

number of students applied for the 
scholarship; and 

(d) if so, the details thereof ? 

THE DEPUTY MINISTER IN 
THE MINfST RY OF LABOUR 
(SHRI P. VENKATA REDDY): (a) 
and (b) : A statement is laid on the 
Table of the House. Scholarships 
are awarded on the basis of merit. 
The grant of scholarships has to be 
limited to the funds available. 
Therefore selections on merits have 
to be made. 

(c) and (d) : 1 he amount provided 
for payment of scholarships in tho 
Al'ahahad region, comprising of 
States of Bihar and U.P., has been 
increased progressively. In the 
Budget Estimates I 98 I -82. an 
a ~rn  of Rs. 5.20 Jakhs has been 
provided on thi" account. 

Statement 

Applications n.-ceived Award of Scholarship 
N.im;.! ,1f the Distrii,;t FrcSh-Renewa1--Tofaf F~1 1- en a1 Total 

l. NalanLla 444 139 583 178 136 314 

2. Singhbhu:n 430 65 495 148 60 208 

3. Monghyr 79 42 121 31 39 70 

4. Samastipur 15 3 18 3 3 6 

5. East Cbamparan 47 15 62 8 13 21 

6. West Champaran Nil Nil Nil Nil 

7. Santhal Pargana 16 s 21 6 4 IO 

8. Madhubani 6 Nil 6 Nil Nil Nil 

9. Darbhanga 3 Nil 3 Nil 

10. Bhojpur 8 4 12 Nil 3  3 

II. Si wan 2 Nil 2 1 Nil 1 

12. Palamau 1 Nil Nil 1 

13. Begusarai 1 Nil 1 Nil Nil Nil 

14. Gay a 12 14 26 2 14 16 

TOTAL 1065 237 1352 379 272 651 

Applications 
Rejected 

PrCSh Re ___ T_o_t<-'ll 
new al 

266 3 269 

282 5 287 

48 3 51 

12 Nil 12 

39 2 41 

1 Nil 

10 I 11 

6 Nil 6 

2 Nil 2 

8 9 

1 Nil 

Nil Nil Nil 

1 Nil 

10 Nil 10 

686 JS 701 
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Representations from A&N Govern-
ment ee~ Association 

9892. SHRI MANORANJAN 

BHAKTA : Will the Minister of 
HOME AFFAJRS be pleased to 

state : 

(a) how many letters, representa-
tions and memoranda were received 

by the A&N Administration from 

the A&N Government Employees 
Association, Diglipur branch, a.nd 
non-gazetted officers association, 

Diglipur branch, and since when 

and how many of them were replied 

by the Administration; 

(b) if no reply or acknowledge-
ment is sent to the Associations. wi10 
ventilates the grievances of the Group 
'C' and •D' employees, what are the 
reasons thereof; and 

(c) whether the Service Associa-
tions are eligible to represent their 
grivances to the Tvlembers of Parlia-
ment and whether Rule 20 of C.C.S. 
(Conduct) Rules 1964 is attracted to 
the office bearers of s;.1ch Asscciati0ns, 
who are also Government servants 1 

THE MINISTER OF ST r\ TE IN 
THE MINIS1 RY OF HOME 
AFFIAlRS (SHRI YOGLNDRA 
MAKWANA) : (a) and(b) : Since 
January, 1980, the Andaman & 
Nicobar d n s~ra n has received 
4 re resen a n~ from A &  N 

~rn en  Employees Associa-
tion, Diglipur Brand1 whereas no s~  

repcesentation has been received from 
the Non-Gazetted officers Associa-
tion, Digtipur Branch. Out of these, 
reply to one representation which was 
received in February, 1980 has been 
sent. The remaining 3 representations 
which contain many points/demands 
concerning various Departments, 
are being examined by the Andaman 
and Nicobar Administration and the 

replies will be sent as early as possi-
ble. The representations pending 
reply were received in October, 1980, 
February, 1981 and March, 1981 
respectjve ly. 

(c) Rule 20 of the C.C.S. (Con-
duct) Rules, 1964 provides that no 
Government servant shall bring or 
attempt to bring any political or 
other outside influence to bear upon 
any superior authority to further bis 
interest in respect of matters pertain-
ing to his service under the Govern-
ment. An Office-bearer of a Service 
Association can also not bring any 
political vr other outside inf!uencc 
to fort her his own interests in respect 
of matters pertaining to his service 
under Government. Where further-
ance of one's individual service inter· 
ests is ~ erned  Rule 20 of tht: 
C.C.S. (Conduct) Rules, 1964 applies 
equally to all Government servants. 

However, Service Associat!ons. as 
such. are not governed by the C .C.S. 
(Conduct) Rules, 1964 though indi-
vidual membei"s of the Service 
Associations including Ofti.:c-bearers, 
who are Government ~er an s  are 
governed by the Conduct Rules. ·r he 
Service Associations can raise prob-
lem:. of employees to tl1e appro-
priate authoritie,-. in the G·JvernrjJcnt, 
in the office Council or the Depart-
mental Council or the National 
Council of the Joint Co:l::i .ltati ~ 
Machinery depending 0:1 the nat•u·e 
of the problems, but arc not expected 
to represent them to out->id"J '-''Jthori-
ties. 

Westt'!rn Ghat Development Scheme 

9893. SHRI BAPUSAHEB PARU-
LEKAR : Will the Minister of 
PLANNING be pleased to state : 

(a) whether survey was made of 
Poladpu r and Mahad talu kas in 
Raigad district of Maharashtra for 
the implementation of Western Ghat 
development scheme ; 

(b) report of survey and sugges-
tions, if any, made ; and 



(c) what steps Government pro-
pose to take in implementing this 
scheme in these two talukas and 
when, and if not, the reasons ? 

THE MINISTER OF PLANN· 
ING AND LABOUR (SHRI NA· 
RAYAN DATT TIWARI) (a) The 
work of landuse survey of Mahad 
taluka of Maharashtra has been en-
trusted to the Department of Geo· 
Engineering and Resource Develop· 
ment, Andhra University, Visakha· 
patnam, as a part of pilot study. 
Field surveys and data have been 
collected for Mahad Taluka. No 
survey has been undertaken for Po-
ladpur Taluka so far. 

(b) The data and material of the 
survey conducted by the Andhra 
University are being pfocessed. The 
report of the survey along with the 
maps are expected to be received 
shortly. 

(c) After these basic surveys are 
completed the work of the prepara-
tion of detailed development plan 
for Mahad Taluka will be under-
tal;en as a prototype study. 

~~-~ ~~ 
~ ~~~ 
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Number of Chassis (Truck and Mini 
Buses) allotted to Eastern States 

9895. DR. R. ROfHUAMA : 
Will the Ministry of INDUSTRY 
be pleased to state. : 

(a) the number of chassis (TMB) 
allotted to Mizoram, Arunachal 
Pradesh, Meghalaya, Tripura, Mani-
pur, and Nagaland in 1981-82 ; 

(b) whether, in view of the fact 
that the public transport facilities 
at present in Mizoram are too 
inadequate thereby affecting very 
seriously the supply of essential 
commodities to the interior areas, he 
proposed to consider to raise the 
quota of chassis allotted to 
Mizoram; and 

(c) if so, the details thereof ? 

THE MINISfER OF STATE IN 
THE MINISTRY OF JNDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) to (c) : No quotas have been fixed 
for supply of bus or truck chassis to 
any State. Supplies are made by 
the manufacturing companies on the 
basis of commercial considerations 
including production and demand 
in a specific area. However, look-

ing to the peculiar problems of the 
North-East region, Government 
have advisC"d the manufacturers of 
preferred makes, M/s. Ashok Ley-
land and M/s. TELCO, to increase 
supply of truck and bus chassis to 
this region. 

Investment of Industries in West 
Bengal 

9896. SHRI HANNAN MOL-
LAH : Will the Minister of 
INDUSTRY be pleased to state 
what are the amounts invested by 
the Central Government for indus-
tries and its expansion in West 
Bengal during the last five vears, 
year-wise ? -

THE MINISTER OF ST ATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
Investments in terms of Gross Block 
in the State of West en ~  during 
the last 5 years are given below :-

As on 

3 ,-3-1976 
31-3-1977 
31-3-1978 
31-3-1979 
31-3-1980 

(Rs. in crores) 
Amount of in vest-
ments in terms of 
Gross Block 

566,00 
768.30 
l058.S3 
1082.88 
15 '.0.39 

Sending of Indians into Space 

9897. SHRI SA.NAT KUrv1AR 
MANDAL: 

SHRI S.M. KRISHNA: 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether Indian candidates 
for being sent to the U.S.S. R. for 
training as cosmonauts have been 
selected ; 

(b) if so, their particulars; and 

(c) if not, the stage at which 
the matter stands at present? 
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): 
(a) to (c) The Government of the 
U.S.S.R. have offered participation 
by an Indian astronaut in one of 
their future space flights. Govern-
ment of India have indicated their 
willingness to accept this offer. 
However, details have not yet been 
worked out. 

Imbalance in Indian Economic 
Service and Indian Statistical 

Sen ices 

9898. DR. A.U. AZMI : Will 
the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether serious imbalances 
have crept in the structure of the 
Indian Economic Service and Indian 
Statistical Service; 

(b) if so, the reasons therefor ; 
and 

((.:) what steps are being taken 
to rectify these imbalances and im-
prove chances f0r promotion and 
confirmation of hundreds of ad-
hocees who are stagnating in Grade 
IV of these Services ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) : (a) to (c). 1 he cadre 
strengths of the Indian Economic 
Service and the Indian Statistical 
Service represent the aggregates 
of the number of posts carrying 
economic/statistical function soffered 
for encadrement in these Services 
by the Ministries/Departments 
of the Government of India at 
the time of initial constitution 
and thereafter. The number of 
posts at Grade IV level so offered is 
disproportionate to the posts at 
higher le' els. Efforts are being 
made to reshape the pyramids of 
these Services with the Co-opera-
tion of participating Ministries/ 
Departments by further accretion of 
posts at higher levels. 

Steps have already been initiated 
to prepare Select Lists for promotion 
of feeder post holders to Grade IV 
of these Services. Such of the officers. 
who are at present holding posts at 
Grade IV level of the Indian Econo-
mic Service and the Indian Statis-
tical Service on an ad-hoc basis and 
are approved for regular promotion 
will be appointed to the respective 
Services on a regular basis and 
thereafter will be considered for 
confirmation. 

Pension to Reservists Retired 
between 1950-1972 

9899. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the Ex-Servicemen/' 
Reservists retired between 1950 and 
1972 are granted Rs. 10, Rs. 12 ar.d 
Rs. 15 per month as pension for the 
service rendered in the Armed 
Forces and no temporary increase 
in this pension is permissible to them 
as they are employed in low paid 
jobs Ji ke peons, daftries, etc. 

(b) whether such Reservists who 
were sent on pension on or after I st 
January, 1973 are granted pension 
@Rs. 50 or more; and 

{c) if so, the reasons for this 
disparity in the two cases and the 
likely date by which it would be 
abolished and all reservists would 
be given the uniform pension @Rs. 
50 per month, so as to remove any 
frustration among those who retired 
prior to 1st January, 1973 ? 

THE MINISTER OF ST A TE IN 
THE MINISTRY OF DEFENCE. 
(SHRI SHIVRAJ V. PATIL) : 
(a) The reservists transferred to-
pension establishment between 1950 
and 1972 were granted reservist 
pension ranging from Rs. 3 to Rs. 
15 per month, depending upon the 
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dates of their retirement. Tempo-
rary/ad-hoc increase •. ad-hoc relief 
and periodic relief are admissible 
in addition to pension, and the total 

pension including reliefts admissible 
at present to reservist pensioners, is 
as under :-

(FigurM in Rs.) 
Total pension and relief of those who retired 

Prior to From From On or after 
1-6-53 1-6-53 t-4-68 l ·l-73 

1 
----- ·---:::-------.. 

Basic pension 3 

Temporary increase 7 to 9 

Adhoc increase 15 

Adhoc Relief 15 

Periodic relief 57.50 
----
97.50 

to 
99.50 

Reliefs on pension are, however, 
not admissible if they are re-
employed from a date prior to 
29-12-1976. In case they are re-
employed on or after this date, they 
continue to get the reliefs, in addi-
tion t.) pension but an equal amount 
is deducted from their pay and 
allowances of the re-employed 
post. 

(b) Reservists sent on pension 
on or after 1-1-73 are granted pen-
sion of ~ 50/- per month. 
They also get periodic relief of 
Rs. 57 .50 per month in addition to 
pension subject to conditions men-
tioned in part (a) above. 

(c) Consequent on the improve-
ments made in the pensionary rates 
of service personnel w.e.f. l-l-73 on 
the basis of the recommendations of 
the Third Pay Commission, the rate 
of reservist pension was also raised to 
Rs. 50/-per month from the same 
date. As the revised rates of pension 
of all categories of pensioners were 
not extended to those who retired 
prior to 1-1-73, no departure can be 

but prior to but prior to 
1-4-68 1-1-73 

2 3 4 

10 to 12 15 50 

15 15 

15 

57.50 57.50 57.50 
----
97.50 102.50 107.50 

to 
99.50 
-----
made in the case of reservist pen-
sioners. However, reservist pen-
sioners who retired before 1-1-73 
will get the benefits Jn the shape of 
temporary/ad-hoc increase, and ad-
hoc relief whicI1 reduces the d ~ ar  

between their pension and of those 
who retired on or after 1 J-1973. 

Central Standing Committee on 
Rural Unorganised Labour 

9900. SHRI K. MALLANNA : 
Will the Minister of LABOUR be 
pleased to state : 

(a) whether Government have 
appointed any Central Standing 
Committee on Rllral Unorganised 
Labours; 

(b) if so, the details thereof and the 
number of sittings held during 1980; 

(c) the main recommendations 
thereof; and 

{d) the steps which Government 
have taken for promotion of Trade 
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Union movement in the rural lubour 
.and giving protection to them? 

THE MINISTER OF STATE ~  

THE MINISTRY OF LABOUR 

(SHRIMATI RAM DULAR! 

SINHA) : (a) Yes, Sir, 

(b) In September, 1978, Govern-
ment set up this Committee as a 
perm1nent adviiory body, to advise 
on various administrative and legis-

lative measures for bettering the 

socio-econo!llic conditions of rural 
unorg1nised labour and for promo-

ting their organisations. One meding 

.of this Committee was held in July, 

1980. 

(c) The main recommendations 

of this Committee were the introduc-

tion of a Central Legislation for 

agricultural workers, organising rural 

r ~rs and improvemenh in the 
t chabilitation schemes for b1.mdcd 

labour. 

(d) Rural education camps con-

c.1 uctcd by the National Labour 

Institute and the Central Board of 

Workers Education help rural wor-

kers to develop leadership ~ s to 

form associations and unions. In 

addition, during the Sixth Plan a 

specific Centrally Sponsored Scheme 

to organise rural workers is being 
introduceJ from 1981-82 to inter-
alia help rural workers form a'iso-
c1at1011s, unions or cooperatives 

depending on local needs and con-
ditions. Government is also consi-

dering the question of amending the 

Tratle Unions Act to enable agricul-

tural labour to form trade unions 

and get the protection available 
under this Act. 

Recognition to SC and ST employees 

Welfare ss a ns ~edera ns in 

various Departments 

9901. SHRI R.R. BHOLE: Will the 

Minister of HOME AFFAIRS be 

pleased to state: 

{a) whether it is a fact that Sche-

duled Caste and Scheduled Tribe 

Employees Welfare Associations/Fe-

derations in various Departments and 

Public Sector Undertakings have been 

denied recognition by the Gove. n-

ment \vitil the result that great diftl-

culiLics are being experienced by these 

organisations Lo perform the scn·ice 

in tlie c,tuse of cenain safeguards 

under the 1:rovisiow; of the Constitu-

tkin for these ~a 1 r scc1ion::; ~ and 

1 HE "f',TJNISTER OF SlAl E IN 

THE MINISTRY OF HO;'i.fE AF-

FAIRS AND DLPAR-tMENT OF 

PARLIAMENr ARY AFFAIRS 

(SHRI P. VENKATASUBBAIAH\: 

(a) & (b) Yes, Sir. It has been the 

.iJolicy of the Government not to re-

cognise Service Associations formed 

by Central Govt. Empfoyees on 1~ 

basis of Caste, Tribe or Religious 

denominations. 
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Committee (or Self Employment Guide· 
dance 

9902. SHRI BAGUN SUMBRUI : 

Will the Minister of PLANNING 

pleased to state: 

(a) whether it is a fact that a national 

level guidance committee for self 

employment has been set up by Govt. 

(b) if so, the composition of the 
committee; and 

(c) its terms and time determined 
for preparing the report ? 

THE MINISTER OF PLANNING 

AND LABOUR (SHRI NARYAN 

DATT TIWARI): (a) Yes, Sir. 

(b) l he composition of the Com-

mittee is as under: 

Chairman 

l. Di·. M.S. Swaminathan, Member, 

Planning Commission. 

:Members 

2. Secretary, Ministry of Labour. 

3. Secretary, Ministry of Rural Re-

construction. 

4. Secretary, Ministry of Industry. 

5. Additional Secretary, Department 

of Banking, Ministl'y of Finance. 

6. Dr. M. Nanjundappa, Planning 
Secretary, Government of Karna-
taka. 

7. Dr. R.K. Dar, Planning Secretary, 
Government of Uttar Pradesh. 

8. Shri M.S. Palnitkar, Special Sec-
retary (Planning) Government of 
Maharashtra. 

9. Smt. Madhuri Shah, Chairman, 
University Grants Commission. 

10. Dr. Gautam Mathur, Director, 
Institute of Applied Manpower 
Research, New Delhi. 

11. Prof. Ravi Mathai, Ahmedahad. 

12. Father Rogart, )\avier Institute, 
Ranchi. 

13. l he President, Federation of As-
sociation of Small Indust. ies of 
India, 23-Bt2, New Rohtak Road. 
New Delhi. 

14. Shri V. Padmanahha, Executive 
Director, Gandhigram Rural Uni-
ve1 sity Dindigal (Tamil Nadu). 

15 . Shri Brij Mohan Lal. Proprietor, 
Ht.ro Cycles, G.]. Road, Lcdhi-
ana (Punjab). 

16. Adviser (Rural Development 
Planning Commission. 

17. Adviser (V & Sl), Planning Com-
mission. 

18. Shri Dev Bahadur Singh, Ex-
MLA, Village Gangapur, P.O. 
Narainpur, Distt. Nainital (UP) 

19. Miss Saroj K haparde, Member,. 
Rajya Sabha. 
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M•ber-Secretary 

·20. Shri A.V.R. Char, Adviser, 
(Labour, Employment & Man-
power), Planning Commission. 

(c) The terms of reference of the 
Committee are: 

(i) To suggest ways and means to 
encourage self-employment in 
all the sectors of the economy. 

{ii) To advise on matters relating to 
restructuring of employment 
exchanges to enable them to 
offer guidance to persons or 
group of persons desirous of 
starting self-employment ven· 
tu res. 

(iiij 1 o advise on suitable steps to 
he taken at the district level for 
integrating the District C1 edit 
Plans, training infrastructure, 
mar1'eting facilities and gui-

dance services. 

No time-limit has been prescriheu 
for preparing the rcp:)rt. 

Rajyadbyaksbya Committee Examin-

ed DGI 

9903. SHRI AJOY BISWAS: \Viii 
the Minister of DEFENCE be 
pleased to state : 

(a) is it true that a study group 
under the ''Administrative e r ~ 

Commission'', and another study 
group "Rajyadhyakshya Committee" 

examined the va1 ious functions of 
DGI Organisation; 

(b) if so, have these committees re-
commended continuance of 'Perma .. 
nent Secondment' of service officers ; 

( c) have either of these committees 
oKpressed any opinion that user know-

, .. ~ 
ledge of "Permanently seconded 
service officers" is useful for quality 
control function of DGI Organisa-
tion; 
(d) what was the view of study 
group of Administrative Reforms 
Commission on the reservation of a11 
senior and topmost posts for Perma-
nently seconded Service Officers in 
DGl Organisation; and 
(e) the reasons why Government 
have not taken any action on the 
recommendations of these study 
groups so far? 
THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PAlIL): (a) to 
(e). A Study Team was appointed by 
the Administrative Reforms Com-
mission in 1966 to study various mat-
ters relating to Defence. This Study 
T earn diu not make any recommenda-
tion regarding continuance or other-
wise of the practice of permanent 
secondment ~ ervice Officers to the 
Inspection Organisation. 
2. The Committee 011 Ordinance 

Factories set up by Government in 
1975 under the Chairmanship of 
Shri V. G. Rajadhyaksha, inter-
alia commented in their Second 
and Final Report that the practice 
obtaining in the DGI Organisation 
for appointment of Service Officers 
on tenure. and permanent second· 
ment basis was a desirable one in 
the interest of maintaining closer 
links with the users. 

'INSAT' 

9904. SHRI S.M. KRISHNA: 
Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Indian National 
Satellite (INSA1) will be introduced 
next year: and 
(b) if so, whether it will cover the 

· State of Karnataka also ? 
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THE MlNISTER OF ST,.\TE ~ 

1 HE DEPARJMEN'l S OF 
SCIENCE AND TECHNOLOGY, 
ELEC1 RONIC AND ENVIRON-
MENT (SHl<l C.P.N. SINGH): 
(a) The "·urrent target for tJ1e iritial 
ore:-ationalisation (If ttic ~  -1 
Syskm is mid-198:. 

(b) The INSAT-1 is a national sys-
tem with Nation wide coverage ca1,a-
bilities for telecommunications, me-
teorological earth observation, radio 
and television. As and when its 

various applications see operationa-
lisation, the concerned services would 
be generally available in all parts of 
the country, includin& Karnataka. 

Self-sufficiency in Ne"·sprint 

9905. SHRI RAJESH PILOT: 
Will the Minister of INDUSl RY be 
pleased to state: 

(a) what steps have been taken to 
meet the demand of news; rint frcm 
indigenous resources; 

(b) how long will it take to become 
self-sufficient in newsprint: ar~d 

( c) have any steps been initiated 
and progress made in small scale 
production of paper on the lines of 
handlooms and khadi producLion so 
as to provide more employment and 

meet the shortage of coarse pa[.iers? 

1 HE MINIS1 ER OF ST Al E IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJiT CHANANA): 
(a) and (b): The National News-
print & Paper Mills, Nepanagar, the 
only unit in the country manufactur-
ing newsprint at present has taken up 
a modernisation/renovation pro-
gramme, to improve its production. 

M/s. Hindustan Paper Corporation, 
and M/s. Mysore Paper MiJls are put-
ting up newsprint miJJs in Kerala and 
K arnataka respective Ty with an annual 
capacity of 5\0,000 tonnes and 75,00<r 

tonnes respectively. Both the sche-
mes are expected to be commissioned 
by the end of this year. Letters of 
intent ha"Ve also heen issued to M /s. 
T arnil Nadu Newsprint & Papers Ltd. 
and M.s. Century Pulp for e ~  up 
newsprint pt ojects \\ith a capacity of 
50,000 tonnes and 20,000 tonnes res-
pecti\ ely in 1 amil Nadu and lJttar 
Pradesh. No appreciable progress 
has been reported by these units. 
Even with the commissioning of the 
on-going projects, the count1y is not 
likely to be self sufficient in newsprint.-. 
as the demand is estimated to be 
higher than the productiC'n. 

le) the Khadi & Village Industries 
s~ n have taken Hp a pro-

gramme of revival of the Handmade 
Paper Industry, which is registet ing a 
groMh in output and employment. 
Some small scale units have also come 
up for the manufacture of coarse 
papers. Thev are eligible for the 
facilities available for ~ a  ~ a e units 
in ge11era 1. 

Induction Test Passed by Steno 1·ypist 

9906. SHRl R.N. RAKESH: Will 
the Minister of HOME AFFAIRS be 
pleased to refer to the t e11ly given to 
Unstan ed Question No. ~  on the 
11th March, 1981 regarding induc-
tion of test passed by Ster:o Typists 
and state whet.her persons who could 
not a ~ the inductic·n test within 
prescribed number of chance have 
been placed en· block junic1 to tlose 
who qualified it 'Within pre-scribe•J 
n n~ er of chancrs ? 
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THE MINIS1ER OF-STAlE JN. 
THE MJNIS1R1' or HOME 
Af'F';\JRS AND DEPAR1Mli"NT 
OF PARLIAMbNTARY AFf·'AJRS 
{SHRI P. ~ 1 ASIJBBAlAH> , 
1 hose who failed to pass the induc· 
tion test in ~ en r  within the 
re~ r ed number of chances were 
not i nduded in the Central Secreta-
riat ~ en ~ra r nets· Se1 vice. As such 
the question of fi:xcstion of their · inter-se 
seujo1 ity with those ~ 1 as~e  tl e 
indur.tion test did n ~  aris:. 

F romotion of Assistants Hi Section 
l•fticers 

9907. SHRI A.A. RAHIM: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there is anomaly bet-
ween different Ministries in promot-
ing Assistants as Section Officers ; 

(b) if so, the reasons therefor ; and 

(c) what action has been taken to 
remove such anomaly ? 

1HE MINISl ER OF STA1E IN 
1 HE MINISl RY OF HOME AF-
FAIRS AND DEPARlMENT OF 
PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
(a) to (c}. PA"omotions of Assis-
tants are made in a~ rdan e with 
the provision of rule 13 of the C.S.S. 
Rules, 1962, which are imiformaIJy 
applicable to all cadres. As such the 
iuestion of anomaly between differ· 
ent Ministries in promoting Assis-
tants as Section Officers should not 
nprmally arise. 
I 

Joint Committee for Liquidation of 
Dac6its iii UP and M P 

9908. SHRI GULAM MOHAM-
MED KHAN: Will the Minister of 
HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the 
Uttar Pradesh and the Madhya Pra-
desh Governments have constituted a 
joint commit.tee for the liquidation of 
dacoits and a joint cc rnmission for the 
economic development of the dacoit 
infested areas ; and 

(b) if so, the assistance to be pro-
vided by the Centre in this regard ? 

1 HE MINISTER OF ST A 1 E IN 
THE MINIS1RY OF HOME 
AFFAIRS (SHRI JOGLNDRA_ 
MAKWANA): (a) Yes, Sir. 1he 
Governments of Uttar Prndesh 
and Madhya Pradesh have con• 
stituted a Joint Committee for 
conducting anti-dacoity campaign. 
A Joint Commission to prepare pro-
posals for economic development of 
border districts of the two States has 
also been set up by them. 

(b) The Commission has yet to 
submit a scheme in this regard. 1 he 
nature and extent of Central Assis-
tance will be e:xa.m.ined after the sche-
me is received from the S!:ate Govern-
ments. However, requests have been 
received from the Governments of 
Madhya Pradesh and Uttar Pradesh 
for assistance for certain vehiCles, 
weapons and equipment for anti-
dacoity operations. It would not be 
in public interest to disclose their 
details. 1 he Go\·ernrnent W(luld take 
appropriate action in consu. ltation 
with the two State Governments., 
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Making Soft Drinks Machinery by 
M/s Ortmann and Herbet 

9909. SHRI SUSHIL BHAT-
T AC HAR YA: Will the Minister of 
INDUSTRY be pleased to refer to the 
reply given to Unstarred Question No. 
3147 on the 11th March, 1981 regard-
ing foreign collaboration for making 
machinery for soft drinks, and state: 

(a) whether M/s. Ortmann & Her-
bet make any milk filling machine ; 

(b) if so, how many milK filling 
machines has Mohan Ortmann made ; 

(c) how many ju.ice filling machines 
has Mohan Ortamann made; and 

(d) how many aerated water ma-
chines has Mohan Ortmann made 1 

THE MINISTER OF STAlE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) Yes, Sir. 

(b) M/s. Mohan Ortmann have not 
reported manufacture of any milk 
filling machine so far. 

(c) M/s. Mohan Ortmann have re-
ported manufacture of one Auto-
matic Juice Bottling Plant. 

(d) M/s. Mohan Ortmann have re-
ported manufacture of 22 plants for 
aerated water /soft drinks. 

Select list of Grade-I Officers of 
Central Secretariat Service 

9910. SHRI MOOL CHAND 
DAGA: Will the Minister of HOME 
AFFAIRS be pleased to state: 
(a) whether the select list of Grade-
l Officers of Central Secretariat Ser-

vices (CSS) for appointment to the 
Selection Grade of the service which 
was due in July, 1979, was actually 
issued in two parts-the first part in 
December, 1979 and the second part 
in June, 1980; 

(b) if so, the reasons for delay in 
the issue of the list; 

(c) whether all these officers of 
1979 list have been appointed as 
Deputy Secretaries, if not, the reasons 
therefor; 

(d) whether the select list of Grade-
l Officers of C.S.S. for appointment 
or to Selection Grade of service due 
in July, 1980 has not so far reen 
issued and if so the reasons thereof; 
and 

(e) whether Government would 
ensure that all C.S.S. officers inclt•ded 
in the Selection Grade lists of 19791 
1980 and subsequent years would 
first be provided before officers of 
other Services are considered for these 
posts 1 

THE MlNlSTER OF STAlE IN 
1HE MlNJS1RY OF HOME AF-
FAIRS AND DEPARlMENT UF 
PARLIAMENTARY AFFAJRS 
.(SHRl P. VbNKATASUBBAJAH): 
(a) and (b). ·j be ~e1~  List for 
Selection Grade of the Centtal Secre-
tariat Service fol' tht yew.1 1979, con-
taining tht names of 42 officers, was 
issued on 'i-12·1979. However, on a 
representation made to the Home 
Minister a decision was taken to in· 
crease the size of the select list by 13. 
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Pursuant to this de - n~ the names 
of 13 more officers were added to the 
1979 Sdect Liat on 5-6-1980, bringing 
the total number to SS. 

Although the Select List is prepared 
with reference to the pos.ition existing 
as on the 1 st July, every year, no spe-
cific date has been prescribed for the 
issue of the List. While all 
efforts are made to issue 
the Select List as early as possi-
ble, completion of the preliminary 
work, such as determination of the 
number of officers to be included in 
the List, obtaining th ecomplete 
personal records of the officers to be 
assessed, etc., takes considerable time. 

(c) Appointments to the posts of 
Deputy Secretaries are made through 
a process of selection from amongst 
eligible officers of all Class-I services 
of group ~ including ~s officers on 
tlhe Select List. However, almost all 
the office.rs includtd in the 1 ~  Select 
List for selection graae a~e working 
as Deputy Secretary on ad-hoc basis 
in various Ministrit,s. 

(d) 1 he Select List for 1980 is under 
prepa1 ation. 1 he reasons for time 
taken in preparation are indicate<.1 in 
reply to part (b). 

(e) The intention of drawing up a 
select list is to consider the CSS officers 
for appointment to vacancies of Se-
lection Grade based on the strength 
of the panel determined prior to the 
preparation of the  panel. 

The posts of Under Sectetary and 
above at the Centre are not reset ved 
for the mem hers of any Senice. 
These posts are filled up according 
to the particular job requirements 
through a selection process from 
amonst the officers of all services eli-
gible for these posts. 

Appointment of D.A.N.I.C.S. Officers 

9911. SHRJ M. RAM GOPAL 
REDDY: Will tho Minister of 
HOME AFFAIRS be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 992 on the 19th March, 1980 
regarding appointment of D.A.N.I. 
C . S. officers and state : 

(a) whether the writ petitions have 
since been disposed of; 

(b) if so, the details thereof; and 

( c) if not, the reasons for the delay? 

'I HE MINIS1 ER OF ST ATE IN 
'IHE MINISl RY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK· 
WANA): ~  No, Sir. 

(b) <..mestion does not arise. 

(c) The writ-petitions have been 
listed in the weekly list and have not 
so far come uµ for hearing. The 
Government C.ounsel has been ins-
tructed to take up with the High 
Court for expeditious hearing of these 
cases. 

Harassment to Scheduled Castes and 
Scheduled 1"ribes 

9912. SHRI JHAZHAI M. 
KARUNA'Nil HI: Will the Minister 
of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that cases 
of harassmt.nt to Scheduled Castes-' 
Scheduled Tribes are on the increase 
in the country particularly in Jamil 
Nadu; 

(b) whether Government are aware 
that on account of increase of com-
munal atrocities on Harijans, tile trend 
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of embracing non-Hindu religions by 
Harijans is on the increase in the 
country particularly in Tamil Nadu ~ 

and 

. (c) if so, the action taken by 
Government to an est the trend of in .. 
crease by taking remedial action to 
get rid of the atrocities on Harijans 
particularly in Tamil Nadu ? 

1HE MINIS1ER OF STATE IN 
THE MINIS1 RY OF HOME 
AFFAIRS (SHRI YOGJ:.NDRA 
MAKWANA): (a) According to 
the information received from State 
Government the1 e has been no in-
erease of cases of c1 ime against Sche-
duled Castes in the country as a whole 
in 1980 compared to t 979. However, 
as regards Tamil Nadu, in 1980 (upto 
October for which reports have been 
received from that State) 119 cases of 
crimes against Scheduled Castes were 
reported as against lQO in the corres-
ponding period of 1979. As regards 
Scheduled Tribes, 2185 cases were re-
ported in 1980 in the country com-
pared to 2153 cases reported in 1979. 

(b) The Government do not have 
data which shows that, on account of 
increase in atrocities against Schedu-
led Castes, the trend of embracing 
non-Hindu religions by them is on the 
increase in the country, including 
Tamil Nadu. 

(c) Does not arise, in view of the 
reply to Part (b) above. However, 
a Statement sho\\ing various measures 
being taken to curb atrocities against 
Harijans is laid on Table of the 
House. 

Statement 

The Government of India is fu Hy 
alive to the situation and have taken 

the following steps to further curb 
the incidents of crimes against Sche-
du led Castes and Scheduled 1 ribes: 

(1) The Home Minister has written 
on 10th March, 1980 to the Chief 
Ministers/Governors/Lt. Governors 
of States and Union T erritorics, where 
crimes against members of Schedu-
led Castes have been occurring, con-
veying to the State Governments and 
Union Territories guidelines of 
precautionary and preventive, punitive 
and rehabilitative measures to be ta-
ken for effectively dealing with cri-
mes abainst them. 1 he Government 
of India are in constant and conti-
nuous touch with the State Govern-
ments and in order to have more con-
crete and specific focus on each item 
of the guidelines and with a vitw to 
have better assessment of the steps 
that have been taken and to find out 
inadequacies, if any, a check-list con· 
taining the various items contained 
in the guidelines has been formulated. 
and t he States ret1uested to furnish 
information of implementation with 
specific reference to each of those 
items. 

(2) The Home Minister in his D.O. 
letter No. 12025/1/80-lD (Pt. file) 
dated 8th December, 1980 addressed 
to Chief Minister pf all States ~ nd 

Union Territories had reiterated that 
the guidelines communiCated in res-
pect of Scheduled Castes should be 
followed in the case of Scheduled 
Tribes also. 

(3) As the basis for a permanent 
solution to the atr.ocities against Sche-
duled Castes, the Government of 
India are giving high priority to their 
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economic development, through the 
rhachanisms of Special Component 
Plans and Scheduled Caste Develop-
ment Corporations. Similarly, in 
respect of the Scheduled Tribes, the 
concept of Tribal sub plan was launch-
ed in the Fifth Plan to ensure inte-
grated development of the various 
Scheduled l ribes communities in the 
s ~ an areas of the country. 

( 4) Steps to be taken to prevent 
and deal effectively with atrocities on 
ScheJuled Castes and Scheduled 
Tribes and for their economic deve-
1o pment were discussed in detail in 
the Conference of Chief Ministers/ 
Governors held on 8-4-1980. 

Maintenance of Roster in D.G.T.D. 

regarding Reservation 

9913. SHRI K.B.S. MANI: Will 
the n s~er of INDUSTRY be_ pleas-
ed to state: 

(a) whether it is a fact that as per 
reservation orders no 40 point roster 
is being ~ n a ned at the time of con-
firmation of Assistant Development 
Officer (Chemicals and Engineering) 
in the Directorate General of 1 echni-
cal Development; 

(b) if so, the number of Sche:tuled 
Caste and Scheduled Tribe officers 
who have been confirmed so far, year-
wise; since the issue of said orders; 

(c) the details of the backlog 
vacancies filled permanently in accord-
ance with tbe said orders; and 

(d) if the roster is not maintained 
a1:,. confirmation stage, the reas n~ 

therefor 1 

THE MINISlER OF STA1E IN 
1 HE MINIS'! RY OF IND US1 RY 
(SHRI CHARANJIT CHA NANA): 
(a) 1 he Orders on rese;:vations 
provide that for posts filled by direct 
recruitment, a common roster should 
be maintai!ned for permanent 
appointments as well as for tempo-
rary appointments likely to become 
permanent or to continue indefinitely. 
No separate roster is required to be 
maintained for confirmations. How-
ever, reservations are reqnired to be 
made for Scheduled Castes and 
Scheduled 1 ribes both at the 
time of initial appointment on 
temporary basjs as well as at the 
time of confirmation. 1 his system 
is beins followed with reference to 
recmitment and confirmation of ss s~ 

tant Development Officers (Chemicals 
and Engineering) in the Directorate 
General of Technical Development. 

(b) The number of Assistant Deve-
lopment Officers belonging to Sche-
du led Castes and Scheduled Tribes 
category confirmed year-wise is given 
below:-

Year No. confirmed 

1976 2 

1978 

1981 2 

(c) There was no backlog vacancy 
in relation to confirmation of Direct 
Recruit Assistant Development Offi-
cers. 

(d) In view of the reply to (a), does 
not arise. 
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Hamessin1 of Solar EDeJ'IY for Indus- ( c) whether it is a fact that as 
trial Purposes per D.M.C. Act 1957, appointments 

9914. SHRI K. OBUL REDDY : 
Will the Minbter of SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether the Central Electro-
nics Limited is contemplating to set 
up experimental plants for harnes-
sing of solar energy for industrial 
purposes in Haryana and Andhra 
Pradesh at a cost of Rs. twenty 
crores each ; and 

(b) if so, tho progress made to 
set up ~se industries ? 

THE MINISTER OF STATE IN 
THE DEPARTMENl S OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C P.N. SINGH) : (a) 
and (b) : Government are establi-
shing pilot production facilities at 
Central Electronics Limited, Sahiba-
bad to produce solar cells and modu· 
les at a level of at least I MW by 
1985. The Central Electronics 
Limited is in touch with the Govern-
ments of Haryana and Andhra 
Pradesh to consider the feasibility, 
~n d  cost aspects, of expand-
mg this programme by establishing 
production units in these States. 

Promotion of Doctors in Delhi 
Municipal Corporation 

9915. SHRf SOMJIBHAI 
DAMOR : Will the Minister of 
HOME AFFAIRS be pleased to 
state : 

(a) the number of doctors in the 
~e  Municipal Corporation hos-
pitals who were promoted in 1978 to 
the senior scale of Rs. 1100-1600 
dir ect1y from the scale of Rs. 
650-1200 without crossing the stage 
of scale of pay of Rs. 700-1300 ; 

(b) whether such promotions are 
permissible UDder the Rules ; 

to Senior scale i.e. Rs. 1100-16>0 
aod above c nnot be made by the 
Delhi Municipal Corporation for 
more than one year and U.P.S.C.'s 
approval has to be obtained for 
regularisation of those promotions 
after one year ; 

(d) whether the U.P.S.C. has 
given approval to these promotions ; 
and 

(e) if not, what objections have 
been raised by the U.P S.C. and 
what steps have been taken by the 
Delhi Municipal Corporation to 
rectify these objections ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRJ YOGENDRA 
MAKWANA) ; (a) According to 
the information supplied by the Cor-
poration, tbe n ~r of such doctors 
is 85. 

(b) Yes, Sir. 

(c) (d) and (e) The Corporation 
vide Resolution No. 801 dated 
1-1-1979 and No. 687 dated 
15-10-1979 approved promotions 
of 85 GDMOs. II in the post of 
GDMO-I in the pay scale of Rs. 
1100-1600 on ad-hoc basis for a 
period of one year. Their ad-hoc 
appointments were continued for 
another year and a communication 
was addressed to the U.P.S.C. on 
22-8-1979 to obtain approval to these 
ad-hoc appo;ntments. In their Jf"tter 
d~ e~ 9th October. 1979. the Com-
m1ss1on advised that the recruitment 
regulations for the post of GDM0-1 
may be na ~ed first and that the 
question of placing them in GDM0-1 
will be. ~en e~ea er only. The 
Comm1ss1on v1de Corporation 
letter dated 16-11-1979 was ap.,rised 
that the recruitment regulations aloog 
with the comments of the Corpora-
tion have since been sent to them 
and were requested to reconsider the 
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case. There after, the Commission 
from time to time sought certain 
clarifications/asked for additional 
information which has since been 
furnished to them. The latest co111-
munication was addressed to the 
UPSC on the subject on 22-4-1981. 
It is added that the Commission have 
approved the recruitment regulations 
for medical p0sts and after their 
notification, it will be possible to send 
a communication to the Commission 
for convening a meeting of the 
Departmental Promotion Committee 
for making regular appointment. 
This will, however, be possible after 

~ seniority list of GDMO-U is 
finalised in consultation with the 
U.P.S.C. 

Difl'iculties of New Entrepreneurs 
in Setting up of Units 

9916. SHRI GHUFRAN AZAM; 
Will the n ~ er of INDUSTRY be 
pleas:d to state :-

(a) whether his Ministry are aware 
of the diffi ::ultics of new entrepreneurs 
in setting up of units; 

(b) if so, the simplification of com-
plication made to speed up the whole 
process; 

(c) whether there is any proposal 
to complete most of the preliminaries 
under one roof in Centre or State; 
and 

( d) whether Government experts 
will help for completion of various 
forms and returns? 

THE MINISlER OF STATE IN 
THE MINISTRY OF INDUSTRY 
SHRI CHARANJIT CHANANA) : 
(a) In the absence of any indication 
of specific difficulties, if any, it is not 
possible to offer any comments. 

(b) Recently the industrial 
licensing and approval procedures 
had already been simplified as well 
as speeded up substantially. Major 

liberalisations have also been announ-
ced. All these policy measures are 
helping entrepreneurs already. 

(c) The Secretariat for Industrial 
Approval is already the focal point 
for grant of all the necessary licen-
sing approvals. 

(d) The Entrepreneural Assistance 
Unit of the Ministry of Industry is 
already assisting and is prepared to 
assist the intending entrepreneurs for 
CQmpleting the various forms and 
returns, as and when approached by 
them. 

Exploration of Ancient Shipwrecks 

9917. SHRI R. P. YADAV : 

Will the Minister of SCIENCE 
AND 1 ECHNOLOGY be pleased 
to state : 

(a) whether it is a fact that 
several Arab sailors residing in Guja-
rat and other places have in their 
possession old daily entry books 
showing details of ancient harbours 
and shipwrecks ; 

(b) whether it is proposed to 
get these documents from these tra-
ditional sailors for exploring ancient 
ship-wrecks and organise marine 
archaeology ; and 

(cl if so, the details thereof ? 

THE MINISTER OF STATE 
JN THE DEPARTMENTS OF 
SCIENCE & TECHNOLOGY, ELEC-

~ & ENVIRONMENT 
(SHRI C, P. N. SINGH): (a) The 
Arcbaelogical Survey of India has 
no knowledge of any such records 
regarding entry books of ancient 
bar hours and shipwrecks in the. 
possession of several Arab sailors 
residing in Gujarat and other places. 

(b) and (c) The question doeS 
not arise. 



95 Written Answers MAY 6, 1981 Written AnsflJers 96 

Technology to explore ancient 
~  Shipwrtds 

9918. SHRJMATI SANYOGITA 
RANE : Will the Minit ter cf 
SCIENCE AND TECHNOLOGY 
be pleased to state : 

(a) whether it is a fact that the 
National Institute of Oceanography, 
Gca proposes to launch a project 
for exploring ancient shipwrecks ; 

(b) whether this marine archaeology 
programme would employ indigenous 
technology and resources or is it 
proposed to seek collaboration with 
any outside agency ; and 

(c) if so, the details of the project? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF 
SCIENCE AND TECHN'OLOGY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N, SiNGH) : 
(a) The National Institute of 
Oceanography was started a project on 
underwater exploration off Tamil-
nacu Coast. The project , envisages 
exploration for reported submerged 
structures pres •rnably temples 
and ancient wrecks off the Tamilnadu 
Coast. 

(b) the project will be carried out 
with indigenous technology resources 
and expertise in collaboration with 
Department of Archaeology, Tamil-
nadu Goverment. No outside agency 
is involved. 

(c) the National Institute of 
Oceanography and the Department 
of Archaeology, Tamilnadu Govern-
ment had drawn a collaborative 
programme for underwater archaeo-
logical exploration. It is proposed 
to survey off shore areas of Kaveri-
patnam where submerged structure 
is reported not far from the coast 
and reported ship wrecks of Tran-
quebar. Scientists of National 
Institute of Oceanography will carry 
out surveys with echosounder. side 
scan sonar, underwater camera and 
JDagnetometer while the Department 

of Archaelogy, Tamilnadu Govem· 
nie.nt will provide locaJ support, boat, 
jeop and labourers etc. The 
lnstitute's survey party is already in 
the area to fix shore markers for 
survery. 

News Item Captioned 'SoYlet Plan-
ning Experts Team Hear for Talks' 

9919. DR. VASANf KUMAR 
PANDIT : Will the Minister of 
PLANNING be pleased to state: 

(a) whether the attention of 
Government has been drawn towards 
a news item appearing in the 
'National Herald' dated 24th March, 
1981 under the caption •Soviet plan-
ning experts team here for talh'; 

(b) if so, the names and status of 
the leader and other Members of 
Soviet delegation who s ~d fndia, 
duration of their stay, names of 
places visited by them ; 

( c) the text of the protocol signed 
between the two countries at the 
conclusion of talks; and 

(d) whether there is any proposlll 
under the consideration of Govern-
ment to invite similar teams from 
the developed countries like Japan, 
USA, France etc.; if so, the details 
thereof? 

1HE MINISTER OF PLANN-
ING AND LABOUR ( SHRI 

NARAYAN DAlT llWARJ): 

(a) Yes, Sir. 

(b)' The names and status of the 
leader and other members of the 
Soviet delegation that visited India 
are given in the Statement. The 
Sovidt delegation arrived in India on 
23rd March, 1981 and left for 
Moscow on 31st March, 1981. The 
delegation visited Agricultural Uni-
. versity at Pant Nagar, the rural 
development projects in the surroun-
ding areas and the Corbett National 
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Pa.rk. Some members of the on 30-3-1981 after the conclusion of 
the discussions, have been placed in 
the Parliament Library. 

delegation also visited Agra. 

(c) Five copies of the Agreed 
Minutes of the Fifth Meeting of the 
lndo-Soviet Planning Group signed 

(d) No, Sir. 

Statement 
Composition of the Soviet delagation for the Fifth meeting 

of the Inda-Soviet Planning Group 
Name Status 

1. Dr. A.V. Bachurin (Leader) Vice-Chairman of the State Planning 
Committee of the USSR. 

1\fr. G. A. Shiryaev 

3. Mr. A. I. Plavinsky 

4. Mr. I. D. Ryjov 

5. Mr. D. N. Shmelev 

6. Mr. K. V. Mishak 

7. Mr. V. F. Mikhailov 

8. Mr. V. l. Garmash 

9. Mr. Y. M. Urinson 

Reconciliation in Ledger Balance of 
E. P. F. Organisation 

Head of Department, 
State Planning Committee of the USSR. 
Head of Division, 
State Planning Committee of the USSR. 
Head of Di vision, 
State Planning Committee of the USSR. 
Head of Division, 
State Planning Committee of the USSR. 
Adviser, Soviet side of the Joint lndo-
Soviet Commission. 
Chief of Department, 
Bank of Foreign Trade of the USSR. 
Deputy Chief of Division, 
Central Statistics Board of the USSR. 
Chief Specialist, 
Main Computer Centre of the State Plan-
ning Commitee of the USSR. 

9920. SHRI RASABEHARI 

(a) and t b): Investment is being 
made centrally by the Reserve Bank 
of India, Bombay for the Fund as a 
whole and not Regionwise. Ledger 
accounts of Employees' Provident 
Fund members are being maintained 
in the respective Regional and Sub-
Regional Offices. While the credit 
side of Ledger account consists of 
contribution and interest credited to 
members account, the investment 
account is made up of Contribution, 
Penal damages, amount forfeited 
from mem hers aecount, redemption 
proceeds of securities. interest realis-
ed on investment and the reinvest-
ment thereof. As such, reconciliation 
of Ledger Balance with the investment 
account is neither laid down nor 
feasible. 

BEHERA : Will the Minister of 
LABOUR be pleased to state : 

(a) whether it is a fact that the 
Employees Provident Fund Organisa-
tion since its inception has $0 far not 
made any reconciliation between the 
ledger balances of the subscriptions 
with that of their investments/ 
amount held in banks etc.; and 

(b) if so, the reasons therefor 1 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI 
SINHA) : The Provident Fund 
Authorities have stated as under :-
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Honorarium nder~  C. D. Scheme 
to Deputationist. 

9921. SHRI CHRISTOPHER 
EKKA - Will the n ~ e1 of 
LABOUR be pleased to state : 

(a) whether it is a fact that hono-
rarium for C. D. Scheme to deputa-
tionist officers in the past had been 
paid without obtaining the required 
consent of their parent department 
by the Employees· Provident Fund 
Organisation: and 

( b) if so, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHJ<.IMA I [ RAM DULARI 
SINHA) : (a) and (b) : Cons'?quent 
upon introduction of the Add1t1onal 
Emoluments (Compulsory Deposit) 
Act, 1974, the Ministry of Finance 
entrusted the administration work 
relating to Additional Emolumen_ts 
(Compulsory Deposit) ~ e in 

respect of cert:.:tin categones of 
establishments to the Employees' 
Provident Fund Organisation. T n 
consideration of this additional work, 
the Ministry of Finance sanctioned 
payment of 1 n rar ~  from : 97_6 to 
officers holding certam posb at fixed 
rates. Some ollicers on <kpution in 
the Employees (Provident Fund 
Organisation) hol<liD;g the po:,t.;; ~r  

also pai l honorarium ahH1gw1th 
departmental ~~ rrs in accordance 
with the conditions of the orders 
issued by the Min.;;itry of Finance. 
As this honorarium wa<> .-:.:.i.nctionerl 
by ~1e Government. in the Minis.try 
ot Finance for pe:-formi ng a spec1 fie 
item of duty attached to certain 
categories of posts, the n ~ en s 

on deputation were also pa1J the 
same, without requiring any further 
concurrence of their pare!At depart-
ments. 

Survey of Bonded Labour 

9022 SHRI KAMAL NATH 
JHA 

SHRI K. LAKKAPPA 
SHRI G. L. DOGRA : Will 

the Minister of LABOUR be 
pleased to state : 

(a) the number of bo_nded labour 
in the country according to the 
survey conducted by Ministries of 
Planning and Labour ~ 

(b) the figure of .bonded labour 
in the country accordmg to a subse-
quent survey conducted by the 
Gandhi Peace Foundation founded 
by •BREAD FOR ·rHE WORLD 
WEST GERMANY' in collahora-
tion with Indian Labour lnsti tute ; 

( c) Whether figures of both the 
surveys are contradictory : and 

(d) if so, what is the difference 
and which figure is to be conside-
red as authentic ? 

THE MINISTER OF STATE JN 
THL i\1 .NISTRY OF Lr\BOuR 
(SHRii\f A-! I RAM DULA RI 
S£NHA) : (a) The provisional re-
sults of the 32nd RounJ ( 1977-78) 
of the National Sample Survey 
r an ~a  ... >n under the Ministry of 
Planning ~ a ed tho inciJencc of 
born.led labour i:i the age group 
15-59 ycai·s at ab:rnt 3.45 lakh 
person week-; and 3.27 lakh pcr:-.1)11 
days. ·;hi'>. howcvci·, is an interim 
estimate. Final estimates figure..; 
are awaited. The ~ n rr  of 
a ~- has not conducted any 
'.:-.Uncy on the :ncidcnce of bonJcd 
labour. SLtte Governmcut-,, who arc 
r ~ n~  for implementing the 
Bonded Labtmi· System (A holailrn l 
J\ct, 1975 and the rchabi Ii tat ion 
r~ rn er  for b:Jnded labour, con-
ducted their survey..; and have rc-
por:tcd the number of bonded labour 
1n the country, as 1,::!J,973 a" <111 
1-4-81 . These figures have been 
accepted by the Ccntra I Govern-
ment. 

(b) The ~ r  projected the esti-
mate of bonded labour in the 
agricultural sector as 26, 17,000. 

(c) Yes, Sir. There is a wide gap 
between the estimated projected 
figures of Gandhi Foundation and 
those of State Government. 
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( d) The figures range from 1 .21 
lakhs of the State Governments to 
26. I 7 lakhs of the Gandhi Peace 
Foundation. The Central Govern-
ment has accepted the surveyed and 
verified figures of the State Govern-
ments i.e. l ,21,973. 

Dispute between U. P. Gol'ernment 
and Employees of Handicrafts 

posted at Calcutta 

9923. SHRI PIUS TIRKEY : 
Will the Minister of LABOUR be 
pleased to state : 

(a) whether Government have 
since recl.!iveJ reports of the State on 
the question of utilising resources 
being provided by Central Govern-
ment to U. P. Handicrafts Calcutta 
through the sales of the showroom ; 
and 

(b) if so, the facts thereof ? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF LABOUR 
(SHRll\,fATI RAM DULARI 
SINHA) : (a) and (b) : No such 
report a~ btJen received in the 
Mini.;;try of Labour. 

Setting up of 1 ndustries to 
manufacture Watch Dials 

9024. SHRT KRfSHNA KUMAR 
GOYAL : Will the Minister of 
INDUSTRY be pleased to state: 

(al whether Government propose 
to set up projects to manufacture 
watch dials in Rajasthan ; 

(b) if so, the total lost thereof; 
an<l 

(c) the sites for the location of 
these projects ? 

THE MINISTER OF STATE IN 
THE MINIS1 RY OF INDUSTRY 
(SHRC CHARANJIT CHANNA) ; 
(a) to (c) ; The Government of India 

have no such proposal under consi-
deration. However, M /s. Rajasthan 
State Industrial Development and 
Investment Corporation Ltd. Jaipur 
have been registered with Directorate 
General of Technical Development, 
New Delhi on 23rd January, 1981 
for setting up a project for the 
manufacture of one miliion Nos. 
of watch dials. 

2. Investments proposed in the 
project are as under ;-

(1) Land Rs. 0.68 lakhs 

(2) 

(3) 

Building Rs. 14 lakhs 

Machinery 

(i) Indigenous Rs. 30 lakhs. 

(ii) Imported Rs. 25 Iakbs 

3. The project is propo to be 
located at Udaipur, Orya Tehsil. 
in the State of Rajasthan. 

Payment of Bonus to Employees of 
Glare Electrical Industries Kuldeep 
Mechanical \Vorks etc. of Anand 
Parbat Industrial Area, Delhi 

9925. SHRI K.A. RAJAN : Will 
the Minister of LABOUR be pleased 
to state : 

(a) whether Government are 
aware that (i) Glare Llectrical In-
dustries (ii) Kuldeep Mf'chanical 
Works (iii) That Paints and (iv) 
Verma Electricals, Anand Parbat 
Industrial Area (Gali No. 7) Delhi 
are not paying bonus to their em-
ployees ; 

( b) if so, the details thereof : 

(c) whether any enquiry/investi-
gation is being made in this regard ; 
and 

(d) if so, the details thereof ? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULAR! 
SINHA) : (a) to (d) : The Delhi 
Administration have reported after 
an enquiry that none of the es a ~ 

lishment is covered or coverable 
under the payment of Bonus Act, 
1965. As they are neither registered 
as factories under the Factories Act 
nor do they employ 20 or more 
workers. 

Ad-aoc Promotion to SC and ST 

Candidates 

9926. SHRI G. B. GOHIL : Will 
the ivlinister of HOME AFFAIRS be 
pleased to ~ a e : 

(a) whether the directives issued 
to all concerned vide Ministry of 
Home Affairs (Dep:irtment cif Per-
sonnel and Administrative Reforms 
0. M. No. 36021/7/78-Estt (SCT) 
dated 16th April, 1979) : still hold 
good ; and 

(b) if so, whether c:rndidates 
belonging to Scheduled Cas!e or 
Scheduled Tribe just after attain-
ing the eligibility condition holding 
good for their regular promotion', 
are al-;o to be considered alongwith 
othe!r senior candidates of general 
<..:atcgory for their ad-hoc promotion 
a" per 40 point ro-;ter if a.d-hoc pro-
motion to be made are inescapable ? 

THE ~-1  OF STATE IN 
THE MINISTRY OF HOME 
A;:.. FAIRS (SHRI YOGENDRA 
>.-IAKWANA) : (a) and (b) Mini-
stry of Home Affairs, Department 
of ~rs nne  and Administrative 
Reforms 0. M . No. 3 6021 /7 /78-Estt 
(SC r) dated 16-4-I 979, which is still 
1n force, states that where ad-hoc 
µrom<.")tions become inescapable in 
public interest, the claim<> of officers 
belonging to Scheduled Castes and 
Scheduled Tribes, who are eligible 
should also be duly considered along 
with others in the field, though there 
is to be no formal reservation for 
Scheduled Castes and Scheduled 

Tri bes in ad-hoc promotions. No 
roster, however, is maintained for 
the purpose of making ad-hoc 
promotions. 

Shortage of Medicine and Doctors 
in E.S.I. Hospitals 

9927. SHRI RAMA CHANDRA 
RATH : Will the Minister of 
LABOUR be pleased to state : 

(a) \vhether Government are 
aware about the shortage of medi-
cines, doctors and beds in the E.S.I. 
hospitals in different parts of the 
country; 

(b) if so, the steps which 
Government propose to take for 
the adequate arrang:ement or doctors 
and to suoply adequate beds and 
medicine therein ; and 

( c) the details thereof '! 

THE MINIS i ER OF ST k! E TN 
TIIL I\11NISTRY OF LABOUR 
(SHRIIv'fATI RA\1 DU LARI 
SINHA) : (a) e~  There is ~ e 

shortage of ho.,,pital beJ..., and 
doctors. l he position regarding 
supply of medicines i'>, h .. mcver, 
reported to be generally ~a - a r  

(b) and (cl : "1 he ~  require-
ment of hcJ-; a...-on 31-3-1980 \\a-. 
29,932; out of this 16,012 beds arc 
availn.hle in the hospital.;;; ~ d 

annexes cunstructed by the ESI 
Corporation and 4,723 ed~ have 
been reserved in various Govern-
ment and private ~ a s  21 

s a ~ and 8 annexes with 3,004 
beds are already under construction. 
Action for preparing plans and 
estimates/procuring land for another 
49 hospitals with 4.22 i beds is in 
progress. 

The ESI Corporation has advised 
the States/ Union Territories con-
cerned to set up a separate cadre of 
ESI medical posts with adequate 
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promotion opportunities with a view 
to attracting suitable doctors. As 
per available information. separate 
cadres of ESI m<"'dical posts have 
already been set up . in ~d ra 
Pradesh, Bihar, Delhi, Gujarat, 
Maharashtra, Orissa and West 
Bengal. The other Statef.UTs a~e 
being persuaded to expedite action 
in this regard. 

Society for DeYclopment of Rural 
:..;ericulturc Industry, Tirupati 

9928. SHRI V.N. GADGTL: 
Will the Mini"ter of HOME 
AFFAIRS be pleased to state : 

(a) Whether it is a fact that the 
Society for Development of Rural 
Scriculture Industry in lirupati 
received millions of rupee..., from 
re ~n agc-ncics : 

(b) how much amount has been 
received so far; and 

{c) Whether the amount has been 
utilised by spending it for construc-
tion of a housing colony named 
'Radhakrishna N agar' ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) to (c). Under 
Section 6 (1) of the Foreign Con-
tribution (Regulation) Act, 1976 
Society for Development of Rural 
Sericulture Industry, Tirupati has 
been submitting returns regarding 
receipt of funds from abroad. 

A statement showing the amount 
of foreign contribution received 
during the years 1978 to 1980 by the 
Society for Development of Rural 
Sericulture Industry, Tirupati and 
the purpose of its utilisation is 
attached. 

Statement 

The a71tOWll of foreign comrib•rtion and purpose of donation received by 
the SocicTy for Dei•e!opmcm ~  R/iral Scriculturc lnduscry, Tirupati (Andlzra 

Pradesh 1 jor the years 1978 to 1980. 

Amount or Foreign 
ContributiM1 
(ln ~ ~  

1 4 ~  

8,15,441 
3,93,570 
8,04,271 

11,70.608 

1L14,720 
1,19,996 

5,09,528 

4,28,565 

63,02,780 

--------------------------------
Purpose 

1978 

l·or the programme of relief, reh,1bilitation and re-
1..'.LlHSt,·uctivn such as <li:-trihution of clothing, provi-
ding shelter by con"trncting permanent cyclone,' 
"I idal proof houses, supply agricultural and occupa-
tional ttwls reclamation of land by removing layers 
of sand to make the land Jit for cultivation, supply 
of fertilizers. seeds etc. to the weaker sections who 
arc most affected by the Tidal and cyclone havoc in 
An<lhra Pradesh. 

For pr0viding clothing to the victims in cyclone and 
Tidal wave affected in Andhra Pradesh. 
For the programme of integrated rural development 
work in 21 villages of Chandragiri Block, Chittoor 
Disrict, Andhra Pradesh. 
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13,94,707 Project No. 77-8-45 Rural Dev. Project in Chittoor 
District. 

77,67 ,817 Project No. 77-12-92-Cyclone Rehabilitation and 
Reconstruction Project in Guntur District. 

18,31,404 Project No. 79-8-56-Cyclone Reconstruction Pro-
ject in the cyclone affected coastal area in Nellore 
and Prakasam Districts. 

1,09,93,928 

1980 

5,26,400 
2,06,397 
4,38,549 

Cyclone Rehabilitation & Reconstruction Prog-
ramme in Guntur District. 

4,37,588 
2,14,019 

Integrated Rural D cvelopment Programme in 21 
Villages of Chandragiri Block of Chittoor District. 

6,46,631 Cyclone Rehabilitation and Reconstruction Prog-
ramme in Nellore and Prakasam Districts. 

24,69,584 

1fTU g;;;f\frt4f<41 ~ * anft'l 
~ ~ 

9929. gft- ~ ~  ~  

~r ':3'm'1' it?t"r ll"Q qa-f.t ctt ~ r ~  

fer. : 

(er.) +rrfr ~ 1 ~r fo:rin:r ifi" 

$['-ft;:r ~ f<fl<f;r Cf(fri"{ ~  lRl1: ~ 
~ r~~ ~ ~ ~~ mm ;r ~r tfi"{ 

"{l'fT ~ ; 

( l9) ~ ctcni"{T il' ~ CfTl"fT it 
~ r ~r ~ ~ ~ -r  <tiT ~~ 

~ - ~  ~ ; 

(ir) ttn:r ~ rn n r f'l'lfli it ~ar 

Cfif> ~ fif>Cf t;T ~ r  '11CtfGa-ifiT ~r 

~ ~ 'AR "''l *i' fcticr;ft rr ~  'fflf 

~ r  ctff 'IR'mr ~ ~r mr ~  cir" ~ ~ r  

~~ fificr;rr ~ ~~ ; ~  

( ~  1r~1 ~  f.:ririr ifi" 

~ r  ifiT ~ - rr  ¥f ~ 

~  t', 1 1 ~ ~ ~~ i:t'Cf)TifT ~ er~ 

~ rn~ ~  ~ r ~  <til ifCffi"t 
~ ~ ~ ir2t ~ tfh: ~~ iR"ar a<fi 

~n r ifiT ~e  1~  f<flll"T ::JfT ~  ~  

~ r ~ ~ ~ forn: ~  r~ ;.Tu 
iftfT Cfll"l:f ~  ct\' ~  ~  ~ ? 

W11 ~ it" ~ irat ( ~ 
•<01•wht ;n;r.=n) (<ti). (I) ~n ~r Cfi"T 
~~ «o 11451 

( 2) a ~a- ~  ~ ~ 

arm ~r  cti'T ~  303. 

( lCI") rr ~ r CfiW!"T CfiT ilflu : -

(1) ~  fo ~  ~ 

ifiif itt I :CT 2 5 1 
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(2) ~  ~~ 
ae.rr ~  ~1 '11 31 

( 3) ~ r otrfu;<.ff 21 

(ir) (I) ~ ~ ~  
~r  if.T ~ ~ o 1134 

(2) ~r a 

m fu°"fi m11 -. o 30,620 

(3) ~ Gf\'f 
~  ~r a "Qo 2,69 SOO 

~  err ~  ~ err.,.- d-
~ - 'ifrf w cm-

~~ 

Q;q) 

t 
~  $T i:fqr r ~ 

err 
f!"T r ~~ +fif.T'i 

( ~~  a'JT 

~~  

~  ~ +ftf.R 

~  

n'fT tr+f Cfi ~ 

65 

836 

4937 

5512 

9307 

762 

~  ~~  ~ ~  

~~ mifi f<nwr, ~ r  

~  :r;nfG" <lit arrci fc-cr 
~err ~ 

~ r 

r ~  

CfiT #o 

46 

389 

1585 

3954 

3685 

1085 

404 

3 o o ~ ~~ +r<liHT ~ r~ CfiT 

Running of small scale industries in 
residential areas of Delhi and New 

Delhi 

9930. SHRI CHANDRADEO 
PRASAD VERMA : Will the Minis-
ter of INDUSTRY be pleased to state : 

(a) whether some small scale 
industries are running in residential 
areas without valid licence in Delhi/ 
New Delhi; 

(b) if so, the number of such 
industries alongwith the areas in 
which these are located ; and 

( c) what are the guidelines under 
which the temporary/permanent licen-
ces are being issued to these small 
scale industries ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJTT CHANANA) 

(a) and (b). Yes, Sir. 

Municipal Corporation of Delhi 
is concerned with the matter and at 
the moment the statistics regarding the 
number of such units is not available 
with them. 

(c) within the jurisdiction of 
Municipal Corporation of Delhi, 
licences are issued in the residential 
areas to run any industry out of 56 
declared house-hold industries (list 
attached) subject to the following 
conditions :-

(i) Licence shall be issued only in 
the name of individual and not in 
the name of firm irrespective of 1loors 
but not in Basement. 

(ii) Number of woi·kcrs ~ d 

not exceed four. 

(iii) Power load shall be l K. W. 
in all hLmsehold trades except Oil 
Ghani where the p0wer load is 2 K. W. 

(iv) The applicant/licensee should 
reside in the same premises where the 
licence is to be granted. 

(v) Area of premises to be licen-
ced should not be more than 300 sq. 
feet. 

(vi) Proper hygienic conditions 
and fire safety measures will have to 
be ensured by such units 

So far, approximately 11,000 such 
municipal licences have been issued 
by the Municipal Corporation. 
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LIST OF HOUSEHOLD INDUS-
TRIES APPROVED AT ~  HE 
MEETING OF l HE COMMll TEE 
CONSTITUTED FOR DEFINING 
HOUSEHOLD INDUSTRIES HELD 
ON 8TH NOVEMBER, 1977 IN THE 
OFFICE OF THE COMMISSIONER, 
M.C.D. 

l. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Agarbati & other Products 

Calico & Textile Printing. 

Cane bamboo Products. 

Clay Modelling, 

Coir & other Fire Products. 

Zari Zard0zi. 

Hosiery. 

Jewellery work. 

Stone Engraving 

Manufacture cif :-

( i) Blanco cakes. 

(ii) Brushes. 

(iii) Crayons. 

(iv) Ice Cream & Confec-
tionery. 

(v) Jam, Jellies & Fruit-
Preserves. 

(vi) Narrow Fabricks & Lac-
work material. 

(vii) Musical Instruments in· 
eluding repairs. 

(viii) Ornamental Leather-goods 
~  as Purses-hand bags. 

(ix) Small Electronics, 

11. Paper Stationery items in-
cluding book binding. 

12. Framing of pictures 

13. Pithwork Mfg. of pith-hate 
garland & flowers. 

14. Tailoring. 

1 5. Thread balls & cotton-fillings. 
16. Umbrella assembly. 

17. Wood-carving & Artistic-
wood-wares. 

18. Vermicelli & Macaroni. 

19. Assembly & Repairing of 
Electronics Items. 

20. Ivory Carving. 

21. Card Board boxes. 

22. Plastic & PVC Products. 

23. Toys & Dolls. 

24. Paper Machine. 

25. Copper & Brass Artware. 

26. Lac Products. 

2 7. Candles. 

28. Cordage, Rope & Twine 
Making. 

29. Batik work. 

30. Carpentary. 

31. Sports goods. 

32. Leather Footwear. 

33. Assembly & Repair of Electrical 
Gadgets. 

34. Dari & Carpet Weaving. 

35. Wool balling & Lachee Making 

36. Khadi & Handloom. 

37. Leather & Raxian Made-ups. 

38. Perfumery & Cosmetics. 

39. Assembly/Repair of Sewing 
machines. 

40. Surgical Bandage rolling/cutting 

41, Repair of watches & clocks. 

42. Fountain pens and ball-pens. 

Items added as a result of the 
meeting of the Committee held on 
3-3-1978 under the Chairmanship of 
Commissioner, M CD. 

43. Village Oil Ghani Industry 
with power load upto 2 K.W. 

44. Mfg. of soap with non-edible 
oil. 
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45. a -sr ~  l J>rovified ttie 
46. Village PofferY trade is run 
· Industry with Without using 

power load up Bhatti. · 
one K .. W. 

Items added as a result of tho 
meeting of the Committee hclc! on 
14th SeptelDQer, 1979 nd~r the 
Chairmanship ·· of Commissioner, 
M.C.D. 

4 7. Contact lenses Mfg. 

48. Block Making & Photo Enlarg-
ing. 

49. Photo Setting with I K.W. 

SO. Wooden/cardboard jewellery 
boad subject to NOC from 
Fire Department. 

S 1 • Photostat & Cyclostyling. 

52. Stove Pins, safety pins and 
Alu mini um buttons by hand· 
press. 

5 3. Canvass bags & holds-alls. 

S4. Preparation of vadi & r.apad. 

55. Wool knitting with machine. 

56. Embroidery. 
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Complaint Regarding Rape in 
Alipur, Delhi 

9932. SHRI RAMJIBHAI MA VANI: 
WiH the Minister of HOME AF-
F Al RS be pleased to state-: 

(a) whether complaint!I have 
been received in the Potice Station or 
FIR has been filod at village Alipur 
(Delhi) regarding rape of some ladies 
by miscreants in September, 1980 ; 

(b) whether letters in this cop-
nect1on have been received by Police 
officials, Police Commissioner ap.d 
Mmisters from some persons from 

~ er  1980 to April, 1981 for 
taking action •sain3t the miscreants 
involved in the said rape cases ; 

(c) if so, the details of .FIR, C0"1· 
plaints and e ~n  rcceiv«id by the 
a ~ nd ~ action takon in the 
matter ; 
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(d) whether the Police bas not 
yet arrested the miscreants even 
though warrants have been issued 

(e) if so, the reasons therefor 
and when the miscreants are likely to 
be 8frested ; and 

<1' whether it is a fact that the 
miscreants involved in the said rape 
are openly roamir.g but the police do 
11ot arrest them 'l · 

THE MINISTER OF ST A TE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) On the com-
plaint of Smt. Kaushalya Devi, a 
case of alleged rape vide FIR No. 270 
dated 9-9-1980 u/s 376/506/452 IPC 
was registered at Police Station, 
Alipur. 

(b) to (f). A large number of 
letters from various quarters for 
taking action against the accused have 
been received. According to the 
FIR, Smt. KaushaJya Devi (aged 
about 60 years) reported that on the 
night between 8th/9th September. 
1980. while she was sleeping in her 
room, a young man, aged about 
25/30 years, son of Khajan Singh 
entered her room with a knife in his 
hand and threatened her to keep 
quiet otherwise he would kill her. 
She was raped by him. When the 
accused was leaving, she raised an 
alarm on which her son Mool Chand 
came to her room and she narrated 
the n ~den  to him. Warrant of 
arrest of the accused wa ~ issued, 
but so far, it has not been possible 
to apprehend him. Vigorous efforts 
are being made to arrest the accused. 
Orders under sections 82/83 Cr.P.C. 
have also been obtained against the 
accused. 

Missing Himachal Pradesh Kisaas 
after Rally 

9933. SHRI R. L. P. VERMA : 
WHI the Minister of HOME AFFAIRS 
be pleased to state : 

{a) whether it is a fact that the 
Himachal Police has sought the help 

of Delhi Police in tracing about 
more than 60 kisans who have not 
yet returned to their homes after the 
Kisan Rally which was held on the 
16th February, 1981 in Delhi; 

(b) whether it is also a fact that 
the photographs of missing persons 
have been sent to the Delhi Police 
in a bid to trace them out; and 

(c) if So7 what action has been 
taken to trace the missing persons ? 

THE MINISTER OF STATE JN 
THE MINISTRY OF HOME AF-
F ~ (SHRI YOGENDRA 
MAK WANA) : (a) Messages were 
received from the Superintendent of 
Police, Nahan. Himachal Pradesh, 
about the missing of 10 persons 
who had come to participate in the 
Kisan Rally. Besides, there was re-
po1 t about the missing of a boy, 
lodged with the Delhi Police. 

(b) Photograph of the missing 
boy named Pradeep Singh was hand-
ed over to the Delhi Police by ASI, 
Hari Ram from HimachaJ Pradesh. 

(c) Report about the return of 10 
persons was later received from the 
Superintendent of Police, Nahan. 
The missing boy Pradeep Singh has 
sti11 not been traced. Information 
was conveyed to the All l ndia Radio 
on 24-2-1981 for broadcast anrl a 
photograph of the missing boy was 
provided to the T. V. Centre on 
25-2-1981 for telecast. Efforts are 
af0ot to trace the ~s n  boy. 
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Declaration of Chbobar Block, 

Simla as Tribal Area 

9935. SHRI JI I END RA PRA-

SAD : Will the Minister of HOME 

A FF AIRS be pleased to state : 

(a) whether Government recei-
ved a number of requests/representa-

tions from the public of Rohru 

] ehsil and Block Development 

Committee Chirgaon, e ~  Rohru, 
District Simla for declaring Chhohar 

Block as tribal area ; 

(b) whether Government had 
also received representations/com-
plaints from the people and elected 
representative from that area in the 
past regarding accumulation of 
landed property by the official during 
the tenure of their service by misus-
ing their officials status and machinery 
and compelling the small farm :rs, 
living below poverty line to sell their 
lands ; and 

( c) if so, the reaction of Govern-
ment thereto and steps taken or 
proposed to be taken to declare 
this area as tribal area with a view 
to ensure general development of 
this most backward hilly area and 
prohibit the sale of landm property 

to those who are not bonafide resi-
dents of these areas ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
Af FAIRS (SHRI YOGENDRA 
MAKWANA): (a) The Govern-
ment of Himachal Pradesh have 
received such requests/representa-
tions. 

(b) The iuformation is being 
collected by the State Government. 

(c) The matter will be considered 
on receipt of proposal from the 
State Government. 

Inclusion of M.Ps. in Protocol List 

9936. SHRI RAM NATH 
DUBEY : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) what are the reasons that ~ 

M. Ps. and even Members of the 
Constituent Assembly. of India are 
ignored in the matter of protocol on 
important State functions and other 
solemn occasions ; 

\ 

(b) the grounds on which ordinary 
public men, businessmen and other 
category of persons are in the list of 
invitees at various official functions 
and reception , but ex-M.Ps. residing 
in Delhi or intimating that some of 
them shall be in Delhi on such 
occasions are ignored ; and 

(c) the steps heing taken to recog· 
nisc the status of ex-M.Ps.? 

THE MINISIER OF STATE IN 
Tl{E MINIS1 RY OF HOME 
AFFAIRS (C)HRI YOGENDRA 
MAKWANA) : (a) to (c). The 
Table of Precedence which recognises 
the precedence of rank, inter-alia, 
includes MetftQers of Parliament but 
does not inclulle ex-M .Ps. or others 
who have ceased to hold office but, 
non-officials including ex-M. Ps. are 
also invited to State functions and 
other occasions alongwith officials 
deponding upon the nature of 
function or occassion and the l.mita-
tion of seating capacity. etc. 
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Foreign Espionage Activities ia 
India 

9937.SHRI XAVIER ARAKAL: 
Will the Minister of . HOME 
AFFAIRS be pleased to state : 

(a) the number of person.s . ~rr~s
ted for foreign espionage act1v1ttes in 
India from 1977 to 1981 ; 

(b) how many are Govornment 
employees out of them ; 
( c) whether Government are 

aware that the KGB, CIA and such 
other agencies have infiltrated into 
our vital services ; if so, the action 
taken against recurrence of such in-
cidents ; and 
(d) whether Government are 

aware that recent agitations in RAW 
and other sensitive services are engi .. 
neered by these foreign agencies if 
so, the action taken by Government 
against them ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) and (b) Informa-
tion is being colJected and will be 
Jaid on the Table of the House. 
( c) A constant watch is being 

maintained by the concerned dep-drt-
mental and security organisations 
against infiltration by outside 
agencies. 

(d) It is not in the public interest 
to discusq such affairs of sensitive 
organisations. 

Intrusion by Bunnese Naval Craft 

9938. SHRl AMAR ROYPRA· 
OHAN ; 

SHRI B.V.;i.DESAI : 

SHRI MANORANJAN 

BHAKTA: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that Bur-
mese Naval Craft intruded into 

Indian territorial waters off Narcon-
dam island ; and 

(b) if so, the details in this re-
gard and steps so far taken in the 
matter 1 

THE MINISTER OF STATE IN 
THE MJNISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATJL) : 
(a) and (b). A Burmese Naval Gun 
Boat was anchored off the Narcon-
dam island on the 8th March, 1981 . 
Some Burmese Naval Personnel lan-
ded on the Island but left after a 
shortwhile. 

The matter was. taken up with the 
Government of Burma. 1 he Burmese 
Foreign Office have explained that 
their boat was chasing some boats 
engaged in smuggling and inad vertan-
tly landed on the Narcondam 
Island. 

M/s. Bis1eri India Limited 

9939. SHRI K. LAKKAPPA : 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether M/s. Bisleri India (P) 
Ltd., Bombay were i5sued any 
licence or otherwise authorised to 
manufacture soft drinks and 
beverages bases in India, 

(b) if so, what were the con-
ditions imposed on them at the time 
of issuance of licence with regard 
to expansion of prodl!ct range and 
capacity, foreign exchange for import 
of raw material and repatriation 
of dividends to its fore1gn share 
holders: 

(c) whether the company has 
since its inception in India in 1962, 
repatriated any money to Italy on 
account of dividends, royalties,, 
technical Jcnow-bow, import of raw 
materials and purchase of machi-
nery and equipment ; 
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{d) if so, what are the amounts 
under each head ; and 

(e) whether the company is under 
any obligation to generate foreign 
exchange in order to cover such 
remittances ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHA NANA): 
(a) and (b). M/s. Bisleri India 
Private Limited were registered as a 
small scale unit on the 28th July, 
1971 for the manufacture of aerated 
water in Maharashtra State. 

(c) and (d). According to availa· 
b1e information, since its inception 
in lodia, the company has not 
repatriated any money to [taly on 
account of dividends. royalties, 
technical know-how, import of raw 
materials and purchase of machinery 
and equipment. 

(e) In view of (c) and (d) above, 
does not arise. 

Grievances of Andaman Sarkar Kar-
shik Karamcbari Sangh 

9940. SHRI INDRAJIT GUPTA: 
Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the ''Andaman Sarkar 
Karshik Karamchari Sangh" is a 
registered trade union of Govern .. 
rnent employees and recognised by 
the Administration of Andaman and 
Nicobar Islands; 

(b) whether their grievences rela· 
ting to minimum wages. high prices 
of essential c.ommodities, grant of 
special aUowance etc. have been 
looked irito; and 

(c) if so .. whether the grievances 
will be redressed? 

THE MINISTER OF STATE IN 
THB MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
M AKWANA ) : (a) 1 he Andaman 
Sarkar Karshik Karamchari Sangh 
whose members are all Group 'D• Go-
vernment servants of the Agriculture 
Department of the Andaman and 
Nicobar Administration has been 
registered as a Trade Union under 
the lrade Union Act. 1926. 
Although no separate recognition has 
been given to the said Union by the 
A&N Administration, the Sangh 
enjoys all trade Union rights 

(b) and (c). The Andaman and 
Nicobar Administration have report· 
ed that they have taken all possible 
action for redressal of the grievances 
of the Andaman Sarkar Karshik 
Karamchari Sangh as mentioned 1 n 
their Mamorandum which are as 
follows : 

(i) Review of Minimum Wages : 
The minimum wages of un-
skilled workers in Andaman and 
Nicobar Islands has been revised 
from Rs. 5.50 to Rs. 6.50 from 1st 
October, 1980 in consideration cf the 
consumer price increase. Further 
increase of minimum wages as de-
manded by the Sangh would be 
considered in due course. 

(ii) Control of Prices of Essential 
Commodities : 1 his matter is 
receiving continuous attention. 

(iii) Special Allowance to all: 
It has been decided to study 
the feasibility of replacing the 
existing special allowance and com .. 
pensatory allowance by a suitable 
compensatory allowance admissible 
to all employees which would be 
taking into consideration the cost of 
living and also various other facili-
ties at present enjoyed by the emp· 
loyees of the Andaman and Nicobar 
Administration. 
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(iv) Regularisation oj Continuous 
Senice of Daily Rated Employees : 
The demand for the regularisation of 
continuous service of the daily rated 
employees is under considerat1 on of 
the Anda.man and Nicobar Adminis-
tration. However, the benefit of 
continuity in service and leave as 
admissible to the Industrial workers, 
have already been given to such daily 
rated mazdoors. 
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Meeting of lndo-Pak Friendlibip 
Association held in oftico of Gandhi 

Peace Foundation 

9942. SHRI B. R. NAHA TA : 
Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether a meeting of the 
Indo-Pak Friendship Association 
was held on the 10th February, 1981 
in the office of Gandhi Peace Found-
ation and whether someone was 
elected as convenor in that meeting ; 

(b) if so, the name of the person 
so elected ; 

(c) whether any decision to 
constitute an Indo-Pak Study Group 
under the auspices of Gandhi Peac\! 
Foundation was taken in that meet-
ing; and 

td) whether Gandhi Peace 
Foundation and lndo-Pak Friend-
ship Association are two inter-
connected bodies and if so, what 
are their funcdons? 

THE MINIS1 LR OF STATE JN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGEN.DRA 
MAKWANA): (a) to (d). Accord-
ing to the information received from 
the Delhi Administration the lndo-
Pak Conciliation GrolJp was formed 
in 1962 in Delhi. Shri Radha 
Krishna (Secretary, Gandhi Peace 
Foundation) was also a member of 
this Organisation. 1 his Organisation 
had become inactive after the 1965 

lndo-Pak war. However, latest 
inquiries nd a~ e that 1t is being 
revhed, though the name is not 
still decided. Shri Radha Krishna, 
Secretary, Gandhi Peace Foundation 
and some other persons are reported 
to have met and discussed the pos-
sibility of forming the Indo-Pak 
Study Group under the atispiccs of 
the Gandhi Peace Foundation. 

Amendment to Minimum Wages Act 

9943. SHRI ZAINUL BASHER: 
Will the Minister of LA BOUR be 
pleased to state : 

(a) whether Government are con-
sidering to amend Minimum Wages 
Act to include the Handloom and 
Powerloom workers under the pur-
view of the said Act ; 

(b) if so, when the Amending 
Bill is proposed to be introduced ; 
and 

( c) if not, the reasons therefor ? 

THE MINISTER OF SlATE IN 
THE MINISTRY OF LABOUR 
(SHRIMA1l RAM DULARI 
SINHA) : (a) to (c). Under Mini-
mum Wages Act, 1948, State 
Governments are the •appropriate 
Government' to fix the minimum 
wages in Handloom and Powerloom 
industries. All the State Govern-
ments have been requested to 
prescribe minimum wages in respect 
of as many employments as possible 
by making addition to the schedu!e 
to the M.inimum Wages Act as 
suggested by the Labour Ministers' 
Conference held in July, 1980. 
According to the available informa-
tion many States have already 
included handloom and powerloom 
industri<;s in the schedule to the 
Minimum Wages Act thereby bring-
ing them with1 n the purview of the 
Act and they have also prescribed 
the Minimum Wages. 

There is no need for an amend· 
ment of the Act. 
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Indian Scientists gone Abroad 

9944. SHRI PR.A.,TAP BHANU 
SHARMA : Will the Minister of 
SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) how many engineers. doctors, 
and scientists have gone abroad 
for higher stvdies, for getting 
jobs and on Government ass n ~n s 
during the last three years, year-wise ; 

(b) how many persons out of 
them ha,·e returned to the country 
up till now ; and 

(c) the steps which. e~n n  
are taking to check bratn dram 1 

THE MINISTER OF STATE IN 
.. THE DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND bNVIRON-
MENT (SHRI C. P. N. SINGH) : 
(a) and (b). According to the 
par ti cu la1 s in the "Indians abroad 
register" which is maintained by the 
CSIR on a voluntary basis for en-
rolling persons with overseas study/ 
training/research/employment etc., 
the number of Engineers, Doctors 
and Scientists enrolled therein during 
1978. 1979 and l98u was 483, 443 
and 391. The number of personnel 
who reported return was 225, 213 and 
15:.S during 1978, 1979 and 1980 
respectively. 

The Department of Personnel & 
Administrative Reforms deals with 
deputation of experts to developing 
countries on a Government to 
Government basis. The number of 
Engineers. Doctors and other experts 
selected for deputation for such 
foreign assignments through the 
Department of Personnel & Adminis-
trative Reforms during 1978, 1979 
and 1980 was 1146. 1138 and ll197 
. respectively. 

(c) There are several schemes in 
operation to encourage the return of 
Scientists/I'ecbnologists/Doctors etc, 
as under: 

The Scientists' Pool Scheme opera-
ted by CSIR provides for temporary 
placement of Scientists, l ecbnolo-
gists, Doctors, etc., with high 
academic records* wh. le they are 
looking for permanent employment .. 

Scientists, Engineers and Techno-
logists are- encouraged to set up 
their own enterprises. The public 
sector banks provide the total capital 
needed for such ventures. 

Financial assistance is also ren-
dtred by nationalised banks to 
enterprising unemployed persons. 

Industrial Co-operatives formed 
by Scientists. Engineers, T echnolo-
gists, etc., with specific projects in 
view would be entitled to a Govern-
ment contribution to the equity 
capital to the extent of three times 
the capital snb5cribed to by the 
partners. In addition, State Govern-
ments would also provide facilities 
like infrastructure, rent subsidy in 
deserving cases, incentives like exemp-
tion for a period from Sales Tax, 
Octroi, electricity duty etc. 

'I he scheme for the Transfer of 
know-how through Expatriate 
Nationals (1 OKTEN) has been 
initiated under which professional 
men and women, who have achieved 
prominence in their fields, and have 
settled abroad, are being invited on 
a voluntary a~ s for short technical 
assignments for the transfer of know-
how to selected institutions. · 

In some scientific institutions there 
is provision for appointment of 
scientists working and/or studying 
abroad against supernumerary 
posts . 
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Fillilll up of posts in J.C.B. 

9945. SHRI NATHU RAM 
SHAKY AW AR : Will the Minister 
of DEFENCE be pleased to state : 

(a) whether ·it is a fact that posts 
falling.vacant .in Joint Ciphc:r Bureau 
after 3rd January, 1979 have been 
filled through promotions under the 
old Recruitment Rules 1970 by hold-
ing two DPC meetings on .4th 
January, 1980 and 4th September, 
1980. 

(b) if so, whether it is contrary to 
the inforn1ation given in answer to 
pan (c) of Unstarred Question No. 
10005 on 8th May, 1979 ; 

(c) whether it is a fact that the 
post of Senior Programmer which 
fell vacant on lst November, 1979 
due to retirement was filled on 1st 
January, 1980 on the basis of penal 
drawn for such post on the delibera-
tion of DPC held on 3rd January, 
1979 whereas panels for vacancies 
vacant on 1st March, 1979 were 
avoided; 

(d) if so, is it against the letter anJ 
spirit of answer given to Unstarred 
Question No. 10005 on the 8th May, 
1979; and 

(e) in view of above, what does he 
propose to undo the injustice caused 
to the Scheduled Castes employees? 

THE MINISTER OF STATE JN 
THE MINISTRY OF DEFENCE 
~  SHIVRAJV. PATIL: (a) Yes, 
Sir. 

(b) to (d) In view of the ·delay 
in finalisation of the revised Recruit-
ment Rutes ·and the imperative need 
to fill certain posts in the exigencies 
c;>f service, the position was reviewed 
in August, 1979 and action was taken 
to fill the posts on the basis of the 
then ·existing operative rules. The 
post of Senior Programmer fell 

vacant on 1-2-1978 and it was filled on 
S-S..1979 on the basis of the panel 
drawn up on the13rd January, 1979. 
The vacancy which arose due to 
retirement was also filled on 1-1-1980 
on the basis of the same panel. 

(e) No injustice has been caused 
to the :Scheduled Caste employees. 

Expert of bakery products 

9946. SHRI G. Y. KRISHNAN : 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) the amount of money earned 
by exporting bakery products during 
the last two years ; 

tb) whether there has been any 
increast! in the prices like biscuits 
and other breads ; and 

(c) if •So, to what extent during 
last one year ? 

lHE MINISTER OF STATE IN 
'THE MINIS-I RY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) The relevant figures for the last 
two years are indicated below : 

1979-80 

1980-81 

(b) Yes, Sir 

Rs. 3. 87 crores 

Rs. 3.51 crores 
(Provisional) 

(c) The wholesale price indices 
for biscuits and bread in March, 
1980 and March, 1981 are indicated 
below; 

March, 1980 

March, 1981 
(Provisional) 

Biscuits 

183.3 

217.9 

(Base 1970-71-100) 

Bread 

163.3 

189.4 
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Authentication of Tr ... ated Central 
Acts by Pre&ideat 

9947. SHRI D. P. YADAV: 
Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that noti· 
fication regarding endorsement of 
Sec. 2 of the Authorised Translation 
(Central Laws) Act, 1973 with effect 
from lst April, 1979 has been 
publishsed in the official Gazette ; 
and 

(b) whether it is also a fact that 
the translation of Central Acts in 
regional languages have been authen-
ticated by the President and published 
under the said Act ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) and (b) With 
a view to bringing the Authorised 
ran~ a ns (Central Laws) Act, 
1973 into force from April 1, 1979, 
the Department of Official Language 
issued a Notification on 24th March, 
l 979 and also sent it for pub'ication 
>n the Ollicial Gazette to the Govern-
ment of India Press. It has recently 
come to lhe notice of Go\ernment 
that the said Notification has not 
been published in the Gazette ~  far. 

1 n the bona fide belief that the said 
notification had been published in 
th<! Official Gazette, the Ministry 
of Law, Justice and Company 
Affairs (Legislative Department) got 
the Tamil Translation of the fo11ow-
ing five Central Acts authenticated 
by the President on August 16, 1980 
and published the same in the Official 
Gazette:-

(1) The Children (Pledging of 
Labour) Act, 1933 ; 

(2) The Telegraph Wires {Unlaw-
ful Possession) Act, 1950 ; 

(3) The Young Persons (lfarrnful 
Publications) Act, 1956 ; 

.. 1 

(4) The Railway Property (Un-
lawful Possession) Act, 1966 ; and 

(5) The Small Coins (Offence) 
Act, 1971. -

Necessary action to rectify the 
above omission is being taken in 
consultation with the Ministry of 
Law. 
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Representatioo for Non-Implementation 
of Relel"Yatioas in Recruitment 
._. Pl'ODIOtions in Eastern 

Naval Command 

9949. SHRI JAGPAL SINGH : 
Will the Minister of DEFENCE be. 
pleased to state : 

(a) whether the Eastern Naval Com-
mand, Visak.hapatnam had received 
representations from the SC Uplift 
Union, Visakhapatnam regarding non-
implementation of the reservations in 
the matter of recruitment, promotions 
of persons belonging to SC/ST com-
munities and alleging victimisation 
and ill treatment meted out to SC/ 
ST employees working in various 
units under the Eastern Naval Com-
mand, Visakbapatnam ; 

(b) if so, details thereof ; and 

(c) the action taken on these re-
presentations ? 
THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): 
(a} Yes, Sir. 

(b) and (c) The representations 
mostly related to supersession of SC/ 
ST candidates by general candidates 
aaainst selection posts and SC/S1 
candidates not qualifying in the pro-
motion examination even after giving 
weightage due in such cases. The 
representations p.ave been duly ~ ~s
dered in the light of the ex1st1ng 
rules/iustructions and disposed of at 
the appropriate level. 

Increase in number of Landless and 
Jobie• people In tribal areas 

9950. SHRI 1AI NARAIN 
ROAT : Will the Minister of 
LABOUR be pleased to state : 

(a) whether Government have for-
mulated any scheme to check the 
increase in the number of landless 
and jobless people in the tribal 
areas ; 
(b) if iO, the details thereof; and 
(c) if not, r .. sons therefor ? 
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THE . MINISTER -OF STATE 
IN THE MINl·STRY OF 
LABOUR (SHRIMATI RAM 
DULARl SINHA) : (a) to (c) 
During the Sixth Plan, the operation 
of the Tribal Sub·PJan meant essen-
tially for the integrated de e ~n  

of tribal areas, is aimed at red 1n~ 

the extent of joblessness and ~and ess
ness in tribal areas. The main thru.st 
of the policy f1.H· development m 
tribal areas is : 

(i) integrnted beneficiary oriented 
service. 

(ii) de e ~n  of skills to 
diversify occupations. 

(iii) intrvducing the .technolo-
gies a~ed on local a er a ~ anJ 
skill:;. 

(iv) district e ~ e n  . plan: 
ning b:\si.:d ,);1 :,cic:1: 1i,c U:hsatJOn Of 
local resoun:es. 

More s e ~  cffort'i will be 
made to gc.ilenite incume and emp-
loyment r 11 ~ by the ~ e
tive implementation of the National 
Rural Employment r ra e~ the 
Integrated Rural Development P.ro-
grammes, and programmes relating 
to a r ~d re  animal husbandry, 
fishery. scriculture, etc. In addi· 
tion the basic needs of people in 
these areas wilf be met by the Mini .. 
mum Needs Programme. 

Proposal for Rehabilitation of Displaced 
Persons from Assam in West Bengal 

9951. PROF. SATYAGOPAL 
MTSRA : Will the Minister of 
HOME AFFAIRS be pleased to 
state : 

(a) whether the proposal of Central 
Government for the rehabilitation of 
refugees who hwe come from Assam 
to West Bengal during the recent 
movements in Assam; and 

~  the action taken in the matter ? 

THE MINISTER OF 'STATE IN 
THE MINISTRY OF .• -HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) and (b) 
Government have taken steps to 
restore normalcy in Assam so 
that persons who left Assam 
in the wake of agitation on the 
foreigners' issue and took sbeltC?r 
in West Bengal could return to their 
homes. A team of senior officers of 
the Assam Government visited tbe 
campi ill West Bengal to persuade 
the inmates to return to s~  

~  also ~ es~ed that some. ~  

their re resen a e~ co':11.d v1s1t 
Assam to see the cond1t1on for 
themselves. 

Displaced Persons and Citizenship 
Rights in States 

9952. SHRI CHITTA MAHATA: 
Will the Minister of HOME AF-
FAIRS be plca-;ed to state : 

(a) whether it is n fact that 
Government have a'\kcd the State 
Governments to issue citi7.enship 
certificate to those displaced ~s ns 
who have come fr1,_)tn West a 1s ~n 

and Banglade:;h and have settled_ 111 
that St(\te to become an nd ~11 

citizen i 

(b) if so the details ere ~ a,nq 

(c) if not, the reasons therefor ? 

1 HE MINISTER OF ST ATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA-
~  WANA) : (a) to (c) s~ 
d1splaceJ persons who migrated 
to India from tne territories n d~ · 
ed in West Pakistan and East· 
Pakistan during the partition and 
thereafter were considered eligj .. 
ble for grant of fndian citizenship '. 
and instructions had accordingly 
been i"sued to the State Governments · 
and· ~1 n Territory Administrations · 
from 'time -to time. Since these 
displaced persons are of l!)dian 
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origin, they have been considered 
for. aran_t of Indian Citizenship by 
re 1s ~~ n u.nder Section 5(l)(a) of 
the C1hzensh1r Act, 1955 on nd ~ 

dual applications by the concerned 
Collector who is the competent 
authority for the purpose. Jn January 
1964, there was a large scale influx 
of migrants from a~  P" kistan 
e n r~  to the minority community 
Instructions had been i'iSued to 
~n~ der them for grant ofcitiw:Jship. 
s 11111 ~r  to meet the special 
s1tuat1on created by the Pal.i'itani 
aggre:;,;ion in 1971, the Government 
of India took a decision ~1  
displac ·d person.:; who came tl) 
fodbn from Sind in Pakistan <luring 
and immediately after the nd ~ a  
war. in December 1971, may be 
considered for grant of Indian 
citizen.:;hip and instructions were 
accordingly issued to the State 
Governments. However, those who 
came to l ndia from Bangladesh 
after 25th March, 1911 and have 
not so far . returned to an ad ~  

are not. n~ . considered for grant 
of lnclian citizenship in term:'> of 
the existing policy. 

Vocational Trndc Tminiog In Nagalnd 

9953. SHRI CHINGWANG 
KONYAK: Will the Minh.ter of 
LABOUR be pleased to state : 

(a) whether it is a fact that 
Nagaland has a large number of 
unemployed educated boys and 
girls having no inclination for work 
in the fields ; and 

(b) what steps Government pro-
pose to take to train e ~ youth in 
Nagaland in various trades and voca-
tions and variety of skills '1 

THE MJNISTER OF STA1 E IN 
THE MINlSl RY OF LABOUR 
.(SHRIMATI RAMDULARI SINHA): 
(a) Information available indica .. 
tes that number of unemployed edu-
'c:ated bO)'s and &iris 1eeking ;jobs 

,, 
and registered with the employment 
exchanges as on 31-12-19 80 is as 
follows : 

Men: 1323 

Women: 551 

Total : 1874 

(b) Government ~ e already 
taken steps to train the youth in 
Naga.lnn:.I in v.uious trwles by eslab-
lishrng one f ndustriaJ Training 
n ~ ~ tc .at ~ n a  ·i he trnining 
1 1e~  111 the mst1tntc are proposed 

to be expam.Ie<l further <luring the 
Sixth Five Year Plan. In addition 
~  this, Apprenticeship'/ raining faci-
ht 1es are also available under the 
Apprentices Act, 1961 in certain 
establishments in NagaJand. 

Expe<'ted loss to be incurred by public: 
Sector Undertakings 

9954. SURI ~ FERNAN-· 
DES : WiJI the r-.rinister of 
INDUS.I RY he pleased to state: 

(a) whether the five large puhlic· 
sector undertakings namely, Burn 
Standard, Braithwaite, Jessops, 
Mining anJ Allied Machinery r~ 

poration anJ Heavy Engineering 
Corporation, arc expected to incur a 
combined lPss of Rs. 250 crn:res to 
Rs. 300 crores in the current plan. 
period; and 

(b) if so, what steps are being 
taken by Government to prevent 
such development ? 

1HE MINISTER OF STATE IN 
·1 HE MINIS1RY OF INDUSTRY 
(SHRI CHARANJIT CHA NANA) : 
(a) Yes, Sir. However, about 8C% of 
~ r projected losf.es are on account 
of interest on Government loans. 
provided in th-o--past, maiqly to com-
pensate them for cash losses. 

(b) (i) Reduce interest burden 
through finaneial restructu dng and 
re e ~ 
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{ti) Provide tl1e ~n s ':·Ith s1.1m-
cient funds for workmg capital. 

(iii) Help secure adequate orders 
(including exports) at reasonable 
prices to provide adequate .load for 
optimum utilization of their capa-
city. 

(iv) Support and guide. the a~
gement of the nder a ~ to in-
crease labour productivity hy r~1 ~a
lising incentive s s~e s  _mot1vat1!1g 
their work force, t1ghtenmg up dis-
cipline, speedily disposing of th.e 
grievances of the workers and finali-
sing wage agreements whenever due. 

(v) Help the n ~s dern ~e 

their machinery and improve their 
plant maintenance. 

(vi) To ass~s  in bringing .about 
basic systems nnprovemcnt.., m the 
undertakings by intrrnJ ucing }lb co<. t-
ing, production planning. budget 
etc. with modern aids. 

(vii) Encourage and ~e t.he 
units in their attempt to diversify 
into more remunerative fields. 

(viii) ren ~  the management 
of the undertakings by filling in 
critical gaps in the organisation and 
in the placement of competent execu-
tives at various fields. 

(ix) Enable the units to obtain 
adequate power by taking up their 
case with the concerned authorities 
and to instal stand-by diesel generat-
ing sets wherever necessary. 

(x) Assist and guide the units in 
their recovery of sun<lry debts, in 
reducing their inventoric-, and .in the 
upgradation of their technology. 

(xi) Help the undcrtaki11gs in 
obtainina critical raw materials like' 
steel. 

Transfer and Posting of Regional 
Director, ESIC, Hyderabad 

9955. SHRI SAf\IAR MUKHER-

JEE ; WiH the Minister of LABOUR 

be p I eased to state : 

(a) whether Government are aware 
that the Regional Director of ESIC, 
Hyderabad Region was transferred 
and a nc..:\v officer was posted with 
effect from 31st January, 1981 ; 

(b) whether Government are also 
aware tl1at the outgoing officer has 
again be1:n rcposkd at Hyderabad 
Regional office ; 

(c) if sn, the reasons therefor 
and 

(d) whether Government are aware 
of the resentment of bSIC employees 
of Hyderabad over this sudden 
reversal of earlier decision taken by 
the ESIC administration in the 
matter of transfer of the previous 
officer'! 

THE MINISTER OF STATE IN 
THE l\"l INlSTRY OF LABOUR 
(SHRIMATI RAM DULARl 
SINHA) : (a) and ( h). Yes! 

(c) The officer concerned was 
repo,ted to Hydernbad after he 
exercised his option for continuance 
at the place and to forego promotion 
to the next higher grade. 1 his 
followed the decision to give option 
to senior officers, who are due to 
re r~ ~ n ab?ut two years, to 
continue 111 their p1ace of posting 
~r ded they forego their promo-· 
lion. 

(d) Yes. The posting of officers is -
however, a matter within the discre= 
tion of management and it cannot 
be made an issue to be agitated by 
the staff. 
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Rationalisation of Pay Scale of 
Central Services and IAS 

9956. SHRI RANJJT SINGH : 
WiU the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether both Central Services 
Group 'A' and IAS are recruited 
from same UPSC examinations ; 

(b) if so, whether they get same 
i,cale of pay and get equal opportu-
nity in deputations to other Minis-
tries in various ranks ; 

(c) if not, the reasons therefor ; 
and 

( d) what steps Government 
propose to take to provide deputa-
tions to Central Services Group 'A' 
officers in other Ministries ? 

THE MINISTER OF S rA TE 
IN THE MINISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
(a) Direct recruitment to IAS 
and major non-technical Central 
Services Group' A' is made through 
the Civil Services Examination con-
ducted by UPSC every year. 

(b) to (d). 1 he pay scale at entry 
is the same for JAS and Central 
Services. But the higher pay scales 
are different for IAS and Central 
Services, generally bases on the 
recommendations of the Third Cen-
tral Pay Commission. Officers of 
IAS and Group 'A' Central Services 
are brought on deputation to posts 
in various Ministries, keeping in view 
their suitability, eligibility and 
re ~re en s of the job, within the 
framework of prescribed norms and 
guidelines. 

Extension of E.P.F. to Shri 
T,Abbmi Chemicals ,and Private 
' Limited, ~a r 

·J9S7. SHRI NARAYAN 
CHOUBEY: Will the Minister of 

~  be pleased to state : __ _ 

(a) whether the Shri Lakshmi 
Chemicals and Private l.itnited 
factory at K.haragpur, West Bengal 
has been covered by the provisions 
of the Employees Provident Fund 
Act; 

(b) if so, when; 

( c) whether Government are 
aware that provisions of the Emplo-
yees' Provident Fund Act have not 
yet been implemented in the said 
factory; and 

(d) if so, what action has been 
taken or is proposed to be taken by 
Government in this regard 'l 

THE MINISTER OF STATE 
IN THE MINISTRY OF LABOUR 
lSHRIMAI C RAM DULARI 
SINHA) : (a) to (d). The informa-
tion is being collected and will be 
hid on the , able of the House. 

Persons arrested in a bid to 
f crret out Meit ci iosurgeots 

9958. SHRI AT AL BIHARI 
VAJPAYEE; Will the Minister of 
J lOME AFFAIRS be pleased to 
state: 

\a) whether it is a fact that in 
the third week of January last, a 
Legislator and ex-Minister with 
some l)thers was questioned by Army 
in a bid tu ferret out Meitei insur· 
gents, suspected to be hiding in VIP 
locality in Imphal; and 

( b) if so. the details thereof and 
the action taken in the matter ? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) and (b). In the co-
urse of counter insurgency operations, 
on the basis of information received, 
two houses of Shri Ibotombi Singh, 
Member of Manipur Assembly and 
a former Minister, were searched. 
Some ar ~ and ammunition were 
recovered including one •303 rifle 
which was su bsequcntly identified as 
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one :of the riths snatched away by 
Meltei:extren:list':i e,1rlier from .a Mani-
pu,.-, .Riles guard. Shri l botom bi Singh 
was als,0 q;.lestioned bv security fore.es. 
Acce>r<.tin.g to State G.:>vcrnme.nt, a 
case under Arms Act was registered 
against him arid is under i11vesti-
gation. Three 0th.er Members of 
Ma 1 ~ r As'·;embly were also ques-
tionej. No ari-est wa-. ma.de. 

Exte,adaa of n~ for Nation.al 
Ovenus Sch:>larsbips 

9 >59. SHRl LAK5HMAN MA.L-
~ Will the Minister of HOME 

AFFAIRS be pleased to state : 

(a) whether Gl.)vornment have 
s.iaci= ta1<.en any desision on the e\-
tl}nsion of time for the ~ n  

Oversea-:; Si.:hvlar.ship Scheme for 
Sch:duleJ Caste and ed ~  
Tri be students ; an<l 

(b) if so, ~ .. lklail.. in Lhis 
reg.i.rd '? 

THEM INISTER OF S IATE IN 
THE MINLSTRY OF H(JME AF-
FAIRS (SHRI YOGLNDRt\ MAK-
WANA) : (a) and (bL The scheme 
of National Overseas S..:holars'.1ips to 
Scheduled a~ e  Sch:duleu Tribe 
etc. students, wi1ich wa.:;; valid upto 
31st March, 1981, has been extended 
for another period of five years i e. 
upto 1985-86. 

Progress of Robini 

9960. SHRl ARJUN SBTHl : 
Will the PRIME MlNISTER be 
pleased to state : 

(a) the details regarding the pro-
gress of RoJ.1r1i S.ttcUite which was 
}aunche.iby lndLli.1 July, ~  by 
the SLV·3 to jlldgl! tile ~ a 1  of 
fotlian scientists to se,1d a sateHit·.! 
into oute),.Space ; and 

(b). the dltails reJardi11g its fur-
ther. r~ ra e 'l 

THE MINISTER OF STATE.IN 
THE DEPARTMENT ·, OF 
SCIENCE 'AND TECHNOLOGY, 
EiEcrRONICS AND ENVIRON-
MRNT (SHRI C. P. N. SINGH) : 
(a) and (b). The Rohini Satellite 
(RS-1) launched from Sriharikota" <in 
July, 1980 continues to orbit the 
earth and is being regularly tracked 
at S:·inarikota. Data are being 
regularly obtained from RS. I which 
are also beir1g analyseJ. Trar;king 
of satellite, data collection and 
analysis wiH contiuue for some more 
tim '. After a few years in orbit 
RS-I Satellite will re-enter earth's 
atm0sphere and burn up. 

I nvcstmcnt in Private Sector 

9961. SHRl CHIITA BASU: 
Wi;t the Minister ofINDUSTRY be 
pl..:.v>cd to state : 

(a) whether it is a fact that the 
invc..;tment in the private sector does 
not s:1ow any signiticant rise during 
the last year, despite several con-
cessions offered by Gavcrnment ; 

(b) if so, the rea'ions therefor ; 
and 

~  whether Government will lay 
a statement showing the investment 
in the private sector for the last ten 
years ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) and (b). No, Sir. On the contrary 
the trends in the indicators of inv.est-
ment in the industrial sector avail· 
able so far, such as, consents for 
capital issues, loan sanptioned . and 
<l isbursed by the term lending insti-
tutions, import licences issued for 
importing capital ·goods and hea':Y 
electrical an~ as also the appr.o;' als 
given by the ~a a  Goods ~ a n  
Committee fl __ "1.mport of plarC and 
ma.chi nery .reveal that there ha& been 
a significant pick up in nd ~ d r  

investme.µt ... in.the CUffCJlt ~  , 1'he 
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general sentiment on the stock ox· 
cha111es aiu.l the capital market also 
reinforce this observation. How-
ever, the precise magnitude of 
improvement in industrial investment 
in 1980-81 over 1979-80 can be esti-
mated ~  when comprehensive 
data re a n~ to the above indicators 
become available. 

(c) No such information is being 
compi lod by Government. 

Bonded Labour Survey by Gau4bi 
Peace Foadatloll 

9962. SHRI JYOTIRMOY 
BOSU : Will the Minister of 
LABOUR be pleased -~ a e : 

(a) whether a survey conducted 
by Gandhi Peace Foundation and 
National Labour Institute puts the 
figure of bonded labour at 25, t 7,000; 

fb) if so, what are the State*wise 
figures ; 

(c) the State-wise number of 
bonded labour identified freed and 
given rehabilitation to date ; 

(d) the nature of rehabilitation 
so given: 

(e) whether it is a fact that a 
large part of the funds earmarked 
for the. rehabititation of bonded 
labour have remained unutilised 
because of the indifference of State 
Governments ; and · 

(f) if so, the details thereof ? 

THE MINISTER OF STATE 
IN TRE MINISTRY OF LABOUR 
{SHR.IMATI RAM DULAR! 
SINHA): 

(a) to (f). 
~ a e  

A Statement is 
I 

Statement 

In 1978, a Survey on the incidence: 
of nd~ labour in the agricultural 
seotor was conducted by the Gandhi 
Peace Found•tion and the National 
Labour Institute, on a random / 
sample basis. The survey has. 
projeeted the estimates c•f ·bonded 
labour at 26, 17,000. According to 
Government, these figures are onJy· 
projected estimates. The State-wise 
s ~es are detailed below:-

State 

Andhra Pradesh 

mhar 
Gujarat 

Karnataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajas than 
Tamil Nadu 
Uttar Pradesh 

Total 

Projected 
estimates 

3,25,0CO 
1,11,000 
1,71,000 

1,93,000 

5,00,000 

1,00,000 
3,50,000 

67,000 
2,50,000 
5,50,000 
---
26,17,000 
----

1 he Goverrunent has been accep-
ting the figures reported by the State· 
Governments, which, as on 1·4-1981 
was 1,21,973 identified and freed 
bonded labour in the country. or 
these, 1,09 ,012 stand rehabilitated 
leaving J 2,961 to be rehabilitated 
during the current year. The State-
wise details of bonded labour iden-
tified, freed and rehabilitated as on 
1-4-1981 arc given below :-

State 

No.· of bonded labours 

Identified Rehabili-
and freed ta.ted as 

on 1-4-81 

Andhra Pradesh 12,701 

Bihar 4,603 

9,654 

4,013 
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Gujarat 

.Karnataka 
Ker ala 

Madhya Pradesh 
Orissa 

a a~ an 

Tamil Nadu 
Uttar Pradesh 

42 

62,699 

700 
1,531 

854 

6,000 

21,874 
4,969 

42 
55,444 

308 

58 
854 
6,000 

27,670 

4,969 

Total 1,21,973 1,09,012 

Freed bonded labour are rehabili-
tated under on-going schemes and 
progiammes of the State Gevern-
ments. Besides this, there i" also 
a specific Centrally Sponsored 

State 

Andhra Pradesh 
Bihar 

Karnataka 

Kera la 

Released Utilised 
during 
1978-79 

20.00 
14.28 

18.01 
11.29 

Madhya Pradesh 

Orissa 

10.28 

1.65 

17.00 

5.11 

14.00 

9.77 

1.65 

1.21 

3.67 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Total: 

S..32 

10.00 

97.64 

14.00 

10.00 

69.60 

Scheme for . rehabilitating bonded 
labour operating s n~ 1978. Reha· 
bilitation Schemes for freed bonded 
labour are based on agricultural/ 
animal husbandry/skill/craft based 
activities and formation of co-opera-
tives, depending on local needs and 
conditions. Job reservations and age 
relaxation are also available to freed 
bonded labour. It would not be cor-
rect to say that States are indifferent 
to the rehabilitation of bonded labour. 
"f,he procedural aspects of utilisation 
certificates for released amounts take 
time which results in delay in submit-
ting these certificates. The dntails of 
of amounts relased to the State 
Governments and its utilisation are 
detailed below : 

Released Utilised 
during 
1979-80 

17.73 
6.62 

7.14 

0.60 

1.00 

10.53 

10.00 

17.73 
1.93 

4.37 

4.74 

10.00 

Raleased Utilised 
during 
1980-81 

(Rs. in Lakhs) 

19.17 
22.34 

125.15 

10.22 

10.35 

1.70 

10.00 

Utilisation 
reports 
awaited. 

do 

utilization 

reports 
awaited. 

do 

do 

53.62 38.77 198.93 

Public Undertaking that Defaulted in · 
Depositing Employees' Provident Fund 

Amount 

THE MINISTER OF STATE IN 

l'HE MINISTRY OF LABOUR 
(SHRIMATI . RAM DULARI 
SINHA) : The informati,,n is being 

collected and will be laid on the 

Table of the House. 

9963. · SHRI SUDHIR GIRi: 
Will the Minister of LABOUR be 
pleased to state the names of Public 
Undertakings which have bee:t;i 
found defaulter to deposit the 
employees' provident fund ? 



· t49 r en~  yAlSAKHA ~ 1  ~  Written Answers 15() 

Price. Rite of Ne..,._ 

9964. SHRI MOHANLAL 
PATEL: 
SHRI DAULAT SINHJI 
JADEJA; . 

Will the Minister of INDUSTRY 
be pleased to state : 

(a) what was the price of news-
print per metric tonne before 28th 
February 1981 ; 

{b) how much is the price of 
n~s r n  at present, the percentage 
rise ; 

(c) whether due to this increase 
small and medium newspapers were 
unable to bear the recent n rea~e 

in newsprint prices and might have 
to cease publication ; 

( d) whether it is also a fact that 
newspapers are entirely dependent 
on the State Trading Corporation 
for its supply and fixation of prices: 
and 

(e) if so, what action Government 
propose to take to save the small 
and medium newspapers ? 

THE MINISTER OF STATE IN 
THE MTNISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) and {b). The price of imported 
newsprint for the quarters January-
March, 1981, and April-June, 1981, 
and the percentage increase in price, 
are indicated be1ow : 

Rupees per metric tonne 
Jan. April Percen-
March June tage 
198 l 1981 increase 
Rs.  Rs. 

On high 4560 4945 8.44 
sea sales 
basis 

OnSTC 4625 4995 8.00 

buffer 

stock· 

basis 

There has been no change in the. 
price of indigenous newsprint manu-
factured " by the National Newsprint: 
& Paper Mills during the period 1st: 
January to 31st March, 1981. 

(c} to (e). Imported newsprint is a. 
canalised item of the S. 1. C. and 
newspapers and periodicals are-
dependent on S. T. C. for its supply. 
The price of imported newsprint is. 
determined by the Ministry of Inf or-
mation & Broadcasting on the basis. 
of actuals, each quarter. The burden 
of increase in the price of imported 
newsprint, which is dictated by in-. 
ternational market trends, will be 
shared· by all newspapers. However,. 
Government are considerfo.g to give 
some relief from customs duty to 
small and medium newspapers, and 
the detailed procedure is being. 
worked out. 

Indigenous newsprint is produced 
and marketed by the National News-
print and Paper Mills Ltd, Nepana-
gar, which fixes the sale price accord-
ing to the cost of production from· 
time to time. The price of indi-
genous newsprint is much lower than 
imported newsprint. 

Scheme for Promoting Organisations 
of Rural Workers 

9965. SHRI JAGDISH TYTLER: 
Will the Minister of LABOUR be 
pleased to state : 

(a) whether Government are 
considering the introduction of a 
scheme for promoting organisations 
of rural workers ; 

(b) if so, the detaiJs thereof ; 
and 

(c) when it is likely to be 
implemented 1 

THE MINISTER OF STATE IN. 
'THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI 
SINHA): (a) Yes, Sir, 

(b) and (c): Currently, the Nation-
al Labour Institute and the Central 
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Board of Workers' Education 
conduct rural educational program-

/ mes. These are aimed to help 
rural workers understand their 
socio-economic environment, acqu-
aint them with the possible bene-
fits of ' existing legislation and 
developmental programmes and 
foster in them leadership skills to 
form associations and unions. In 
addition, during the Sixth Plan, a 
specific Centrally Sponsored Scheme 
to organise rural workers is t>.ing 
introduced from 1981-82. The 
Scheme will be implemented by 
State Governments and envisages 
the payment of honorarium to 
District and Block Level organiser 
of rural workers. These organisers 
will aim at creating awareness 
.among the workers about their rights' 
and responsibilities, acquaint them 
with the benefits of development 
schemes a .1d existing legislation and 
~  them in the formation 'bf asso-
ciations/unions, cooperatives. The 
main idea is to make .-them active 
and enthusiatic partners in Develop-
mental programmes, in an orga.nised 
way. The Sixth Plan outlay for 
this purpose is R<0;. 100 lakhs and 
will cover 396 districts and 1144 
blockis. During the current year, 
with an O'ltlay of Rs. 6 lakhs, it 
i'.i ~ ~ ~  to c wer 7 2 districts 
and 144 blocks. The guidelines for 
the scheme are under preparation. 

Setting; of E'ectronics Factory in 
Calcutta 

9966. SHRlMATI GEETA 
MUKHERJEE : Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government have 
received any proposal from the 
Government of West Bengal for 
establishing an electronics factory 
in. a ~ a in the public sector; 
and 

(b) if so, the acti()n taken by 
Government in this regard ? 

Written Answers 

THE MINIStER·. OF STATE IN 
THE DEPARTMENTS OP 
SCIENCE AND TECHNOLOGY. 
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH): 
(a) and (bl: The· Government of 
India have received a proposal from 
the West Bengal Government 
for the establishment (Jf Defence 
Electronic Unit in the Salt Lake 
Area, by the public sector under-
taking, Bharat Electronics Limited, 
which includes an offer of approxi-
mately 100 acres of land for locating 
that unit in the Salt Lake area. No 
decision has yet been taken on the 
location of the proposed plant. 

Req.uest. for Release of Camping 
Ground of Burdwa.o and Polo Ground 
of Asansol for e e e~a  Work 

9967. SHRI KRISHNA CHAN-
DRA HALDER : SHRI SUSHIL 
BHATTACHARYA: Will the Mini-
ster of DEFENCE be pleased to 
state : 

(a) whether the West Bengal 
have asked the Defence Ministry to 
release the Camping Ground of 
Burdwan. and the Polo Ground of 
Asansol for development work of 
West Bengal Government ; 

(b) if so, details thereof ; and 

(c) steps taken by Government 
thereon ? 

THE MINISTER OF STATE 
IN 1 HE MINISTRY OF DEFEN-
CE (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. 

(b) and (c) A request has been 
received from the Government of 
West Bengal that pending receipt of 
a formal proposal, Ministry of De-
fence should not go ahead with tho 
disposal of surplus defence lands at 
Asansol and Burd wan. The State 
Government was informed that land 
can be transferred to them on 



payment of market value. The reactfon 
bf the State Government is awaited. , 

Right to Close Industry 

9968. SHRI BALASAHEB 
VIK.HE PATIL: Will the Minister of 
LABOUR b" pleased to state : 

(a) whether the Go'\'ernment of 
Maharashtra a~ sent any proposal 
to the Ministry to withdraw the 
r ~1  of industry about closure of 
thi: industry ; and 

(b) if s ~ what is the re-action of 
the Government of India thereto ? 

THE MINISTER OF STATE 
IN' THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI SINHA): 
(a) Governme11t of Maharashtra 
bad made a suggestion for amend-
ment of Section 25-0 of the Indus· 
trial Disputes A.ct, 1947 to safegu-
ard the interests of workers in the 
event of unfair, unjust and mJ.lafide 

s r~s in industry. 

(b) Government are exarmmng 
the legislative changes that are neces-
sary for safeguarding the interests of 
the workers in this regard. 

Save Democracy Campaign by 
Gandhi Peace Foundation 

9969. DR. MAHIPATRAY M. 
MEHTA: 
SHRI SUBHASH YADAV: 

Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether it is a fact that 
Gandhi Peace Foundation organised 
.a meeting at Nadiad in Gujarat 
which chose 100 towns in the country 
for 'Save Democracy Campaign' ; , 

(b) "hether this is a cultural 
organisation which is being run by 
donation' and Government aid ; and 

(CJ if so, the reasOlls why Govern-
ment are extending help to this 
Foundation and its affiliated organi-
sations 1 

THE MINISTER OF STATE 
JN THE MINlSTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAK WANA) : (a) According to 
the information available, an A 11 
India Conference of Presidents 
and Secretaries of Gandhian 
Organisations was organised 
by the Secretary of the Gandhi 
Peace Foundation at Nadiad in 
Gujarat on the 22-23rd October 
1980,, No information is, however, 
available whether 100 towns were 
chosen in that meeting as men-
tioned. 

(b) and (c) : The Gandhi Peace 
Foundation is registered as a cul-
tural organisation under the Societies 
Registration Act 1860. Government 
grants to the Foundation are repor-
ted to be made with reference to 
specific projects in the field of Edu-
cation and Rural Development 
undertaken by it. 
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Pension to Freedom F11bters f'rolD: 
MQal'ashtra. 

9911. SHRI R. P. SARANGI: 

SHRI R. K. MHALGI : 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) how many applications from 
freedom fighters from Maharashtra 
have been received by Government 
since the new policy was declared in 
July, 1980; 

(b) how many of them have been 
sanctioned for pension and rejeeted; 
and 

(c) when decision in case of 
pending applications is likely to be 
taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKW ANA) (a) 1785. 

(b) Sanctioned : 84 
Rejected: Nil 

( c) The remaining cases will be 
finalised as soon as the requisite in-
formation/documents from the in-
dividual and/or reports from-the 
State Government are received. The 
applicants in these cases have been 
apprised accordingly. 

~ - ~ ..-) ~ 1lf\' a~ 
9 9 72. sf\' 1"wr 1"Tf : 

"" ~ '('tel 'fTnt1 : 

..,., ""t """ ~ : 
gft-(' 'h'fi" i1T't 0 q'tim'. : 

gft-""""" ~ ~ : 
e:ft' ~ ~~  

!fll'T ,, 1'"1')' q ~  li'Tf ~  

fil;' : .. 
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Development of Hill Tribals in 
Periyar District Tamil Nadu 

9973. SHRl CHINNA SWAMY: 
Will the Minister of PLANNING 
pleased to state : 

(a) whether Government are 
aware that more than 60 thousand 
of hill tribals in Talawadi, Barugur 
and Kadampur in Periyar District, 
Tamil Nadu are still undeveloped; 
and 

(b) the steps taken by Govern-
ment for their development under 
the Hill Development Scheme? 
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THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYN 
DATT 11WARI) : (a) and-,(b) : 
Barugara K.adathur villages of er~ ar 

district are covered under the Western 
Ghats Development Programme. 
(There is no village namedas Kadam-
pu r ). Village Talawandi is covered 
under the State Plan programme. The 
specific programmes for tribals con-
tain a mix of beneficiary-oriented and 
area-oriented schemes under the State 
and Central Plans. 
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Gondaism in Lawrence Road, 
Delhi. 

9975. SHRI RAJESH KUMAR 
SINGH: Will the Minister of. 
HOME AFFAIRS be pleased to 
state : 

(a) whether it is a fact that 
Gondaism is at its t>eak in Law-
rence Road locality, Delhi; 

(b) whether n.n unauthorised 
temple cum residence at the end of 
Block C-5 of the said locality has 
become the den of bad characters ; 

(c) whether the residents are 
agitated and have protested against 
this ; and 

( d) if so, the action proposed to 
be taken to end this anarchy 'l 

THE MINISTER OF ST A TE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) No, Sir. 

(b) There is a temple calJed Shri 
Ram Mandir situated at the corner 
of Block C-5, near Railway Track 
at Lawrence Road. The Priest of -
tbe temple livos in a room in the: 
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vicinity of the temple. No complaiJlt 
about the mis-use of tile premises 
by bad characters h&i been received. 

(c) No complaint has been lodged 
wjth the police by any resident of the 
area in this regard . · 

(d) There is a regular round-the· 
clock police guard at Bridge Road 
N.:>. 37, which is hardly 100 yards from 
the temple, and vigil is maintained. 

News hem captioned 'Census Proves 
Plan Projections Wrong•. 

9976. SHRI GADADHAR 
SAHA : WiH the Minister of 
HOME AFFAIRS be pleased to 
state : 

(a) whether his attention has 
been drawn to the news item publish· 
ed in 'The Economic Times' dated 
20th April. 198 l under caption 
·census proves plan projections 
wrong' ; 

(b) if so, what are the factors 
responsible therefor ; and 

(c) what are Government's 
present programmes to tackle the pro-
blem of rural unemployment, 
poverty and accelerate development '1 

THE MINISTER OF STATE IN 
THE MINIS1 RY OF HOME 
AFFAIRS (SHRI YOGhNURA 
MAKWANA): (a} Yes, Sir. 

(b) In the Plan the population 
projections made by the Expert 
Committee app9inted by the Planning 
Commission were adopted. 'l hese 
projections were made prior to the 
census and were based on certain 
assumptions of the future trends of 
fertility and mortality levels. ·the 
fertility and mortality levels based on 
the 1981 census resu Its can only be 
computed after the tabulation of this 
census data is over. Therefore, at 
this point of time·' it is not ss~ e 
to identify the factors responsible for 

the diff'erenc.e. between the r ~ ns 
a.ad the provisional population 
totals. 

( c) The more ~n  develop-
ment programmes incorporated in 
the 6th Five Year Plan are the 
National Rural Employment Prog-
ramme, Integrated Rural Develop-
µient ~r ra e  the NationaJ 
Minimum Needs Programme, the 
Special Component Plan for Sche-
duled . Castes, the Tribal Sub-plan 
and the Special Programmes for 
Drought Prone Areas and Hill 
Areas. These programmes are spe-
cially aimed at employment genera-
tion. transfer of assets and skills to 
rural population. upliftment of 
Scheduled Castes and Scheduled 
Tribes and the development of the 
W.!aker and poorest sections of 
society. 

Expenditure on Accommodation 
for staff in survey of India, 

New Deihl 

9977. SHRI DALBIR SINGH : 
Will the Minister of SCIENCE AND 
1 ECHNOLOGY be pleased to 
state: 

(a' whether it is a fact that 
sufficient accommodation has been 
provided to the· Survey of India 
at West Block ~ R.K. Puram, 
New Delhi and Pu;hpa Bhavan, 
Madangir, New Delhi to accom· 
modate the entire staff of that 
Department ; 

(b) whether it is also a fact, 
inspite of the above acoommodation 
the authoriti-·s of Survey of India, 
West Block IV, R.K. Pu m, New 
Delhi have hired private buildings 
at Vasant Vihar, New Delhi and 
Gurgaon (Haryana) also for accvtil• 
modating their staff whereas the 
Oovernment accommodation are 
lying vacant a  d thus nearly a sum 
of Rs. 50,000 pen- month towards 
rent of the private buildings for 
accommodating their staff is being 
spent; and 

(c) if so, the reasons therefor ? 
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THE MINISTER OP STATE 
IN THE DEPARTMEN l S OF 
SCIENCE AND TECHNOLOGY, 
ELECl RONICS AND ENVIRON .. 
.MENT tSHRI C.P.N. SlNGH): 
(a) Government accommodation 
provided to Survey of India at 
West Block,IV, R.K. Puram and 
Pushpa Bhavan, Madangir, New 
Delhi, is not sufficient to accom-
modate the entire staff, equipment 
and machinery of that office. 

(b) Since Government accom-
modation provided to the ~ urvey of 
India at New ~  does not meet 
their full requirements, private ac-
commodation has been rented at 
Vasant Vihar, New Delhi and 
Gurgaon at a monthly rent of 
Rs. 25, 754/- (Rupees twenty five 
thousand, seven hundred and fifty 
four only) for that office. No 
Government accommodation allotted 
to the Survey of India at New 
Delhi, is lying vacant. 

(c) Does not arise. 

Tapping of Oceanographic Scientific 
Talent within the Couutry 

9978. SHRI RASHEED MASOOD· 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to 
state: 

(a) whether Government propose 
to procure a West German Research 
Vessel for dredging mineral nodules 
from the ocean floor; 

(b) if so, details thereof and the 
financial implications involved ; 

(c) whether before going in for the 
West German Research Vessel, 
Government have considered the 
question of tapping of oceanographic 
scientific talent withing the country 
and the manufacture of research 
vessel indigenously ; 

(d) · if so, with what results : and 

(e} if not, the reasons therefor ? 

1HE MINISTER OF STAlE 
IN THE. DEPARTMENTS OF 
SCIENCE AND 'I ECHNOLOOY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) : 
(a} Government is procuring an 
Oceanographic Research Vessel 
(ORV) from Federal Republic of 
Germany for research and develop-
ment on no-living resources. One 
of the objectives of the as~e  is to 
conduct research and surveys of 
mineral nodules in the Indian Ocean 
region. 

(b) ORV will have all weather 
capability, long endurance and sop-
histicated scientific equipment. A loan 
amounting to DM 50 million is being 
provided for construction of the ship 
in West Germany. The interest paya-
ble is 3/4 of one per cent and the 
loan is repayable over a period of 40 
years commtncing from June 1991. 
An additional DM 16.8 million is 
being provided as an outright grant 
for tht! scientific equipment being 
installed on the ORV and for train-
ing of the Indian scientific and 
technical personnel. 

(c) and (d) The decision for pro--
curement of the Oceanographic 
Research Vessel from abroad was 
taken after consultation with the 
concerned Departments and Research/ 
Survey Agencies and on the basis of 
the recommendations of the Inter· 
ministerial Committee represented by 
various Department and scientific 
a.nd research agencies. 1 he report 
of this committee was submitted in 
May 1978 and was approved by the 
Departmental Board of the Ocean 
Science and Technology Agency,· 
presided over by the then Prime 
Minister in July 1978. The Cabinet 
also approved the proposal in May 
1979. 

(e) Does not arise. 
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Revision of list of. Scheduled Castes 

9979. PROF. P. J. ~  
Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether Government propose 
to bring amendment to revise the 
list of Scheduled Castes in the 
country ; 

(b) if so, when and the details 
thereof; 

(c) whether any repre.sentations 
have been receivej from Chak-
karner and Charistan converts from 
Kerala for inclusion in the list ; 
and 

( d) if so, Governmenf s reaction 
thereto 1 

THE MINfSTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a), (b) and (d). 
Tbe proposal to revise the list of 
Scheduled Castes and Scheduled 
l ribes is under the consideration of 
Government. 

(c) Yes. Sir. The comments of 
the State Government is awaited. 

Non-Registration of cases by 
Delhi Police 

9980. PROF. AJIT KUMAR 
METHA : Will the minister of 
HOME AFFAIRS be pleased to 
state : 

(a) whether it is a fact that the 
problem of non-registration of cases 
and that of minimizing the nature of 
offences by the Delhi Police has been 
on the increase ; 

(b) if so, whether Gavernment 
have ma4e any independent assess-
ment with regard to non-registration 
of cases, instances of minimizing the 

off onces and the authenticity of the 
claims by the Delni Police autho-
rities regarding fall jn the crimes ; 
and 

(c) if so, the details thereof and 
the reaction of Government there-
to ? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENORA 
MAKWANA) : (a) to (c). Cases 
are freely registered in the police 
stations. However. complaints about 
non-registraticn of cases, when re-
ceived, are looked into, and dis .. 
ciplinary action is taken against the 
erring police personnel. The Vigi-
lance Branch as well as the District 
Police Officers keep a regular check 
on the working of the Police Sta-
tions. It is incrorrect to say that 
the non.registration of cases and 
minimizing offences on the increase 
in Delhi. 

Setting up of Pulp Mill at Kakioada 

~1  SHRI T. DAMODAR 
RADDY : Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether Government are 
aware of the need for setting up of 
pulp mill at Kakinada in East Goda-
vari district in Andhra Pradesh in 
view of the raw material available in 
the vicinity. 

(b) whether it is also a fact that 
the proposed pulp mill will meet the 
requirement of pulp to a large extent 
as also generate employment to many 
persons ;_ 

(c) whether it is also a fact that 
the factory would provide oppor-
tunity for better utilisation of Anda-
man hard woods : 

(d) whether the Letter of Intent 
granted for the factory is due to 
expire on 3 lst DecemlJer, 1981 ; and 
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(e) if so,, the steps proposed 
ahead for commencement and imple-
mentation of the project ? 

THE MINISTER OF STATF IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJlT CHANANA) : 
(a) and (b) :  A Letter of Intent 
has been issued to the Andhra 
Pradesh Industrial Development 
Corporation Limited on 18-11-1978 
for establishment of a new under-
taking in Kakinada, Andhra Pradesh 
f\.1r the manufacture of market pulp 
for a capacity of l takh tonnes per 
annum. The project envisages the 
use of wood resources of the Anda-
man Islands and is expected to 
produce pu)p to meet the require· 
ments of the paper mills and also 
generate employment both at the 
mill site as well as in the Andaman 
Islands. 

(c) Yes, Sir. 

(d) and (e) The letter of Intent 
was valid ~  31st May, 1981 and 
the extension of val;dity till 31st 
December, 1 Qg I is under considera-
tion. Meanwhite, a preliminary 
assessment of utilisation of Andaman 
Hardwoods for paper pulp has been 
carried out and the preparation of 
a detailed feasibility study is being 
taken up. 

Amendment of Rules Relating to 
:Recndtment of Hindi Officers 

9982. SHRI T. S. NEGI : Will the 
Minister of HOME AFFAIRS be 
pleased to stafe : 

(a) whether fina1 touch is being 
given to the rules relating to Cen-
tral Secretariat Official Language 
Service in respect of recruitment of 
Hindi officers in various Ministries/ 
Departments; 

(b) whether· on the suggestions 
made by the Members of Parliament 
and the vario'1i ~ s r es e ar -

ments, a decisiQn was taken by the 
Government to the effect that the 
relevant d~ e for determining the 
eligibility of Hindi officers etc. for 
inclusion in the proposed cadre of Raj 
Bhasha Sewa should be the date on 
which the rules are to be notified 
and not August 1977 as indicated 
in the draft rules so that. there may 
n.ot be any discrimination between 
the Hindi Officers appointed on ad-
1.oc basis before 20th August, 1977 
and after that date; 

(c) if so, whether necessary 
amendments have been made in the 
draft rules; and 

(d) when the Rules are expected 
to be notified in the official Ga7ette ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yest Sir. 

<b) and (c) All the persons ap-
pointed. otherwise than on tenure 
basis, against the posts of Hindi 
Translators, Hindi Officers, etc. in 
the different Ministries/Departments 
and !heir Attached Offices which are 
being inch.ded in the proposed 
Central Secretariat Official Language 
Service and hold :->uch posts or hold 
lien on such posts on the commence-
ment of the rules for the Setvice 
wil1 be consideFed for induction into 
the Service. 

(d} The rules will be notified in 
the Gazette after these have been 
Lnalised. 

Re-orientation of planning strategy 
to oyercome unemployment problem 

9983. SHRI HARINATHA 
MISRA: Will the Minister of 
PLANNING be pleased to state : 

(a) whether it is a fact that there 
is an urgent , need for re-orientation 
of planning strategy· to overcome the 
growing problem of unemploymept 
in thcf country; 
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(b) if so, whether Government 
propose 

(i) to extened Food for Work 
Programme a.nd similar schemes 
throughout the country; 

(ii) firm implementation of land 
reforms which have not been carried 
out in most of the States barring 
J & K, Kera la and West Bengal; 

(iii) stepping up production of 
consumer goods which are labour 
intensive and consequential restric-
tion on expansion of monopoly 
houses; 

(iv) transnational corporations 
competing with cottage units and 
restriction on the production of 
luxury items which are capital inten-
::.ive; and 

(c) the action taken or proposed 
to be taken in this regard? 

THE MINISTER OF PLAN-
NING AND LABOUR (SHRI 
NARAYAN DATT 11WARI) : 
(a) After careful consideration of 
the unemployment situation in the 
country, a suitable strategy for 
generation of employment has been 
formulated in the Sixth Plan 
1980-85. 

(b) Various measures to promote 
employment generation are indicated 
in the Plan document. Among other 
things, the Plan lays emphasis on 
National Rural Employment Prog-
ramme, Integrated Rural Develop-
ment Programme, Land Reforms, 
adoption of Jabour intensive techno-
logy wherever possible, rap.id deve-
lopment of small-scale, village and 
cottage industries. 

(c) Action has already been 
initiated to implement the Plan. 
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Changes in Labour Laws 

9985. SHRl CHINTAMANI 
PANIGRAHl : Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government are con-
sidering to make some significant 
changes in the Labour Laws; and 

tb) if so, the details thereof. 

THE MINISTER OF STATE IN 
THE MlNISrRY OF LABOUR: 
(SMT. RAM DULARI SINHA): 
(a) and (b) : Government are con-
sidering proposals for amendment of 
the variou<> labour laws. A state-
ment showing the names of these 
laws and brief particulars of amend-
ments under consideration is laid on 
the table of the (House). I placed in 
library (see No. -2 ~  

Support of Financial ~ ns 

for Industrially Backward States 

9986. SHRI BHIKURAM JAIN: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) wbether Government propose 
.to ~ e a special scheme for making 
available the support of financial 
institutions for industrially backward 
States to ensure spoedy economic 
development ; and 

(b) if 10, the details thereof 1 

' 
THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) and (b J· Under the refinand ng 
scheme, identified/specified backward 
areas are already being 'j)rovked 
financial support at concessional rate 
by the All-India term lending insti-
tutions such as JD 81, IFCI and 
ICICI. 

Ministry of Industry is Qperating 
a Central Investment Subsidy Scheme 
under which 15% subsidy subject to 
a ·maximum of Rs. 15 lakhs on the 
fixed assets of the industrial units 
set up in 10 l industrially. identified 
districts is given. 

In addition to the above financial 
support. the Central Govt. offers tho 
following incentives and facilities for 
the s ~ed er development of backward 
areas:-

(i) Transport Subsidy Scheme 
(in certain hilly areas), 

(ii) Tax Concessions. 

(iii) Hire purchase of machinery 
by Small Scale Jndustries. 

(iv) Consultancy for technical 
services. 

(v) Interest Subsidy. 

(vi) Special facilities for import of 
raw materials. 

(vii) Rural Industries Projects 
Programme. 

(viii) Rural Artisans Programme. 

(ix\ Seed/Margin Money Assis-
tance. 

(x) District Industries Centre. 
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Allocation to Units of Goa in the 
Plan 

9988. SHRI EDUARDO 
FALEIRO: Will the Minister of 
PLANNING be pleased to state : 

(a) the names of the units  for 
which amount has been allocated 
for Goa under the Five Year Plan; 
and 

(b) details of the same and speci-
fic amounts allocated ? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DAl T  1 lWARI): (a) and (b): An 
outlay of Rs. 192 crores is fixed for 
G0a's Five Year Plan (1980-85) and 
headwise allocations are given 
below; 

(Rs. Crores) 

S. No. Head of Develop- Outlay 
ment 

I. Agriculture and Allied 26.85 
Services 

II. Cooperation 4.50 

III. Water and Power 58.50 
Development 

IV. Industry and Minerals 8.SO 

v. Transport and Com- 27.90 
munications 

VI. Social and Commu- f'S.00 
nity Services 

Vil. Economic Services 0.65 

VIII. General Services 0,10 
---

total; 192.00 
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Industrialisation of R11ral Areas 

9989. SHRIMATI MOHSINA 
KIDWAI : WiJl the Minister of 
INDUSTRY be pleased to state : 

(a) what is the nature of plans 
and schemes that is under considera-
tion of Government to industrialise 
the rural parts of the country : 

(b) whether these areas to be so 
developed have been identified ; 

(c) if so, the names of such dis-
tricts in Uttar Pradesh ; and 

(d) when the implementation of 
these plans will be given effect to 
industriahse rural side 1 

THE MINISTER OF ST A TE IN 
1HE MINISTRY C1F INDUSTRY 
(SHRI CHA.RANJIT CHANANA : 
(a) In addition to the various 
programmes being implemented for 
the development of industries in 
rural areas Government policy is 
also to encourage establishment of 
large and medium industries to serve 
as nucleus plants for growth of 
small industries in selected back-
ward areas of the country. 

(b) and (c) A statement showing 
the districts/areas identified by State 
Governments fo initiating integrated 
industrialisation under the Nucleus 
Plant Programme is enclosed. 

(d) A Task Force in respect of 
districts identified by U. P. Govern-
ment has been set up. The Task 
Force will visit the site and prepare 
a General Project Report identifying 
therein "Nucleus P1ants" that can 
be established in the districts, the 
anciJlary and small-scale · industries 
which can be set up in that area ~s 
also the inter-linkages that are likely 
to develop among those industries. 
The Report would indentif y various 
other investment opportunities for 

the development of an integrated 
industrial complex in the area. 

Statement 

The Districts/Areas Identified 
by State Governments for Initia-
ting n ~ ra ed Industrialisation 
wider the Nucleus Plant 

r ra ~ 

State Districts/Areas 
Suggested 

Andhra Pradesh 1. Anantpur 
2. Medak 
3. Srikakulam 

Bihar 4. Madhubani 
5. Palamau 

Kera la 6. Alleppey 
7. Malapuram 

Jammu & Kash- 8. Baramula 
mir 

9. Udhampur 
Madhya Pradesh 16. Sid hi 

11. Jhabua 

Nagaland 12 Mon 

13. Tuensang 

e~  Bengal 14. Jalpaiguri 

15. Bankura 

Gujarat 16. Kutch 
17. Am re Ji 
18. Sabarkantha 

Punjab 19. Amritsar 
(Goindwal 
Sahib) 

Orissa 20. Puri 
(Chandak 
area) 

Uttar Pradesh 21. Bali a 
22. Jbansi 

23. Almora 

24. Bas ti 
25. Faizabad 
26. Rae-Barelly 

27. Lalitpur 



llthtachal' rad~~  28. Kangra 
29. Solan 

30. Sirmur 

Karnataka 31. ~ r 

32. South 
Kattilra 

3 3. Gu lbarga 

34. Belgaum 
Tamit'Nadu 35. Puddukotat 

in Pudduk:otai 
district 

36. Dindi3ul in 
Madurai 
district 

Rajasthan 37. Jodhpur 
38. Bliaratpur 

~ ~ • f'""' ~~  tt1(T 

f.ffft' m..t rm ~  'fli' ""'"" 

9990. '.ft r ~ 1-  ~ rr : 111.fr 
Q lf,ft q ~ fl iitTf ~ ~ f1fi' : 

(Iii) 'flfT 7.f ~ ~ ~ f ilfl ~  

r~ iti ~ ~  a~r f.nfr 

~ ;\' • ~ ~-- ~ ij ~  '""' 
~~  '1'tng: 'efj:f ~ ~ ftoftn 

t i 
(•) r ~ ;r(T, ~ ~  ~ 

q,irlfi ~ ~~ ~~ iitl irrq if 

~ tm tit' 'RT ati') ~ rn « ~ 
~ -  ~ ... ~ ~ ~ crtf 
~~ pr "11.f ~  ~ ~ -  'RT ~ 

~ ~ ~ ~~ f(irf'l«tt at\' 
~  ~  ~ 

(ir) ~  ~ il' ~ r ;r(Y ~ 

... ~ et) :a'Al lfllT ~ ~ ? 

'tt ~  ~n  """ fittnrr 
'1 '(Ttq' .niff: "" tft'o ~ ~ ! 

. (atr) ~ · ( ir) : ~~~r~ ifi;:fr" 

'l'11n1: 'R ~ ·'lfllfmw uu ..,.. 

~ · ~ '1'fn ~ (TV.TT ~  t ~-~ it 
~r ~ ~~ f'f(t ~~r 1 it-« rr~ it 
qt CfTlf it; mer ~  q ~~  !lflfert 

~ ~ ~ 'lTl.f '1"fcft ~ - ~ ~~ 

rn ~ ~  if ~ .:q;{T SfTt(f 

~ t, a) ~ lit \i\"f=-~ *t.at t 
qlt ~ ~ ~  ~ a-etr ~  $ 

~ ~ 'R '1lr("rf Cfi1 n~ ~ I a-
~ ~ sr r ilf'liff t mtti ~ 
a"fT ft:rit ~ ~a  ~ ~ ffilJ {rct ~ I 

Prepar•tiOb or MediclneS hi Central 
lnstitate of Medical and Aromatic 

Plant at Janbnu 

9991. SHRl K.A. RAJAN : Will 
the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) the details . of t.he n:1edicinal 
preparations produced 1n the tentral 
lristitute of Medicinal and Aromatic 
Plants (Factory) at Jammu during 
the years 1978, 1979 and 1980: 

(b) production figures for the 
same during 1968, 1969 and 1970; 

(c) number of workers engaged in 
December, 1976 and in December, 
1980; 

(d) details of the various herbs 
produced in the lands allotted to the 
Plant during the same period; 

(e) whether it is a fact that produc-
tion in the plant and land has been 
deteriorating year by year; 

(f) If so, whether any enquiry 
has been made to find out the 

,,, reasons; 

. (g) whether, is it a fact that in 
the absence of proper management 
at local level w0rk is suffering; 



1 ~  ritten Anataers MAY-6, 1981 Written Ansfl>ers, 180 

(h) if so, whether office of Director 
will be shifted back to Jammu from 
Lucknow; and 

(i) if so, the particulars ? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT : (SHRI C.P.N. SINGH) : 
(a) to (i) : Information is being 
collected and will be laid on the 
Table of the House. 

9992. ""'!" .. ~ n  'PfT 

~ ~ ~ eJ(fR ifiT ;prr ~  filfi : 

{ltl) 'Pff ~~ ~ ~ 5 qosf(if 

198 l ~ "t:tif ~ e~  it ~ 

~  ~ ITTr ~  ~  ~ ~ -

~ ~ ~ er;"t ar1' ~  ~ rr ~ ~ 

ttfG ~  a) ~ tf'{ ~  ifiT 'fZfT mcr-
~ ~  !RR 

((Cf) l!flfT ~  ~  q':lfCfin:T ifi 
~a iii srfcr ~ rr r~ -tP-ft if:i" i:rrre<fir ifi' 
~~ ~  ~ ~ r~ rr  ~ 

ifitf ~~ ~  it'lfT ~ ar r~  llf m 
~n r  ; ~ ~ g:t, a) ~err 

n ~  ~  & ? 

'..T'r ii1!m=fQ' q ~ iiiit : 
~1 ~  ~ ~ {Cfi) 'ifT, 
6_t I iff'?fr.ft CfiT ~ ~ a- ~  Cifl"t 

trt ~ \ilr ~~1 rr q-:;riif)f{f ~ ~

q'?fefin: r rr rr~ tr"I' ~r r  ~ grf1:.r. 
~~  tt'.T ~ ~~  ~ CfiMiCJtfif ..n-

~  'fir Tfl::'Ten a ~rrr irh <fiTtl'TfTifa-
if ~ it; erft if f f«4'iTll'tfl iif)"f ~  

~  

~  ~r -  ITT'fiT ~ 

Olt'crmtf r1 ~n ~ grfl: G1l -1~  

'f'l'lfil'U ~ trft;r1?f1' it 'l;:ttfio ~ t'., 
'11clfultr ~ ~ r  it; ~ 

~ ~e  llJiT f;rqer;r ~ ~ ~ I 

({I') 'f"{ifiR'T ~ 'lfnr ~ ~ tf1JI' 

r ~ ifiT ~-r  ~ ~ ~  ~

aftcft ~ ~ ~ 'l'"1 ~r~ tf'I' ifi'Ji-
~  («qr ctiT ~  grh s - n~ :.;q--

ifP!if ~  1955 iti' 'Sfer"tif ~~ ~  

~ I ~ $fN"f.:rlf'r if '3'if r ~ ~ 

~ ~ r  ~~ ifl' a- r~  ~ ijff 
9Sff!il'Frltl1 iii "lfGf'<-.Tl 'ifif ~ r Cfi"Ut 
~ , sr« ml:frir ifi r ~  ml.ff ~ ~ 

tzifi ml:f ~ ~  ~ ~ ~ rr ~ 

";Ai crr=t it' fij"q:,rfw ~r ~ ~1 s - ~ 

t r crflftif r~ -  ~  srclimctff, SfGiqifi\ 
~~  &ffer«rfqCfi ~ r  'IR gr;zif 

it' ~ ~~ r ~  I 

Fall in Population of Rural Areas 

9993. SHRI "l .R. SHAMANNA: 
Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether Government are aware 
that according to the recent census, 
the population of urban areas parti-
cularly of big cities, there . is a fast 
rise in population, whereas the popu-
lation in rural areas is showing de-
crease; and 

(b) what action Government pro-
pose to take to check the depopula· 
tion of rural areas ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRf ·yoGENDRA 
MAKWANA): (a) Except for. the 
provisional population figures in 
the case of 12 urban areas with a 
population of one million and 
above, the distribution of the 
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population between rural and 
urban areas is not yet available for 
the whole country. Therefore, it is 
not possible to draw any conclusions 
regarding the relative growth rates 
in the rural and urban areas. 

(b) In view of (a) above this does 
not arise. 

Thorough Passage from Che Compound 
of M.C.D. Primary School N.D.S.E. 

Part-I 

9994. SHRl RASABEHARI 
BEHBRA : Will the Minister of 
HOME AFFAIRS be pleased to 
state : 

(aJ whether representations for a 
thorough passage from the compound 
of Municipal r ~ra n of Delhi 
Primary School. NDSE. Part-I have 
been received from the residents of 
Basti Ravida.s Kotla Mubarakpur. 
New Delhi by the Ddhi Municipal 
Corporation; 

(b) whether te1H.lc.·s for partition 
wall were invited and the work was 
also assigned to a contractor but the 
work has not yet heen started; and 

(c) if so, the reas':>ns for the same ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) and (c). The Delhi Municipal 
Corporation have reported that 
tenders had been invited and the work 
for construction of a partition wall in 
the compound or the Primary School 
was also allotted to a contractor but 
the same has not been taken up as it 
was later on found that the Jand on 
which the proposed passage was to 
be provided was a part of the School 
land. Besides the construction of 
the proposed \Vatl ~ d not ~ e 
been in the interest of the students 
from the point of view of their 
studies and the supply of lii:ht and 
·air in the ass~r - s  

Article 'Oppression in Singhbhum' 

9995. SHRI A. K. ROY : WiJl 
the Minister of HOME AFFAIRS 
be pleased to state : 

(a} whether Government's atten-
tion has been drawn to the feature 
article inf he Indian Express of Feb-
ruary 7, 1981 under the heading 
'Oppression in Singhbhum' detail-
ing the atrocities on the adivasis . in 
these areas of Bibar ; 

(b) if so, the reaction of Govern-
ment thereto ; 

(c) whether Government pro-
pose to send some Central team to 
investigate into the complaints of 
atrc cities by the Bihar Military 
Police on the Adivasis ; and 

(d) if not, the reasons therefor ; 

1HE MINISTER OF STATE IN 
THE MINISl RY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) 1 he Government is seized of 
the matter. 

(c) and (d) The Government does 
not propose to send any Central 
team to investigate into these com-
plaints since the allegations men-
tioned in the feature article in ques-
tion were being enquired into by 
senior officers of the State Govern-
ment. 

Payment of Minimum Wages to 
Labourers by Contractors of 
BCL. DCCL and CCL 

9996. SHRI A.K. ROY : Will 
the Minister of LABOUR be plea-
sed to state : 

(a) the names of the contractors 
working in B.C.L., B.C.C.L. an<l 
C.C. L. along with the number of 
labourers under each of them i 
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(b) the names of the n ra~ rs 

who have ·taken labour licence; 

(c) the action taken against the 
contractors who have not yet taken 
labour licence ; 

(d) the minimum .wages i)aid to 
the labo\m;rs including females by 
these contractors ; and 

(e) whether facilities of weekly 
rest, provident fund, bonus and me-
dical facilities etc. are given to these 
laboµrers ? 

THE MINLSTER OF STATE IN 
THE MINISI RY OF LABOUR 
(SHRIMA1I RAM DULARI 
SINHA) : (a) to (e): Information 
is being collected and will be laid 
on the Table of t:1e Ho"..1-;e. 

Plan and Nan-plan Allocation for 
Annual Plan of Orissa 

9997. SHRI GIRIDHAR GOMA-
NGO ; Will the Minister 
of PLANNING be pleased to state : 

(a) what ~ the plan and non-plan 
allocation provided in the Annual 
Plan of Orissa State for the year 
1980-81 ; and · 

(b) the Central assistance provid-
ed by the ~n re for plan and non-
a~ expenditure, the special Central 
assistance provided for tribal sub-
J?lan areas and the funds provided 
tor Central sponsored schemos in the 
year 1980-81 '! 

THE MINISTER OF PLAN-
NfNG AND LABOUR (SHRI 

~ ~ DA1T TIWARI): (a) 
~ en 1 n is invited to the reply 
given to part (a) of the Lok Sabha 
ns ar e~ Question No. 7671 on 
I 5th ApnJ, l'J8 t which gives infornta-
tion for aU States including Orissa. 

{b) The information in r~ d to 
Central assistance for. ~ ~ s 

Annual Plan 1980-81 is given below: 

(Rs. crores) 
Original Amount 
allocation released 

Normal assistance 145.10 147.75 

Special Central 7.70 8.86 
assistance for 
tribal areas 

152.80 156.61 

1 he Ministry of Finance released 
advance Plan assistance of Rs. 10.56 
crores and non.Plan grant of Rs. 28.2 
crores for relief against natural cala-
mities in 1980-81. The information 
in regard to Centrally sponsored 
schemes is being coUected and wHI b.e 
placed on the ·1 able of the Houc.;e as 
soon as pos-ible. 

9 9 9 8 • ~ '{1imun'( llmif\' : ~ y 

""" if'fr ~era-~~ ~1 ~ ~~ ~ f'f, ; 
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<ft ~  
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~~ it; ~ 14 ~sr ~  I 9 8 l ctll ttlfi 
fi'{;:r .cf.T ~  ~~a ~ lifft tff; !ff)-c·· 

(ir) lff'f ~  a) \ifl' en: ~~  

2f1.fT Sffo°f fitrr ' ? 
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Necessity of various types of 
Ships For Indian Navy 

9999. SHRI BAPUSAHEB 
PARULE:KAR: WiJI the Minister 
of DEFENCE be pleased to state : 

(a) taking into consideration the 
tota1 length of coastal line of the 
country and off shore establishments, 
what is the need of various types of 
ships for Indian Navy ; 

(b) present number of ships with 
particulars and deatils of snips with 
~a ~ at resen ~ aJl.q 

(c) whether this number is 
adequate and if not, the steps 
0 overnment propose to take in 
this connection ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) 
(a) Keeping in view the require-
ments of d~ end n  our long coast 
line, Island territories and our vast 
Exclusive Economic Zone, Govern· 
rnent policy is towards development 
of a balanced Navy with adequate 
ocean goipg and as a ar ~ r 

defence capabilities. 

(b) .and (c) it would not be in the 
public interest to disclose these 
'dendts. 

Allocatio11 to States for Scholarship 
and  Books to Harijan Adivasis 

10000. SH RI RAMAVATAR 
SHASTRI : Will the Minister of 
HOME AFFAIRS be ~ased to 
state : 

(a) whether the Central Govern-
ment allocates funds to the State 
Governments for scholar ships and 
for grants for books for the school 
and college students belonging to the 
Harijans. Adivasis and backward 
classes ; and 

(b) if so, the amount allocated 
to difTerent States under the above 
head during 1978-79, J 979·80 and 
1980·8 ', yrar-wise ? 

THE MINISTER OF STATE IN 
THE MINLSTRY OF HOME. 

AFF Al RS ( SHRI YOGT.:.NDRA 

MAK WANA) : (a) Grants-in-aid 

is given to the State Governments/ 

Union Territory Administrati0ns for 

the following Centrally Spo-nsored 

Schemes for Scheduled Castes. an.cl 
Scheduled Tribes. 

1. Post Matric Scholarships for· 
Scheduled Castes and C)cheduled. 
Tribes. 

1.. Book Banks for Medical and 
Engineering di&cipJines for Scheduled 
Castes and Sched aled Tribes. 

3. Pre-matric scholarships for 
those eAgaged in so-called. "unclean'' 
occupatjons viz., sea \en.gmg of dry 
latrines, flaying and tanning, 

(b) A statement is laid on the 
Table of the House. 
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Statemetd 

Allocations made during l 978-79, 1979-80 and 1980-81 (Amount in /akh) 

State/UT Admn. 1. Post Matric 2. Book Banks fot 
Scholarship Scheme Medical and Engineeting 

Students ----__ ___.,.. ... _______________ ......_ .. 
19 78-79 1979-80 1980-81 1978-79 1979-80 1980-8 J 

~~~~~~~~~~~~~~~-

2  3  4  5  6  7 1 

l. Andhra Pradesh 

2. s~  

3. Bihar 

4. Gujarat 

5. Ha.ryana 

6. Himachal Pradesh 

7. J. & K. 

8. Karnataka 

9. Kerala 

10. M.P. 

11. Maharashtra 
12. Manipur 
13. M eghalaya 

14. Nagaland 

15. ()rissa 

16. Punjab 
17. Rajasthan 

18. Tamil Nadu 

19. Tripura 

20. U.P. 

21. West Bengal 

22. Sikkim 

23. D & N Haveli 

24. Delhi 

25. Goa, Daman & 
Diu. 

26. Mizoram 
27. Pondicherry 

28. Chandigarh 

143.00 

55.00 

74.00 

210.00 

16.00 

6.00 

3.00 

116.00 

49.00 

55.00 

322.50 

17.00 
6.10 

10.00 

35.00 

50.00 

59.90 

99.00 

4.25 

400.00 

ll J.30 

0.25 

18.00 

0.67 

26.20 

10.60 

22.50 

32.90 

3.70 

0.60 

22.50 

9.00 

15.38 

57.90 

8.25 

2.40 

2.50 

10.68 

8.50 

] 6.01 

17.60 

2.50 

441 .75 

27.90 

o.77 
0.28 

0.10 

14.85 14.45 

1.25 0.30 

498.46 4.970 

7.77 

0.24 

66.60 

18.37 

21.15 

3.50 

29.51 

8.50 

22.22 

174.07 

0.93 

186.22 

11.20 

0.78 

0.30 

7.599 

2.775 

1.753 

0.240 

0.149 

0.240 

2.9S3 

1.306 

I.924 

6.69) 

0.448 

0.906 

2.283 

I.160 

5.692 

0.080 

2.967 

4.004 

l.00 

0.50 

0.15 

0.20 

0.75 

1.35 

J.05 

0.23 

1.20 

0.50 

3.00 

0. )310 

0.0920 

0.0250 

2.0000 

Q.3770 

1. 7100 

0.0800 

0.3000 

2.00 0.307 0.120 

0.034 

0.1260 

-· 
20.03 

] .07 0.057 

0.149 

0.100 0.1885' 

0.030 
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J. Pre·Matric Scholarships for children of those engaged in so called 
un-clean occupatiom. 

1978-79 

8 

1.479 

.725 
4.900 

0.725 

0.435 

0.122 

0.725 

2.900 
0.145 

12.156 

1979-80 

9 

0.90 
0.50 
0.02 

1.82 

0.36 

1980-81 

10 

5.42 

4.815 
0.203 
0.159 

0.130 

0.295 

0.007 

0.22 0.500 

0.43 

2.50 

6.75 

2.700 

0.087 

.---.----
14.316 

-------------.-.------
l . The Central assistance to State Governments in respect of Post 

'Matric Scholarship Scheme is 106 % over and above the ·Committed level' 
of expenditure of 1978-79 as per established Plan-procedure. 

2. As regards the schemes of Book Banks and Pre·matric Scholarships 
for (2&3) above, the total expenditure is shared on 50 : 50 basis between 
the Central and the State Governments from 1919-80. Prior to this the Central 
ass s ~ was 100 % . 
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Defttil\h)n' of enridted Uranfbni 
and Reprocessing of Spent Fuel : 

I 0001'. SHRI A. K. Roy : Will 
the PRIME M INISl ER be pleased 
to state : 

(a) what is exactly meant by the 
term 'enriched uranium' obtained 
from the U.S.A and reprocessing of 
the used fuel in Tarapur Power Plant 
in the wotds of Science and Techno-
logy; 

(b) wltethet indigenous know 
how has been developed in India to 
make enriched uranium; 

(c) how the technique of pro-
ducing energy from the enriched 
uranium diffe;·s frpm that of natural 
uranium as is being used in Raja'i-
than giving the main salient points; 
and 

(d) whether the Tarapur Plant 
could be remodelled to use natural 
uranium as fuel b:ing independent 
of foreign shipment; if so, steps 
taken thereon ? 

THE MINTS I ER OF STATE JN 
THE DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N. SINGH) : 
(a) Enriched uranium obtained 
from the USA for the Tarapur 
Atomic Power Station contains a 
higher percentage of the uranium 
235 isotope as compared to that in 
natural uranium. Natural uranium 
contains the uranium 235 isotope to 
the extent of 0.7%, whereas the en-
riched uranium used in the Tarapur 
Automic Power Station contains it 
upto 2.6 % Reprocessing of the used 
fuel from TAPS means separation of 
plutonium, the remaining enriched 
uranium and the fission products, by 
chemical treatment of the used 
fubl. 

( b) Preliminary studies have been 
undertaken for developing,indigenous 
know-how for enriching uranium,. 

(c) The ~ of reactor using en-
riched uranium is different from that 
using natural uranium. The Tarapur 
reactor which uses enriched uranium 
uses light water as coolant and mode-
rator, whereas the Rajasthan reactor 
which uses natural uranium con-
tains heavy water as coolant and 
moderator. 

(d) No, Sir. It is not technically 
feasible to use natural uranium in the 
Tarapur Plant. 

Communications Re : Property Tax 
Cases Addressed to Delhi Muni-

cipal Corporation 

10002 SHRI SANT KUMAR 
MANDAL: Will the Minister of 
HOME AFFAIRS be pleased to 
refer to the reply given to Unstarred 
QJe'ltion Dy. No. 5970 on the I st 
April, 1981 re : communications 
regarding property tax cases ad· 
d reo.;-,ed to Delhi Municipal Corpora-
tion and state : 

\a) whether a number of Jetters 
written to the Commissioner, Delhi 
Municipal Corporation in April last 
have not even been a n ed ~d  

(b) the progress made so far in 
the clearance of 693 letters referred 
to in reply to part (d) of the above 
question; and 

(c) what machinery has been de-
vised by Government to make it 
obligatory for the Delhi Municipal 
Corporation to reply to all such 
communications ? 

1 HE MINISTER OF STA l  E IN 
THE MINtSTRY OF HOM£ 
AFFAIRS (SH1H YO<lENDRA 
MAKWANA): (a) The Munici-
pal Corporation of Delhi has inti-
mated that all the communications 
written to the Commissioner, M.uni-
cipal Corporation 'of Delhi in Ap'ril 
last have been acknowledged." 
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(b) and (c). The Municipal Cor-
poration of Delhi has reported that 
all the 693 communications have 
been replied to. 

Launching of Ima' 

10003. SHRI SANAT KUMAR 
MANDAL : Will the PRIME 
MINISTER be please to state : 

(a) the progress made so for in the 
launching of the Indian National 
Geostationary Satellite (INSAT); and 

(b) which of the State it will 
cover ? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND ENVIRON-
MENT : (SHRI C.P.N. SINGH) : 
(a) The INSAT-1 Spacecraft is under 
fabrication and its integration has 
commenced. The integrated INSAT-
IA spacecraft would be put through 
system level qualification and accep-
tance testing in simulated space 
environment prior to its delivery for 
launch. The launch of the JNSAT-
1 A using Delta 3910 launch vehic1e 
of US National Aeronautics and 
Space Administration (NASA) is 
currently scheduled in the first quar-
ter of 1982. 

(b) INSAT-1 is a national system 
with nationwide coverage capability 
for the purposes of telecommunica-
tions, metrological earth observation, 
data relay, radio and television. 

Levying of Property Tax in Delhi 

10004. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
HOME AFFAIRS be pleased to 
state: 

(a) whether Government's atten .. 
tion has been drawn to the news 
items captioned ~ en  Tax and 
:Propertf appearing in the 'Statesman' 
New Delhi dated the 8th April, 1981; 

(b) if so. the reaction of Govern· 
ment thereto; and ,. 

(c) the stews Government propose· 
to take to afford necessary relief to 
the harried assessees in the CapitaJI 
against th.e vagarjes of the D.M.C. 
Inspectors and Assistant Assessors. 
~nd Collectors in the I?atter of levy-
mg the property tax in an arbitrary 
manner and root out the rampant 
corruption , which has taken deep 
roots ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS : (SHR.I YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) and (c). The Municipal Cor-
porarion of Delhi has reported 
that no specific instance of ha1ras-
ment has been indicated in the news 
item. However, action has been 
taken by the Corporation against the 
defaulting staff of the Property Tax 
J:?epartment. During the last finan-
cial year (1-4-80 to 31-3-81) in 38-
cases involving 58 employees. 'regular 
departmental action was ordered. 
22 persons were placed under sus-
pension. In addition, criminal cases 
ar~ ~ n~ on against 3 persons. Ad-
m1mstrative action, i. e. warnings 
ha Vt: been issued to 20 persons. 
The Central Government is also con-
s~der n  revision of the Delhi Muni-
cipal Laws (Amendment & Valida-
tio11) Bill, 1980 in order to remove 
vagueness and ambiguity of the word 
·receivable' used in the context of 
determination of rent so that chances 
of arbitrary action by the assessment 
staff are eliminated. 

Raid on Fake Watch Dial Factory 
in New Delhi 

10005. SHRI NIHAL SINGH : 
Will the Minister of HOME. 
AFFAIRS be pleased to state: 

.Ca) whether Police raided and 
seized a factory engaged in manu-
frcturing dials of many famous wa-
tches in the Tank Road, Karol Bagh 
New Delhi on the 3rd April, 1981 ; ,. 

(b) if so, the number of persons 
taken into custody and the names of 
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watches the dials of which were 
recovered, indication the value in 
each case ; and 

(c} the action taken against the 
guilty persons ? 

THE MINISTER OF STATE IN 
THE. MINISTRY OF HOME 
AFFAIRS (SHRl YOGENDRA 
MAKWANA) : (a) factory known 
as M/s. R. K. Industries located at 
Govind Garh. Sat Nagar, Karol 
Bagh, Delhi, manufacturing duplicate 
wrist watch dials has been unearthed. 

(b) Th'! proprietor of this factory 
was arrested in this connection. 
The description and value of each 
make of dial is indicated below : -

(a) HMT (Indian Make Dials) 
App. value of Rs. 15000/-

(b) Henry Sandoz & Titus (Swiss 
make dials) App. value of 
Rs. 20000/-. 

(c) Time Star (Indian Make 
Dials) App. value or Rs. 
5000/-. 

(d) Blank New dials app. value 
of Rs. 10,000. 

{ e) Hand Press Machines and a 
number of dyes app. value is 

estimated to be about rupees 
onelakh. 

(c) A case FJR No. 366 dated 
. 3-4-1981 u/s 420 IPC has been 

registered and the investigation is in 
progress. 

Overtime Allowance to Police Personnel 

10006. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
HOME AFFAIRS be pleased to 
state ; 

(a) whether there is a proposal to 
pay overtime allowance to police 
personnel in view of their long 
strenuous duty hours; and 

(b) if so, at what stage the propo-
sal stands at present 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) and (b). Infor-
mation received so far from the 
States, Union Territories and Central 
Police Organisations is laid on the 
Table of the House. Information 
from the remaining States and Union 
Territories is being collected and will 
be laid on the Table of the House. 

Statement 

Sl. Name of State/UT I 
No. CPOs. 

STATES 

1. Gujarat 

Position intimated by the State Govt.jUT /CPOs. 

No proposal for grant of overtime allowance to 
police personnel is under consideration. 
Looking to their duty for long hours and their 
deployment and odd hours and on holidays for 
maintaining law and order, the State Government 
has granted with effect from 1-6-1979 special com-
pensatory allowance of Rs. 75/- p.m. to police 
Inspectors and Sub-Inspector and Rs. 60/· p.m. to 
Head Constables and Constables. 
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2. Himachal Pradesh No. However, the Police person11eJ from the rank of 
Constable to Inspector have already been sanctioned 
a special casual leave of 15 days in a year, in lump-

'· ~1 r in April every year for working long strenuous. 

3. K.arnataka 

4. Maharashtra 

5. Madhya Pradesh 

6. Meghalaya 

7. Nagaland 

8. Rajasthan 

9. Sikkim 

-~s of duty. 

No proposal. 

There is no proposal regarding overtime allowance to 
police personnel under consideration in this State 
Government. However, a proposal to grant tefresh-
ment allowance of Rs. 5/ .. to constabulary and Rs. 6/ .. 
to Police Sub-Inspectors and Photographers per head 
per day after performing l 0 hours continuous duty 
in a day is under active consideration. 

No such proposal is under consideration of the State 
Government. 

No such proposal in this State. 

Considering the fact that the police personnel are to 
work during sundays/holidays add during odd rs~ 

the Government ofNagaland have sanctioned compen .. 
satory allowances at the rate of 10 % of their basic pay 
with effect from 1-1-1980 upto the rank of Inspector. 

The State Government has sanctioned one month extra 
pay in a year to a11 members of Rajasthan Police Subor-
dinate Services in view of their long duty hours. 
Besides, 25 days casual Leave is admissible to these 
members in a year while the other Government Ser-
vants get 15 days Casual Leave only in a year. No 
other proposal is under consideration with this State 
Government. 

The State Government is paying non-gazetted police 
personnel, an extra month's salary in view of the 
long strenuous duty hours. There is no proposal to-
provide police personnel overtime allowance. 

UNION TERRITORIES . 

1. Andaman & 
Nicobar Islands 

2. Arunachal Pradesh 

No proposal to pay overtime allowance to police per-
sonnel is under consideration. 

There is no proposal to pay-overtime allowanee to 
police personnel. However Diet allowance is sanctio-
ned at the rate of Rs. 4/-per head to AS1, Head 
Constables and Constables w .e.f. 20-7-79 on the 
following conditions :-(a) As for as possible persons 
are not. placed on duty for more than 9 months. (b) 
Where it becomes only absolutely necessary to deterin 
on duty in spells longer than 9 hours an allowance oi 
Rs. 4/-may be given. (c) When no arrangement for 
supply of food is made by A. P. Police. (d) Expendi-
ture on this account should not exceed Rs. 10,000 
only per annum. 
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3. Chandigarh UT 

4. Delhi 

5. Lakshadweep 

6. Mizoram 

7. Pondicherry 

Central Police Organi-
.sations 
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No. However the Punjab and Haryana Governments 
have since sanctioned the grant of one 1110nth salary 
in lieu of loss of Gazetted holidays to the Police 
personnel which is being paid to the deputationists 
and direct recruits of UT Police by the Chandigarh 
Administration. 

No. However, all the non-gazetted Police Officers 
of Delhi Police are being paid one month Compensa-
tory Pay in January each year in lieu of long hours 
of duty and their inability to avail gazetted holidays 
and weekly off days, in public interest. In addition, 
food allowance at the rate of Rs. 4/- per head per 
day is also paid to the AS Is, Head Constables and 
Constables when they are required to put in conti-
nu aus duty for more than nine hours in the exigen-
cies of service when arrangements for the supply of 
food at the place of duty cou Id IiOl be made. The 
payment of this allowance is, however, restricted to 
20/25 days in a year per oiticer. 

No. 

There is no proposal for payment of overtime allow-
ance to police personnel at present. 

No. Non-gazetted police personnel upto and inclusive 
of Inspectors of Police are paid one month compen-
satory pay in a year in view of long hours of work 
and denial facility of enjoying holidays and weekly 
off days. 

So far as Central Industrial Security Force is con-
cerned, the non-gazetted personnel are eligible for 
a Refereshment Allowance of Rs. 4/-per head per 
day, for working beyond 9 hours a day in special 
contingencies. This is subject to a limit of 20 days 
in a year for each member, relax.able up to 25 days 
by Director General, Central Industrial Security 
Force. 

As regards other Central Police Forces, thev are 
not entitled to any Overtime Allowance nor is there 
any proposal for granting them such Allowance. 
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Recommendation of Technical Stan· 
dards Committee on working of 
Police Radio Service in A & N 

Islands 

10008. SHRI MANORANJAN 
BHAKTA : Will the Minister of 
HOMB AFFAIRS be pleased to 
state : 

(a) whether Government have set 
up a Technical Standards Committee 
to examine and report on the work-
ing of the Police Radio Services in 
the country and to recommend 
measures for standardising and im-
proving the working of the State 
Police Radio Organisations; 

(b) whether the Committee made 
recommendations in this regard 
during 1970; 

{.c) whether any action has been 
taken to implement the recommenda-
tions of Technical Standards Com-
mittee in the Union Territory of 
Andaman and Nicobar Islands; 
and 

(d) if not, when the recommend.a· 
tions of the Committee are proposed 
to be implemented in Andaman and 
Nicobar Isla.ads? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
JRS (SHRI YOGENDRA MAK-
W ANA) ; (a) The Technical 
Standards Committee Report which 
was originally brought out in the 
year 1955 by the Committee set up 
by the Government of India was 
subsequently revised periodicalJy in 
1960 and 1 970. The Technical Stand-
ards Committee Report, 1970 was 
forwarded to all the State Govern-
ments and Union Territories inclu-
ding Andaman & Nicobar Islands. 
The Technical Standards Committee 
Report is r:commendatory in nature 
and helps as a de~ ne for the 
Police Radio Organisations in the 
States and Union Territories includ-
ing Andaman & Nicobur Islands 
for laying down scales of staff, for 
rationalising pay structure of the 
staff, for the creation of special 
avenues for promotion for the depart-
mentally qualified personnel, for ad-
vance planning for reorganisation of 
the Telecommunication system and 
to ensure an efficient Police Telecom-
munication system to cater to the 
increasing commitm.:nts of the 
Police. 

(b) The latest Technical Stan-
dards Committee Report was issued 
in 1970 and consists of various re-
commendations which act as guide-
lines for the Police Radb Officers in 
the States/Union Territories inclu-
ding Andaman & Nicohar Islands. 

(c) and (d). A detailed plan for 
the reorganisation of the Andaman 
and Nicobar Police Radio Organisa-
tion, was prepared in the Director 
(Police Tele-Communication) in 1976 
taking into account the recommen-
dations of the Technical Standards 
Committee and his own personal 
experience after visiting the Territory 
in December, 1975. On the basis of 
this plan, additional operational and 
technical ~ a  was provided in 1978 
for the Police Radio Organisation 
in Andaman and Nicobar Islands. 
. The po$ition was reviewed again and 
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further additional operational and 
.technical posts were sanctioned 
recently. 

Police Radio Communication in 
A & N Islands 

10009. SHRI MANORANJAN 
BHAKTA : Will the Minister of 
HOME AFFAIRS be pleased to 
state : 

(a) what action Government 
have taken to strengthen Police 
Radio communication which is the 
sole means of reliable communi-
cation in the Union Territory of 
Andaman and Nicobar Islands; 

(b) whether during 1975, the 
Ministry of Home Affairs deputed 
one officer to Andaman and Nicobar 
Islands to make an on-the-spot 
survey and to find out the actual 
requirements of the Andaman and 
Nicobar Islands Police Radio Orga-
nisation ; and 

(c) if so, what action Govern-
ment have tr.ken to implement the 
recommendations made by the ce-
puted officer ? 

THE MINISTER OF STATE IN 
THE MJr..,ISTRY OF HOME 
AFFAIRS : (SHRI YOGI::.NDRA 
MAKWANA) : (a) to (c). The 
Director, Police Telecommunications 
was deputed in 1975 to stu<l.y and 
recommend appropriate measures for 
strengthening the Police Radio 
Organisation in Andaman and 
Nicobar Islands. On the basis of his 
report additional operational and 
technical staff was provided in 1978 
for the Police Radio Organisation in 
Andaman and Nicobar Islands. The 
position has been reviewed again and 
further additional operational and 
technical posts have been sanctioned 
recently. 

Meo1orandum from All India Brick 
and Tile Manufacturers Federation 

10010. SHRI A. NEELALOHlTH-
ADASAN NADAR : Will the Min .. 
ster <Sf INDUSTRY be pleased to state: 

(a) whether the All India Brick 
and Tile Manufacturers Federation 
had submitted a memorandum to. 
Government; 

(b) if so, the details of the 
memorandum and whether the 
memorandum has been submitted ;. 
and 

(c) the action that has been 
taken by Government on it ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) : Yes, Sir. 

(b) The memorandum was recei-
ved on 24-3·1981. The memo-
randum contained the following 
issues:-

1. Difficulty in getting coal due 
to low priority allotted for the move-
ment of coal by the Railways, 

2. Ministry of Industry in colla-
boration with the State Govts. should 
survey and earmark suitable land 
for brick industry to ensure easy 
availability of suitable cJay. 

3. Steel should be allocated for 
chimneys used in the kilns and for 
making moulds by the brick industry 
Also, galvanised corrugated sheets 
for construction of houses of the 
workers should be allocated. 

4. Utilisation of waste product 
for use in brick-work done by Central 
Building Research Instt.. Roorkee 
should be disseminated by way of 
demonstration. 

5. Financial and technical assis-
tance for construction"" of brick 
making machines and kilns develo-
ped by Central Building Research 
lnstt., Roorkce. 

6. Constitution of a Brick and 
Tile Development Authority who ~ 
should undertake survey and -
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·evaluation of the requirement of brick 
industry including ancillary support 
for establishment of modern and effi-
cient kilns, as well as equipment and 
also establishment of demonstration-
-cum.training centre at Delhi to edu-
·Cate the manufacturers about using 
modern techniques. Study tours 
m'.ly also be arranged for the manu-
facturers for going abroad to study 
appropriate technolegy and modern 
techniques of brick and tile manu-
facturing. 

7. Rationalisation of laws cove-
ring brick industry with particular 
n:ference to Tamil Nadu Govt.'s 
policy about introduction of low 
ceiling a ad also exemption from 
roya1ty payment. 

8. To look into the problems of 
roofing tile industry, particularly 
because there has been a drastic loss 
on roofing tiles both in the domestic 
market as well as abroad . 

( c) l he points raised in the 
memorandum arc being examined. 

loclus1on of certain Castes in Scheduled 
Caste List in Kerala 

10011. SHRI A. NEELALOHI-
THADASAN NADAR : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government of 
Kerala have recommended to the 
Government of India to include the 
Thacha, Cliakkuman Vainavas, Peru-
vannan, P11lluv1m, Kudmubi and 
Modiga ~ n es in the list of 
Scheduled Castes ; 

(b) if so, when the recommen-
·dation was received and the action 
taken thereon ; 

(c'\ whether it is a. fact that the 
above communities are ethnically 
·akin and identical to one or other 
.commllnity already included in the 
list of Scheduled Castes ; 

( d) if so, whether there is any 
justification in keeping the above 
communities out of the list ; 

{e) whether Government propose 
to include them in the list ; and 

(f) if so, when ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
~  : (a) to (c). The 
Joiilt Committee on the Scheduled 
Castes and Scheduled Tribes Orders 
(Amendment) BilJ, 1967 recom-
mended all these communities except 
Chakkuman Vainavas in the list of 
Scheduled Castes in Kerala State. 
The Government of Kerala have 
been consulted and their comments 
are awaited. 

(d) to (f J. The proposal would be 
considered after the receipt of 
comments from the Government of 
Kerala. 

Civilian Teachers Transferred as 
L.D.C. in M.E.S. 

10012. SHRI A. NEELALOHI-
1 HADASAN NADAR : Will the 
Minister of DEFENCE be pleased 
to state : 

(a) how many Civilian teachers 
in the Defence {of different scale of 
Pay) were transferred during 1976 
as LDC in M.E.S. ; 

(b) if so, what was the reason 
for it ; 

(c) whether such people are get-
ting pension at present after retire-
ment ; 

(d) if not, what is the reason for 
it; and 

(e) whethet, Government propose . 
to absorb these L.D. Clerks who 
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were formerly working at Hdini Tea .. 
chers, as Hindi Translators ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : 
(a) 23 Civilian Teachers were 
transferred during 1976 as Lower 
Division Clerks in the M.E.S. 

(b) ~n School Masters were 
appointed in a purely temporary 
capacity in place of Combatant 
Unit Education Instructors. They 
were adjusted against posts of LDC 
in M.E.S. so that they could earn 
pensionary benefits when confirmed 
in those posts. 

(c) and (d). Information is being 
collected and will be laid on the 
Table of the House. 

(e) No, Sir. Such adjust-
ment is not permissible under the 
existing s<:=heme and no such post is 
available in the M. E. S. 

Clearance for setting up of Industrial 
Projects in Kamataka 

10013. SHRI JANARDHANA 
POOJARY: Will the Minister of 
INDUSTRY be pleased to state: 

(a) the number and details of 
industrial projects pertaining to 
Karnataka pending clearance with 
the Union Government ; and 

(b) by when these projects are 
likely to be cleared ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) and (b). 45 applications for the 
grant of Industrial Licences received 
in the Secretariat for Industrial 
Approvals for setting up Industries 
in Karnataka were pending as on 
30th April, 1981. These applica-
tions are at various stages of consi-
deration. Details of pending appli-
cations are not divulged pendillf 
Government. decision thereon. 

Shifting of Office of Director of 
Celatral 1.aitute of Meflichaal and 

A1'0matic Plants, Jam.mu 

10015. SHRI K.A. RAJAN : Will 
the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state : 

(a) whether office of the Director 
of Central Institute of Medicinal and 
Aromatic Plants, Jammu was shifted 
to Lucknow in 1977 ; 

(b) if so, the reasons therefor ; 

(c) the advantages and results 
achieved during the last three years ; 

(d) .the number of visits made by 
the Director to Jammu during 
1978, 1979 and 1980; and 

(e) the amount spent on each 
visit ? 

1 HE MINISTER OF STATE IN 
THE DEPARTMENTS OF 
SCIENCE AND 1 ECHNOLOGY 
ELECTRONICS AND ~ 
MEN"t (SHRI C.P.N. SINGH) : 
(a) ~ Sir. 

(b) Does not arise. 

(c) A Statement is attached. 

(d) and (e). The visits made by the 
Director, Central Institute of Medi-
cinal and Aromatic Plants (CIMAP,) 
Lucknow to Jammu during the years 
1978, I 979 a.nd 1980 and the expendi-
ture incurred on this account is 
stated as under : 

Year 
1978 

19-2-78 to 23-2-78 

9-4-78 to 13-4-78 

15-9-78 to 20.g.7g 

Expenditure 
incurred. 

Rs. P. 
951.65 

959.70 

993.4() 



1979 

S-2'-'9 to 9.-V79 

1M'-79 to 29-9-79 

1988 

12-2-80 to 14-2-80 

R-s. P. 
•26 .•. 

972.45 

1236.40 

Apact from the a re~d vis.its to 
Jam.mu, Dirocto11? crM.AP, ~ 
visited Srinagar in coancction wiQI 
work of Drug Research Laboratory 
(DB.L). Jamm.u, since a unit of DRL. 
1ammu is f unctiOning there &Ad 
where ~ e Headquarters' of Jammu. &. 
Kashmir Oovornmeqt are located 
during Summers. The information 
of such visits to Srinagar is as 
follows: 

Yea.r 
1978 

2· 6-78 to 5-6-78 

1979 

1S-S.1'J to 19·5-79 

ll-6· 79 te 29-6-79 

14-10-79 to 19-10-79 

1980 

23-5-80 to 4-6-8() 

Ex.pendfture 
incurred. 
Rs. P. 

923.30 

969.96 

l986.65 

999.65 

1502.00 

14-10..80 to 28-10-80 1576.35 

Drwil« "'1e lOSt thru -years. the 
Ce111r-1 Jnnihlle of Medicinal tt'fld 
Aromatic Pklnu has 416-veloped arro-
.,,,,,_,,,_ o•· c11kivatlf:Jn 9.f many 
ilojHJrt.., mN*1#ntJJ Rltd aromt1'ttc 
pliati. ,,,., ~ :-

A. {i) a~ mitit (Mentha 
""''"'"') ~ n subsp. a ~ 
Br"-var. \'iperascens· Hof*s) 
(ii) Peppermint (Ment1ut pipcrita 
L.) 

~ CittoneHa Java (Cymbopogon 
fJJinterlanus Jowitt) 

(.W) Pa.lmarosa ( Cymbopogon mar-
tini var. motia) 

(v) Sweet French Basil (Ocimwn 
llasilicum L.) 

('ri) llrgot of Rye (Claviceps 
purpidea (Fr.) Tulasne) 

(vii) Periwinkle (Catharanthus) 
roseus (L.) G. Don) 

(viii) Geranium 

(ix) Patchou li 

(x) Pyrethrum 

B. In addition, the following re .. 
searches have been carried out :-

(i) Production of colchicine. 

(ii) Extraction of total alkaloids 
from the roots of Catharanthus 
roscus (L.) G. Don. 
(iii) Introduction of high alka-loid 
strain of Egyptian Henbane in 
India. 
\l'J . Development of a.grotechno-
lotY for cultivation of Mexican 
sptcies of Dioscorea. as a raw 
material for diosgenin in U P. 

(v) Costus speciosus Sm. a source 
of diosgenin. 

(vi) Development of high trtota 
phine, high papaverine containing 
disease resistant varieties opium 
poppy (papaver Somnit'erum Lim.) 

(vii) Basic studies on Hyose-
yamu.s muticus L. solanum nigrum 
Linn., Gloriosa superba L. 

The toobnologies developed wiH 
go a long way in achieving self-
suiftcicmcy in the production of 
~  and aromatic p1ants and 
CS8fDt,ial oils, required by Pharma• 
eeatical and perfumery industries. 
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Collaboration with Fiat Aute, 
Italy 

10016. SHRI S.M. KRISHNA: 
Will the Minister of INDUS'FR Y 
be pleased to state : 

(a) whether Fiat Auto, the 
Italian Company has expressed keen .. 
ness to invest in India for joint 
ventures with companies here for 
manufacture of automobile compo-
nents to be exported to Italy and 
third countries ; and 

(b) if so, the progress made so 
far in promoting these joint ventures? 

THE MINISTER OF STATE 1N 
THE MINISTRY OF INDUSTRY: 
(SHRl CHARANJIT CHANA NA): 
(a) No, Sir. 

(b) Does not arise. 

Demonstration during non-aligned 
Conference 

1 ~1  SHRI B. V. DESAI : 
Will the Minister of HOME 
AFFAIRS be pleased to state : 

' (a) whether it is a fact that \Vhen 
the Conference of non-aligned Minis-
ters was going on, some foreign 
elements were active in the co.untry 
and there was demonstration to focus 
the attention of the Conference of 
Foreign Ministers on the Soviet pre-
sence in Afghanistan; . 

(b) if so, whether there were 
reports of bomb threats in the area 
where the conference was going on; 

( c) whether any arrests were 
made; 

{d) if so, the country to which 
these demonstrators belonged ; and 
(e) the action taken against them? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS: (SHRI YOGENDRA 
MAK.WANA) (a) Some Afghan 

students took out a procession on 
the 9th February, 1981. and staged 
a peaceful demonstration outside Vig-
yan Bhavan, the venue of the con-
ference, on 10th February, 1981 . 
The Lohia Vichar Adhyavena 
Kendra also took out a procession 
on 9 .. 2-1981 in this connection. 

(b) An anonymous telephone call 
was received on the night of Feb-
ruary 10/lt about planting of ex-
plosive with remote contro 1 devices 
in all the Eight buildings whc-rc 
the conference delegates were staying 
and also at the venue of the con-
ference. A thorough search of the 
buildings was conducted but nothing 
incriminating was found. 

A suspicious looking envelope 
addressed to one of the delegates was 
received on 11th February, 1981. 
The envelope contained an ampule, 
which has been sent for chemical 
analysis. 

(c) to (e). The identity of the ano-
nymous caller and sender of the Jetter 
has not been esta blisbed, and no 
arrest has been made. The demons-
trators were Afghan nationals and 
their Indian sympathisers. 

Seniority of Inspectors In E.P.}'. 
Organisation 

10018. SHRI RASA BEHAR! 
BBHERA : Will the Minister of 
LABOUR be pleased to state: 

(a) whether it is. a fact that the 
Senior Provident Fund Inspectors 
recruited through and/or promoted 
with the approval of UPSC from the 
year 1962-63 onwards have buen 
placed as juniors to those persons of 
ministerial rank who had been pos-
ted as Account Officers by virtue of 
their passing the E.P.F. Account 
Service Examination introduced in 
1969 ; and 

(b) if so, the reasons therefor ? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMAl1 RAM DULARI 
SINHA) : (a) and (b). ·-In accord-
ance with the staff pattern laid 

down 1n the Employees Provident 
Pund (Staff and Conditions of 

Service) Regulations, 1962, there 

are 2 different categories of 

post•, namely Provident Fund 

Inspectors (Grade-I) and Accounts 
Officers. Both the categories 
of posts are in existence since the 

inception of the Staff Regulations 
and are borne on a common scale 
of Rs. 650-1200. Fifty percent of 
the posts of Provident Fund Inspec-
tor (Orade-1) are filled by promotion 
a?d ~ re~a n n  fifty percent by 
direct recru1tment through U.P.S.C. 
Appointment to the posts of Acco4 

unts Officers is made by promotion 
on the basis of a departmental com-
petetive examination, failing which, 
by transfer on deputation basis, and 
failing both, by direct recruitment. 
As both the categories of posts are 
borne on separate cadres, the senio-
rity of the officials appointed to 
the respective posts is being maintain-
ed separately. The above men-
tioned categories of officers are eligi-
ble for consideration for promotion 
to the next higher grade post of Assis· 
tant Provident Fund Commissioner 
(Grade-I) as provided in the Emplo-
·yees Provident Fund Organisation 
i(Commissioners') Recruitment Rules, 
1966 as amended from time to time, 
to the extent of fifty percent in accor-
dance with a 11 point rotational 
formula prescribed in the said Rules, 
-and the remaining fifty percent by 
'direct recruitment through the Union 
Public Service Commission. 1 he 
/nter•se position of the officials to 
be appointed/promoted to the posts 
of Assistant Provident Fund· Com-
missioner (Grade-I) is determined in 
accordance with the rank assigned 
and selection made by the Depart• 
Jllmltal Promotion Comm·ittee/U oion 
hblic -lervice ·Commiuioa .. 

Promotion of E.P. F. Inspectors 
(Grade II) to Higher Rank 

10019. SHRI RASA BEHARI 
BEHERA : Will the Minister of 
LABOUR be pleased to state: 

· (a) whether it is a fact that 
Provident Fund Inspector (Grade II) 
cannot be promoted/appointed as 

~ n enden  in the Employees 
Provident Fund as the existing 
rules do not provide such promo-
tion/appointment; 

(b) whether it is also a fact that 
such promotions/appointments have 
been made in the Central Office of 
the Employees Provident Fund 
Organisation ; and 

(c) if so, the number of such 
appointments and the reasons there-
for ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULAR! 
SINHA) : (a) Provident Fund 
Inspector (Gr. II) and Superinten-
dents in the Central Office are 
appointed on the basis of a common 
examination. Hence there is no 
question of promotion of Provident 
Fund Inspector lGr. II) as Superin-
tendent. Some of the qualified 
candidates are posted as Superinten-
dents in the Central Office and others 
as Provident Fund Inspectors in 
Regional Offices, depending upon 
vacancies/administrative re re~ 

ments. 

(b) and (c). Out of eleven candi-
dates who passed the examination 
held in December, 1979, seven per-
sons were offered posting as 
Superintendents in Central Office. 
All of them have joined. The 
remaining four candidates who were 
being considered for appointment as 
Provident Fund Inspectors (Gr. II) 
at their own request, have also bee .1 
appointed to the p_ost of Provident 
Pu nd Inspeotors (Or. 11). 



215 Wruten Ansr»f1'1 ~ lf8J 

10020. SHRI R. L. P. VBRMA : 
Will the Minister of DEFENCE be 
pleased to state : 

(a} whether Government are 
aware that the present Director of 
Standardisation has amassed huge 
wealth di<;proportionate to his in-
come; 

(b) whether this officer has built 
a 4-1/2 storeyed commercial building 
in Vasant Vihar at a cost of Rs. 10 
lakhs and with a monthly return of 
Rs. 40.000; 

(c) whether this officer has in-
vested Rs. 75 lakhs in a firm, named 
lndo Firma, Shahdara, Delhi and 
this firm is supplying substandard 
material to Defence; 

(d) whether this officer owns a 
paint factory, namely Frar India and 
a varnish factory, namely Gal•xy 
Chemicals at Poona which also sup-
ply material to Defence and a large 
quantity cf spirit is diverted by this 
firm in black market in Maharashtra 
and Gujarat; aBd 

(e) if so, whether Government 
will consider ordering a detailed 
probe by CBI or by Vigilance Depart-
ment of Ministry of Defence ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 

~  SHIVRAJ V. PATIL) : (a) 
Du rrng the year I 97 S-79. complaints 
were re ~ ed by the Central Bureau 
~ Investigations agaimt the present 
Director of Standardisation, alleging 
~a  he Wf:lS in possession of assets 
d1spropo.rt1onate to his known sour-
ces of income. We are informed 
that Verification was done discreetly 
by the C. B. L, but as no Prima· 
facie case was made ·out they were 
closed. 

(b) ,to (e). These allegations have 
re~en  been brouaht to ~ noti•, 

o.f Oo_..tDO#t a._t Ml hot BS k>oked •• 
Alleaatioas aplnst Reafonal P.F. 
CO.miast01e11,•n ....... 

10.021. SHIU ~ ~  
JATI'Y A  : Will the ~s er of 
LABOUR be pleased to state : 

(a} wkedter it is a fact that the 
Rcaional Provident Fund Conimis .. 
sioner at Bangalore against whom 
certain charges including cornrption 
Wef'O pending has been allowed 1e-
empl9yment subsequent to the ct.te · 
of his super-annuation against the 
r~ enda ns of the Head or the 
Depamnent ; and 

(b) if so, the reasons therefor ? 

THE M,lNISTEll OF STATE lN 
THE MINISTRY OF ~  
(SHIUMATI MM DULAR! 
SINHA) : (a) Yes, Sir. 

(b) Extension was granted on 
~ss r a e grounds on a rep.re-

sen~ n by the officer. The aUe .. 
gattons aga1st the oft\cor are sapa."""' 
tely under investigation, 

Demonstr.•tion of Peasants an4 
. r~er4 ·· · · ·· 

10022 .. SHRI BHOG.ENDA.\ 
JHA : Wdl the Minister of HOMa 
AFFAIRS be pleased to state ~ 

(a) whether a big demonstration. 
of peasants ~nd workers r an s~ 
by Jeft and-democratic parties and 
mass '?rganisations had· been held 
at ~~  on the ~  March, 198 J to 
~ d a e their grievances and 
demands: 

(b) if so. the details ~re  anti· 
Government's reaction thereto.; 
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iprevet tho demonstrators from 
reaching DeJihi ; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN 
THE M.JNISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWNA) : (a) and {b). The 
Central Kisan Coordination Com-
mittee held a rally at Boat 
·ctub on the 26th March, 
1981. Tac Charter of Demands 
released on the eve of the ra ~ inclu-
dod demands for remunerative prices 
for agriculture produce, increase in 
allocation of funds for agriculture, 
abolition of levies, reduction in 
electricity charges, relief in indebted-
ness, stoppage of acquisition of agri-
cultural lands etc. ·1 he Government 
ia alive to the problems of the far-
JltQrs, 

(c) No, Sir. 

(d) Does not arise. 

Air Space violation by Chiaa and 
Pakistan 

1002l. OR. VASANT KUMAR 
PANDIT : Will the Minister of 
'DEFENCE be pleased to state: 

(a) whether the attentioa of 
Government has been invited towards 
a. news itenl appearing in the 'Amrita 
Bau.r Patrilca' dated l st November. 
1980 under the caption "Airspace 
violatioa by China" ; 

(b) if so, the number of viola-
tions committed by the Chinese air-
crafts ov.er Ladakh and ChushuJ areas 
the type of aircrafts. and duration 
of their flight over Indian Terrjtory ; 

(c) whf.ther similar &ir vi<>lations 
wero also committ.eci by Pakistan 
lliiawit••9"1·1»'•. Karail.•r• ' 

(d) if so, the recipr.al aaions 
of the Government to fty India 
aircrafts over Pakistan and Chinese 
territory to keep balance. of power 
in the area ; and 

(e) whether some Pakistani and 
Chinese nationals have also been 
arrested while crossing over to India ; 
if so, the details thereof together 
with recijlrocal actions of the Govern-
ment ollndia ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. 

(b) Some Chinese aircraft had 
violated Indian airspace in the Ladakh 
area during aerial survey of their 
territory between October and 
December 80. All these violations 
were by the.ir survey ai1craft bearing 
civilian markings. 

(c) No, Sir. 

(d) Government of India bave-
conducted aerial photographic survey 
of the terrain on Indian side of the: 
India-China border. The Chinese 
Government had brought a few· 
instances of intrusions by Indian 
planes into Chinese territory during 
the course of this survey. 

(e) During the period from 
November 1980 to March 1981, a 
very small number of Pakistani 
nationals were apprehended wh.ile 
crossing over to the Indian territcry. 

Centres doing Resear,ch in Recycl-
ing Industrial and Atomic Wastqts 

10024. SHRI XAVIER ARA-
K.AL : Will the Minister of 
SCIENCE AND TECHNOLOGY 
be pleased to state : 

(a) how many Centres are d ~  
r~  in reeiycUna the inJmtriai 
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and atomic wastages and the results 
thereof; 
(b) whether there are any units 

using the wastages as a source of 
energy; 
(c) if so, the assistance given 
them; and 

(d) the possibility of using the 
waste as a source of new material for 
our industrial development ? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIE-
NCE AND TECHNOLOGY ELEC-
TRONICS AND ENVIRONMENT 
(SHRI C.P.N. SINGH) : (a) to 
(d). A Statement is attached. 

Statement 

No research is being done in re-
cycling atomic wastes. However, 
research is in progress at BARC to 
extract from atomic wastes certain 
radionuclides which can be used as 
·source of power. 

2. There are a number of re· 
search institutes, and national labo-
ratories which inter-alia carry out 
R&D work on the recovery and re-
use of industrial waste materials as 
source of new materiaJ in the same 
industry or in other industries. 
Thus, for example, the major insti-
tutions which undertake research 
work in recycling wastes for 
building material are ; the Central 
Building Research Institute (CBRI), 
Roorkee ; Regional Research Labo-
ratory (RRL), Jammu; RRL, Jorhat; 
Cement Research Institute (CRI), 
Delhi and Central Fuel Research 
Institute (CFRI), Dhanbad. Some 
of the important industrial wastes 
which have potential for being re-
cycled into building materials are: 
Blast Furnace Slag for manufacturing 
portland cement, super sulphated 
cement, cement clinkers, foamed slag 
aggregate, dense aggregate and slag 
wool; Fly-Ash for manufacturing 
portland pozzolana cement, ready-
mixed tl)'·ash goncr•te, cellular 

concrete building units, Carbonate 
Sludge for producing portland 
cement, masonary cement and 1~

ing lime ; By-product Gypsum in 
manufacturing portland cement as 
set retarder and building boards and 
blocks; and Cinder for production 
of concrete building blocks, bricks 
and masonary mortar. 

3. Utilisation of waste materials 
that emanates from various industrial 
r es1 e~ in industries such as iron 
and steel, pulp and paper, non-ferrous 
metals, distillarics, cane sugar. tex-
tiles, s ~rn er hou">es etc. is already 
being adopted in the country. Some 
examples of such uses are : bagasse 
for pulp and paper, molasses for 
d ~ ar  slag for cement and brick 
industry as also recovery of valuable 

- r d~ s suc:h as silver ,from 
zincoresidues, nickel and platinum 
from used cat;ilyst, harmonal prepa-
rations and liver extracts from 
slaughter house wastes, recovery of 
potash and yeast r ~  distiJlaries 
wac;;te, zinc from rayon industry etc. 

4. Some Industrial Units are 
using wastages as souree of energy 
e.g .• Sugar Mills using waste bagasse 
as fuel_ Fertilizer and Petro-chemical 
industry asing waste heat through 
waste heat boilers etc. R&D work 
on production of fuel briquettes 
from waste a er a ~ is being under .. 
taken at RRL, Hyderabad, CFRI, 
Dhanbad and National Small In-
dustries Corporation (NSIC), New 
Delhi. At NSIC the technology for 
converting saw dust, forest waste, 
rice husk etc. into fuel briquettes. 
have been tried and evaluated. Pilot 
plants have been installed at RRL, 
Hyderabad and CFRI, Dhanbad to· 
produce fuel briquettes from coal-
dust, dee husk and some agricultural 
residues. R&D work on bio-conver .. 
sion of cellulosic/starcy residues into 
ethanol has been taken up at the 
UT, Delhi under a project funded 
by the Department at a cost of 
Rs. 7.39 lakbs. A project for 
utilising bagasse as feed-stock in 
bio·aas p I ant has b1111 taktn up at 
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the National Sugar Institute, Kanpur 
with funds to the extent of Rs. 4.20 
lakhs provided by DST. Another 
project for utilisation of fertilizer 
wastes from urea fertilizer factories 
has been iaken up at IIT, Kanpur at 
a cost of nearly Rs. I lakh support-
ed by DST. 

~ ~~ ~ 1~ ~  

a ~  rifn 

l 0025. ssf1 ~ ~~ -u•n : 
-.=lfl ~ +i"'l'T ~ ann;r ~ '[itl"T ~  

Ai: 

( Cfi) 1'lf r ~1  ~~ ~ ;r 'U\i7.f 
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crlfT ~r  ~ ~n  "FT ittir <ti) srr r r~ if;" 

!R'Ttn<'.: ~ ~r ~~ ~ fat1; ~- ~ r 

~~ ~ ~ ~  ~r ~  m"{ 
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Percentage of Population belonging 
to Scheduled Castes and Scheduled 

Tribes 

10026. PROF. MAOHU 
DANDA V ATE : Will the Minister 
of HOME AFFAIRS be pleased to 
state : 

(a) out of the preliminary find-
ings about the estimate of population 
on the basis of 1981 Census that 
ended recently, what percentage 
belongs to Scheduled Ca(\tes and 
Scheduled Tribes ; and 

(b) out of the population of 
Scheduled Castes and Scheduled 
1 ribes what is the percentage of 
those who arc Jnndless labour and 
industrial workers ? 

THE MINIS] bR OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) and (b). The 
requisite information is not available 
as the compilation of Scheduled 
Castes and Scheduled Tribes popu-
lation on the basis of 1981 Census 
hai;; just begin. 

Western Ghat Hill Development 
Programme 

10027. SHRI N. DENNIS : 
Will the Minister of PLANNING be 
pleased to state : 

(a) the details of the places 
covered under the Western Ghat 
Hills Development Programme ; and 

(b) the details of the steps taken 
to implement the programme ? 
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THE. MINISTER OF PLAN-
NING AND LABOUR ( SHIU 
NARAYAN DATT TIWARI: 
(a) trader the Western Ghats Hill 
Development Programme 132 talukas 
forming part of the States of 
Maharashtra, Karnataka, Kerala, 
Tamil Nadu and Union Territory of 
Goa, Daman and Diu have been 
covered. The names of the Talukas 
are gi'Veft in the enclosed Jist. 

(b) Special Central Assistance is 
being provided to accelerate the 
development of the W cs tern Ghats 
Region. The outlays provided during 
the Fifth and Sixth Plans and during 
the Annual Plans 1980-81 and 
1981-82 are Rs. 20.0;) crores, Rs. 
75.00 crores, Rs. 9.56 crores and 
Rs. 12.70 crores respectively. A 
High Level Committee with the Chief 
Minister of Maharashtra a-. Chairman 
and Member, Planning Commission 
and the Chief Ministers of the other 
concerned States as members, pro-
vides the policy direetion for the 
programme. A Committee of Secre-
taries undt""r the Chairmanship of 
Member, Planning Commission 
reviews the performance from time 
to time. 

LIST OF TA LUKAS IN WHICH THE 
WESTERN GHATS DEVELOPMENT 
PROGRAMME IS BEING I MPLEMEN· 
TED AT PRESENT. 

State/ District Ta Iuka 

MAHARf\SHTRA 

Dbulia Nawapur 

Nasik 

Sakri 

Baglan 
Kalvan 
Surgana 
Dindori 
Peint 
Nnsik 
lgatp•Jri 

Mokhada 
Jawahar 
Vada 
Shaaapur 
Mu.tbad . 

Ko!Mba 

Ratnagiri 

Kohlapur 

Sangli 

Sat::i.ra 

Poona 

GOA 

Goa 

KARNATAKA 

Belpum 

North Kanara 

Karjat 
Khal.-pur 
Sudhagad 
Ro ha 
Mangnon 
Mahad 
Poladpur 

Khed 
ChipJun 
Sangameshwar 
Lanja 
lbjapur 
Deopd 
Kanlcavli 
KudaJ 
Sawantwadi 

Shahuwadi 
Bavda 
Pe!nhala 
Radhanagari 
Bhudargad 
Ajra 
Chand pd 
Karvir 

Shim la 

Pa tan 
Jaoli 
Wai 
Mahabelesbwar 

Bhor 
Velhe 
Mulsah1 
Ma val 
Khed 
Ambegaon 
Junnar 
Haveli 

Satari 
Sanguam 
Canacona 

Khama.pur 

Sup a 
Karwar 
Yeclapur 
AokoJa 
Sirei · 
Kum ta 
Siddapur 
Horii var 
Bhatkal 



Sbimop. 

South Kanara 

Claikmagalur 

Hassan 

Coorg 

M}'sorc 

KERA LA 

Cannanore 

Kozhikode 

Malapuram 

Palghat 

Trichur 

Eroakulam 

Kot ta yam 

Quilon 

Idduki 

~  

Sagar 

~ r r 

1aa~ r 
Udipi 
~ar~~ 
Puttur 
Suma 
Bclthangudy 

Koppa. 
snngen 
Mudigece 

Manjrabad 

Mercara 
Somvcirpet 
Vlrejpet 

Hcgadevaoakolc 
Gundlupot 

Hosdarg 
Talliparembha 
Tallicbarg 
North Wyned 
South Wynad 
Quilandy 
Badagada 
Kozhikodc 

Mannar8hat 
Pal ghat 
Chittur 

Mukandapuri>m 

Kunnathunad 
Muvatapuzbe 

M:ecnachil 
Kanjirapally 

:rilawathinkJra 
Nedumeaptta. 

Tbaduput12a· 
t>evikulam 
Udambancbola 
Peeramade 

"'" '"' "'• 
TAMILNADU 

Coimbatore 

Mad uni 

Ramanattaa 

Put'am 

Qudalur 
Cooooor 
- . 
Avanehi 

Ollar.amt>uram 
Udumatpot 

Pollachi 

Palaoi 
Kodaik:anal 

Dindigul 

Petjyakulant 

Usi(ampatti 
U thamapalayam 

SAnbranayner Koil 
renkasi 
Skenk.ottah 
Ambasamundram 

Nanguneri 

Sl'ivillipatbur 

Sattur 

Kanyalcutnarl Thovalla 

Vilawncode 

Kalakulam 

Aaastheswaram 

Employees in Rar" Earth Centre 
Behrampur 

10028. SHRI RAMA CHANDRA 
RA l H: Will the P,RIME Ml NISTER 
be pleased to state : 

(a} the total streO,th of the 
el)lploycr:.s of the Rare Barth Centre, 
Behraml)ur; 

(b) whether it is a fact that the 
lcwal d d~~s .have n~  been g!ven 
~e ~~e .. emploY:Jllent Op}'<?rtumties 
uf the above Centre ; · 

(c) if so, the reasons therefor; and 

(d) the steps G?vernment r ~se 
to take to provide employment t6 
the local candidates in future ? 
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THE MlNISTER OF SIATE IN 
THE DEPARTMbNIS OF 
SCibNCE AND TECHNOLOGY 
ELECTRONICS AND ENVIRON-
MEN f (SHRI C.·P. N. SINGN): 
(a) 1 he total strength f employees 
of the Orissa Sands Complex 
(OSCOM) Project of Indian Rare 
Earths Limited at Chatrapur near 
Behrampur in Orissa, is at present 
287. 

(b No, Sir. 

(c) and (d) Do not arise. 

Expenditure incurred on Rehabilitation 
of prrsons displaced doe to agitation 
in Assam and other North Eastern 

States 

10029. SHIU K. ~  

Will the Minister of HOME 
AFFAIRS be pleased to state the 
expenditure incurred by the Central 
Government as well as Gowrnment 
of Assam so far on rehabilitation of 
persons displaced du.e to agitation in 
Assam ana other North Eastern 
States and Union Territories, during 
last two years, year-wise ? 

THE MINISTER OF STATE IN 
THE ~  OF HOME 
FF ~ (SHRI YOGENDRA 
MAKWANA) ~ Information is being 
collected and wil I be laid on the 
Table of the House. 

~ ~  Ii r~ ~~ 
... RinfVflRn 

l 00 3 0. t$f\' TI'f ~  qm'l'Ff : 

aRr ~ r~r q: •m llir fi'IT ~  feri : 

( Cfi) ~ ll'i[ ~  t fit; F ~ 

'1'h: ~ ~ eft>Z ~ mur11r ~ r r 

lllT ~ r ~ srinft:!:Rr e r~  ; 
( '!'} e ~ (t, ffi' ~  'PfT ifi'TW 

'; ~ 

(ir) lff' an=t if lfifl ~r~ ~ 

~  

~ "1rrn ii '{fflf *'ft ( ~ ~ 

~  : (If)) Gtl', ~ l 

(•) ~  {tr). ~  Cf'fT ~ r~  

tt>i" ~ r1 ~ ~r if fit r~ 'f';lf 
rr~ ~  if ~  ifiT ~~ 

-ra srr~  ~ ~ rr~ ifmtt ~ ~ 

~ ~ ~ iU ~ ~  if;' 

r ~ ~ t 1 

Shortage of Cement for Centrally 
Sponsored Projects in Kerala 

10031. SHRI A. NEELALOHl 
THADASAN NADAR: Will the 
Minister of INDUSTRY be pleased 
to state: 

(a) whether Government of India 
are a ware of the fact that many 
Central/Centrally sponsored WQlks 
in K erala are suffering because of 
the lack of cement; 

(b) whether this matter has been 
brought before the Government of 
India by the State Government of 
Kerala; 

( c) if so, the details of the 
problem; 

(d) what action has been taken 
by Government of India to solve the 
problem ? 

THE MINIS1ER OF STATE IN 
THE MINISIRY OF INDUSTRY 
(SHRI CHARANJIT CHA-
NA NA) : (a) There is a general 
scarcity of cement in the country and 
to this extent it is possible that some 
of the works in Kerala might have 
been affer.ted 

1

adversely. 
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(b) to (d). The Government of 
Kerala have been requested for 
increased allocation of cement to the 
State. Increased allocation to the 
States including tb.c State of Kerala 
will be possible only when the availa-
bility position of cement in the 
country improves for which every 
effort is being made. However, 
Government of Kerala is being given 
an additional allocation of 1.68 lakh 
tonnes per quarter since Quarter 1/81 
(January-March, 1981). 

Backwanlness of Tribal Distriets 
and Areas 

10032. SHRI GIRlDHAR 
GOMANGO : Will the Minister of 
PLANNING be pleac;ed to refer to 
the reply given to U .S.Q. No. 6891 
dated Xth April, 1981 regarding 
backwardness of tribal distric•r. dnd 
areas and state : 

(a) Names of the tribal popuhted 
districts.lareas which have made 
advancement in education, prosses-
sing rich culture and sports and vast 
natural resourc-t>s like forest and 
minerals, State-wise; 

(b) the names of the tribal popu-
Jated districts/areas yet to get 
mfrastructural facilities, developmen-
tal schemes, social, educa-
tional and economical upliftment like 
other districts areas within the States 
and the systematic survey conducted 
by the States and the Government 
of India to get the degree of difference 
so far in this regard; 

(c) whether his Ministry or any 
other Ministries of Government of 
India tried to get the advancement 
of their sectors in State-wise and 
district-wise alongwith the tribal 
districts/areas; 

(d) if not, how his Ministry have 
assessed the development of tribal 
districts and answered .part (a) and 
part (b) in negative; and 

( e) •bat is the real picture of the 
trtbal aicas in developmental map of 
India? 

THE MINIS1 ER OF PLANNING 
AND LABOUR: (SHRI NARA YAN 
DATT TIWARI) : (a) to (e). At 
the Centre, data regarding advance-
ment/backwardness in (education), 
culture, forest/minerals or other in-
frastructural facilities, are not main-
tained district-wise. l herefore, it is 
not possible to give a comparative 
picture for such indicators. However 
it is well-known that some of the tri-
bal areas in States like Madhya 
Pradesh, Bihar, Orissa, etc. , are weU 
e.idowed with forest wealth and 
minerals. Also, that tribal areas are 
rich in culture and arts though no 
qualitative or quantitative judgment 
can be formed regarding such aspects 
of life. It is also well known that 
areas of tribal concentration are rela-
tively backward in terms of level of 
economic development. 

Shortage of Scooters aad Motor 
Rickshaws 

10033. SHRI CHIRANJJ LAL 
SHARMA : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether theie is acute shortage 
of scooters and motor-rickshaws in 
the country; and 

(b) if so, steps taken or proposed 
to be taken to meet the needs of the 
people ? 

THE MINISTER OF STATE IN· 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) Shortage of some makes of 
scooters and three wheelers has been 
reported. 

(b) Various ~eas res taken by 
Government to increase production 
of 2-wheeler scooters and auto-
r icks1!aws include augmenting of 
capacity by M/s. Bajaj Auto Ltd. 
from 8(),000 nos. to 1 ~  0 nos 
and provision of funds to er~ 



~ ~1 1 

~d a  ~  ' . ~ ~ r ~er
~ r ~~ a ~ I e~ a  add. 
modemisa:tioli Of its ''pfanl")f()l' 1n-· 
creasing the production. : · ·' · · 

~1 - a mo · tiloses' to ~ 
~~ ·5-:Ys'3eikh AbdOJ.wi · · , 

' ~ • • • • • I 

10034'" SHIU CHAQ.ANil LAL 
~  : Will the Mini$ter of 

~F  ~ ~ ed to state: 

(a) whether his attention bas been 
drawn to the recent statement of 
Sheikh Abdullah, the Ch•ef Minister 
of. Jammu and Kashmir that "Russia 
~ moving closer to K.a.shmirn ; · · 

(b) if s ~ reaction of the Indian 
~ ~rn e  ; and · 

(c) s ~s ~ taken to meet the 
Russian Threat 1 · · 

THE MINISTER OF STATE IN 
THE MINJSTRY OF DEFENCE 
(SHRI ~  V. PATIL): (a) 
Government hav.c seen a news item 
to this effect . 

(b) and ( c). Government of J & 
K have clarified that the Chief 
Minister, J & K·. in a public meeting 
r~ ~rred to Afghan develol'.>111ents 
which he felt bad brought the area 
or 'conflict Clo8et to the borders of 
India. ' 

Police hand in Hooch Racket 

10035. SHRI CHIRANJI LAL 
SHARMA : Will the Minister of 
HQME AFFAIRS ht; pleased to 
sq.te : 

(a) whethet: attention of Gover.n· 
ment has been drawn to the news 
item published in 'Indian Express' 
dated 21st Janu,a.ry, 1981 under the 
caption 'police · hand in hooch 
ra~ e  · ; · ·· 

(b). ~ er the alles4tion has been 
n~ red into ; and 

( c) if so, the result of the enquiry 
hel_? ~ ·- .. ,. . ,•' \ ,,• 

~ MINISTER OF S'J;ATE Iii 
UlE , MlNISTRY OF. HOME 
AFiI:At&S: , (SHRI YOGENDllA 
lY.fA'K Vf ANA) :. (a) tp ~  . ~ 

n 1en~ a  seen ~  1,1C"\¥S item, 
pubJJsbed in the 'Indian· ~ ress  
da~ 21-1-8.1 under the captio"1 
•'Po Uc Ba.Ad in Hooch ~a

 

• 

While' no ~ r  has. bQen ordered 
into the allegatiqns contained. in thei 
news i tern. an enquiry into the deaths 
due to suspected liquor poisoning in 
Andha Mughal is being conducted 
by a.n Additional Commissiruier of 
Police. 

e rar a ~  ~ by 
' M.E S. in e~ 

10036. SHRI P. NAMGYAL : 
Wilt the Minister of DEFENCE be 
pleased to lay a statement showing : 

(a) the number of local persons 
engaged as temporary lapourers by 
the M: 'E. s: Department in Leh 
area during the year · 1980-8 l  ; 
(tooate) ;· · · 

(b) tptal number of temporary 
labourers removed from the service 
during· the mor.ths of Fehruary to 
April,· 198 I, alongwith their names, 
parentage and residential particulars 
and period. of employment ; 

(c) total number of non local 
temporary laboure(s who were made 
permanent by Sl,J.perseding, similar 
local labourers alongw1th their 
names, parentage, residential parti-
culars, qualifications a.pd periOd of 
employment in . that orgd.nisation ; 
a~ . . 

(d) reasons for replacing local 
with non-local labourers and whether 
Gevernment propose to stop this 
practice of employing unskilled 
labcni.ren from outside the .district 'l 
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THE MINISTER OF STATE ~ . TME MINIS'JER OiJii' 'STA1'B 'IN 
THE ~  OF DEFENCE THE MINISTRY OF DEFENCE 
(SHRI SHIV'N.AJ V. ~ (lliR.I SKIV'IUJ V. PA';fll.): 
(a) 271. ~  ~  Sir. 

(b) On the-:expiry of ·tanctioli 
for a ar ~  work, an ~ rar  
lab'1urers emJ)loyed for that· parti-
cular work are d s ar ~  T}\e 
totaJ number of such ttmporary 
lab'?urers whq, ~a e been disc.b.f\l"geµ 
during the period February to Api·il 
1981 alongwith ~ r  n ~  pa,i.en· 
tage and other particulars are being 
collected. · 

(c) No n n- ~a  tem.norary 
labourer was made permanent by 
superseding s n ar~  place4 loC31 
labourers. 

(d) No replacement of ~ 
temporary labourers by non-local 
tempJrary labourers has been made, 
All local and non-local labourers 
have been .. sponsored by the local 

en~ Exchange. 

C.S.D. Employees in Ladakh not 
getting free Air Travel Concession 

10037. SHRI P. NAMGYAL : 
Will the Minister of DBF.E.NCE be 
pleased to state : 

(a) Whether it is a fact that C. -S.D. 
(I) employees WC)r,Jdng in Ladakh are. 
not getting free air travel concession 
as enjoyed by similar emplyees like 
M, E. &. wo1king in LaQ'1kh while 
going or, coming back from Jeave 
during winter when all road communi· 
cations a~~ block,O d~ to.. snowfa,11; 
and 

(b), if thq,rep,ly to.(!!) abo,ve b,e in 
affirmative, whether similar conces· 
sions will be made available 'o the 
employees of C. S. D. (I) and 

(c) if·not, the. reasons therefor ? 

(b) and ( c ). A proposal has beea 
rC'ieiv.4d. by ~ Gove.i;run,ont in this 
re~a aand is under examination. 

Ctaakpta •u«Mlais-~ ~ a a  

red~  

10038. SHRl P. NAMOYAL : 
:L>ROF. NARAIN CHAND-
PARASHAR: 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the National Con-
vention of Buddhists held at New 
Delhi on. the I Ith a.,ld. 12th April, 
1981 ass~d a.resolution requesting 
Government of'India to accept the 
demanclof Cha,kma d ~s r ea4 

over Arunachal Pradesh, e a a ~ 

Manipur, Tripura; Assam: Mizora.m 
and a ~ and for grant of Indian, 

en~  which has been denied to 
them so far : 

(b) if so, the decision taken by 
G,overnlJlent on the resolution and 
the time by which citizenship is 
proposed to be granted to them ; and 

(c) if not, the reasons therefor 
and tb,.e. time by which a decision 
wou Id be taken in the matter ? 

THE MINISTER OF STATE INT HE 
MINISTRY OF HOME AFFAIRS 
(SHl\I YOOENDRA MAKWANA); 
(a) Government have not received 
any such resolµtion. 

(b) and (c). Do not arise. 

fii@'Jfdi ~ ~ 

10039. -n- <*"'•"•< mm : 
tm' 'ft ~ ti'{ CRfA ..n-~  lfitir 
fir : 

('ti)' lflll q ~  ~ fin ~ ;,-

tw itt flt8M¥'" U;rrfirlif ;ITT ~ r  "orlif-

"'. "" it;' ~ ~  flflit .. ; 



235 Written Answers MAY 6, 1981 Written Answers 236 

. <•> l1flr ~~ m ~ "(ITTA"'' tt 
~ ftrir lfQT ~ r ... "m:a ~ ~ 
t ; 
(If) fcffanr 'U'i!ff it tf1' ff ~ ~ 

~  11>1' ~  ilfRT IR1' t ; 
(ff) ~ irg: ~ " t Ai ~ 
~ «l:CflR' ~ \Jif. llU ~ n~ 

~ lfit' 2;00 ••m-w<r.fl'' lfil ~~  

iti' -1 ~ 'ilt ~ f cfllff ,, ~ 

( ~ > irf<f '1, a) ~ ilfl-u 
lftrr t? 

~ ~ il ~ inn-: (gft-
~ ~  : {ifl) 'lR (w). 

~  ~ 11  ifi) ~ ~ ~ 

lfO' ~  •) llf, 1 9 7 8 if ~  

~ uu anr ~ ~ iri: vn-, in ~  

~ ~ if If( ~ I 1 ~ ~ ~ iS 
fut; ~ f ~  f.:pl.t '11t rrrr~ -

fGlm ~ a- ~ ~  if lli'Tf ~  

~ ~r lflfl t I 
(if ) ~ «\ifttr f'lCro!J if 

~  

( 'f) a'1'T ( & ) ~ ~ 1  ~~ 

~ ~~  ~ t !li'h: ~~  

iti ~ ~ "(@' ~  ~  I 

~ 

'litio 't.mf /n IJfif O-'ii' '1Rf ~ 
~ 0 ~  5PfA' fit;it 

it11' 'lit ~  

ili'T ~  

1. anflf 1238 ~-

68 

w;r "' ~r r 
~ ~ r -

f.:nrl ~ 515 
~ 'll1 

cnfiAr ~  I 

J. ~ 2104 

4. ~  1 

s. ~ 2127 

6. <liitlFiil\:I 967 

1. mfircfilr 

8. ~~ 2728 

9°'f' mfo "'"" : -
J • ~~  ff'fT 3 

frttti)cqj( 

2. '1\<!11"'4\0I ~ 1 

3. ~ o'fT iPI' ~~ -
4. ~  ~  1737 

s. 00, ~  "h: 646 

ift'q 

6. ~  

7. fqit"{t{ 3 

8. qtfFn:) 149 

~ 1:J:.itft/«'tf mfml "'"'t « ~ rr 

Slctf I "Id t I 

~  R1'i:ft;ror ~ ~ f\il'if &rf'1llJT 

~ ~~~ r ifiT ~ if if)ff « lfilr ~  

~~ ~ ~  1'l'T ~ lflTt\' t: I ~ 
1<fCfi' ~ ~ tfif\;f ~ r~a m 
~ ~ ~ ~ ~  ~  $ 

grroo ~ $J'qR ~ r lfi) ~ ~ 

~ it;' r~ ~r if'PfT ~r 1 

(•) tirlf'ifr iti ~ ~ ~ 
lift' arcrN tft f.fffiftifif) RT ~  

~  

(ir) ~ ~ <IRiff 'ti' 11ririr 

it, m ~ 1fi1 ~r if""" 'RT 'fl, 
qug iIT( it ~  fir>1fT ~ 'IT ~ 
\ 
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~ it ~ lift' qt ~~ nf'1'. lfn' 
\111'11 r~ ii1Tl:tin, ~ ~ ~ ~1  

~  flr-:A it ~ fal 111 H*il t '1'1 1'tf\' 
if' ~ it ~ llf ~  ~ tfiTt\' trf 
~- r4  ~ 'fiT q-crRf it ~ ~ 
\if'Tcpft 1 ~ -~~  i ifiTit irf ~ 
ifi1 ~ 1  if)t ~  m1f ~ ron ~ 
~~ ~ Ji« ~ ~ ~ f1ron 
~ ~  

(\!f) \il') ~ 1~ ~~ ~ ~~ 

~ ~  ~ f.J), 1 ~ ~ ( 1 ) f{)ftrn" 
a ~  ~ ( 2) ~ ~ ~ 

f1Rq;:n'it ifi ~ {t:Jllf 1it fq-a-~ 1Tit 

i1° ~ rr ~  ~ ~ i4' V'111t 

( J) ~ 1ff1rir ~  ~ - ~ "' 
-~~ \ilTU f1tiit ~ it' r~~ ~ ~ 

-~ il'IITTi' fit; ~ ~~  ~ ~  

Cfii" ' 

(s-) ~ tn:1 it ~~ ~ 'fit 

!Jlll(qf ~ ~ ~ ~ ~ ~ irit 

~  ~ f.- ~ ~  'fif 
!rfcrN ~  r~ r lfT art1flll" ~ I 

( ;f) ~ ~a  ~  - -~ 

15 ~  1947 iti ~ ~ ~  ~ 

m1f ~ ~ ~ ~  "'1"' aR"'Rf alWi 

W ~~  it ~a r ~  1f 
~ $ ~ ~1 ~~ n 

~  ~ Cfi'T RT lti1i\' lft I 

~  • lt{f-(ti ~~ r ~ 

~ r ~n~  if mtr ~ it." r ~ 

\ifi(I' ~ ~ ~ ~ ~ tft" q-)l: " 

.. n trt .n-' 
( \i1') -~ ;ft '1'Rft arm ~ 

"Tit ~ .-~ ~ ~ nr  ~  'f'( '1tiir 
g't irit it, 'll°( 

~  it 51.l'ftfi, ~ ~ ~  
(f;ft if 1IT1f ~ itr ~ ar<A ~ 

'f'.t1n' r ~ it; ~ ~ ~ it I 

(or ) ~ wmr ~ iti ftrt{ 
~  ~ tl' q"l1f ~ if(f 

~  
~  ~ \il'rftfa' ~an1a1 ftin. 

~ • ~ t g{t( ~  m'Rfl' t\';rr .. 
mt iti qftctn: iti flwrtt ~ t, m-..o-
~ ~ ~ r  I 

~ -  ~ ~ .. r ~  

U!!Y ~F  ~ ifm;rr ~ itt ~ t 
~ ~  hfift' ;it 11if -qn:afll' ;nq. 
f"{lf' t, 1ft CfT1Jr ~ I 

(•) ~ ~~ icr't1: ~~ 

1 ~  it ('l4trfM6r ~ illiT ~ 
~  iti rn~ m«r ifi'T ~ (l;r 

~~ ~ ~  ~ 

ifiT mq-~  ~  ~ I 

Purchase of Mirage-2000 from 
France 

10040. SHRI MADHA VRAO 
SCINDIA: 

SHRI JANARDHANA 
POOJARY: 

SHRI K. MALLANNA : 

Will the Minister of DEFENCE 
be pleased to state : 

(a) whether Government J'ropose 
to purchase Mirage-2000 planes from 
France; 

(b) if so, on what terms ; and 

(c) whether there is any scheme 
to manufacture such planes indige-
nously, if so, the details thereof? 



1 .. 

~  ~r ea M,swns 

Tim MINISTER OF. st An 
IN ·1.HE MINISTRY OF D,J;.FEN-
CE (SHRI SHfVRAJ V. PATlt) : 
(a) Mtnnf&CtW'ers of 1 ra e ~  
Aircraft have evinced mtel"est m 
sup}'Jy and irtdfgenous manafactute 
of the aircraft in India. Govern-
ment have not taken a view on this 
matter. 

(b) and (c): Does not arlSe in 
view of (a) above. 

Recruitment of MusHms iD Bordet 
Security Force. 

10041. SHRY R.K. MHA LGI : 
Will the Minister of HOME AF-
FAIRS be pleased to refer to news 
item in 'Maharashtra Tinies• d;tted 
21st February, 1981 captioned 
priority f &r mu-slims in the matt« of 
reet u itment to para-mifitary f OTces 
and state : 

(a) whether Commandant, Border 
Security Force, Ba.ngalure ~ed 
recruitment for posts of Jawans in 
BSF at Kolha\)ur o'ft 2nd March', 
198l ; 

(b) if so, whether Muslims are 
being placed in the same category of 
other backward communities for 
whom priority is t.tormally given in -
matter of appointments to public 
-services ; 

· (c) if so, the r~s ns therefor; 

(d) whether this priority is in 
respect of alf Services and grades· 
.and if so, details thereof"'; 

. (e) the circumstances in which 
Maharashtra Government has come 
-out with a clarification in this re ard~ 
and whether it is in a rdan~e with 
Central· Go\Ternnrent•s· inStructions ; 
and 

(e) If not, the circumstances for 
sti ~  · P\.l blicity by. Stato Qovernment' 
and ·wnetlier idenfical. instanee's''have" 
.. occurred in the past ? 

. "'· 
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THB MINISTER OF. STATE IN 
THE M,lNISTRY OF HOM.E .. /\F-
FAlRS : ,smu YOGENDJUt 
MA.K. WANA) : (a) The Commandant 
proposed to carry out recruitment 
of Jawans on the 1st March, 1981. 

(b) Recruitment.to . public ser-
vants is to be niade in conformity 
wltb the subsisting rules on the sub;. 
ject. which provide for reservation 
for Scheduled Castes and Schetluled 
Tribe communities. 

(c) and (d). Do nOt arise .. 

. (e) and ((}. A report in the 
matter is still ~ a d from the 
Govt. of Maharashtra. 

Visit ot ~ Mitlblfy Mission 
to Pakkta• 

10042. SHRI B.V. DBSAI: 
SHRl MADHA VRAO 

SC INDIA : Will the Mi ni!iter of 
DEFENCE be pleased to state: 

{a) Whether attention of the 
Government has been drawn to the 
press report appearing in the Indian 
Express dated 2hd April, 1981 under 
the heading Chinese team•s visit 
threat to India; Tass ; 

(b) if so. whethet Rm1sia' has 
pointed out that the proposed large 
scale US military assistance to Pak 
aftd the special China.;.Palc' cO-opeta;. 
tiw)n in military sphere wo11ld lead 
to a dis:uption of the existing ba-
lance of forcec; in· t?ie sutHX>rttinenf; 

( c)' is it also a fitct' th«t aet6rd-
ing to this report, Chinese miliwry 
delegation in I'slamabad on 3rd 
.Ai:pril, ~  Was thf sth· Chirlese 
Military mission to visit Pakistan in 
the last six months ; 

(d) whether from this ~ a e 
of nrilittry visits' b!tweeri th! t\'¥6 
countries, it is clear that both .thefe 
countries are working ha.rd' fo 
l reate tension in the sub-continent; 
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(e) to what extent these freqqent 
visits of military delegations of China 
and Pakistan are considered a 
danger to India; and 

(f) what steps India is likely to take 
in this regard 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): 

(a) Yes, Sir. 

(b) Government are alive to the 
implications of large scale induction. 
of US arms into Pakistan and con-
tinuing special Sino-Pak military 
relationship .. 

(C} Yes, Sir, 

(d) to (f). Government are aJive 
to the implications to our security 
from the special Sino-Pak military 
relationship. Government initiate 
from time to time necessary steps for 
updating our defence preparedness 
in the light of developments which 
have a bearing on our security. 

People living below Poverty Line 

10043. SHRI MADHAVRAO 
SCINDIA : Will the Minister of 
PLANNING be pleased to state : 

(a' what is the assessment ab<:>ut 
the number of people living below 
poverty line in e:ich of the different 
States and Union Territories as 
brought out by the recent census 
operations ; and 

(b) what is the level of poverty 
line taken int..> consideration for 
computation of these figures 1 

THE MINISTER OF PLANNING 
AND LABOUR.(SHRI NARAYAN 
DATT TIWARI) : (a) and (b). Since 
no income or expenditure schedules 
were canvassed in the recent census. 
it is tiot possible to assess the 
number of people living below 

poverty line on the basis of the: 
census operations. 

Financial aid to private entre-
preneurs for setting up match 
, factories 

10044. SHRI MANMOHAN 
TUDU : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether Government have a. 
proposal to provide financial aid to 
private entrepreneurs for setting up 
match factories ; 

(b) if so, whether any such 
nan~ a  help is proposed to be given 

to private entrepreneurs of Mayur-
bhanj district of Orissa ; and 

(c) the details about the imple-
mentation of such proposal ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) to (c). Commercial banks and 
State Promotional Agencies provide 
financial assistance to entrepreneurs 
to set up match factories '-l.11 over 
the country. In addition Khadi & 
Village Industries Commission have 
scheme of assistance to registered 
units for promotion of matches. 
Mayurbbanj district (being a back-
ward area) is entitled to ex.tra in-
cent.i.ves and facilities like capital 
subsidy, concessional finance and 
Income Tax relief etc. 

Raid on the premises of Robtas 
Industries in Bibar 

10045. PROF. K. K. TEWARI: 
Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether a raid was organised 
on the premises of Rohtas Industries 
in Bihar particularly their cement unit 
in the month of March, l 980 ; 

(b) whether thousands of cement 
bags \Vere found to contain much less 1 
cement than the specified quantity 
and contained sands and ashes ; 
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(c) whether the top managers of 
Rohtas Industry were arrested by the 
Bihar Police on the spot ; and 

(d) if so, the details of the case 
and the steps taken by Government 
in the matter ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) to (d). Infor-, 
mation is being collected and will 
be laid on the Table of the House. 

.Allocation for Rajasthan for l\Ioder-
nisation of Police Force 

1 ~4  SHRI SATISH AGARWAL: 
Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given 
to Starred Question No. 37 on the 
18th February, 1981 regarding 
modernisation of police force and 
state : 

(a) what would be the allocations 
for the State of Rajasthan ; and 

(b) when the scheme will be put 
.into effect ? 

THE MINISTER OF STA TE IN 
'THE MINISTRY OF HOME 
AFFAIRS : (SHRJ YOGENDRA 
MAKWANA ): (a) During 1980-81, 
·Central financial assistance amoun-
ting to Rs. 52.78 lakhs was sanctioned 
to the Government of Rajasthan for 
modernisation of State Police Force. 
Proposal for release of Central fman-
cial assistance during 1981-82 is still 
awaited from the State Government. 

(b) The Scheme has been put into 
,effect from 1980-81. 

Demand for Indian Instructors 
from Singapore 

10047. SHRI K.P. SINGH 
DEO : Will the Minister of 
DEFENCE be pleased to state ; 

(a) whether lately there has been 
a demand for Indian Instructors 
from Singapore Air Force : 

(b) the number of instructors 
requested for and the criteria laid 
down by Singapore Air Force for 
selection of these instructors ; 

(c) the number of Indian lnstruc-
tors available with the requisite 
qualifications and how many were 
selected for being sent to Singapore ; 
and 

(d) whether in selecting the 
instructors any deviation was made 
and if so, reasons for the same and 
whether applicants for such posts 
(i.e.; instructors) could not be 
accommodated and if so, whether 
they will be included when a demand 
comes from other countries next '? 

1 HE MINISTER OF ST A TE IN 
l HE MINIS-I RY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. 

(b) The Government of Singa-
pore have requested for deputation 
of 10 Indian Air Force Instructors 
to train their Air Force pilots in 
the basic and advanced stage of 
flying. ·1 he criteria suggested by 
that Government for selection are 
as under:-· 

(i) Officers should be 'B' category 
Qualified Flying Instructors; 

(ii) AtJeast one of the officers 
should be an Examiner; and 

~  The officers should be medi-
cally fit for flying. 

(c) and (d). It will not be in 
public interest to disclose the total 
number of Instructors available in 
the . IAF with the requisite quali-
fications. However, selection of 
officers for deputation to foreign 
Governments is made strictly in 
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accordance with the prescribed pro• 
cedures and no de ~a ns are per-
mitted, AU eligible officers are 
considered while making selections. 
Applications for such selections 
are, therefore, not called for. The 
selection of 10 officers for deputa-
tion to the Government of Singa-
p::>re is presently under the consi-
deration of Government. 

Sending of Instructors to Foreign 
Countries 

10048. SHRI K. P. SINGH DEO : 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that every 
year Government of India sends ins-
tructors to foreign countries including 
Commonwealth countries from Army, 
Navy and Air Force ; 

( b) if so, the names of the 
countries to which instructors are 
sent every year ; 

(c) the criteria laid down for the 
selection of such instructors ; and 

(d} the number of such instructors 
sent during the last 6 months 7 

THE MINtSfER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. l'A TIL) : 
(a) If and when requests are 
received from friendly foreign 
countries,, if they can be spared 
without affecting our preparedness, 
Government of India depute 
instructors from our Defence 
Services. 

(b) Since 1976, Service instructors 
have not been sent to foreign coun-
tries every year, except to Nigeria. 

(c) Criteria for selection are laid 
down as per the qualitative require-
ments for each assignment prescribed 
by the host country. 

(d) 42 Service Officers. 

Diamond Tool Manufacturing Units; 

l 0049. SHRI K. P. SINGH DEO :· 
SHRI NARAYAN SAHU: 

Will the Minister of INDUSTRY be. 
pleased to state: 

(a) the names of the units manu-
facturing Diamond tools and their 
installed capacities; 

(b) unit-wise production of Dia-
mond Tools in terms of quantity and· 
value for the last five years with 
detailed break-up of the types of 
Diamond 'I ools manufactured by 
them; 

(c) the estimated demand for 
the different types of Dimond Tools 
by 1984-85; 

(d) the letter of intent and Indus-
trial Licencc!S issued and their prog-
ress; and 

(e) Government policy regarding 
issuing of new licences? 

THE MINT.STER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRJ CHARANJYI CHANANA) : 
(a) and (b). A statement is atta-
ched. 

(c) The Development Panel for 
Small Tools estimated the demand 
for various diamond tools by 1983-84 
at 370,000 nos. 

(d) A letter of intent No. LI : 348 
(80)/Appln. No. 287 (80) dated 
31-7-1980 valid for a period of one 
year has been issued to M/s. Punjab 
State Industrial Development Cor-
poration Ltd., Chandigarh for esta-
blishme11t of a new unit for manufac-
ture of various types of diamond 
tools. As per letter of intent, the· 
Corporation is required to file appli-
cations for import of capital goods 
and/or foreign collaboration, if 
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n~d be. within ihe ~r d of validity Qf the ~ er of intc.nt. These are 
awaited. 

(e) . Proposals for licensing of additional capacity are being consi• 
dered on merits. 

STATEMENT 

QUANTITY : in numhers 
VA.LUE : In Rs. lakhs 

8. Name of the 
1980 

-'°2 .-."d i...... PR 0 DU C 'l' 1 0 N 
"O I'.:;...,; Q.> ~ .. ---------"''-=---=-
~  ~ a  o . 1976 1977 1978 1970 iq o. Company 
- CIS ~~ OIS-= ------------

~~~  8'!g Qty. Value Qty. Yalue Qty. Value Qty. Va1ue Qf.y, Value 

1. Greaves Cotton 
& Co. Ltd., 
Bombay 

18,000 18,009 7876 41.20 8351 f>o.30 10591 66.67 10685 68.86 13977 56.58 

2. Macneill & 25,680 20,000 15684 61.\lO 15H4 56.69 10322 46.02 12061 67.09 12681) 53.44 
Magor Ltd., 
Calcutta 

3, Bharat Diamond 43,300 40,000 15649 8.88 15886 8.21 20486 9.36 11'1861 n.93 15478 8.32 
Industries, 
Bombay. 

... L. N. Van 10,398 10,400 6535 39.73 8181 42.95 9502 fi2.71 7494 67.09 7661 6:.1.19 
Moppes Diamond 
'Iools India I,td . 
Madras. 

{>. Bhukanvala 101,l>l>O 76,000 55571 16.84 69865 3i.06 64446 47.40 65550 55.11 52312 62.10 
Diamond 'fools 
Pvt. Ltd .• 
Bombay. 

-·--·-
The various types of diamond tools manufactured by the units are diamond wheels, 

mounted points, glass cutters, impregnated lapping wheel, saws, hones, gear and thread 
grinding diamond tools, chisels, needle files, etc. 

Value of Military Equipment Acquired 
by Pak from dift'erent Countries 

10050. SHRI K. PRADHAN!: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether Indian Government 
have collected information regarding 
the value of military equipment 
acquired by Pakistan on payment or 
credit basis or as gift, from different 
countries during last two years; 
and 

(b) if so, the details regarding the 
quantum of major items of offensive 
.capacity included in these items ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : \a.) 
and (b). Pakistan is known to have 
been acquiring Tanks, Aircraft 
Radars, Destroyers, Submarines: 
different types of guns and other 
military hardware from a number of 
countries. It will not be desirable 
to disclose details of the information 
available with Government. 

Central Aid for Tribal Welfare 

1 OOSJ. SHRI K. PRADHAN!: 
SHRI R. N. RAKESH : 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) . the .details regarding the Cen-
tral aid given to the States/Union 
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Territories during the last two year,s, 
·state-wise, for implementation of 
·tribal welfare programme ; 

(b) the details regarding the 
·schemes for which the aid was 
given ; 

(c) whether there have been cases 
of diverting this amount for other 
purposes also ; 

( d) if so, in which States and 
how much and the reasons therefor ; 
and 

(e) the amount that lapsed, State-
wise and the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
A.PFAJRS : (SHRI YOGENDRA 
MA.KWANA): (a) ~ 14 (b). Cen-
tral aid given to states and U. Ts for 
implementation of programmes under 
the tribal sub-Plan during the last 
two years is given in Statement I. 

(c) and (d). Sums given for 
tribal sub-Plan programmes are non-
divertible. 

(e) Against the budget provision, 
amounts lapsed during the last two 
years alongwith reason are given in 
Statement I I . 

Statement I 

1. 

2. 
3. 

4. 

:s. 
6. 
7. 

8. 

9. 

10. 

11. 
12. 

13. 
14. 

15. 
16. 

17. 

1. 

2. 

Speciril Central As,;istance given wider sub-Plan during the year 19 79-80 & 1980-81 

(Rs. in lakhs) 

1979-80 1980-81 

State Sub- Pockets Primi- Total Sub- Pockets Primi- Total 
Plan of tive 

2 

Andhra Pradesh 314.00 

Assam 306.00 

Bihar 829.00 

Gujarat 486.00 

Himachal Pradesh 125.00 
K:.unataka 44.00 

Ker ala 35.00 

Madhya Pradesh 1611.00 
Maharashtra 333.00 
Manipur 126.00 

Orissa 880.00 
Rajasthan 327.00 

Sikkim 

Tamil Nadu 50.00 

Tripura 120.00 
Uttar Pradesh 28.00 

West Bengal 309.00 

Union Territories : 
A &N Island 6.75 

Goa, Daman & 
Diu 

lS.00 

5944.75 

tribal tribes 
concen-
tration 

3 

40.10 

19.80 

128.10 

65.20 

277.90 

45.60 

86.10 

190.00 

2.00 

8S5.00 

4 

20.00 

15.00 

15.00 

4.00 

5.00 

30.00 

2.00 

25.00 

20.00 

5.00 

10.00 
1.00 

5.00 

5.1S 

162.75 

Plan of tive 
tribal tribes 
concen-
tration 

5 6 7 8 9 
-----~---

374.10 242.12 70.10 25.00 337.22 

325.80 319.0l 319.01 

972.10 2~  128.10 20.00 973.98 

566.20 485.44 65.20 18.00 568.64 
125.00 81.22 81.22 

48.00 13.17 4.00 17. I 7 
40.00 52.00 5.00 5i.OO 

l 9 l8.80 1610.61 277.90 35.00 1923.SI 

380.60 481.56 45.60 17 .Oj) 544. t 6 
126.00 112.05 112.05 

991.10 Tl0.35 86.10 30.00 886.45 
537.00 286.49 210.ou 20.00 516.49 

10.00 10.00 
55.00 73.87 7.00 80.87 

130.00 117.58 13.00 130.58 
31.20 15.87 2.20 1.00 19.07 
314.00 359.58 5.00 364.58 

12.50 14.00 14.00 
15.00 12.81 12.81 

6962.50 5883.61 885.20 200.00 6968.81 
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Statement II 

The amounts lapsed during the last two years. 

Schemes 1979-80 1980-81 

Budget Released Amount Budget Released Amount Reasons 
Pro vi- lapsed Pro vi- lapsed 
sion sion 

------ ---------~-~--------

Tribal 
(Rs. in lakhs) 

Sub-Plan 

I. States 

(1 to 17 States) 6935.00 6935.00 Nil 6942.00 6942.00 Nil 
as given in 
Annexure-1 

II, U.T.S.' 

A&N 1~ ands 43.00 12.50 30.SO 43.00 14.oO• 29.00 Due to 
less require-

Goa, Daman & 22.00 15.00 7.00 lS.00 12.81 2.19 men ts 
Diu of the U. 

Ts. in the 
TOTAL 7000.00 6962.50 37.50 7000.00 6968.81 31 .19 two years. 

•orawn by U.T. according to revised procedure. The question 
of release does not arise. 

Incidence of Bonded Labour 

10052. SHRI NA WAL KISHORE 
SHARMA : Will the Minister of 
LABOUR be pleased to state : 

(a) whether it is a fact that some 
persons were involved in bringing a 
European TW/Film team to film 
various Ashrams in India during a 
national survey on 'Incidence of 
Bonded Labour' conducted by the 
Gandhi Peace Foundation in 1978; 

(b) if so, what kind of films have 
been produced by this team and 
whether permission was given to this 
team to take the films on bonded 
labour in India; and 

(c) whether it is a fact that the 
key person involved in this national 
survey has been an intermediary in 
the BHEL-Seimens deal because of 
his German connections and is this 
key-man also responsible office-bearer 
of Gandhi Peace Foundation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULAR! 
SINHA) : (a) to (c). The Gandhi 
Peace Foundation had conducted an 
estimated survey of the bonded 

Jabour in association v,.ith the 

National Labour Institute. Three 

German nationals were also asso-

ciated in this survey. The Gandhi 

Peace Foundation are, however, not 

aware of any film team or of any 

involvement of their personnel with 

such a team. Permission for filming 

is given by the Ministry of Informa-

tion and Broadcasting in consul-

tation with the Ministry of External 

Affairs etc. The Gandhi Peace 

Foundation has also reported that 

no office bearer of the Foundation 

had any connection with the BHEL-

Seimcns deal or had anything to d<> 

with it. 
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Allotment of Bitwn,en, Str.octural 
Steel aha Cemeet tor Back1''ard 

Hill Areas 

10055. SHRI HARISH CHANDRA 
SINGH RA WAT : Will the Minister 
of PLANNING be pleased to state : 

(a) whether his Ministrv has advised 
the concerned Central Ministries to 
allot bitumen, structural steel 
and cement etc. as a special quota 
for the backward hill area in various 
States with a view to meet the 
development requirements thereof; 
and 

(b) if so, the extent to which 
these Ministties have observed it? 

THE MINISTER OF PLAN-
NING AND LABOUR : (SHRI 
NARAIN DUTT TIWARI) : (a) No, 
Sir."' 

(b) Does not arise. 

Army Personnel who have taken 
their Grievances to Civil Courts 

10056. DR. KRUPASINDHU 
BHOI: 

SHRI K. RAMAMURTHY: 
SHRI RAMA CHANDRA 
RATH: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) the number of Army personnel 
who have at present taken their 
grievances to Civil Courts. leaving 
the judicial set-up available within 
the Army; 

(b) whether this is due to the 
absence of Appellate Tribunal set up 
within the Army; 

( c) whether the Judge Adjutant 
General has no independent authority 
to decide on the merits of the dis-
putes since he is appointed by the 
Chief of the Armed Forces; and 

(d) if so, the steps proposed to b ~ 
taken for ha\ n~ an independent full-
fledged judicial apparatus ~  the 
Army? 

THE"MINJSTER OF STATE IN 
THE MINISTRY OP DEFENCE 
(SHRI SHIVRAJV. PATIL): (a) 104 
cases filed by Army personnel in Civil 
Courts against the awards of Court 
Martial were pending as on I st 
February, 1981 . 

(b) No, Sir. The recommendations. 
of the General Court Martial are 
examined on merits by the Chief of 
the Army Staff, who is empowered 
to grant relief, where considered 
necessary. 

There is also provision for post 
Confirmation Petition to the Central 
Government. 

(c) The Judge Advocate General" 
functions . as an aciviser on legal 
matters and is not vested with any 
powers to decide on the merits of a 
dispute. 

(d) In view of reply to (b) above, 
an independent fullftedged judicial 
apparatus is not considered necessary. 

Reduction in price of Match Boxes 

10057. Dr. KRUPASINDHUBHOI: 
Will the Minister of INDUS 1 RY be 
pleased to state : 

(a) whether the Industrial Adviser 
(Chemical) Office of the Develop-
ment Commissioner (SSI) had 
requested All India Chamber of 
Match J ndustries, Sivakasi to get the 
prices of \\oooden and card board 
match boxes reduced in lieu of the 
concessional excise duty being enjoy-
ed by them; 

(b) whether even now, the 
matches produced by the mechanised 
sector paying higher excise duty ate 
priced ~ er than that of matches 
of non-mechanised sector units 
affiliated .to the AU India Chamber 
of Industries, Sivakasi; and 
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(c) the stops being taken to get 

the prices of match boxes reduced 
so a& to be in proportion to the 

excise duty ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) Yes, Sir. It was proposed to All 
India Chamber of Match Industries, 
Sivakasi that the prices of wooden 

match boxes and the card board 
mateb boxes manufactured in the 
small scale sector should be priced 
at 15 paise and 20 paise per match 
box respectively. 

(b) It is not correct that the 
matches produced by the small scale 
units are selling at a higher price 

then the matches produced by the 

mechanised sector. 

(c) Does not arise in view of (b) 

above. 

Integrated Industrial plans for Maha-

rashtra and other States 

10058. DR.· KRUPASlNDHU 

BHOI : Will the Minister of INDUS-

TRY be pleased to state : 

(a) The active steps being taken 
by Government to promote ancilla-

risation of Industries in backward 

districts for the purpose of indigeni-
sation of components impofted by 
big and small public sector under-

takings ; 

(b) The broad outlines of the 
integrated industrial plan for three 
districts prepared by Government of 
Maharashtra ; and 

(c) The steps being initiated to 
ensure that the other State Govern-
ments also prepare such integrated 
inaustrial plans for backward 
districts ? 

THE MINISTFR OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHNANA) : 

(a} to (c). Under the Industrial 

Policy Statement of 23rd July, 1980, 

a new strategy for structurally 

integrated indusf\.ial development has 

been initiated through the setting up 

of nucleus plants in identified indus-
trially backward districts with subs-

tantial linkages in ancillary, small 

and cottage units. 

Maharashtra Government have 

identified districts of Ratnagiri, 

Chandrapur and Aurangabad and 

formulated a perspective for their 

integ.rated industrial development 
including development of related 
infrastructure. Main points of the 

proposals are given in the Statement 

task force is being appointed to 

identify specific projects having wide-
spread linkage possibilities for anciJ-

larisation to be taken up under 
the programme. 

So far as 10 such Joint Centre-State 

Task Forces in respect of Punjab, 

Himachal Pradesh, Uttar Pradesh, 
Bihar, Madhya Pradesh. Andhra 
Pradesh, Kerala, Orissa, Jammu & 

Kashmir and Nagaland have been set 
"Op. Task Force reports on Goindwal 
Sahib in Punjab and Chandak in 
Orissa have a re~d  been completed 

aad further follow up action is being 
taken for implementing the action 
programmes suggested. 

A Steering Committee in the 
Ministry of Industry, headed by 

Secretary (ID), is keeping close watch 

on the progress of the programme in 
different stages of implementation. 
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S.tement 

List of Industrial Proj•cls, inveslnwnt and employment e11visaged in the l11tegr111eJ 
Industrial Plans of selected backward districts preflflred by Govt. of Mahnroshtra. 

Name of 
district 

1 

Aurangabad 

Chandrapur 

Ratnagiri 

Industrial projects prepared in the 

integrated plans 

2 

i. Contraceptive project 

ii. Small Electronic Telephone Exchange 

iii. Spinnina mill 
iv. Light engineering items 
v. Industrial valves 

vi. Blended yarn 
vii. Instant coffee 
viii. Sodim vapom tamps 

ix. F r~ed itei:t1,• including expansion of 
CXIShng unit 

x. Tapper and roller bearing<> 
xi. Single super phosphate 

xii. Pre-recorded caasettca 

i. Integrated Iron & Steel complex at Ashti. 
ii. Low temperature carbonisation plant 
iii. Litbo·phone project 
iv. Porcelain ware project 
v. Refractory project 
vi. Rayon aradc pulp project 
vii. Cement plants 
viii. Mini cement plants 
ix. High ten1ion insulators project 
x. Paper project 
Xi. Paper plant at Ashti 
xii. Leather tannery 

i. Bharat Aluminium Co. Project 
ii. Sheet Rolling Mill 
iii. Small Scale Units of Aluminium products 

(3 Nos.) 

iv. Sponge Titanium plant 
v. Thermal Power Station 
vi. Bayer (India) Ltd. 

vii. Spinning Mill 
viii. Automo1ive found.ry 
ix. Cast Tool Plant 
x. Large scale Project (by 3 companies yet to 
be worked out) 

xi. Electronic complex of Mr:hron 
xii. Small Ancillary Units 
xiii. AM/FM Radio receivers 
xiv. Straw Board Unit 

Investment Expenditure 

proposed Expected 

(Rs. crorc1) employment 

(No.) 

3 4 

3.85 600 

5.00 400 

18.00 ~  

~  380 
1.10 250 

5.00 600 
2.30 175 

2.00 100 

3.70 
8.00 350 
3.00 300 
2.00 100 

1~  600 
l W.00 350 

0.20 65 

5.00 7t)0 

0.80 500 

inoo 1400 
1 ~  

4.00 200 
8.00 350 
10.00 300 

30.00 1200 

1.25 250 

55.00 600 

5.30 62S 

1.20 600 

13.00 300 
5SO.OO 1000 
96.00 600 
J 2.()(1 1200 
6.00 500 
3.00 600 

0.76 .100 
0.1.5 so 
0.08 50 
o.so SQ 
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Application of MRTP Pnm.ions to 
Match Bex Manufacturing Facto1 y 

'··. Sivakasi 

11'059. DR. KRUPASINDffiJ 
BHOJ : Will the Minister of 
INDUSTRY be pleased to state : 

(a) whether in view of excise 
duty of Rs. 26.06 crores paid in 
1979·80 by match box manufactur-
ing units of Sivakasi, which arc 
owned by the members of one family, 
Government propose to make the 
provisions ~  MRl P Act applicable 
to these u n1ts; and 

(b) the reasons for not imposing 
a ceiling on production of matches 
by these units, which have proved 
to be the bone of cottage and tiny 
match units in the country ? 

'THE MINISTER OF STATE IN 
IHE MfNJSTR'Y OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) Government has no information 
rtga.rdin1 otte famHy owning the 
match box manufacturing units of 
Sivakasi. Under the present Excise 
rules, a separate L·4 licence bas to 
be obtained for each unit and where 
one licensee has more than )nc unit 
with him, the total production in atl 
the units is taken into account for 
realising Excise duty. 

(b) At present there is no ceiling 
on production of matches by the 
small scale units. However. a ceiling 
on the clearance by the Cottage 
Sector Un its at concessional rates of 
excise duty has .. been reimposed by 
the Government at 120 million 
matches during a finandal year, the 
production in any calender month 
not exceeding 15 million matches: 

1
Use of Scientific Instruments for 
Detention of Otfenders/Smugglen 

, 10060. SHRI R N. RAKESH : 
Will the Minister of HOME 
'AFFAIRS be pleased to state : 

(a) whether Government are con· 
s d ~1 uniform uN of tome tnodern 

1..S.tltle IJlltnt.mllltl fot . dettetiq 

white coIJar offenders, international 

smugglers and organised offenders · 
' 

(b) whether some foreign assis· 

tance has also been taken for this 
purpose ; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : {a) Government 
have taken a decision to introduce 
application of scientific aids to 
investigate all crimes including white 
collar crimes/smuggling etc. A 
variety of scientific instruments are 
used by the Customs Authorities as 
aids in anti-smuggling operations. 

(b) and (c). While no foreign 
assistance bas been taken for this 
purpose, the Bureau of Police 
Research & Development has under-
taken a study and evaluation of 
such modern scientific instruments 
as have been successfully used in 
the detection of crimes in other 
countries and quite a few such items 
have been provided to the Police 
investigating agencies. Police Officers 
have also been deputed to undergo 
certain specialised courses abroad to 
familiarise themselves with the 
modern and latest techniques of 
investigation. 

Permission for cutting trees 
in ~  

10061. SHRI R. N. RAKESH : 
Will the Minister of HOME 

A FF AI RS be pleased to state : 

(a) whether the permission of 
Delhi Administration is required for 
cutting of trees in Delhi State 
including trees in scientific institu-
tions in Delhi ; and 

(b) tho number of permisaiona 
arant.d dllli»a 19IO _and 1911 ' 
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THE MINISTER OF STAlE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 

MAKWANA): (a) Yes, Sir. 

(b) 27 in 1980 and 34in 1981 
(upto 30th April, 1981.) 

Military Schools in Tribal Areas 

10062. SHRI JAi NARAIN 
ROAT : Will the Minister of 

DEFENCE be pleased to state : 

(a) the number of military schools 

so far opened in the tribal areas for 
the involvement of tribaJs in defence 

activities, State-wise figures ; 

(b) the number of military schoolt 

r ~ d to be opened during the 

Sixth Plan period, State-wise figures ; 

and 

~ c) if the answer of ta) and (b) 

is in negative, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a} to 

(c). Military Schools are ordinary 

educational institutions primarily to 

give general education to boys of 
Defence personnel upto Class XII. 
They do not help involve boys in 

defence activities. None of the exist-
ing 5 military schools in the country 
is in tribal areas. No new military 

school is presently proposed for being 

opened during the Sixth Plan. How-

ever. with regard to the existing 5 

military schools at Chail, Ajmer, Bel-
gaum, Bangalore and Dholpur, while 
other students get admission in the 

. order of merit i.n the entrance exami-
aafions. bo)'s af ~ d  · ~ ea 

and the Scheduled Caste cqmtnunity 
JCOs and other ranks get admis-

sion if they secure the minim um 
qualifying marks. 

10063. SHRI JAi NARAIN 
ROAT : · Will the Minister of 
DEFENCE be pleased to state : 

(a) whether Government propose 

to constitute an Adivasi Regiment 

for the involvement of tribals in 
Defence activities; and 

(b) if so, the details thereof in 
this regard and if not, the reasons 

therefor? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF DEFENCE 

(SHRI SHIVRAJ V, PATIL): (a) No, 

Sir. 

(b) Government have decided 

not to raise any Regiment on class 

or caste basis. However, efforts are 

being made to increase recruitment 

of Adivasies in the Indian Army by 
intensifying recruitment in Adivasi 

areas. 

:Foreign Money l>putiens ,to I,astita-
tions of Gaadhl Peaee J'ouadatlon 

10064. SHRI SUBHASH YADAV:: 
Will the Minister of HOMB 

AFFAIRS be pleased to state : 

(a) how many institutions with'· 

which Shri Radhakrishna of Gandhi: 

Peace Foundation is counectod, are; 
getting foreign money as donations;: 

(b) whether Association ofVolun-

. ~~~~ .fir ~a ~ en  
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····AVARD Foundation for Rural 

. Development, Gandhi Peace Centre, 

New Delhi, AFPRO, New Delhi, 

Consortium for Rural Techno· 
logy, New Delhi, Foundation for 

Rural Recovery and Rural Develop· 

ment, New Delhi, received foreign 
money; 

(e) if so, to what extent and for 
what purpose; and 

(d) whether any political activity 

was involved in such foreign aids? 

THE MINISTER OF STATE IN 
THE MJNISTRY OF HOME 

AFFAIRS : (SHRI YOGENDRA 
MAKWANA) (a) Following 

five organisations with which Shri 

Radhakrishna of Gandhi Peace 

Foundation is connected, are receiv-

ing foreign contribution : 

(i) Gandhi Peace Foundation, 
New Pelhi, 

(ii) Association of Voluntary 
'Agencies for Rural Develop· 
ment, New Delhi (AVARD) 

(Hi) AV ARD-Foundation for 

Rural Deve1opment, New 
Delhi. 

(iv) Action for Food· Production 

(AFPRO), New Delhi. 

(v) Foundation for Rurai Reco-
very and Development, New 
Delhi. 

(h) Except the Consortium for 
Rural Technolo!;,y, New Delhi aJl 

other organisations in question, have 
repo1ted receipt of foreign contribu-

tions, under 6 (i) of the FCR Act, 

1976. 

(c) A statement is attached. 

(d) No information in this regard 

is availab1e. 
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Cadre Review For D.G.I. 

10065. SHRI M. KANDA-
SAWMY: Will the Minister of DE-
FENCE be pleased to state : 

(a) Whether there is a Cadre 
review for DGI set up ; 

(b) is it true that cadre review 
proposal has been prepared by •per-
manently seconded' service officers 
and civilian scientists are having no 
knowledge a bout it ; 

(c) is it true that promotion 
changes varying from 200 to 50 per-
cent are available for permanently 
seconded Majors upto Brigadiers ; 

(d) if so, why a cadre review is 
required for permanently seconded 
service officers ; and 

(e) whether Government propose 
to decide upon the ratio of civilian 
officers to service officers before 
finalising cadre review and also de-
cide their equivalency ? 

THE MINlSTER OF STATE JN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL) : (a) 
and (b). A review of the cadre 
structure of officers and staff in the 
DO[ Organisation is under consider-
ation. Certain proposals in this 
regard were submitted in October, 
1980 by the then Director General 
of Inspection. It is however. pro-
posed to review the cadre structure 
in the DOI Organisation in accord-
ance with the guidelines laid down 
by the Department of personnel 
Administrative Reforms and the 
principles/n?rms underlying the cadre 
reviews already completed in some 
other sister Departments/Organisa-
tions. 

(c) and (d). No permanently 
seconded service officer has been 
promoted to the next higher rank, 
before completion of minimum years 
of rockonablc oommissionod service, 

laid down for such promotions in 
the regular Army. A cadre review 
of the service officers working in the 
DGI 01ganisation would also be re-
quired in or to determine the total 
cadre structure of officers both civi-
lian and service, in the organisation. 

(c) No, Sir. Government wnt 
however give due consideration to 
these aspects while carrying out the 
cadre review of the DGI Organi-
sation. 

Se"ice Rules Governing D.G.I. 

10066. SHRJ AJIT KUMAR 
SAHA : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether it is true there is no 
set of statutory service rules govern-
ing DGI Organisation and aU posts 
are created arbitrarily and invaria-
bly based on the proposal and recom-
mendation of permanently seconded 
service officers 

( b) if so, the reasons why 
organisation serviee rules have not 
yet been formulated : 

( c) the reasons why ratio between 
cadres has not yet been fixed ; 

( d) what happened to the 
common cadre proposal for-
mulated by JS (PS) in 1979 ; and 

(e) what steps are contemplated 
to prevent misuse of position by 
permanently seconded officers ? 

1 HE MINISIBR OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHCVRAJ V. PATIL): (a) 
and (b). The Civilian officers and 
employees in the DGI Organisation 
are governed by their respective 
statutory Service Rules ; the Servioe 
Officers, however, continue to be 
governed by the Army, Navy and 
Air Force Acts, Rules and Defence 
Service Regulations. 
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AU posts in the DGl Organisation · 
are created on the basis of proposals 
received from the Heads of various 
Establtshments, who are both Service 
and· Civilian officers, after the 
nec.essity for such posts is established 
on the basis of examination in depth 
carried out by the executive and 
Finance Branches of the Ministry of 
Defence. 

(c) Since no Cadre review of 
DOI Organisation has so far been 
conducted, it has not been possible 
. to lay down ratios between Civilian 
and Service officers. While it may 
not be feasible or even desirable to 
lay. <;iown rigid ratios keeping in view 
the nature and quantum of work, 
these aspects will be given due con-
sideration while conducting the 
cadre review of DOI ,Organisation. 

(d) No, commor. cadre propJsal 
was fo1mulated by the then JS (PS) 
il" 1979. 

(e) Misuse of pos1t1on by per· 
manently seconded service officers 
c...tn be dealt with under the existing 
rules. 

Take Over of Kamani Group of 
Companies 

10067. SHRI DIGVIJA Y SJNGH: 
Will the Minister of INDUSTRY be 
pleased to refer to the reply given to 
Unstarred Question No. 6074 on the 
30th· ~  1980 regarding closure of 
Kamani Group of Industries due to 
internal·dispute, and state : 

(a) ._whether Government have 
revised its decision since the Viren 
Shah Report of Arbitl'ation has ·been 
made public ; and 

~  ~ wh!"tber to avoid lay off of 
900·workers, Government have deci· 
dctd to. take over the companies if the 
Dit-ectors do not follow the recomen-
dations of the Report within a speci-
fied time ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(a) and (b). Government are not 
aware of the details of the Viren Shah 
Report of Arbitration on the affairs 
of the Kamani Group of Industries. 
However, from the reports appearing 
in Economic Times dated 1 - -1 ~1  

it appears that the dispute is an 
internal affair and as such, it is for 
the concerned management to take 
appropriate action on the reported 
arbitration awards. Thero is no pro-
posal under Central Government's 
consideration tn take over manage-
ment of the Kamani Group of Indus-
tries or any of its units under the 
provisions of the Industries (Develop-
ment and Regulation) Act. 

Tea Machinery 

10068. SHRI K. MALLANNA: 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether China bas developed 
tea machinery by copying the design 
of Indian tea machinery supplied to 
Japan and have become so cautious 
that they recently declined an order 
from Hong Kong fearing that the 
design of machinery may again be 
smuggled out to China ; and 

(b) if so, the reaction of Indbn 
Government fa this regard , ? 

THE MfNISTER OF STATE IN 
lHE MINISTRY OF INDUSTRY 
SHRI CHARANJIT CHANANA)·: 
(a} and (b). There is no information 
about any such development. 

Construction of a Temple in E. P. F. · 
Enclave. New Delhi 

10069. SHRIT. R. SHAMANNA 
Will the Minister of LABOUR: ·be 
pleased to state : 

(a) whether it is a fact that an 
unauthorised construction of a 
temple is nearing completion in the 
Bhavishya Nidhi · Enclave. New 
Delhi; , 
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(b) whether the request for allot-
ment C)f suitable place received from 
the employees belonging to the 
Minority communities for constrl!c-
tion of places of worship of their 
faiths have been rejected by the 
Commissioner; 

(c) whether it is also a fact that 
the official construction material is 
being used for this temple and the 
daily rated workers of the office have 
been deployed to help the construc-
tion and despite written complaints 
from the Care-Taker of the Colony 
no action has been taken to stop the 
unauthorised construction ; and 

(d) if so, the action taken or 
proposed to be taken by Government 
in this regard ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF LABOUR 
(SHRIMATI RAM DULARl 
SINHA). The Proviq.e'nt Fund 
Authorities have stated ~ under : --

(a) It is a fact that the construc-
tion of an unauthorised temple was 
started in the Employees Provident 
Fund Staff Colony at Bha.vishya 
Nidhi Enclave, New Delhi of which 
walls of the height of J to 4 feet 
were constructed. 

(b) Two employees belonging to 
two different religious communities 
of the Employees Provident Fund 
Organisation sought permission of 
the authorities for allotment of 
suitable pieces of land for construc-
tion of places of worship, no renJM. 
has been given to them, since it.,.-
not the function of the Otganisation 
to provide/allot sites for construction 
of places of worship . 

(c) and (d). Bricks of a demo-
lished boundary wat I of th.e colony 
were used for the C..:>nstruction in 
question. Tw\,) lab:mrers were en· 
gaged by one of the emptoyees of 
the ·Regional Office, Delhi. Action 

has already beel'l taken by the r ~ 

dent Fund Authorities to instruct 
the employee concerned to desist 
from such efforts. A report has also 
been . lodged with the Police 
regarcling this attempted unautho-
~ e&nstruction. 

Liquidation of Shree Shakti Mills 
Ltd. Bombay 

10070. SHRI GEORGE FER· 
NANDES : Will the Minister of 
LABOUR be pleased to State : 

(a) whether Shree Shakti Mills 
Ltd. of Bombay have been liquidated 
by an order of the Bombay High 
Court ; 

(b) if so, what are the circums-
tances in which the company came 
to be liquidated ; 

(c) how many workers have been 
rendered unemployed ; and 

(d) what steps Government are 
taking to lollk into the workers' 
problems ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULAR! 
SINHA) : (a) Sh.ree Shakti Mills 
Ltd., Bombay was ordered to be 
wound up by the High Court, Bom-
bay on 21st January, 81 in Company 
Petition (No. 308 of 1978) filed by 
M/s Mahindra Ugine Steel Co. Ltd. 

(b) The Company was ordered to 
be wound up under the provisions 
of Section 433 (e) of the Companies 
Act, t 956 as the Company was 
indebted to the Petitioners to the 
extent of Rs. 21,36,575 and further 
interest of Rs. 20 lakhs @ 15 % per 
annum from the date of filing the 
petition till payment or realisation 
thereof. 

(c) and (d). Information is awai-
ted from the Government of Maha-
rashtra, which is the appropriate 
Government under the Industrial 
Disputes Act, 1947. 



1.15 Written Answers ~ 6, 1981 Written .Answers ~1  

Recommendations of A.R. C. on 

State Administration 

10071. SHRI GIRIDHAR 
GOMANGO : Will the Minister of 
HOME AFFAIRS be pleased to 
state: 

(a) the observations and recom-
mendations made by the Adminis-
trative Reforms Commission in their 
Report on State Administration re-
lating to the reorganisation of 
districts ; 

(b) the Commissions or Com-
mittees appointe3 by the States for 
reorganisation of the districts after 
ARC recommendations and the 
districts reorganised so far, State-
wise ; 

(c) the districts. State-wise 
covered at the time of States re-
organisation and subsequently re-
organised on the basis of ARC 
recommendations ; 

(d) the names of tribal concen-
tration districts and the area there• 
for, State-wise : 

1'e) whether States having tribal 
population proposed to reorganise 
the districts for better administration 
of districts particularly of Fifth 
Schedule and Sixth Areas ; and 

(f) the funds provided by Central 
Government to the States in Fifth 
and Sixth Plans, State-wise ; and 
measures taken by the States to 
reorganise tehsils so far before dec-
laring the proposed new districts in 
Orissa and other States ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRl Y OGENDRA 
MAKWANA): (a) The observa-
tions an<l the recommendation of 

ARC relating to the reorganisation 
districts are reproduced below : 

Size of the District 
The districts in the country vary 
widely both in respect of area and 
population. While it is true that 
the administrative staff in a bigger 
district is suitably reinforced to 
handle the larger volume of work 
generated, there is little doubt about 
the fact that there is always an 
optimum size for a district, beyond 
which the problems of co-ordination 
would tend to make administration 
tax, inefficient and ineffective. 

·1 he districts, now in exi!-.lence, 
have remained, administrative units 
for several decades p:.i.st. And no 
wonder the people ha vc developed a 
kind of local attachment to them. 
Any alteration in their areas is, 
therefore, likely to lead to public 
agitation of some kind or orther. 

In the present d1mate in the 
country. which is surcharged with 
parochial sentiment and emotion, 
it would not he easy to bring about 
a reorganisat·on of the existing 
districts. Jn any 11~e  it will not be 
possible for the Commission to under-
take a close and detailed examination 
of this problem and make recom-
mendations for reorganising the 
districts. The magnitude of the 
work involved is such th.at if a ~ n e 

body were to embark upon it, it 
would not b! able to complete it 
even within a decade. J t would, 
therefore, be more appropriate for 
each State to undertake this work at 
.-.Jater date \\hen times are better 
"'S!fted for it. The people concerned 
will have lo be consulted. and, to 
the maximum extent practicable, 
attempts should be made to carry 
public opinion in favour of the 
alteration of boundaries, if any. In 
this connection a committee may 
have to be appointed in each State 
for ascertaL1ing public opinion, 
gathering necessary evidence and 
making suitable re e~da ns  
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Recommendation 21 

We recommend that when condi-
tions are more propitious for con-
sidering the question of readju ·ting 
the boundaries of districts, the State 
Governments may appoint com-
mittees for the purpose of examining 
the size and boundaries of districts 
in the light of administrative 
requirements. 

(b) to (f). The information is being 
collected and will be laid on the 
Table of the House. 

Declaration of Ladakbis as 
Scheduled Tribes 

10072. SHRI P. NAMGYAL : 
Will the Minister of HOME 
AFFAIRS be pleased to state : 
(a) whether it is a fact that the 

Jammu and Kashmir Government 
has recommended to the Central 
Goverenmnt for declaring Ladakhis 
in J & K State as schedulell tribes as 
reported by the Hindustan Timeli of 
February, 19, 1981 ; 

(b) if so, the salient features of 
the recommendations and whether 
the Government of India will consi· 
der declaring Ladakhis as schedukd 
tribes and if not, the r ~ s ~s 

therefor ; and 

(c) whether Government propose 
to lay a copy of the recommendations 
forwarded by the State Government 
on the Table of the House ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS: (SHRI YOGbNDRA 
MAKWANAJ: (a) No, Sir. 

(b) The proposal regarding speci-
fication of Ladakhis as SchC'du led 
Tribes in Jammu and Kashmir State 
would be duly considered when the 
'Government undertakes legislation 
for the revision of the list of Schedu .. 
ted Castes & Scheduled Tribesa 

Fire ia N. T. C. Showroom in Khan 
Market 

10073. SHRI RAM VILAS 
PASWAN: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a} whether it is a fact that there 
was a fire in the Khan Market Show-
room of the National Textile CorPora-
tion on the eve of Diwali, in 1981 ; 

( b) the report of the concerned 
Officials about the cause of the fire 
and the issue of licence for the sale 
of fireworks by the Delhi Police ; and 

(c) the circumstances and pressures 
under which the fireworks licence was 
issued to a cloth merchant and that 
too outside the cloth shop ? 

THE MINISTER OF STATE IN 
THE MINISTRY OP HOME AFFA· 
IRS : (SHRI YOGENDRA MAK-
WANA) : (a) One of the affected 
shops in the Khan Market fire on 8th 
November, 1980, was the show room 
of the National Textiles Corporation. 

(b) Accordiq&.Jo tJ1e preliminary 
investigation, tltit:M broke out acci-
dentally in a stock of fireworks and 
spread rapidly to other shops. A 
Magisterial enquiry into the incident 
was ordered and the report of the 
Magistrate is still awaited. 

(c) As in the previous year, 
licence was issued to Shri Ashok 
Goel, Shop No. 64-B (M/s National 
Cloth House), Khan Market, for 
sale of fireworks from within the 
premises of the shop, and not for 
sale and exhibition of crakcrs ~  
the premises. There being no regular 
dealers for fire-works in variom 
colonies, in view of the seasonal 
demand confined to a few days in 
tho yoar, licences are issued to shop· 
keeper• eqapd in ditrertnt tradll• 
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Action. Against Hotel in 
Fatebpuri, Delhi 

10074. SHRI K. LAKKAPPA: 
Will the Minister of HOME 
AFFAIRS be p1easod to state : 

(a) whether Government's atten-
tion has been drawn to news-item 
captioned "Ministry's interest in 
minor incident" appearing in the 
Indian Express of 14th March, 1981 
in w.bich officials of Ministry of 
HQn'le Affairs are reported to have 
pressurised Delhi Police unautho-
risedly to take action agaim;t the owner 
of a hotel in Fatehpuri, Delhi; 

(b) if so, the details thereof ; 

(c) the persons who misused their 
official pos1t1on and the reasons 
therefor; and 

(d) the &teps Government propose 
to take in this regard '? 

THE MINISTER OF STATE IN 
THE MINlSTRY OF HOME 
AFFAIRS: (SHRI YOGENDRA 
MAKWANA) ~ es  Sir. 

(b) On a complaint of Shri Nand 
~ ar that he was beaten when he 
v1s1tod Mewa Hotal, a case vide 
FIR. No. 200 dated 5-3-1981 under 
Sections 323/341 /34 IPC was regis-
ere~ · .on .the basis of another 
apphcat1on given by the complainant 
on 6-3-1981, Section 506 IPC was 
also added. In this connection, five 
persons were arrested. The case was 
challaned and put up in the court 
on I-4-1981. 

(c) and (d). A representation 
mac;Ie by the complainant to the 
Um on ~ Mi!lister was forwarded 
to the Defhr Poltce for enquiry int() 
'the matt«: 

Arrangements for Ocea PelleJ 
Planning in the Light of Dttelop. 
mMt of Law nf the Sea 

10075. SHRI K. MALLANNA: 
Will the Minister of DEFENCE be 
pleased N state : 

(a) whether it is a fact that a new 
institutional arrangement for Ocean 
policy planning and effective manage-
ment of the maintaining zones of 
India in the light of development of 
the law of the sea is under the consi-
deration of Government; and 

(b) if so, the details thereof ? 

THE MlNISTER QF STATE IN 
THE MINISTRY Of' DEFENCE 
(SHRI SHIVRAJ V. PATIL) : 
(a) and (b). Yes, Sir. A new Depart-
ment of Ocean Development is 
being set up. l he details are beins 
wor}\ed out1 

e~n  of Sepoy in C.O.D. Prison Jo 
. ~ ~  

100"16. SHAI V. KISl-tOkE 
CHANDRA S. DEO: 

PROF. P.J.KURIEN: 
SHRJ DHARAM BTR 

SINHA: Will the Minister 9f 
DEFENCE be pleased to s a e~ 

(a) the details of the inquiry 
re ~  about the death of Sepoy 
KunJai:t Laza.r of Defence Security 
Corps in C. 0. D  , prison in Delhi; 

(b) the action taken 0n the basis. 
of the report; and 

(c) whether any compensation· has" 
been provided to the dependents 'r 

THE MINISTER OF STATE IN: 
THE MINISl RY OF DEFEMCE' 
CSHRJ SHlVRAJ V. PATll.) :; 
(a) to (c) The fl.ridings- of t!tt· 
~ a  c;;ourt. of ~n a r  a,ppointed to 
1ovest11ate into·ttte· deattt'df ~  
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Ku.njan Lazar in COD Delhi Cantt., 
are as given below :-

Sepoy Kunjan Lazar was interroga-
ted in connection with his involvc-
mem in an attempted theft in COD, 
Delhi, on 15th/16th November, 1980 
and the previous theft which occur-
red in COD Delhi. He was placed 
under arrest under the Anny 
authorities. He remained there for 
two days from l 6th 1 o 18th 
November, 1980. After interrogation 
on the night of 18th/19th November 
1980, be was being taken back to his 
cell by two Army escorts during which 
he managed to free himself but while 
running he tripped over a small hole 
a11d fell on a concrete slab. When 
he got up and ran again, he was 
trapped in a ha.rbed wire fence. 
Then he turned, ran and again fell 
over '! tree stump. striking again.st 
an adjacent angle iron picket before 
e n~ over powered by the escorts. 

Sepoy Kunja11 Lazar while struggi• 
ing to free himself was hanged hard 
against the angle iron picket and 
a.gain on the hard ground by the two 
eacorts till he stopped strugglinr. 
He was then dragged down the slope 
of the static water tank by the es-
corts. In this condition when he was 
brought towards the Quarter Guard, 
he collapsed and fell on the ground. 
'The Nursing Assistant Who was 
summoned to the spot examined 
Sepoy Lazar and found him lifeless. 
According to the medical opinion 
taken during the Court of Inquiry 
the cause of death was due to shock 
as a result of multiple injuries which 
were ante-mortem and could be 
produced by blunt force and that 
Sepoy Lazar cou 1d have sustained 
fatal injuries during his escape and 
subsequent struggle with the two 
escotts at the time of being 
captured. 

OOC, Delhi Area. has accepted 
the findings of the Court of Inquiry 
and directed that discielinary action 
s)l()uld be taken aga1n5t the two 
<escoris who in ti. ptt:>CM11 of ca:pt&ro 

of Sepoy Lazar d11ring his escape--bid 
used force against llim. ' 

1 he following payments hnve beett 
made to the family of late Sepoy 
Kunjan Lazan :-

Rs. 

(i) Amount despatched from ~  
Army Group Insurance 
~ e e 

(ii) Amount paid on account 58435 
of final settlement of old 
dues 

(iii) Amount contributed by 531.00 
all ranks of COD 

(iv) Amount paid from 700.00 
Defence Security Corps 
Benevolent Fund 

1,100,00 ( v) A FPP Fund 

Total 32,915.35 

Re\'iew on Nuclear Policy 

10077. SHRI MADHAVRAO 
SCINDIA : Will the Minister of 
DEFENCE be pleased to state: 

(a) whether in view of the US 
proposal to provide nuclear weapons, 
know-how and resources to Pakistan, 
even by modifying the non·protifera-
tion Treaty for the purpose, Govern-
ment have reviewed their nucJear 
policy; 

(b) if so, whether Governrhent 
propose to go in for procurement or 
production of nuclear weapons includ-
ing hydrogen bomb; and 

(c) if so, at what sta,o ? 
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THB MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) 
There is no information to suggest 
that USA is considering making 
available nuclear weapons, know-bow 
and resources in order to make 
Pakistan a nuclear power. 

(b) and ( c). Our Atomic Energy 
Policy is aimed at utilising this energy 
for peaceful purposes. 

Implementation of Directives on 
Explosives by Kerala 

10078. SHRI V. S. VJ.lAYA-
RAGHAVAN : Will the Minister of 
HOME AFFAIRS be p!eascd to 
state: 

(a) whether it is a fact that Kerala 
Government has not implemented the 
Central directives regarding the 
manufacturing of explosives and the 
distribution of the chemicals which 
are used in explosives; 

(b) whether it is also a fact that as 
a result of non-implementation of 
the Central directives, manufacturing 
of explosives is taking place on ~ 
ar ~ sea.le in many parts of Kerala, 
particularly in Cannanore district; 
and 

( c) if so, the steps taken to get ~ 
Central directives Implemented by the 
State Government ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA) : (a) to (c). The 
requisite information has been called 
for from the Government of Kcrula 
which will be laid on the Ta hie of 
tho House on rec.ipti 

Grie\ances of Employees in H.M.T. 
Hyderabad 

10079. SHRI R. R. BHOLE: 
WW the Minister of INDUSTRY 
be pleased to state : 

(a) whether the General Manager 
H.M.T., Hyderabad has recently 
issued a Memorandum threatening 
the employees for disciplina1y action 
in case they represent their grievan· 
ces t0 Government through Members 
of Parliament; 

( h) whtJther it io; also a fact 
that ~ es have been warned 
lhat their ;ipproacliing a member of 
i\uli<·ment :'gainst lhe decision of 
t:1c M ana ~ en  will constitute an 
act of indicipline amounting to 
misconduct; and 

(c) what action Government 
propose to tako in the matter? 

t l1E MLNLSl ER OF STATE IN 
THE MINf<:>TRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
(a) to (c). Under the Model Con-
duct, Di'.-.cipline and Appeal Rules 
for the employees of public sector 
undcrt;,killgs, there i:; a provision 
n r~ n  the cmploycc..s to desist 
fr(.m n as~ n  or attempting to 
b! ing any O'.Jtside influence to bear 
upon any superior authority to fur-
ther his interest in respect of matters 
pertaining to his serviee in the 
undertaki11g. Government have 
been issuing imtructions emphasising 
the co:npliancc of the provisions 
contained in the above Rules. Like 
other pu b1ic ~e r undertakings, the 
H. M. T. Ltd., induding H.M.T.; 
Hyderabad, ha.vc bocn issuing simi-
lar in';tructi:ms from time to time. 
J.:1 ace rdancc with the past practice; 
a n ~ \\:as s~ ed ~  e er~ 
1980 bringing this prnv1s1on again to. 
the attention of the employees o'f 
HMT, H)'derabad. 



·28s Written Answers VAISAKHA 16, 1903. (SAKA) Written Answers ~ ~ 

Oil Bearing Trees in Assam 

10079-A SHRI SONTOSH 
MOHAN DEV: Will the Minister 
of SCIENCE AND TECHNOLOGY 
be pleased to ~ a e  

(a) e~ er 9overnment ~ -~ 
aware of 011 bearing trees grown lli. 
abundance in Assam whose s ~~-  

contain 57 to 42 per cent oil and 
which was useJ for illuminating in 
ancident time:; ; 

(b) if so, whether any study has 
been made or proposed to be done 
about these energy trees in Assam; 
and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE JN 
THE DEPARTMFNTS OF 
SCIENCE AND TECHNOLOGY, 
ELECTRONICS AND tNVIRON-
MENT (SHRl C.P.N. SINGH) : (a) 
to ( c). Ale11rites rnuluccw;a an 
evergreen tree belonging to family 
Euphorbiaceae. r ~ in abundance 
in Assam. Lt is also commonly 
known as the ··Candle Nut Tree". 
lts nut'i yield u dark uil referred to 
a.s 'tung oil' that can he used in 
paints and varnish industry and soap 
making; the yield is 'ery high, of 
the order of 80 ~  Cami e~ shaped 
from the paste of these nuts can be 
used for illumination, and hence the 
popular name ''Candle Nut Trees". 
This species, as well as a large num-
ber of other fastgrowing hydro-
carbon yielding species, have been 
identified for \large scale cultivation 
under the pr1)grammc of '·Production 
of Biomass" tarken up by Department 
of Science and Technology. ·1 he 
National Botanical Research Insti-
ltute Lucknow and the Indian 
nstitute of Petroleum, Dehra Dun, 
for example, are working together 011 
the screeni11g, ~ n  oil extraction 
and a~s o_,otential petrocrops 
and optimising the parameters 
involved. 

Recycling of Organic Wastes 

10079-B SHRl A. A. RAHIM : 
Will the Minister of SCIENCE AND 
TECHNOLOCY be pleased to 
state : 

(a) is there any proposal to recy-
~ organic wastes in the country by 
cvmmissioning suitable plants ; 

(b) is the quantum of 
organic wastes available in the 
country ; 

what 

(c) whether any feasibility study 
has been undertaken to recycle 
organic a~ es ; 

(d) if sc., what are the plans ; 
and 

(e) if not, the reason therefor 1 

"£HE MINISlER OF STATE 
lN ! HE DEPARTMEN IS OF 
SCIENCE AND ·1 ECHNOLOGY, 
ELECTRONICS AND ENVIRON-
l\1 LNT <SHRI C. P. N. SINGH): 
(a) Therce are several research pro-
grammes being implemented by a 
lat ge number of national laboratories 
and academic institutions to recycle 
LHganic wastes in the country. Several 
plants have also been commissioned 
of different types depending upon 
the nature of the organic residues, 
the available technology and the 
desired end products. 

(b) Approximate estimate indica-
e~ that over 1000 million tonnes per 
annum of excreta from livestock 
(including cattle, buffalo, poultry. 
sheep, goat and pigs and other live-
stack) is available, as also approxima-
tely 200 million tonnes of agricul-
tural residues from rice, wheat, maize, 
cotton, jute, sugarcane and other 
minor crops. A large part of this 
material is really not wested but 
goes into natural biological recycling 
these are also u.sed in one way or the 
other, especially by the poor people, 
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as a s r~~ of fuel or as a feed for 
animals. 

(c) to (e}. Several feasibility stu-
d,ies have a r~ad  l'leeu conducted 
and pilot plants have been set up by 
some laboratories to produce valu-
able items from various organic 
wastes ; f-0r example, preparation 
of tannin extract from tamarind 
seed husk by Central Leather Research 
lnc;titute, Madras ; various enzy .. 
rnes from wheat bran by ~ ra  
Fqod Technological Research Insti-
tute, Mysore ; anti-corrosive paint 
from cashewnut shell by Regional 
es~ar  a r~ r  Hyderabad, 
etc. About 80,000 biogas plants 
have already been installed in the 
country based on cattle dung as feed 
material to produce methane gas. It 
is now planned to use not only animal 
excreta but organic residues 0f all 
types for biogas production. During 
the Vlth Plan, it is also planned 
to increase significantly the installa-
tion of biogas plants in ~ C"Untry. 
Efforts are under way to work out 
the optimum wrage pattern for the 
various avail tb le organic residues to 
produee food, animal feed, ~  and 
chemicals for industrial use, 

UHRS. 

READJOURNMENT MOTIONS 
ETC. 

(Interruptions)** 

MR. SPEAKER: Nothing is go-
ing on record. · Please sit down. 
Why do you talk without my permis-
sion? 

(lnerruptions)** 

..... : ~  : ~ irt\' fi31'T\tr6' 
.,. ? 

(Interruptions)** 

MR. SPEAKER: Hon. Members, 
you will agree with me that, as in the 
pas!, we have a decorum in the Hoose 
and we hear and listen to everybody 
in the House. When I am ready to 
listen. I do not know what is the fun 
in having all the people saying all the 

n~s at ~ same time. Does it 
benefit anybody ? Neither you , nor 
me, nor the House nor the natian. 

AN HON. MEMBER : Kindly 
listen to us one by one. 

MR. SPEAKbR : I will, that is 
what I say. But if you have t he pati-
ence to listen to me. I have all the 
pHtience to listen lo you. I am at your 
se:vice, but it takes time. 

One thing more I have to bring to 
the notict! of this August ~  I 
will just like to show you how many 
notices of adjourn1ent motion I have 
got with me. Yt•U will be s r~r se  ~ 

I lrnve got this such a lont; list of 
notices of adjournment. motions. 
Now, would you ~ me to discuss 
all these notices here ? 

(Intt:rruptions)** 

Please do not talk. Let me make 
my 11lea to the House. At least some 
time I must be listened to. 

SHRI JYOl IRMOY BOSU 

(Diamond Harbour): You are always 
listened to. 

MR. SPEAKER: l hank you . 
1 he. only thing that I would like to· 
have is your coopetation according to 
the rules. 1 here are Certain things 
which might agitate tb....i&..1 empers, but -. 
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. we have got certain levers also to give 
vent to our feelings. I want to discuss 
everything under the sun within the 
framework of the rules in this House 
and I will give you fulJ opportunity. 

AN HON. MEMBER : We will 
give you full cooperation. 

MR. SPEAKER: I will appreciate 
that, and I will listen even to you 
Mr. Lakkappa. 

SHRI K. LAKKAPPA (Tum-
k ur) Sir, your right ear and right 
eye should also be to this side. 

MR. SPEAKER: I have to look, 
because my right eye only works, my 
left eye is ra ~  weak, so 1 have to 
look mo; e to that side, and I must 
focus. it. 

(/11terruptio11s )** 

MR. SPEAKER: I am there to 
listen to you; please sit down. What-
ever mat.·ers ar~ the:e, we shall discuss 
them. One thing more l will say 
before I sit down. 

SHRI JY011RMOY BOSU: rose 

MR. SPEAKE:.R: I will give you 
all chance one by one to raise your 
point of order. 

I have been given an adjournment 
motion regarding the holding of seas-
s ion in the South at Bangalore. For 
the knowledge of the Augnst ~se  

I would like to say that at. least I do 
not know of any such decision. 

(Interruptions) 

•• not recorded 

MR SPEAKER: It is a presump· 
tion the people make. It is an inde-
pendent country; they may have their 
opinion, and they would like to have 
it. 

(lnterruptiom)** 

MR. SPEAK:bR. When I am on 
my legs, you should not talk unneces-
sarily amont;st yourselves. 1 his is 
such an imrortant decision which has 
to be taken with the consensus of the 
House. 

(/nterruption.s) 

When the time comes, the Minister 
for Pat liarnentary Affairs is there, the 
opposition is there, we will all sit to-
gether and decide in a very dignified 
manner. 

So, nothing to worry about that. 

(Interruptions)** 

31"'1{'1 ~ : iqrq ~ ~  ifl'{:ll' 

~ ~ ' ~ ~ ~ iliT ~ 
~-~  t ~  ••• 

The Minister of Parliamentary 
Affairs and Works and Housing 
(SHRI BHISHMA NARAIN 
SINGH): Sir, I f1.11ly agree with you. 
Be('ore taki.rg a fimd decision, I will 
definitely consult the leader of the 

~ n  l hen a final decision 
will be taken. 

(Interruptions) .. 

MR. SPEAKER: Whatever is 
said without my permission shall not 
form part of the proceedings. 1 hat 
I have a re~d  said. 
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AN HON. MEMBER: Sir,we could 
-not hear what the Minister of Pa1· lia-
·mentary Affairs has said. 

MR. SPEAKER: He has said that 
he will consult the leader of the Op-
position before taking a final deci-
sion. 

MR. GEORGE FERNANDES 
(Muzaffarpur): Mr. Gwldu Rao has 
made a statement. 

SHRI BHISHMA NARAIN 
SINGH: Sir, this is afree cowitry. 
He can express his view. 

(Interruptions) 

MR. SPEAK.ER ; That might 
be a presumption. He can request for 
it. He can appeal for it. He can-
oot decide. 

SHRI BHISHMA :NARAIN 
SINGH: Sir, he should not go by 
Press report. Mr. Gundu Rao also 
has a right to e'Xpress his view. How 
can he say based on the Press report 
that the House should discuss it with-
out considering the facts at all ? 

DR. SUBRAMANTAM SWAMY 
(Bombay North East) : Sir, is Mr. 
Gundu Rao autho1 ised to make this 
itatement: ? 

MR. SPEAKER: We shall discuss 
it. It is not to be discussed here. 

PROF. K.K. TEWARY (Buxar): 
He knows nothing about it. The 
Minister knows.about it. 

( lnterruption,j )* • 

** Not recorded. 

MR. SPEAKER: Now, I am listen-
ing one by one. I will come to you. 

(Interruptio11.s)** 

MR. SPEAKER: Please order. No 
talking. I havereceived a notice from 
Shri Jyotiunoy Bosu under Rule 
342. 

Ru.le 342 actually desciibes the 
nature of the Motion, but 
notice thereof has to be given 
under Rt\le 184. I am having the 
matter examined and shall also 
discuss it with the Hon. Member. 

SHRI JYOl IRMOY BOSU: I am 
on a point of order under Rule 376 
and 342. According to the interpre-
tation that I have got in my head. I 
wanted a motion to be put before the 
House that the House expresses its 
deep anguish on the death of Bobby 
Sands, and that the House must ex-
press displeasure. 

MR. SPEAKER: I shall consider 
it and when the Motion comes, I shall 
also discuss it with you. 

It is a very delicate matter. So, 
I will discuss with you. 

(Interruptions)•• 

MR. SPEAKER: Nothing will go 
on record. I am very happy you are 
looking after my interest. 

.• (mm.n'f) .•• 

aft' ''"'-"'' mm ~  
~arr ~  ~ ~ t t 

~~  r~ ~~r  

~~~  
(Interruptions)** 
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MR. ~  Please sit down. 

PROF. K.K. TE WARY: I am not 
being motivated or guided by any 
partisan or polemical ends. 
The dignity and privilege of this 
House concerns 1!his side as much 
as that side. 1 herefore, I think the 
entire House should feel .. concerned 
about this meeting held by the Bar 
Association of the Supreme Court. 

MR. SPEAKER: Why ? 

PROF. K.K. TEWARY: They 
have vehemently criticised the state-
ment. 

MR. SPEAKER: It is under my 
consideration. I will look into it. 

(Interruptions)** 

Please sit down. Mr. Tewary, you 
must know how to stop. 

(Interruptions)** 

It is under my consideration. I 
have told you. 

SHRI K. LAKKAPPA: I would 
not Jike to make any aspersion against 
any body; but the point is that the 
speeches and statements made in this 
Hou..;e are protected under the Consfr .. 
tution of India. 

MR. SPEAKER: Have you given 
any motion? 

SHRI K. LAKKAPPA: l have 
given a privilege ~ long ago, that 
Certain aspersions were made by the 
Supreme Court ......•..... 

••Not recorded. 

MR. SPEAKER: I have already 
conveyed 1to you. I have already told 
you. 1 will get the facts and will de-
cide accordingly. 

SHRI K. ~  I have not 
completed my submission. 

MR. SPEAKER: I have listened. 
I don't want you to complete. 

SHRI K. LAKKAPPA: Again I 
have sent a Calling Attention notice. 

MR. SPEAKER: No; No. It is 
under my consideration. 

SHRI K. LAKKAPPA: It was ob-
viously denigrating the Members of 
Parliament for making the statement 
on the floor of the House. Should 
we not protest against it ? Are we 
not going to be protected. under rule 
107? 

(Interruptions)** 

MR. SPEAKER: Do these two 
Members have any collaboration ? 
What both these gentlemen are saying 
should not become part of the record. 

(Interruptions)** 

MR. SPEAKER: I am sorry to 
note that that these two Members do 
not know even to •.... H••··· 

n er~ ns  

SHRI K. LAKKAPPA: What is 
that? 

MR. SPEAKER: I said two e ~ 

bers ...... Listen to me first. Please 
sit down. 
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SHRI K. LAKKAPPA : Don't re· 
peat that, Sir. 

·MR. SPEAKER: I am not saying 
anything deiogatory about you. 

SHRIK. LAKKAPPA: Wearewith-
in our limits, within our rights, within 
the Constitution of India. 

MR. SPEAKER: What do you 
understand ; what do you envisa.ge 
as to what I am going to say 1 

SHRI K. LAKKAPPA: You haTe 
to protect our interests. You become 
angry. 

MR. SPEAKER: I don't become 
angry. Please sit down. I was only 
trying to say, gentlemen, that both of 
you were speaking a.t the same time 
which was neither in your favour, nor 
in my favour. 'That is what I am 
saying. 

(Interruptions)** 

MR. SPEAKER : Look here, you 
are doing the same thing again-at 
the same time. That is what I was 
trying to say. I was not saying any-
thing against you, or anything against 
anybody. I simply said that you both 
were speaking at the same time. You 
don't realize what you are saying. 

PROF. K.K. TEWARY: We have 
profound respect for you. 

MR. SPEAKER: I know you have. 
But I was just telling you, Mr. Tewary, 
that you both were s ea n~ at the 
same time at the top of your voices. 

~ F  K.K. TEWARY: All that 
I wanted to submit was that when 

important items come before the 
House, some immediate decision 
needs to be taken. 

~~1 1  

~ ~rr it t 
~ ~~  

~ ~~  ~ f'1\ ~ 
fiifi'f'i'f ~ n  

PROF. K..K.. 1E.WARY: I have 
given two privilege motions. 

~ ~ : AA" Cfi(T t-cfr;:r) 
11 ~ ifi"Ptrrf ~ if ~ t 

(Jntt:rruptiorts) ** 

~  a'<fi irt: cmt ~ a- ~r 'fr \;l'M, 

facrn:r ~  oil' ~ it ~~ or(! ifi{ 

~  1 ~1 ~  WT ;rm ~r ~ 1 

PROF. K.K.. 1EWARY: How 
much time do you ned '? 

MR. SPEAKER: It is upto the 
Ministry. 

SHRI K. LAKKAPPA: Unrter 
rule 2'J.7 of the Rules of Pr0<.:cd.ure, 
even you can suo mct,1 take (l,C.ion 
when the privilege of this House is 
concerned. 

MR. SPEAKER: No; I cannot. 
Unless and until I have got the facts 
of the case, I cannot decide. 

SHRI K. LAKKAPPA: Even you 
have got suo motu powers. I can 
read it for the benefit of this House. 
It is a serious matter. 

DR. SUBRAMANlAM SWAMY: 
You have been repeatedly saying that 
you are guided by the rules; and the 
House frames the rules. ·1 he business.. ' , ... 
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of the House is organised by the BAC. 
I am surprised to see that you have in-
cluded in the agenda for tomorrow, 
Mrs. Gandhi's ........... . 

MR. SPEAKER: No, Sir. I am 
within my rights. 

DR. SUBRAMANIAMSWAMY: 
...... without consulting the BA(;. 
Why don't you tell us on what basis 
you have included ? 

MR. SPEAKER: That is my job. 
No;· that is my job. I have done ac ... 
cording to the rules. No. If }'OU 
can just come to me and J.>Oint out 
that what I have done is not accord-
ing to the rules, J' will admjt it. 

DR. SlJBRAMANIAMSWAMY: 
No, Sir. This is a matter for the 
House to be concerned with. How 
can you undo Mrs. Gandhi's e1'rlu· 
sion in this House ? 

MR. SPEAKER: I am not doing 
it. It is the House which can do it. 
We will discuss it. 

MR. SPEAKER: Mr. Tewary,. 
ha'te you assumed my res~1 ns  ~ 

l will handle it. 1t is my Job. 

..0-~ ftn;n" ~ ~  

~  ittt ~ e Qltfi ~ ~ I ~ 

ifn: ~ ~ ~  •itlt awr ~ 
~ vr1 $J,."{ ~~ ~ ~~ iiilte'T it 
~ ~1~ qqftir •11te •1 tft' ~ ~  

'(;r ~ ~ ~~ ,mr.1 · 

MR. ~  ER: It is not to be 
discU:ssed he--e. !t is not allowed. 

tdl' """ ~  qtnr.t : W.Cf ~ . 

·m ~ I 

~ ~ : srrn irA> ~n t, 
~  ~ Wf ~  ~ I 

My dedsion is not to be discussed 
here. -

"" .rjlf ~ ~ : ~ ~  

r~~n~ Cfir ~  ~~1 ifi-'{ · ~ t 1 
m-q-wr ffT ~ r  I ~  ~ crm ~  

~ ~~~~~ ~ - r ~  

fqliflfT ~ ~ E[TJJT I \il'iT 1~ ~ 

~ t, ff) $JT'J ~ ~~ ~ ~~ 

~~~  

~ ~ : '1Ttr QT ~  if 
iffiT ~ rr f;ri ~ cprf & I 

-~~~  ~~ ifl"T 
ifIB r~ ~ , · ••• ~  ···mq-<fiT 

~ ~  ~ ~ ~  ~~ 

~~ ~ ~ ~ ~  mr t fif; 
~~ ~~ ~  ~ ~~~ ~ r I 

~~~  r~r~  

~ 'Wq "'9Te-~ : it $J'q' ~ 
~ r ~ r ~ c.;mta-T ~ ""fQfi'r ~ ~ 
~ ;r{f (TifT 1 ~ I 

~ ~ r : ~~~ t ancr ~ 
190 ~~a-  m ~ ~r  ~ q 

~ t : " 

'·1 he S_vealer maY. after n~ der 

int the state of t-.usiness in the 
&use and in ~ s a n with the 
1..<'ader of the Bouse:. aiJot a day or 
days or •·art of a day for the dis-
cussion of uny SUl:h motion''· 
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DR. SUBRAMANIAM SWAMY' 
You consulted Mrs. Gandhi the 
affected. party in this case. 

MR. SPEAKER: No. 

Dr. SUBRAMANIAM SWAMY: 
She is the affected party. How can 
you consult her? You should have 
consulted us. (Interruptions) 

SHRI JYOTlRMOY BOSU: J am 
on a point of order. 

"'"' mf ~ ~ : irtT a!l'T-
~ 'l'rqi r ~ 'ti fiti ~ ~ ~ 

f• 1'lif ~ m ~~ ~  ~ ~

~ cm;f.ir ~ ;r{f fiillll I 

MR. SPEAKER: No, no. It is 
open to me whether I consu It or not. 

'Sf\' U1f fqm ~ : ~ fQ-

~ ~~~ a ~ r~  

ifto ~  ~  ~  CJtfT r~~ ggn a 

gfto 1:11{ ~ qmtfpf : if'T 0 t:t. 
~  iifi'T f'l1:: ~ Jft(Cf ;r(t i'1'T t trt'R 
tlftn am; R ~ t ~~ ~ it 
~ ~~ f{ZIT I ~  

SHRI BAPUSAHEB PARULE-
KAR (Ratanagiri): l am on a point 
of order. You referted to Rule 190. 
I would invile yOUt attention to Rules 
2"88, 289 and 290. 1 hey supersede 
Rule 190. Rule 289 says as follows: 

"The recommendatioos of tht. Com-
mit tee shall be p1esented to the 
House in the form of a report". 

. . 

~ en Rule 290 says ~s follows: 

''At any time after the report has 
been presented to the House a 
motion may be moved that the 
House agrees ...... " 

And that business has to be taken in-
to consicleration. (Interruptions) Kindly 
listen to me. Why not dissolve the 
Business Advisory Committee ? It 
is the 4th time thai the Minister is 
coming. 

MR. SPE,AJ( ER: 1 he Business Ad-
visory c;:ommittce is there and 1 am 
also there. 

SHRI BAPUSAHEB PARULE-
KAR: You cannot over rule the 
Business Advisory Committee ~ nd de-
cide the business of the HousL. 

MR. SPEAKER: I can do. 

SHRI BAPUSAHEB PARULE-
KAR: It is no use n~ n n  of the 
Business Advisory Committee, It is 
JM-tter to dissolve the Business A<l-
viso1 y Committee. 1 hat would be 
bett<1. 

SHRI HARlll< ESH BAHADUR 
(Gorakhpur): By owr rt" ling the Busi-
ness Advisory Committee you are 
going to set up a bad precedent be.· 
c".use neither it was mentioned by the 
Minister of Pat li8.mentary Affairs 
when he was maKing his statement 
regarding the next week bti.siness 
nor was it raised in the Business 
Advisory Committee. 

MR. SPEAKER: 

tt flfiffi :;fhr iii) ~  q'f t I 
1. have not over-rultd anything. This 
is ~ Supplementary List of Business. 

n err n~  
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DR. FAROOQ ABDULLAH 
(Srinagar): On 29th I wrote to you 
under Rule 229. I have not heard 
anything. (lnterruptiom) 

MR. SPEAKER: You can come 
and see me. 

(1 nterruptlons) 

THE MINTSlER OF STATE IN 
THE MINISTRY OF' ENERGY 
(SHRf VIKRAM MAHAJAN):'] he 
House is supreme. 

(lnterruptio1.s) 

MR. SPEAKT::R: It is a supple-
mentary agenl1a which has come up. 

(Interruptions) 

-TI ""' ,..,,"'" : ~~ '1rtr (:fl' 

~~  ~ , ... ~  ... 
-n Tiit' f1"n'W qfpt;f : ftr-Jr-f« 

~~ r  ifi'lti)' i\" '"" ~ t ' 
-.. (llflfUA) .•• 

MR. SPEAKER: Please sit down. 

fiF«1 ~ ~ iJNt t I 
THE MlNlSl ER OF S1 Al E JN 
THE MlNIS1 RY OF HOME AF-
FAIRS AND DEPARlMENT OF 
PARLIAMENT ARY AFFAIRS 
(SHRI P. VF.NKA1 ASUBBAIAH): 
You were not present. 1 he Deputy 
Speaker was in the Chair. 1 he Busi-
ness Advisory Committee Report was 
presented here. 1 he Hon. members 
suggested various items to l:e taken 
up. 1hey said that there wue still 
some days lett and those items be in-
cluded. What I said, is on record. 
I said, in the Business Advisory Com-
mittee the consensus of the opinion 
was that the Speake1 will decid<" 
whkb items are to be taken up. It 

has gone on record. Jt is not as 
.though tbe House is not informed. 

(Interruptiom) 

SHRI BAPUSAHEB PARULE-
KAR: The choice was left to you. 
1 his was not discussed in the Busi-
ness Advisory Committee. 

MR. SPEAKER: It does not mat-
ter. 

'11 °U1f ~ qmqf.l ~ 

((ICll,'516 ~~  ~ lft ~1  

~ 'l'T. 

SHRI GEORGE FERNANDES: 
He is misinforming the House (Inter-
ruptions). 

DR. SUBRAMANIAM SWAMY: 
He is misinforming the House. (Inter-
ruptions). 

MR. SPEAKER: Yes, Mr. Bosu. 

(Interruptions) 

SHRI JY01RIRMOY BOSU: I 
wants to raise a point. I am a ~ e

ber of the Business Advisory Com-
mittee for a very long time. 1 his is 
the first time ............... (Interruptions) 

My point is. that in the Jast Business 
Advisory Committee meeting ........ . 

(Interruptions) 

The motion is published in the Bul-
letin Part-II of Ist May. 1 he Busi-
ness Advisory Committee meeting 
took place before ~ a  1 he Business 
Advisory Committee decision was 
put to the House and the motion was 
adopted. And ·that can be reversed 
only by the Business Advisory Com· 
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rnittee and nobody else. (Jhterrup-
ti01.s). 

SEVERAL HON. MEMBERS: 
No.  No. 

SHRI JYOTRIRMOY BOSU: I 
have a point. In the Business Ad-
visory Cvmmittee we had suggested 
r ~ n motions and you said "there 
is no time.; time ca.nnot be found out'. 
That is why ...... (Interruptions). 

MR. SPEAKER: It is up to the 
Government. 

SHRI JY01 IRMOY BOSU: No, 
No. 

MR. SPEAKER: It is Government 
time. 

SHRI JY01IR1viOY BOSU: We 
shall not be abiding by the Business 
Advisory Committee decision here-
afl er. (Interruptions). 

SHRI BJJU PA 1 NAIK (K1md1 a-
para): 1 he point that has been made 
by Jyotrimoy Bosu is i elevant only 
to the extent ~  in the Business Ad-
viso1 y Committee also, the:-e is tht. 
Mini&ter of Parliamentary Affairs. 

SHRI JYOlIRMOY BOSU: 
He was present there. He is an ex-
officio Member. 

SHRI B UU PA 1 NAIK: As an ex-
officio member and also as the Parlia -
me.'1ta1·y Affairs Minister, he rop1e-
sents the whole of Parliament, the 
Treasury Benches, the Opposition 
Benches and all the others. All that 
is done there is, the Speaker: ...••.... 
(Interruptions). 

You can give priority to one 
or the other but he cannot on 
his own introduce any ... n err ~  

MR. SPEAKER: I have gone 
through the rules. (Interruptions). 

SHRI BIJU PA-; NAlK: Will you 
please show us a precedent when it was 
brought before the Lok Sabha '? Is 
there any precedent ? 

MR. ~  I have seen. 
Please sit down. 

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, I am only on the question 
of procedure. What Mr. en~a a

subbaiah saic\ a little while Rgo, simply 
means, as I un<lerst.arn1 it, that in view 
of the fact thv.t the ~~ess n is due t_o 
end and there a.i·e only a few da.ys, it 
was' at the Speaker's discretion that 
ont of all the items which had alrea.d Y 
been inckcied, as a result of the 
Business Ao vis.ory C' ommittee' s deli-
be;·ations, you had the d1scret1on, 
naturally to decide which would be 
given priority, which would be taken 
up and which could not be accommo-
dated for lack of time. 1 his is a ciiffer-
ent y_uestion altogethe ·. Some ~

bers are SC'.ying tf .. at the House is 
supreme. Of course, the H0t·.se is 
supreme. But this pEl.rticular item 
has never come before the House. 
When has it come before the House ? 
It has never been brought before the 
House. (Interruptions) No, No. Jt 
cannot come up before the House. 
It bs been irregularly inserted in the 
·business of the House. 

MR. SPEAKER: It was in the Bul-
letin. rt was published there. T 
thought it wa.s admissible under ~e 

rules, and I admitted ·it. It Wail tn 
the Bulletin. 
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SHRI JNDRAJlT GUPTA: 1 hen, 
what is the use of the Business Ad-
visory Committee ? (Interruptions) 

MR. SPEAKER: It was duly cir-
culated. It was publish£d in the Bql· 
letin. (lnterruptiom). 

SHRI K.P. UNNIKRISHNAN 
(Bad agara): Just because the motion 
is published, it does n.ot mean tna it 
automatically goes into the list. (In-
terruptions). Jt had to be taken up by 
the Business Advisory Committee or 

the House. 

MR. SPEAKER: No, No. 

SHRI INDRAJIT GUPTA: You 
are doing something very dan e~ s 

for the future. (Interruptions). 

MR. SPEAKER: No, nothing 
dangerous. 

AN HON. MEMBER : We are 
discussing small matters. (lnterrup-
tionsl. 

SHRI K. LAKKAPPA: He was 
not present on ~  day. 1 he deci · 
sio n w3 s given by the Speaker. l hen 
a 11 h<t.d ag1·eed. 

Now they are denying it. 
(Jmerruptions) 

SHRI K.P. UNNIKRISHNAN: 
As to the meaning given in the rules ... 
(Interruptions). 

What is the meaning you give to 
these rules and words 'l Rule 288(1) 
says: "'It shall be the function ... " 
~s a  is the word. Rule 288(2) says: 
. "'The Committee shall .. -.' 'Shall' is the 
world. Rule 288(3) says: "lhe Com-

mittee shall.... Theie is no escape-
from this. Again, once the time is. 
allotted under Rule 290, Ru.le 292 
says: 

"No variation in the Allocation of 
1 ime·Order shall be made except on 
a motion made, with the consent of 
the Speaker, and accepted by the 
House:" 

Will you please enlighten us on 
this 'l 

MR. SPEAKER:. I have not made 
any variation. It is by the Coll,lmit-
tee or sub-committee. (Interruption) 

SHRI B IJU PA 1 NAIK: 1 his mo-
tion was not before the Committee. 
How could it recommend it ? (In-
terruption). 

MR. SPEAKER: I just say, it is 
supplementary. 

(Interruption) 

MR. SPEAKER: What is wrong in 
that ? It is before the House. 1t 
may be rejected. 

(Interruption) 

.n-U'f ~ ~ : ~  Qff-

~ ~  .isrri<: ~ 1 ~ ra iifiT ~  

~ tt<: ~ r r-ar ~ ~~  CfiT ~ 

~ ij-~  CfiT ~ ~  tarrr ~

~~ ~err~ 'ff, ~  '3'UCOT er) 6 r~ 

~ r ifi ;mt ~ ~ lf & '(a;:r'T if. foHff 

r ~  ~ ~ t \if) rn ~ ~ r  

~~~~~  

8T'1f'1 ~ : q tCJflie !lilT'l> 

rr ~ 'l(f .t.1 
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SHRI B.R. BHAGAT (Sitamarhi): 
I do not understand why the Hon. 
Members are objecting to the discus-
sion on this matter ..... . 

SHRI ~ PARULE-
KAR: We are on the point of proc.e-
·dure. 

SHRI B.R. BHAGAT: I am coming 
to that. It has been admitted in a 
.correct manner. The motion was 
tabled. lt was put in the Bulletin and 
then it is the discretion of the Chair ... 

SOME HON. MEMBERS: No, 
No. 

SHRI K.P. UNNIKRISHNAN: 
Read the rules. 

SHRl B.R. BHAGAT: I have read 
the rules. My point a.bout the rules 
-0f procedure is that this matter is 
·coming before the House tomorrow. 
The H1Juse is the ultimate matter. If 
it does not want, it can reject it. It 
is the House that can reject it. (bi· 

.terruption). 

SHRI NCREN GHOSH: (Dum 
Dum): It is not before the House. 
(Interruption) 

SHRI B.R. BHAGAT: Please hear 
me. (Interruption). 

SHRI BAPUSAHEB PARULE-
KAR: There are certain important 
matters and you are giving priority to 
this thing. (Interruption). 

SHRI JYffl IRIMOY BOSU: 
This cannot be done. (Interruption) 

ssft' Ut{ ~  ~ : ~ r ~ 

n ~ fCfllfr fefi m riir t' ;fro w:to ~  

<li"T r~ f%ll'T ~  ~  ~-

MR. SPEAKER: No point of 
order. 

""' '{?" f"""" ~ : 8f1n: w 
~ ~ ,Ttn" a-) ~  ift 0 Q; 0 «\" 0 ~ 
~ ~~  ~ r~ ~  .... 

~ ml"cl it ~ r ~~ lfiT ~ 

~ & I 
{Shri Ram Vilas Pash'an mut some 

other Hon. Members then left the 
House). 

( /nterrttptions) 

12-30 HRS. 

PAPERS LAID ON ~  TABLE 
Notification under Essential Commo-

dities Act 

THE MINISTER OF SfAlE IN 
THE MINISTRY 0 F PETRO LE U!'vf, 
CHEMICALS AND FERTILISERS 
(SHRl DALBIR SINGH) ON 
BEHALF SHRI P. C. SETHI, 
MINISTER OF Pl:.TROLEl.iM. 
CHEMICALS AND FERTILISERS 
I beg to lay on the -! able a 
copy of the ParaffiH Wax 
(S.ipply, Distributivn and Price 
fixation) (Second Amendment) 
Order, 1981 (Hindi & English 
versions) publisheJ in Notification 
No. GSR 317 (L) in Gazette of India 
dated the 30th April, 1981, um.'er sub-
section (6) of section 3 of the s~en a  

Commodities Act, 1955 (Placed in 
Library. See No. Ll -2505/81) 

Sixth Five-Year Plan, 1980-85 

'! HE MINis·1 ER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DA"J T 'f IWARI): I beg to lay on the 
Table a copy of the 'Sixth Five Year 
Plan-1980-85' (Hindi and English 
versions). 

(Placed in Library. See No. LJ .. 
2506/81). 
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Notification undet Maruti Ltd., (Ac-
quisition and Transfer of Undertakings) 
Act, Annual Report and Review. on 
National Productivity Council for 

1979-80 etc.) 

1HE MINISlER OF STATE IN 
1HE MINIS1RY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
I beg to lay on the 1 able: 

(1) A copy of the Maruti Ltd., (Ac-
quisition and "f ransfer of Under-
!?. kings) Rules, 1981 (Hindi and Eng-
lish versions)published in Notification 
No. S.O. 295 (E) in Gazette of India 
dated the 8th April, 1981, under sub-
section (3) of Section 31 of the Maruti 
Limited (Acquisition and Transfer of 
Undertakings) Act, 1980 

(Placed in Libra1y :See No. LT-
~  :?:507/81) 

(2) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of the National 
Productivity Council New 
Delhi, for the year 1979-80 
along with Au<l ited Ac-
counts. 

(ii) A s a e ~n  (Hindi and 
English Vusions) regard-
ing Review by the Govern-
ment on the working of the 
Natiomil Productivity 
Council, New Delhi, for the 

year 1979· 80. 

(Placed in Library. See 
No. LT-2508/81) 

(3) A copy oi the AnnuEtl Repmt 
(Hindi and English versions) of the 
Indian Rubber Manufacturers' Re00 

search s~ a n  1 hane, for the· 
year 19/8-79 along with Audited Ac-
count!\. 

(4) A copy of the Annual Rerort 
(Hindi and rni;lish \lt.rsions) of the 
Indian RubLer .1Vanufacturers' 
Research Association, 1 bane, for the 
year 1979-80 along with Auditec. Ac-
counts. 

(Placed in Library. See No. :f.,T-· 
2509/81). 

(5) A copy of the Review (Hindi 
and English versions) by tt.c Go\em-
ment on the working of the Indian 
Rubber Manufacturer's Association, 
1 hane, for the years 1978-79 and 
1979-80. 

(6) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the Annual Reports of the 
Indian Rubber Manufacturers' Re .. 
search Association, 1 hane, for the 
years 1978-79 and 1979-80. 

(Placed. in Lib1ary. See No. L"l-
2509;81).. 

(7) (i) A copy of the Annua 1 Re-
port (Hindi and English 
versions) of the Indian Ply-
wood lndustries Research 
Institute, BangaJon, for the 
year 1979-80 along with 
Aue ited Accourits. 

(ii) A-statement (Hindi and 
English versions) regard-
ing Revk.w Ly the Gove1 n-
ment on the working o1 the 
Indian Plywood Industries 
Research, Institute Banga-
lo1 e, foi the year 1979-80. 
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· (8) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (7) 
.above. 

(Placed in Library. See No. LT-
2510/81). 

(9) A copy each of the following 
papers (Hindi and English veisions) 
.under sub-section (l) of section 619-A 
-0f the Companies Act, 1956:-

(i) Review by the Government 
on the working of the Na-
tional Industrial Develop-
ment.Corpo11ftion Limited, 
New· Delhi, for the year 

1979-80. 

(ii) Annual Report of the 
National Industrial Deve-
lopment! Corporation Ltd. 
New Delhi, for the year 
1979-80 along with the 
Audited Accounts and the 
comments of the Comptrol-
ler and Auditor General 
thereon. 
(Placed in Library. See 
LT-2511/81). 

Annual Report and Review on Coal 
lndia Ltd., Calcutta for 1978-79 and 

a statement 

"l HE MINrSTER OF SI A1 E IN 
THE MINISTRY OF· ENERGY 
{SHRI VIKRAM MAHAJAN): I 
beg to lay on the Table:-

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (I) of section 619-A 
-0f the Companies Act, 1956:-

(i) Review by the Government on 
the working of the Coal India 

Limited, Calcutta, for the year 

1978-79. 

(ii) Annual Report of the Coal 
India Limited, Calcutta, for the 
year 1978-79 along with the 
Audited Accounts and the 
comments of the Comptoller 
and Auditor General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at (1) 
above. 

(Placed in Library. See No. LT-
2512/81). 

Annual Report and Review on Padmaja 
Naidu Himalayan Zoological Park, 
Darjeeling for 1978-79 and 1979-80, 

etc. 

1 HE MINISTER OF ST A-J E IN 
THE DEPARTMENT OF SCIENCE. 
TECHNOLOGY, ELECI RONICS 
AND I:.NVIRONMENT (SHRI C.P. 
N. SINGH): l beg to lay on the 
Table: 

(1) (i) A copy of the Annual Re· 
port (Hindi and English 
versions) of the Padrnaja 
Naidu Himalayan Zoologi-
cal Park, Darjeeling, for the 
year 1978-79 along with 
Audited Accounts. 

(ii) A statement (Hindi and 
English versions) regarding 
(a) Review by the Govern-

ment on the working of 
Padrnaja Naidu Himala-
layan Zoological Park, 
Darjeeling, for the year 
1978-79 and (b) delay in 
laying the Annual Report. 
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(2) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of the Padmaja 
Naidu Himalayan Zoologi-
cal Park Darjeeling for the 
year 1979-80 along with 
Audited Accounts. 

(ii) A statement (Hindi and 
English versions) regarding 
(a) Review by the Govern-
ment on the working of the 
Padmaja Naidu a a~ 

yan Zoological Park, 
Darjeeling, for the year 
1979-80 and (b) delay in 
laying the Annual Report. 

(Placed in Library. See No. LT-
2513/81). 

Annual Report and Review on National 
Council for Safety in Mines, Dhanbad 

for 1979-80 

THE l\UNIS-l ER OF STK1 E IN 
·1 HE !\UNISTRY OF LABOUR 
(SHRIMA1 I RAM DlJ"LARI 
SINHA): I beg to lay on the Table: 

(1) A copy of the Annual Repo1·t 
( Hill'li and English versions) of the 
National Council for Safety in Mines, 
Dhanbad, for the year 1979-80 along 
with Audited Accounts. 

(2) A copy of the Review (Hindi 
and English veisions) by the Govern-
ment on the working of the National 
Council for Safety in Mines, Dhan-
bad, for the year 1979-80. 

(PlaceJ in Library. See No. LT-
2514/81). 

Statement regarding Market Loans 
ftoated by Government in April, 1981 

· 1HE DEPU1Y MINISTER IN 
THE MINISl RY OF FINANCE 
(SHRI MAGANBHAI BAROT): I 
beg to lay on the 'J able a statement 
(Hindi and English versions) indicat-
ing the result of Market Loans floated 
by the Central Government in April, 
1981. 

(Placed in Library. See No. L 1-
2515/81). 

12-3S HRS. 

MESSAGES FROM RAJ YA 
SABHA 

~  Sir, I have to re-
port the following messages received 
from the Secretary-Geneml of Rajya 
Sabha: 

(i) '"I am directed to inform the 
Lok Sabha that the Rajya Sabha at its 
sitting held on Friday, the 24th April, 
198 l, Cl.doi-ited the following motion 
in regard to the Committee on Public 
Accounb : 

··That this House concerns in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do agree to 
nominate seven members from 
Rajya Sabha to associate with the 
Committee on Public Accounts of 
the Lok Sabha for the term ending 
on the 30th April, 1982 and do 
proceed to elect, in sucli ann~r as 
the Chairman may direct, seven 
rnemb:ers from among the members 
of the House to serve on the said 
Committee''. 
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2. I am further to inform the Lok 
Sabha that in pursuance of the above 
motion, the following members of the 
Rajya Sabha have been duly elected 
to the said Committee:-

(1) Shri N.K.P. Salve 

(2) Shri ·1 irath Ram Amla 

(3) Shrimati Maimoona Sultan 

(4) Shrimati Purbi Mukhopadbyay 

(5) Shri Patitpaban Pradhan 

(6) Shri lndradeep Sinha 

(7) Prof. Rasheeduddin Khan 

(ii) 'I am directed inform the Lok 
Sabha that the Rajya Sabha at its sit-
ting held on Friday, the 24th April, 
1981, adopted the following motion 
in regard to the Committee on Public 
Undertakings : 

.. 1 hat this House concerns in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do agree to 
nominate seven membets from 
Rajya Sabha to a~s a  with the 
Committee on Public nder a ~ 

ings of the Lok Sabha for the te1 m 
ending on the :;Oth April, 1982, am.' 
du proceed to elect, in such manner 
as the Chairman may direct, seven 
members from among the members 
of the House to serve on the saicJ 
Committee". 

2. r am further to inform the Lok 
Sabha in pursuance of the above 
motion, the following members of the 
Rajya Sabha have been duly elected 
to the said Committee: 

(l) S!i.ri R.R. Morarka 

(2) Shri Shrikant Verma 

(.3) Sari Ramanand Yadav 

(4) Shri Swami Dinesh Chandra 

(!)) Shri Piare Lal Ku reel urf Piare 
Lal 1 ali b U nnavi 

(6) Shri R. Rarnakr1shnan 

(7)• Shii Lal K. Advani. 

(iii) 'I am directed to inform the· 
Lok $abha that the Rajya Sabha at 
its sitting held on Friday, the 24th 
April, 1981, ado..ited the following 
motion in regard to the Committee on 
the Welfare of Schedulec Castes and 
Scheduled Tribes:-

''That this House resolves that the 
Rajya Sabha do join the Commit.tee 
of hoth the Houses on the Welfare 
of Schedukd Castc.s and Scheduled 
Tribes for the term ending on the 
30th April. 1982, and do proceel 
to elect, the accorda.nce with the 
system of proportional repn.senta-
tion by means of the single trans-
ferable vote, ten members from 
among the members of the House 
to serve on the said Committet". 

2. I am further to inform the Lok 
Sabha that in pursuance of the above 
motion, the following members or 
the Rajya Sabha have been tbly elect-
ed to the said Committee:-· 

(I) Shri Ganpa(Hirnlal Bhagat 

(21 Shrimci.ti Saroj Khapardc 

(3) Shri Roshan Lal 

(4> Shri G. Swamy Naik 

(5) Shri Dharamvir 

(6) Shrimati Maragatham Chandra-
sekhar 

(7) Shri Sangdop".l Lepcha 

(8) Shri B.D. Khobragade 

(9) ~ r  Sharief-uddin Shariq 

(IO) Shri T. Aliba Imti. 
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12-40 hrs. 

COMMilTEE ON PRIVATE MEM-
~  

Twenty-fourth Report 

SHRI G. LAKSHMANAN 
{Madras North): J beg to present the 
'I wenty-fourth Re-port of the Com-
mittee on Private Members' biJls and 
Resolutions. 

12-41 hrs. 

CALUNG AllENllON TO 
MATTER OF URGENT PUBLIC 

JMPORTANCE 

Re.ported incidents of robbery, kid-
napping and rape by dacoits in Bomhay-

H oll·rah Janta Express 

SHRf HARIKESH BAHADUR 
(Gorakhpur): ~ ir, Yl)U are not allow-
ing a discussion on the killing of hari-

jans. 

MR. SPEAKER: Come to the Cal-
ling Attention. 

SHRI HARlKESH BA HAD UR: I 
am coming to this. But there are 
some important subjects which should 
have been allowed. I would also like 
to correct the statement of the State 
Minister of Parliamefatary Affairs, 
when he said that it is on record that 
the Speaker would decide several 
matters of importance. 

MR. SPEAKER: You read the 
Calling Attention Notice. 

SHRI HARIKESH BAHADUR: 
I am reading it. Severe.I matters were 
mentioned then of importance and 
this right was given to the Speaker to 
select from them. 

I call the attention of the Minister 
of Railways to the foJlowing matter 
of urgent public importance anc re-
quest that he may make a statement 
thereon: 

"fhe repo1 ted recent incidents of 
robbery, kidnapping and rape by 
dacoits in Bombay-Howrah Janta 
Express train between Manikpur 
and Satna Railway Stations of the 
Central Railways··. 

(Interruptions) 

·1 HE DbPU1 y 1\HNrs·1 ER IN 
1HE MINISTRY OF RAILWAYS 
(SHRI MALLIKARJUN) Sir, at 
ahout 23-00 hrs. on 1-5-81, 22 to 25 
armed criminals lo0ted passenge1 s 
travelling in a second-class Coach No. 
8907 of 41-Down Bombay-Howrah 
Janata Express betwc\!n ·! ikaria and 

Matkundi su!.tions (near 1\lanikpur) 

in a a ad- ~ r ~ n of the 
Central Railway. 33 assen ~1s were 
looted of their belonging!'., cash, orna-

ments etc., worth a.bout Rs. 25,000/-. 
7 passengers receiveJ minor injuries. 
Shri Gopal Singh, a Havilda.r of Army 
Supply Co;·ps who Wc.s also travelling 
in the affected compartment reported 

the m'"itter to Government a ~  
Police, Manikpur, whe;e a ca.se of 
crime No. 34/81 underSection395/397 
lPC was registc:-cd. As a result of 
the efforts made by the Police, 9 biief 
cases, 1 suitcase, 2 steel boxes and 
1 leather suitcase could be I ecove::-ed. 
8 culprits have so far been arrested. 
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The reports about rape of a girl and 
kidnapping of 2 women do not appe:.u 
to be correct, as no such complaint 
has been lodged with the Government 
Railway Police, Manikpur. 

Si.iperintendent, Government Rail-
way P0lice, Allahabad, s ~d Manik-
pur and supervised investigations. 
Vigorous investigations by the 
Government Railway Police are in 
progiess. 

According to Police authorities, no 
case of robbery in Bombay-Howrah 
Janata Express occurred at Jaitwar 
station a few days ago. 

SHRI HARlKESH BAHADUR: 
It is most unfortunate that this Govt. 
has completely failed in providing 
secmity to the citizens of this ~ n r  

All the times there me reports of da-
coites, murders, rn.pe, kidnapping and 
so on; all sorts of crimes are going 
on in this country. When passengers 
are travelling in trains, thei1 lives are 
not safe at all. ~ e es there are 
~ den s  sometimes there is robbery, 
sometimes there is dacoity or kidnap-
ping: every kind of crime is going on 
in the railway train. IL is very un-
fortunate. I would not like to demand 
just the resignation of the Hon. Rail-
way Minister. J would suggest that 
it is the rnor'1 I res ns ~  of 
this government, the entire govern-
ment, to tender its resignation. l his 
Government should say we are nor in 
a position, we are not competent 
enough, to control the present situa-

n~ therefore, we hereby tender our 
resignation and there should be fresh 
elections in this country, because this 
has become the order of the day ..... . 
Th,ey are laughing, but it is a very 
serious matter which I am mention• 

ing. There is complete failure of the 
Government. 1 he Government is 
totally incompetent, incapable to con .. 
trol the present situation. 

1 he Hon. Minister nas mentioned 
in his statement that there has been 
no kidnapping. I do not know whe-
ther this statement is correct or not. 
Since he has mentioned it, I am accept-
ing it for the time,being. But I would 
also try to find out whether this state-
ment is correct. If it is incorrect, I 
will bring a privilege motion. Be-
cause, all the newspapers have re-
ported that there was robbery, kid-
napping of girls rape etc. But every-
thing has been denied in this state-
ment. They deny everything, but 
actua11y the reality cannot be sup-
pressed. Previously only robberies 
were taking place, only dacoities were 
taking place and sometimes murders 
were taking place. Now, this kind. 
of information is also corning thP.t 
kidnapping is taking place and raping 
is taking place. Even in Boeing 747 
one lady wa.s gangraped. Such types, 
of things are happening throughout 
the country not only in trains, but 
also in aeroplanes. '1 hat is why I 
am demanding resignation of the; 
exisrin( Government. 

Sir, what are the duties of GRP and 
CRPF? In fact, the GRP is being 
controlled by the State Government. 
1 he GRP people are completely irres-
ponsible, they are not discharging their 
duties propertly. I have also been 
victim of the misdeeds of GRP people 
which I had already reported to the 
Railway Ministry. Some action was 
being taken. I do not know what 
action was being taken, but they 
are so irresponsible that they 
feel that the Railway n~s r  cannot-
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do anything against them. 1 bey· are 
being controlled by the State Govern-
ments and therefore they do whatever 
they like. In fact they are involved in 
money collection. Also, sometimes 
they just occupy the entire First Class 
compartment, they do not go to 
do their duty. They occupy the 
First Class compartment, from there 
they create mischief, they create trou-
ble, they collect money and they do 
not allow passengers to enter into the 
Second Class ~ without charging 
money. All such types of things are 
going on. 

So far as the RPF are concerned_ 
they are in great trouble because they 
had neither been given the status of 
CISF (Central Industrial Security 
Force) nor are they being given the 
facilities of railway employees. The 
Government must try to give them 
either the facilities of CISF (Central 
Industrial Secuaity Force) or the 
facilities which are being given to the 
railway employees. None of the!>e 
two is being given to them. That is 
why they are also very much frus-
trated. 

It is also very unfortunate that 
goods and tailway properties etc. are 
being stolon away from railway yards 
and trains and in this, some police 
people arc also involved. Robbers 
and thieves take them away and 
Government pays compensation. As 
has been mentioned by the Hon. 
Minister in his reply to a question, 
ciores of rupoes are being given as 
componsation so far as these materials 
which arc being stolen away from 
railway trains and railway yards are 
concerned. 

Sir. it is the reply of the Minister 
that IS persons died in 351 rail dacoi-

ties in 1980 and it bas been published 
in the ncws.napers. The whole 
counti1:y knows ii:. In fact, it is the 
report regarding 15 persons only but 
l know that there have been more 
killings in the trains. 

I would like to know from the Hon. 
Minister how many persons were 
killed only  during this particular 
period from January, 1981 to 30th 
April, 1981, in these robberies and 
dacoities and how many persons were 
injured. I would like to get the speci-
fic information regarding this. 

The entire system of railways has 
got completely disrupted. Only a 
few days earlier, a news item appeared 
in the press that a wagon loaded with 
bombs was caught by the police near 
Danapur in Bihar. A ~ n fuU of 
bombs was being carried by the train 
and it has been already caught by the 
railway police or the civil police. It 
was caught, and this news appeared 
n~ press. We have given a Calling 
Attention Notice on this, but here it-
self I would like to mention it. If this 
is the situation that trains are carrying 
bombs about which the Government 
does not have any information or the 
Government does not have any know-
ledge, it means such kind of mischief 
is being played and perhaps it was 
being transported to the Biharsharif 
aroa. By the way, it is God's grace 
that in the mean time it was detected. 

Now, Sir, what is the condition ? 
Tho RPF people are unable to provide 
security to the passengers, but they are 
involved in several kinds of misdeeds. 
One of them is reported here in the 
ptess-Woman manhandled by RPF 
mon in Baroda House". which is the 
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headquarter of Northern Railway. 
Thia is the situation about what ttiey 
are doing today ' and ~ a~ -  
way Board administration, is ~~---  

tely paralysed. · · 

I ha.ye raised the issue ~  ~

sion should not be given tQ e-~~  

who are retiring. I dq n ~  know ~~  

has happened to this ern ~  

r~ s  they decided ~  e e ~  

will not be given and in res ~  of 
officers who had been given e ~  

their extension was er ~ ~~ ~~  

now again this Railway Board Chair-
man who is com11letely anti-labour 
and took several wrong decisions, he 
is creating several mischiefs, he. ~s  

been given extension for two years.' 
You cannot defenu it. On the one 
hand you say that ~ is bad. to · ~  
extension, but on the other hand this 
Chairman has been given extension. 
When Hon. Shri Kamlapati Tripa,bi 
was the Railway Minister, this matter 
was raised. Even the Prime Minister 
had taken it very seriously. But n~  
what has happened.? The Chairman 
has been given extension. 

News has appeared in the press that 
a Loco Driver has been forced to 
proceed on sick leave. This driver is 
4uite all right. Doctors have examin-
ed him. They say he is all right. He 
can function properly. Bu.t the 
Railway Board people and the officers 
say, no, he is not all right. He cannot. 
function as a driver, and, therefore, 
his name has been put on the. sick list. 
This kind of an ~ a  at!titiW ~ is 
being adopted by the Railway ~~d .. 
people and the Railway Officers .. be:-
cause that parciculai-driver ~ ~  

to a trade union. He, WM actiye 
ttfl.dc union workc:r. 'Ih,c,re{ore, ~--  

~~ 1 act'9n. .. is ~ -~ ~ n  
~ ~  

THE MINISlER OF STATE IN 
THE MINISJRY OF RAILWAYS· 
(SHR.I. C.K. JAFFER SHARIEF): 
He is ~a n  a general speech. He 
is ·not at all serious about the.'inci-
dents ...... (Interruptions). 

SHRI HARIKLSH BAHADUR: 
I am relevant. I am raising all these 

n~s because the;·e is utter frustra-
tion · in the railways. Staff is not 
working properly. RPF people are 
not working properly. It is because 
they are dissatisfied. ·1 hey are not 
getting proper amenities and facilities. 
Anti-tr;ide union attitude is being 
adopted by the Railway Board. Such 
a kind of attitude is creating total 
anarchy in the Railways. 1 hat is why 
people arc not safe. People are not 
being provided proper adequate faci-
lities and security. I would like to 
ask a few specific questions from the 

Hon. Ministe.·-

(a) What are the specific steps pro· 
posed to be taken by the Govt. 
to provide security to the pas-
se~ rs ? · 

(b) How is the GoverflJDcnt, goin&· 
to acti vise RPE and GR.Pi ? 

(c) Is Govep\m,e:11t ~ ~11~  .. r d~  

all ~a ~es t9 R}>F ~~ . as a~ 

~~n d.011:e in. ~  a~e  of' ~  
1 

or Railway e ee~ ? 

(d) How arc you going ta. c.ontro.l, 

~ ~  ~s ~ ~ tt. ga,pg 
1s~~ ~~~s  .. l ~ -~~ sa~  7 · 
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(e) Can you·provide compensation 
to those who a e~ en looted ? 

·; (f• How m..ny·robberies and d ~

'"'*• Jauretakett place· in thc"')'ear 
1981 ·only and how many mur-

·-· d~s  la.ave taken ·place ·duting 
· tnis period ? 

·-.....-: ~ ~~ ~ 

~ 1 1 ~~- ~1  ? 

."SHRI C. K. JAFFER SHARIEF: 
I would only S-P.y that my friend is not 
•at all seriol\s about the main subject 
of t.h.e Calling Attention. He has only 
made use of this opportt .nity to make 
·if'1<1ng·5peech:for which ·not we·as a 
·&vern'nfent buM'hey thetnSel\.'es are 
:1'esponslble. 1'here is ·no doubt, as 
·my coifeagtte has mmtioned about 
·the ..... ~ ( lmerruptfons). 

SHRI CHANDRAJIT YAi>AV 
(Azamgarh): 1 hrce Ministers of State 
are sitting. The .t>dme Minister is 
out. It docs .not moon that they 
should take·the Hou!4e so non-serfous-
ly. Not a single Cabinet Minister is 
sitting. There is such a big Council 
of 'Ministers and here only three 
Ministers·of ·State are sitting. They 
are taking so lightly, the House .. 
(lnHrruptions) l want to draw your 
atlention. It is a serious matter a;tid ~  
should be taken Ul>·. .1 hey are taking 
the House so lightly. 

~ ~  ~  'slIA1l1EF: 

1 e e~ \'he ~ ~n s 'of 'Sttri 
ettttridtkjtt'V*Hav. 1 a.tn assitte you 
we· .. ~~~ 1he ~ r 1 e  

~ ~  c""Nb1lAht ·VJ\1rYl(V: 
··-1.am ~  4e ytibt,"Wt' 'ilW• 
........... \ 
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·mf'j')Ja!Ce' hf such a· big Cabinet and 
Council' of Ministers. 1 he Pril'rle 
Minister is away. It does not mean 
that you s d~ a e the House so, 
non-seriously. Important discussions 
take place and three State Ministers 
·arc Sitting ! 'You·say that you appre-
ciate my sentiments. 

~  C.K. JAFFER SHARIEF: 
e~ are 'liere. 

·sitRI CHANDRAJIT YADAV: 
No doubt, you are here. 1 he Cabinet 
~ n s er should have been here for 
the Calling Attention Motion. It is 
a serious thing that three State Minis-
ters are s ~ n  in the House so non-
seriously when the Opposition is rai-
sing certain issues. 1 he session is 
coming to an end· Such a thing has 
never happened. I have been attend-
ing the House for the last twelve years. 
At least one Cabinet Minister has al-
ways been in the House. 1 he tradi .. 
tion of this House is very high. Pandit 
Jawaharlal Nehru used to give maxi-
1'4rt1.1iih time. 'He used to attend this 
'HouSe. I can understand Prime 
Minister goving for an important 

foreign tour. 

I appreeiate that but it does not 
mean that the entire Cabinet should 
~- sen  1ft0m:the 'House. And this 
is the explanation given. If this is 

e e~ ana n being given, ids most 
nsa s a r ~ 'I 'YOi\ld request you 

'to iit ~asn~ d  the Minister of Parlia-
'mentary Affairs. Somebody should 

e ~e  

SHRI GEORGE FERNANDES 
(Muzaffarpur): You must ensure tho 
,. ... :JrMiJ\ffttta 11«11 
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'SHRl HARIKBSH BAHADUR.) 
When I started my speech, I did not 
notice that. If we do not demand re-
signation from the Government, what 
else can we do ? 

~  C.K. JAFFAR SHARIEF: 
As has been mentioned in the state-
ment, the culprits have been arrested 
and some recovery has been made. 
Furthe1 investigations are in progress. 
It is our effort to see that these things 
do not recur. But whatever is possi· 
ble at our command we are doing. 
Since it is a matter relating to the 
~ a e Government, we have decided 
to call Chief Ministers of two or three 
States to have a discussion to see how 
we can improve the situation. 

SHRI ~  BAHADUR: 
None of the questions has been re-
plied to. 

gft 'flfm1f W11tl\' ( ~  : ~ 

~ fq ""1fT ~-  

~ ~ ~ ~ aft"( amnw 

"'" {.ft ~ ~ ~  : t1J Wt 
~~ mtr ifiT ~  if ~  \?ff ~ \"fr" 
!gffq' qrqfu ~ ~ ~ i ~  .... 

12-47 hrs. 

(MR. DEPUTY-SPBAKEll in the chair) 

*SHRI AJIT KUMAR SAHA 
(Vishnupur) : Mr. Speaker, Sir, tho 
incident of loot and rape that occured 
in 170 Dn. Janata Express is most 
dastendly, shameful and humiliating. 
I must record my appreciation for the 
army officer who had apprehended at 
least one of the hated culprits in this. . 

*The oriainal speeeh Wat deliverecl 
in Benpli. 

"of rbhblry 'm 

c:aQ. 'Today 'there is ~ s e  ;no 
r - ~ d  the train passengers, t1'fJt 

.01Uyclrat their property is beiJtg ,ooted 
;8.lld they arc beina ~ e ti a vei-
ling but what .has '1lade it worse still 
today n tlla\ )adies are not bcina 
spared-. ,.heir honour is being ldot!a 
~na 't'bey a1 e being moJosted ·and raped. 
ln today's 1 imes ·or India we have 
read 'With shock and agony that a girl 
<:al*i Y>ushpa was png raped in :a 
?07 Boeing Aircraft in Bombay. A 
few days ago a ffrdy ·was raped by a 
G.R.P.. Con-s·table in Bihar. Sir, we 
ar¢ t-eally at a loss to understand whe-
ther we are living in a 'Civilized 'world 
or the rule of the ~ e is pl"tVillUng, 

Sir-in tepty to a question in Parlia-
11\ent Shri Mallikarjun Deputy ~n

ter for Railways he stated that durin& 
1980 December and 1981 February 
there were 455 incidents of train da· 
coites and as a result of this 3 persons 
died, 35 were wounded and property 
worth Rs. 13 lakhs 31 thousand 523 
rupees were lost. Io l'eply to another 
question again answered by Sh. Malli-
karjun in fact he answers all such ques· 
tions-said that during 1980 there were 
35 incidents where t S persons died and 
the compensation for the loss of pro .. 
perty amounted to Rs. one crore 2$ 
lakhs 85 thousand and 296 rupees. 
Not only this but while answering 
Parliament questions all railway 
Ministers Cabinet, State or Deputy 
always have assured the House that 
Government have taken effective mea-
sures and such incidents will not take· 
place in future but far from reducin• 
such ugly incidents have gone on in·· 
creasing. Sir, in tttis ar ~ ar place,· 
such incidents Qf theft bad a~en place · 
twice before put we find ttiat Govern· 
ment have done precisely aothing tc 
cvrb th' situation th8t a third inciden1 
laket plao. wlilob we are dliOussin• 
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d~  Juganter of 5th a~~ 1~  
sit'}'s that in the border between M .P. 
ind U.P., 25 armed people had entered 
a train and in the r ~e  of the loot 
tW'6 r ~s ~ es  and Pappu 
were caught by· the· assen er~ and 
handed over to the police:-

I would, therefore, like to know 
from the Hon. Minister what effective 
steps the Government have taken to 
put an end to such incidents in this 
F.one1 Sir. the Ministers have gone on 
record saying tllat the RaHway Protec-
tion Force Act was an old e ~ a n 

and a discussion for reform was due·. 
Hete too the reply was evasive. Sir, 
in the· present ease rhe newspa.pers-
almost all-havt stated that 50 persons 
were injm ed but the Government1s re-
ply says that only 7 persons wen in-
jured. Again all the national dailies 
have stated that two ladies were raped 
but tihe Minister says that no Com-
plaint of rape was reported with 1 he 
Railway Po1ice. Sir, I would there· 
fore like to know the names of the 
persons who were injured and whether 
Government enquited from other 
female passengers in the train whether 
two ladies were raped or kjdnapped. 
Sir, I would like to have clear answers 
tp 1 e~ specific questiom. 

SHRI C.K. JAFPER SHARIEF: 
I think that my irien<.' did not go 
through the reply that we have given 
in which we have made it clear that 
the number of arrested culprits is not 
i but 8. 

With regai:d to the remaining mat-

ters, effoTts ate in progress. 

OR.P is the force which escorts the . "ain ud aiSiitj the Railway e~ 

'fibn Force in times of need.. The· 
Railway Protection Force ~ mainly· 
concerned-with the protection of rail-· 
way property. I have, therefo11e, al-
ready mentfoned earlier that these are· 
stray incidents happening now and 
then in certain Sections.and in certain 
•u.Jnerable areas .. 

So we have thought of having ~ 
meeti'ng oftheChiefMinistersof these· 
States to see how best we will be able· 
to co-ordinate and to prevent the: 
recurrence of these incidents. 

I assure the House that we are 
equally concerned as the Hon. Mem-
bers even more concerned with these 
matters. T here need be no misap-
prehension that thfa conunitment 
would not be fulfilled. 

In regard to the cases of rape, we 
calUlot go by mere verbal statements. 
If there is a w1 itten complaint to that 
effect, we take it up and vetify the 
case. 

SHRI CHARANJIT YADAV: 
These incidents on Railways should' 
not be regarded as isolated ones. It 
is a fact that today on many running. 
trains robberies, dacoities and loots. 
have been taking place. Many inno-
cent passengers have been injured. 
1 hey have been looted. People today 
feel insecure while travel1ing by the 
trains. This is the situation all over 
the country and it has been happen-
ing for quite some time. It is not just 
a recent occurrence. I can cite two 
or throe incidents which occurred only 
dming last September. 

In one train from Howrah4 sevt.ral 
passengers were robbed of ~e  be-
longings and two of them wore. U\}uted 
wlad armed miiOtiantA . r'1ided a .... , 
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second class compartment of Howtah· 
De1hi ·Janata Express early in the 
morning between Madhupur and 
A.sansol stations. 

"This was in last September. 1 his 

has happened in the Indore region in 
Madhya Pradesh ........ . 

SHRI K.P. UNNIKRISHNAN: 
·atadagara): In south-bound trains 
also. 

SHRI CHANDRAJIT YADAV: 
These things happen in south-bound 
trains also. 

Again: 

"The passengers of a second class 
compartment of the Ajmet -Kachi-
guda passenger train were looted at 
gunpoint by seven unidentified men, 
about 40 kilometres from here". 
It was from Indore side. Again: 
"Armed dacoites killed one person 
and decamped with goods and 
cash worth several thousands from 
the iCCond class compartment of 
the Delhi-bound Mussoo1ie Express 
on the Najibabad-Moradabad sec-
. tion ...... ". 

. 1 hose things happen in so many 
~nd trains also, as Mr. 

·Uitnikrishnan says. 

In•U.P., in-the last several months, 
·many such occurrences have taken 
.-place. 1.his has been happening for 
~ re an a year in different parts of 
.ithe,eountry. It.Aas reaJly become a 
"&Oare and -mo-stdnsecure to travel in 
trains. I am not ~ n n  about 
women and children ; any passenger 
1tnwelling·today.in the train feels quite 
·ill*Ufe. lrhese ·hwident.s are not 
--to ....... -in ,i.soiatlo1!) \ ~a  the law 
· '*'..._*-doa.a11 ovc -tho GoUn· _,,,re y,idlJ4eitlrlOra*'le · Rall r•ll-

beries and dacoities are a part of th" 
whole deteriorating country-wide law 
and order situation today. About 
dacoities, you are reading in the news--
papers every day. In this House ~ 

often things are brought to your n~ e 

and to the notice of this august house 
how people are being killed. Rob-
beries and dacoities have become a 
common affair all over the country. 
Particularly in U.P. and Bihar, the 
situation is very serious. If you .10 
to vil1ages-I was in villages in the last 
ten days ;  I had been touring exten-
sively in the last three months-every-
where, whecever you go, they say ~  

it is unsafe, whether you are working 
in the field or sleeping in the village 
house or travelling·even bus-travel has 
become most unsafe-in U.P., Bihar, 
Madhya Pradesh and many other parts 
of the country. And nothing is being 
done. It is not a question of only 
train robberies and dacoities. The 
Cabinet must give a serious thought 
and serious consideration to this, 
why the situation is so 1 apidly d'eteri-
orating all over the country and parti-
cularly in U.P. and Bihar. Has the 
Minister at the Cabinet level, ta·ken 
up this matter with the Home Minister 
and his·other colleagues and· also with 
the Chief Ministers recently, why the 
law and order situation is deteriora-
ting and what steps are being taken? 
It is also a part of the rapidly deteri .. 
orating socioeconomic situation in 
the country. What is happening today? 
The police has become totally indiffer-
ent; the police people do not want to 
endanger their lives ; they see thinss 
happening before their very eyes, but 
they keep quiet; they do not take any 
action; they reel why they should do' 
anything at the eost ot"their lives; th"1e 
is a kind of apathy in the entire police 
force today ln the country; <thaltis.aJso 

a IC1ous shuadona 1*RUteiJMU.a. .. 
tlll &Ad d•.-tJitwaact hive -. 



VAISAKIJA 1 ~~ 1903 (SAKA) of..robt«e ~  

SHRI HARIKESH. · BAHADUR.: ~ verymeagl.'e &eeing the mounting 

r ~ n r es all over the country; this 

is a part of that. 

~re re  I will ask the Minister 
whether the Government is really 
giving any serious thought to ~  

certain effective measures to improve 
the economic situation and also to 
improve the situation in regard to the 
police force and also to take effective 
measures against the anti-social ele-
ments. Many fake encounte1 s are 
being done; the real dacoits, the real 
culprits, are not a ~ if the police 
is pressed, they will catch holu of some 
innocent people and kill them and 
show that they were the <lacoits. In 
my own district of Azamgarh people 
have demonstrated. People have 
been taken away from their houses 
during the day and people have gone 
and registered reports at the Police 
stations that this man is being taken 
away. An old man, father of six child-
ren, was taken away and was shown as 
killed in an encounter between the 
dacoits and the Police. Such things 
arc happening and nobody is giving 
any attention. No attention is being 
paid. Therefore, the result is that the 
real culprits, the dacoits and the anti-
social elements are at large. They 
are in league with the Policemen. 
They are being encouraged in certain 
cases. It is brought to our notice 
th.at the Policemen are in league with 
the dacoits and the robbers and they 
are being regularly paid. Even the 
Police Sub-lnspectors and the ~ er

intendent of Police are being regularly 
paid by the robbers and dacoits. The 
result is that this situation is prevail-
ing. I would like to know from the 
Railway Minister what is being done 
on tJus score ...•.. 

~ ruJi.ng Party an~ an;.alao 
involved. 

SHRI. CHANDRAJlT ~  

I am .not maki1lg it a ~  n ~ 

I <'-rn not introducing politics. 

The second thing I would like to say 
is: will the Railway Minister tell this 
House what specific arrangements he 
ismakingonthetrainsand what effec-
tive measures are being taken so that 
armed police are also proviqed .at..least 
in those sectors of the railways where 

~e things arc happening on a large 
~ a  ? Even at the railway stations 
the ... c things ate happening. It has 
hec.ome so serious. How do they 
come to the railway stations when:the 
trains are stopping '? They just com-
mit robbery and go scot·free and 
the Polic c is simply watching. 

On these isslles I am just drawing 
lhe attention of the Hou.se and {,would 
like to know what specific measures 
are being taken by the Raliway 
Minister, the Home Minister and the 
Government to prevent this rapidly 
deteriorating law and order situation 
in the whole country. 

SHRI C.K.JAFFARSHARIEF: 
I am glad the Hon. Member hali focus-
sed the attention of the.;. ~  on. a 
situation about which every one is 
concerned. 1 he whole. ~ n  as 
he himself expressed, is a boa#. . th4 
general law and ordei:" situation. 1 llcte 
was already a meeting at the .level ~  
the Home Secretary with the r~  
of the RPF, GRP and ot.bcr high ran ~ 

ing Police officials. ~ ttiat ~  

they have though\ of certain a~~  

In addition to that, now the Ra.ijway 

Minister bas d ~d~~ tQ. a e ~~ 
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matter with the Chief Mjnisters of 
some of the States where these inci-
dents are more, to have a discussion 
with them as to how to co-ordinate 
and how to take suitable measures to 
combat the situation. 

So far as the Railway Ministry is 
concerned, the GRP is being asked to 
escort the trains. They do escort and 
th.e RPF only assist them as I said 
earlier. 

About certain incidents at stations 
which he was referring to, I do agree. 
It does not happen at the main stations 
from where the trains originate. It 
happens unfortunately at the wayside 
stations which are very small stations 
whei"e normally there is no Police 
force. 

The entire quc:.;tion, as he himself 
explained, is one of a general law and 
order situation. Besides our own 
effot ts, it is our intention to have a 
discussion with the Chief Ministers 
and we are also having a discussion 
with the Home Ministry. After the 
discussion with the Chief Ministe1'S if 
there is anything they want us to sup-
plement from the Government of 
India or from the Home Ministry, we 
would like to take up any issue that 
may come from them with the Home 
Ministry also. 

Sir, I can assure the Hon. Members 
and this Hvu:ic;! chat it is our endeavour 
and it is our sincere effort and our 
continuous effort to see that these 
things do not occur and the passen-
gers who travel should feel comforta-
ble and safer in their journey. With 
the co-operation of our friends here 
and with their constructive suggestions, 
certainly, I am confident that in the, 
coming days, we will be able to 
intprove the situation. 

SHRI KRISHNA CHANDRA 
HALDER (Durgapur): Mr. Deputy-
Speaker, Sir, already the Hon. Mem-
bers have said that this cannot be dis-
cussed in isolation. 1 his should be 
discussed in the background of the 
total law and order situation, specially 
oftheareasofU.P., Bihar, Rajasthan 
and Madhya Pradesh. 

Sir, we have to locate these areas 
and we have also to see that the Rail-
way Ministry at the Centre takes con-
crete steps to avoid recurrence of this 
kind of train robbery. Already, one 
Hon. Member mentioned that. In 
reply to a question, the Deputy Minis-
te: for Railways. Shri f\faJllkarjun 
h;.•.s stated that in 1980, 35 \ases of 
daCl)ity and robbery were reµorted in 
the Indian Railways. We find after 
the installation of Shrimati Indira 
Gandhi's Government, this kind of 
train robbery and dacoity had increas-
ed. I have with me the figure for 1980 
which I can mention hefc. In the 
Rajya Sabha, Shri Mallikarjun, in 
reply to a question, answered on 20th 
February, 1981 that from Isl Decem-
ber, 1980 till 3rd February, 1981, with-
in two months, about three passengers 
were killed and 35 passengers were in-
jured. In all, thirty-eight cases were 
detected and the total loss suffered 
was Rs. 13,31,923. So, Sir, though 
they are saying that they are trying 
their best to arrest this type of crimi-
nal activity, we have seen that it is 
actually on the increase. 1 he Minis-
ter of State, Shri Jaffer Sharief, in bis 
answer, has stated that it is the duty 
of the State Government. You will 
see here that the ORP is under the 
State Government as mentioned by 
him. He said that the R.P.F. are 
meant to protect the railway pro· 
pcrties. But. Sir, the railway is the 

,/ 
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only mode of transport available for 
the common man, the people, travel· 
ling from Kashmir to Kanya Kumari 
and from Assam to Maharashtra. 

This is the transport for all the 
people. S::>, if you cannot assure the 
Railway passengers of their safety, 
then, it is re~  unfortunate for our 
country and the people tb.at you c1n-
not save the railway passengers from 
robbe;y and dacoity. 

SJ, I would say that there must be 
coo:-dinatioft between GRP and RPF. 
The Minister has said that they are 
trying to coordinate between the State 
G.:>ve:nment, Central Government 
and Home Ministry bat so far nothing 
concrete has come abaut. I want to 
know the total n1\mber of RPF men 
posted in the Ce.i;>.tral Railway. I 
w.>u\d suggest that b.:>th GRP and 
RPF should be posted in Mail, Ex-
pre.iS and local running trains. W !1at 
is the total number of GRP and RPF 
personnel posted in 170 Down 
Bombay-Howrah Janata Express. 
The Minister has mentioned that 
eight culprits have been arrested. I 
would like to know whether any penal 
measure was taken against those offi-
cers who were re:>ponsible for the fail-
ure to protect iailway passenge1s in 
170 Down Bombay-Howrah Janata 
Express. 

Sir i there is discrepancy in the state-
ment of the Minister and the news 
rcportcj by the journalist. He has 

categorically stated : 

.. According to the-official reports 
here today about 36 heavily armed 
bandits looted over a hundred pas· 
scngcrs including several army.men". 

This figure and the figure mentioned 
in the Minister's statement do not 
tally. Naturally, if. a Minister does 
not give us the actual figure or report 
then it amounts to breach of 
privilege of the House. Shri Hari-
kesh Bahadur demanded regisnation 
not only of the Railway Minister but 
of the Government as a whole for the 
total failure to protect the lives and 
property of the railway passengers. 
Sir, it is a very serious matter. If you 
cannot guarantee the safety of the rail· 
way pr..s ~en ers I would demand that 
Shri Pandey, the Minister of State, 
Shri Jaffar Sharief and Shri Mallika-
rjun should resign and should make 
room for the able people-I do not 
know whether there are any ablt peo• 
pie in the Congress (I)-but I would 
say that they should resign. I want 
to know whether any penal measure 
was taken against those officers who 
were responsible for the failure to 
protect railway passengers in 170 
Down Bombay-Howrah Janata Ex-
press. I want a categorical answer 
from the Minister. 

SHRI C.K. JAFFAR SHARIEF: 
It is really unfortunate that sometimes 
certain stray incidents do occur. It 
does not mean that this is happening 
all over. There are hundreds of 
trains which carry lakhs and lakhs 
of passengers every day to the differ· 
ent parts of the country, as my ~ end 
himself was pointing out. Such sorts 
of complaints about robberies and 
decoities are not there from every part 
of the. country. It is only in one dr 
·two areas, which are vulnerable areas, 
such ~ds of incidents occur. Some-
times they are in the habit of demand· 
ing·nsignations of Ministers. That 
is not going to help the country or 
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solve the problem. 1 he question is 
this. Let us not forget this. We are 
in a democrCcl.tic system. 

SHRI KRISHNA CHANDRA 
HALDER: If democracy is for rob-
bers and dacoits, we don't want this 
type of democracy. 

AN HON. MEMBER: Not that 
everybody is a decoit or thief. 
SHRI C.K. JAFFER SHARIEF: 

Kindly bear with me. Simply be-
cause some incidents happen in one 
or two places we ca mot say that this 
is happening all over the country. 
It reflects on the entire society. So, 
when we level the charge, we have to 
do it in a responsible manner. You 
cannot say that everything has gone 
wrong in the country. l for one 
would not like to admit that our con-
ditions in totality are very bad. Of 
cor.rse, certain things like that do 
happen here and there. Gove:-nment 
are alive to the situation. Govern-
ment have taken steps in this regard. 
With reference to this particula.r inci-
dent, 1'may say, 7 culprits have been 
arrested. Certain recoveries have 
also been effected. Certain other 
matters are in progress. We are for-
ther investigating. The areas where 
these deeoities & robberies take place 
are in one or two States and we have 
invited those Chief Ministers for dis-
cussion. We are going to have a ctis-
cussion with them and will be tak-
ing necessa.ry steps in this regard. 
After all, we are equally concerned, 
and more concerned, with 
the responsibility which we are hav-
ing today, and that is, to see that the 
passengers reach their destinatjon'i 
safely and comfortably. It is our 
moral responsibility. With ·all the 
hwnility at my command, I submit to 

the House that it is our sincere and 

continu.O\.\S effort to see that S\.\Ch in-
cictent5 do not occur. be are sti eng-
thening tte machinery and it is not as 
if something happens and we ~  

quiet. It js not so. We a.re trying 
to see th".t all trains (st:per fast, m<.1.il 
and express trains) particdarly nrn-
ning in the night time are properly es-
corted. rt his is our effort. I do hope 
that in the coming year, such types of 
incidents will certainly come down. 

SHRI KRISHNA CHANDRA 
HALDER: I asked a specific qt.cs-
tion. I asked whetl.er <-.ny penal 2.c-
tion was taken ~- ~ ns  those off:.cers 
who have been responsible for the 
failure of the system. 

SHRI C.K. JAFFER SHARIEF: 
'I he Qbestion of failure of the officers 
does not arise a ~ e ~ er all they 
have done their job. They have ar-
restej the culprits; they have recover-
ed the properties. Certain other mat· 
ters are in progress. 

13-19 hrs. 

STATEMENT CORREC1ING1 HE 
ANSWER GIVEN 10 USQ NO. 870 
RE-EMERGENCE OF A NLW 
ISLAND OFF ANDAMANS 

THE MINIS1ER OF STATE IN 
THE MINISl RY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): In the P.nswer given by me 
to the starred question No. 870 on 
6-8-1980 in the House, I had stated 
that there was an under-water explo· 
sion abol\t 4000 mehes away in the 
south-east direction from the East 
Island sit\.\ated in the north of the 
Andaman group of Islands ~ nd an Is· 
land about 30 metres long was 

visible through binaculars at low tide. 
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The report now received from the 
Andaman and Nicobar Administra· 
tion has revealed that no new Island 
had come into existence in that area 
and it was in fact a Wedge rock al-
ready in existence that was mistaken 
to be a new Island after people in that 
area had noticed certain eruptions. 

2. The delay in making this state-
ment modifying the earlier answer is 
on account of the fact that aerial re· 
connaisance of the area had to be done 
and the report had to be compared 
with the chart issued by the Marine 
Survey of India. 

13-21 hrs. 

The Lok Sabha adjourned for Lunch 
till twe11ty minutes past Fourteen of 
the Clock. 

The Lok Sabha re-assembled after 
Lunch at twenty-three past fourteen of 
the Clock. 

[MR .. DEPUTY-SPEAKER in the 
Chair]. 

MAl 1 ERS UNDER RULE 377 

(i) The state of affairs in Jawaharlal 
Nehru lJniversity 
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(ii) Alleged repression of Loco running 
Staff' and Steps to implement their 

demands 

SHRI A.K. BALAN ~ a a  

The Loco-running Staff ~ a n 

which is more than a month old has 
been called off. Violation of agree-
ments, curtailment of privileges. de-
nial of not only trade union rights but 
also fundamental rights and ma.ss dis-
missal were the immediate provo-
cations for the agitation. Such a 
situation prevailed all over the nine 
Zonal Railways. 

1 he Railway Ministry never ca1 ed 
to redress the grievances of locornen 
through negotiation. Instead, they 
resorted to all sorts of punitive and 
repressive measures. 1 he magnitude 
of victimisation, arrests and police 
repression was such that staff were 
scared even to move out of their 
homes. 1 n Southern Railways alone 
thete are 83 cases of forcible retire-
ment after the age of 55 years, 30 re-
moval from service in summ2.ry and 
arbitrary way. 14 penal transfets, 18 
suspensions and 28 court cases besides 
a volume of chargesheets numbering 
-about 409. 

Considering 'the adament and stiff 
attitude of the Railwv.y ~ n s r  the 
All Ir.dfa Loco-rmming Staff Ass0cia-
tion went ahead by volunteering to 
call-off the agitation ()Il three condi-
tions, namely, i ncorpow.ti ng l 0 hours', 
duty in the hours of Employment 
Regull".tions., restoring stt1.tus-qi\o-ante 
as on 31-12-1980 asregardsvictimi9&-
tion, ar:a-ests and working systems 
fixing of date for discussion to settle 
agreed and penci.ing rnc_.i.ttets. 

Now, that the agitation has been 
called off. we hope that the Govern-
ment and the Railway n ~ r  will 
eome forwa;rd ''·nd stop victimi!H'.t.ion 
anct repression ancl. conccci.c tLe lor..g-
penci.ing de ~ n s in the inte,·cst of 
maint,umng n ~s r a  pcP.Ce in 
Railways, which can only be ensured 
by mutual conficlence ancl co-operation. 

I (iii\ Need for amendment in the Indian 
Electricity (Supply) Act, 1948 to 
improve electricity senices 

sft' Wtlf ~ ~ a n ~  : 

\!tflnre:r ~ ~ r  ~ r ~~~ r 

~~  Q;Cfc, 1 ~  ~ ~  ~r t 
fifi ~ ~ iti «tTT octlifil it fcrl'l',,, o sr-;_:Tlf 

~ ~  ~ a-'1r fcrv.(f Jiw(Wfl 
iflT '';f\' snfqrcr ift 1~  if; "1trT< q'{ 

~~  ~  l f ~ ~ ~ ~ 

«reffl"r iti fcrtp;:)a- ~~ n  ~ 6 ':3'tr· .., 

~ r  ~ 16 srfu1mr ~~~  ~  

iti" \Etr it, f((lf(f ~~ q"'{ 2.2 5 tl'it .. 
sr -~ r  ~~  ~~1~ ~ r ~ 

~1  ~ it a"l!fT r~ ... Cl iz•1 it; Fr n~  

~ ~ r r  wri..1i:!f r- ~ 

~ ~ ~ ~ ~~ 'f'{ ~  t:rf'lrT 

it ~ ~~ ~ ~  ilITTf ~~ 

llR:aT t, Rirn- ~  ~  q)'( ~~  

fircrJr ~ ~~  it tfir -~ ~ a rr~ 



345 Correction of V AISAKHA I(;. J9o3 (SAKA) Ans. to USQ 346 

~4 1  ··) q"1 . firm (t) finttft 

~ t, ~ ~  lfil, •) finr'°tr 
~ ~ itl 11 1~ it ~  r'T t. ~  

tai' (Jiff iffflfr lf)T "''"' ;r(t fir.I' q'f 
''rt t l:f.."VJ'l ~ ~  ~ r  

~ iii' ~~ f Q'° ~ ~  ~ tt0-1' if \:ft' 
'l'rft r -r~  qffi' \.ifT ~ ~  f\if« 

it ~r~ ~ ~ ~ ~ it ~ ttil: 

filff}.lt=rr s n~ ~~~ n  ~n  srfa--
f.:rN, ~ r n  lf;f ~ ~~ r ff'lT 

~r ~  ~ ~ ~  ~ ~ ~ ~ 

~  ~ 1 r1 ~ r ::if•o:rr ~ ~ 1 •m 
sr ~ ~ 1  r~  rn:r.<f r r~r 

illiT '1Rf'f ifi "rrr ~ ~  e ~ r 

~ ~ ~  ~~  Q;'tG it ~~n ~ 

~rr 'IT=t ifi"lTWtlll 'llr ;flcr.'(T, ~  

a ~ ~ 11  qift 'tit ~ ~a- ~ 

it; ~  ~ r ~ rrr n ~ 1 r~  

~ r if ~ ~n  r ~~  ~  it 1fiTJf 
.-'(i?r ~ I ~  Wlf ;ft+fT ifii;qru ~ 1  

~ '3"-=fifi) i::JTlT rttf 1 ~  I ~  flfT· 

rrn ~~  srnf: ~ ~ r ~ ~~ ~r r 

~ ~  ~ I ~~ i« ~  if 
~  lifi'l.: ~ ~  ~~ 

~r ~~ r ~  ~ ~ 1  su(rl:f 

~ 1 ~ r ~ I f«nrITT Cji1f';{Tht1t 'lft 

VA ~  ~ ~  lfriG If;) ~  if it if 

~ q 'llri:r -~ ~ ~ "l'Tof ~  a.rA 

~  "fA ~ ~  ~a  crtfT ~  ~  

\il'T;ff ~ I ~ r Q ~  ~ ~ ~ r 

~~ ~ - -r ~~  ~~ it trlfita {jltn: 

fit'it( ~  i;nf'tt a 

(Iv) Need to run Sangam Express Uain 
from Saharanpur, instead of 
from Meerut to Allahabad 
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~~ ''"q'' iti 'l'T'f ~ ~ ~ ~ ~~ 
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~~ ~~ ~ ~ ~  ~~r \jfllf m t'f)m 
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( v) Steps to provide railway wagons to 

Paradip Port to clear 
accumulated Stocks 

SHRY CHINT AMANI JENA 
(Balasore): Sir, under Rule 377, I 
wish to raise the following matter: 

Paradip, one of the finest and biggest 
port of its kind in the country, is now 
facing a great set-back; and all its 
charms have gone. 1 he goods and 
me•chandise corning from abroad 
are going back, due to lack of trans-
portation of the goods. In spite of 
several requests from the port autho-
rity and Orissa State Government, as 
well as the importing organizations to 
the Railway authority, no fruitful re-

suit could be achieved, which resulted 
in the accumulation of 24,000 MT of 
fertilizer, 23000 MT of cooking coal, 
5,000 MT of CARE foodstuffs and 
2,000 MT of steel sheet which were 
unloaded in the Paradip port, but 
could not be transported due to lack of 
various types of wagons. Since the 
godown facility in the port is very 
limited, these huge stocks could not 
be kept inside the godowns, and were 
kept in the open air, by which huge 
quantity of steel sheets and CARE 
foodstuffs etc., were destroyed, and 
became unfit to be used, for which the 
Government and the importing 
authority sustained heavy losses in the 
last two years. Improrting organiza-
tions who were bringing their mer-
chandise through this port are reluc-
tant to bring their goods through this 
Paradip port. Even the Steel Autho-
rity of India recently has withdrawn 
a big vessel carrying coal, which 
was on its way to Paradip port, due to 
lack of transportation facilitie'i and 
will be unloaded in some other port 
where transportation facilities will be 
available. 

The import and export at this port 
has decreased to a large extent, only 
because of difficulties in ran~ r a

tion of goods due to non-supply and 
irregular supply or required numbers 
and types of wagons. 

If this deadlock continues for some 
more period, it is sure this Paradip 
port will be closed for ever. 

In considering these aspects, I would 
request the Railway Ministry to 
supply the required number of 
wagons to this Paradip port imme· 
diately. 1 he Hon. Railway Minister 
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is requested to make a statement in the 
House in this regard. 

(vi) Need to save the traditional and 
artistic Kota Doria Sarees by pro-
viding financial assistance to artisans. 

sft'o f.f1hn wirm ifi«t ••« ( ~-
'1'4') : ~ r~ ir.f if ~ ~ 

.. ~ "T ~  ltiT m)ftrlf; 
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~ m rn 1itf \ro)tr ttft ~  ~ 

~~  ~ I 

(vii) Steps to ensure remunerative 
price for wheat to farmers 
of Uttar Pradesh 
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[ ~ ~ pn:: ~~  

lfi't ~ t I Ifill' '"1r q"( ilj """ fr 
PicITT' if ffi"l ~~ ~~ ~ ~ t I 
'li'foFY ~ ~ a  ~ mw \tTA ~ fttt( 
~ sntrcft qtf 'i'Orlt \ifA ~ • ~ 
itit tr irtir 411rurr ~ 1 
(Yiii) Steps for setting ap Cauvery 

Valley Authority to solve drought 

situation in Tamil Nadu 

SHRI K.T. KOSAL RAM (Tiru-
chendur) : 'I he inordinate delay in the 
setting up of Cau very Valley Authority 
in Tamil Nadu, about which the 
Government of India has announcCd 
as early as 1975, had led to the neglect 
of Cau e~  Delta, which is known 
as the graniary of Tamil Nadu. 
Coupled with this is the procrastina-
tion in the matter of resolving the 
Cauvery water dispute on the basis of 
1924 agreement. If these two issues 
are not resolved immediately, then the 
Cauvery Delta will soon become the 
arid zone. It is worth recalling here 
that in some districts of Tamil Nadu, 
which are reeling under the unprece-
den~ drought this year, one bucket 
of drinkiing water is being sold at 
~  W/-to Rs. 25/-. If the parched 
earth and the dry throats of human 
beings are allowed to be langnished, 
it will spdl conlpt«e ruin to Tamil 
Nadu. '· 

Similarly, the utilisation of waters 
of west flowing rive•s which are goinf 
waste into the. sea is also getting in-
ordinately delayed. In December, 
1976 the Department of Irt;gation 
conMauted a Technical Committee to 
examino the f casibility of east-ward 
liversion of surplus wate;s of west· 
flowing rive;s of Kerala and Karnata-
ka, which started functioning in 
J\..ugust,, 1 ~ lt ~s reported that 

some meetings have been held and the 
interim report is under preparation. 
Another Committee for assessment of 
water resources of rivers ftowing into 
the Arabian sea and their utilisation 
was also constituted by the Planning 
Commission in February, 1978. It 
is not known whether this Committee 
has finalised its report and what ac-
tion the Planning Commission has 
taken in this regard. 1 he southern 
districts of Tamil Nadu are afflicted 
by drought year after year and yet 
more than 1000 cmt. water of west 
fl.owing rivers is allowed to go waste 
into the sea, which will otherwise in i-
gate about 10,00,000 hectares of land. 

It has to be brought on record that 
drought is the recurring feature in 
Tamil Nadu._. and whatever assistance 
is given by Ute Centre on the recom-
me:itdations of Central T CP.m is ad-
justed in the Pl?n allocations for 
Tamil Nadu, which naturally affect 
the implementation of Tamil Nadu·s 
Ptan schemes. 

Ttfe attentio11 of the Ministry of 
Agiic.1lture is drawn to the nece>sity 
f<)r taking immediate steps in the mat-
ter of setting up CP.u very Valley 
Authority, resolving Cauvery water 
dispute onthe basis of 1924 Agree-
me:it and e e~1 n  schemes for 
the dive1sion Qf waters of west flowing 
r e~s going waste into the sea, for a 
e ~ nen  solntion to the iuigation 
problems of Tamil Nadu. 

(ix) Need to safeguard life and property 
lit Naialand In view of alleged 
law ud order ptoMem created 
by underground forces 

SHtU CHINGW.t\NG KONYAK 
(Nap.land): Nagaland is facing 
~ d law and rd~r pr9blem. · The 
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insurgent activities have in recent 
months increased endangering the 
peaceful and tranquil life of the 
public at large. 1 here is grave fear 
among the public at la.rge. 1 here is 
grave fear among the public due to 
large scale attacks and murders. 
Youths are recruited by the under-
ground to intensify their anti-national 
activities and for their atrocities. But 
the State Government of Nagaland 
has remained a silent spectator to all 
these happenings. Recently, in the 
early morning of 27-4-1981, Shri 
Noklu Konyak, MLA and two others 
were brutally murd ex ed in an am-
bush between Muknyakshu and I obu 
in Tuensang districr bordering Burma 
in Nagaland. It is feared that 
the underground forces are aiming to 
murder more public men. Unless 
the Centre comes forward to safeguard 
the life and property in Nagaland. it 
is feared that the underground forces 
will resort to mass killings. 

(x) Need to set up a Supreme Court 

Bench in Tamil N adu 

SHRI ERA MOHAN (Coimba-
tore): It is a well-known ftt.ct that 
there are hundreds or cases pending 
before the Supreme Ctrnrt of India 
some of which date to the sixties. 
All of us are aware that justice de-
layed is justice denied. One of the 
measures that can be taken to solve 
the problem is to increase the number 
of judges of the Supreme Court. I 
urge the Government to urgently take 
steps to increase the si?e of the 
Supreme Court. In this connection, I 
would also like to bring to the notice 
of the Government the fact that it is 
high time that a hench of the Supreme 
Court is set up in South fodia. ~ is 
really a hardship for people from far 

away places to come to Delhi to pe-· 
tition the Supreme Court. There are 
instances without number when liti-
gants have chosen not to appeal to 
the Supreme Court for the sole reason 
that it. is inconvenient, expensive and 
difficult to organise a 'Yatra• to Delhi 
to petition the highest Court in 
the land. Madras has always been 
the premier city in the South. It was 
the capital of the former Madras 
Presidency. The Madras High Court 
is one of the ancient chartered 
High Courts of India. 1 here-
fore, it wilJ be a fitting and id eat 
location for a bench of the Supreme 
Court. Therefore, I would suggest 
that a bench of the Supreme Court. 
Should be set up in the South, and 
preferably at Madras. 

MR. DEPUl Y SPEA'h.ER: 1 he 
House will now take up ......... 

(Interruptions) 

SHRI HARISH KUMAR GANG-
WAR: I want to mention about 377 ... 

( lnte,.ruptions) 

MR. DEPU-I Y SPEAKER I am 
not permitting. Please take your 
seat. 

SHRI RASHEED MASOOD: He 
is making a request. 

SHRI HARlSH KUMAR GANG-
WAR: Previously the Government 
used to make some comments 
on the subjects mentioned. Now not 
a single me11tion is made. I hey have 
not responded to any of the subjects. 
under 377. 

MR. DEPUTY SPEAKER: You 
have brought it to the notice of the 
House. 
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14-45 hrs. 

DISTURBED AREAS (SPECIAL 
COURTS) AMENDMENT BILL 
(Contd.) 

MR. DEPUTY SPEAKER: Now, 
we take up clause by clause considera-
tion of the Disturbed Areas (Special 
-Courts) Amendment Bill. Clause 2. 
Mr. Parulekar, are your moving your 
,amendment ? 

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): No. 

MR. DEPUTY SPEAKER : The 
..question is: 

"Clause 2 stands part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill 

iClause 3-(Amendment of Section 3) 

SHRI G. M. BANATWALLA 
{Ponnani): I beg to move: 

Page 2:-

for lines-20 to 27, substitute:-
"(a) where a notification has been 
issued under this sub-section, by 
the Central Government in rela-
tion to any period specified there-
in with respect to any area in a 
State, the State Government may 
also issue, a notification in rela-
tion to the whole or any part of 
such period with respect to the 
whole or any part of that area, 
and, in such a case, the notifica-
tion issued by the Central Govern-
ment shall cease to operate in re-
lation to the whole or any part of 
such period with respect to the 

whole or any part of that area as 
may be specified in the notifica-
tion issued by the State Govern-
ment, and shall so cease to ope-
rate as from the datt. of the noti-
fication issued by the State 
Government; but, notwithstand-
ing the nqWication issued by the 
State GovernmePt, anything 
done or any action taken under 
the notification issued by the 
Central Government perior to 
the date of th, notification issued 
by the State Government, shall 
be lawful, binding and valid ; 
and". (1) 

Page 2,-

after line 38, insert-
"( c) after sub-section (2), the fol-
lowing sub-section shall be inser-
ted, namely:-

(3) Every notification issued 
under sub-section (1) by the 
Central GoverrunePt shall be 
laid before both Houses of 
Parliament and shall cease to 
operate if r ~ ns disap-
proving it are passed by both 
Houses, upon the passing of 
the second of those resolu .. 
tions." (2) 

Page 2,-

after line 35, insert-

"(c) no such notification shall be 
isst1ed by the Central Government 
later than one month of the 
occurrence of the disturbance in 
question." (5) 

While we were discussing the main 
Bill certain suspicions were raised that 
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the powers under the Bill migrt be ex-
ploited for political purpases. 1 here-
fore, the purpose of my amendment is 
to provide some safeguards in the 
Bill. For example, one of my amend-
ments says that where a notification is 
issued by the Central Government to 
declare an area as disturbed in a State, 
then that notification must be placed 
on the Table of the House and the 
House may at any time, pass a resolu-
tion disapproving that notification. 
This only provides for greater account-
ability of the Central Government 
when they use the powers under the 
Bill. 

Another amendment of mine says 
that notwithstanding the fact that a 
notification has been issued by the 
Central Government, yet the State 
Government may also issue similar 
notification. In that case, the noti-
fication issued by the Central Govern-
ment shall cease to have effect. This is 
done only to see that the federal prin-
ciple also about which a lot was talked 
about yesterday, is given as much 
respect as is possible. However, I do 
not think the intension of the present 
Government in bringing forward this 
Bill is to have ::my confrontation what-
soever with the State Governments. 
It is only because the State Govern-
ments have not bet...n taking recourse 
to powers under the Principal Act 
that the Central Government has been 
forced to take these powers. There-
fore, the amendment here provides 
that where the State Government de-
cides to take recourse to the powers 
under the principal Act, then, if the 
Central Government has issued any 
notification it shall cease to have 
effect. 

I can very well understand that the 
p1escnt Government has made it very 

clear that they do not have any politi-· 
cal vendatta or they do not wish to. 
take recourse to this power for politi-
cal purposes, motivated by political 
reasons. But then we are considering. 
the legislation which is to remain on 
the statute book for all times to come. 
Therefore, in order to see that no sub-
sequent Government, if any, may also 
be in a position to exploit these powers 
for poJitical objectives that these in-
built safe-guards are provided for. I 
hope that the amendments will receive 
approbation of this House. 

MR. DEPUTY SPEAKER: Now 
I will put amendments numbers 1, 2 
and 5 of Shri G.M. Banatwalla to 
vote. 

Amendment Nos. 1, 2 and 5 were 
put and negatived: 

MR. DEPUTY SPEAKER: The 
question is: 

''That clause 3 stand part of the 
Bill." 

The I ok Sabha dfrided. 

Division No 17.J [14-58 hrs. 

AYES 

Alluri, Shri Subhash Chandra Bose 
Arakal, Shri Xavier 
Arunachalam, Shri M. 
Baitha, Shri D.L. 
Banatwalla, Shri G .M. 
Bansi Lal, Shri 
Barot, Shri Maganbhai 
Bhagat, Shri H.K.L. 
Bhakta, Shri Manoranjan 
Birbal, Shri 
Chandra Shekhar Singh, Shri 
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'Chavan, Shri S.B. 

Chauhan, Shri Fatehbhan Singh 

Dalbir Singh, Shri 

Damor, Shri Somjibhai 

Dev, Shri Sontosh Mohan 

Digvijay Sinh, Shri 

Dubey, Shri Ramnath 

Era Mohan, Shri 

Faleiro Shri Eduardo 

Gadgil, Shri V.N. 

,Gomango, Shri Giridhar 

Jai Narain Roat, Shri 

Jain, Shri Bhiku Ram 

Jain, Shri Virdhi Chander 

Jena, Shri Chintamani 

Kosalram, Shri K.T. 

Krishna Pratap Singh, Shri 

Makwana, Shri Narsinh 

Mallanna, Shri K. 

Mallikarjun, Shri 

Mani, Shri K.B.S. 

Mishra, Shri Gargi Shankar 

Misra, Shri Nityananda 

Mohanty, Shri Brajamohan 

Mohite, Shri Yashawantrao 

Mukhopad hyay, Shri Anand a Gopal 

Nagaratnam, Shri T. 

Namgyal, Shri P. 

Panika, Shri Ram Pya1 e 

Parmar, Shri Hiralal R. 

Patil, Shri A.T. 

Patil, Shri Shankarrao 

Patil, Shri Veerendra 

Pattabhi Rama Rao, Shri S. B. P. 

Potdukhe, Shri Shantaram 

Pradhani, Shri K. 

Prasan Kumar, Shri S.N. 

Pu shpa Devi Singh, Kumari 

Rane, Shrimati Sanyogita 

Ranga, Prof. N.G. 

Rao, Shri M. Nageswara 

Rathod, Shri Uttam 

Sawant, Shri T.M. 

Sethi, Shri Arjun 

Shaktawat, Prof. Nirmala Kumari 

Shanmugam, Shri P. 

Shukla, Shri Vidya Charan 

Sidnal, Shri S. B. 

Singaravadivel, Shri S. 

Singh, Dr. B. N. 

Soren, Shri Hari Har 

Sparrow, Shri R. S. 

reen a~ Prasad, Shri V. 

Subba, Shri P. M. 

Subburaman, Shri A. G. 

Sunder Singh, Shri 

Thakur, Shri Shivkumar Singh 

·r horat, Shri Bhausaheb 
Vairale, Shri Ma<lhusudan 

Varma, Shri fai Ram 

Venkatasubbaiah, Shri P. 

Virbhadra Singh, Shri 

Vyas, Shri Girdhari Lal 

Zainul Baster, Shri 

NOES 

Abdullah, Dr. Farooq 

Agarwal, Shri Satish 

Balan, Shri A.K. 

Balanandan, Shri E. 

Basu, Shri Chitta 

Bosu, Shri Jyotirmoy 

Chakraborty, Shri Satyasadhan 

Chatterjee, Shri Somnath 
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Chaudhary, Shri Motibhai 

Choudhury, Shri Saifuddin 

Fernandes, Shri George 

Gangwar, S!lri Harish Kumar 

Ghosh, Shri Nircn 

Ghosh Goswami, Shrimati Bibha 

Hannan Mollah, Shri 

Horo, Shri N. E. 

Jatiya, Shri Satyanarayan 

Kodiyan. Shri P. K. 

Maha.ta, ~ r  Chitta 

Mandal, ~  Mukunda 

and~ 1, Shri S:rnat Kumar 

MasuJal Hossain, Shri Syed 

Modak. Shri Bijoy 

Mukherjee, S:-tri Samar 

Nihal Singh, ~1r  

Pal, Prof. Rup Chand 

Parulekar, Shri Bapusaheb 

Paswan, Shri Ram Vilas 

Pathak. Shri Ananda 

Rajan, Shri K. A. 

Rajda, Shri Ratansinh 

Rashe{..d 1\t.asood, ~  

Roy, ~ r  A. K. 

Roy, Dr. Saradish 

Rny Piadhan, Shri .\mar 

SJ ha, ~ r  Gadadhar 

~ arangi, Shri R. P. 

Sen. Shi i Subodh 

Shastri, Shri Ramavatar 

Tirkey, Shri Pius 

Unnikrishnan, ~ r  K. P. 

Verma, Shri R. L. P. 

Zainal A bed in, Shri 

MR. DEPUTY SPEAKER: Sub-
ject to correction, the result* of the 
division is Ayes 75, Noes 43. 

The motion was adopted. 

Clause 3 was added to the Bill. 

• The following members alse 
recorded their votes for A YES. 

~ r  a ~ d n  Shri P. Rajagopal 
Naidu, Shr1 Navin Ravani, Shri 
Jagannath Rao, Shri A.M. Velu and 
Shri G.S. Nihalsinghwala. 

MR. DEPUTY SPEAKER: There 
are no amendments to Clause 4. 
The question is: 

"That clause 4 stand part of the 
Bill ... 

The motion was adopted. 

Clause 4 was added to the Bill. 

MR. DEPUfY SPEAKER: The 
question is: 

"That clause 1, the Enacting For-
mula and the Title ~ a nd part of the 
Bill." 

The motion was adopted. 

Clause 1, the Enading Formult.1 and 
the Title were added to the Bill. 

THE MINISTER OF STATE 
JN THE MINISTRY OF HOME 
AFFAIRS AND DEPARTMENT 
OFPARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH): 
Sir, I beg to move: 

uThat the Bill be passed". 
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--

MR. DEPUTY SPEAKER: 
Motion moved: 

"That the Bill be passed". 

There are 5 l'Q.embers to 
speak. Each Hon. Member shall 
take not more than 5 minutes. Shri 
Niren Ghosh may speak now. 

SHRI NIREN GHOSH (Dum 
Dum): Sir, it is a dangerously retro-
grade Bill that is being sought to be 
rushed through Parliament <.'!t any 
Cost withou..t any thought for the far-
reaching consequences that will flow 
from it. 

Sir, I think this Bill constitutes a 
turning point in the relations between 
the Centre and the States, and it is 
being done in a divisive and retro-
grade manner. 

Sir, the other day, the Minister, my 
Hon. friend, Shri Venkatasubbaiab 
said: 'It is the sovereign right of every 
party tq prepare for an Hlternative 
government'. You said that every 
party works for power. But the 
question is: Do you work for power 
through violent me<:1.11s ? You are 
misleading the House because you 
have adopted violence as a method of 
policy at least in my Stn.te and if you 
c::i.n get aw<J.y with tlrnt method of vio-
lence, I think no Opposition political 
party will be safe in India and I think 

that no democrat will ever support 
you for resorting to violence in pur-
suit of power in a State. That is 

my view. 

The Prime Ministe:t has said and 
you reiterated ~  the Ruling Pa.rty in 
future should not resort to toppling 
of Non-€ongress (I) governments. 

1 hat is what you said, if I remember 
correctly. The Prime Minister has said 
this and you have reiterated here that 
you are not interested in toppling 
the QPn-Congress (I) Governments. 
But 1 challenge you that if that is true, 
let the Government make an unambi-
guous declaration on the floor of the 
House that all elected Non-Congress. 
(I) State Governments would be al .. 
lowed to run their full term. You 
say that. If you do not say that, then 
it means you have uttered all this to 
befool us 'that you are not interested 
in toppling non-Congress (1) Govern-
ment in future'. As regards the past, 
the History of India is agalore, how 
many times you have toppled the 
Government through un-Constitution-
al menns, through deception and what 
not. But since you said that n n~ 

Congress (I) Governments will not be 
toppled in future, let the Government 
make th.is declaration that they would 
allow all the non-Congress({) Govern-
ment, to run their full term and they 
will not topple any non-Congress (I) 
Government. If you do not declare 
then nobody will believe you. 

15-00 hrs. 

1 here is a proverb-· when the thief 
is about to caught, in order to divert 
the attention of the people he cries 
'thief, thief, thief'. Like that you are 
trying to cover yourself and escape. 
But you cannot get away so easily. 
It has become clear all these years. 

In the Statement of Objects and 
Reasons it has been mentioned: 

'State ~rn en s have generally 
not taken recourse to the use of the 
provisions of the Disturbed Areas 
(Special Courts) Act, 1976'. 
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There has been a long debate on 
· this bill. I have not heard anyone 
of you clarifying this point that 
has been adumbrated in the Statement 
of Objects and Reasons. I do not 
know whether I missed it. Neither 
Giani Zail Singh nor Shri Venkata-
subbaiah has spelt it before the 
House-on what occasion, which State 
Government had been asked to resort 
t0 this Bill and they did not comply 
with that. They simply say that the 
State Governments are unwilling. 
They have not given even a single ins-
tance of disobedience. They could 
have asked their own Congress (I) 
Governments to take advantage of 
this and could declare their areas as 
'disturbed area'. 

\.fany Hon. \!Iembers have said, 
"Bihar is burning, U.P. is burning". 
Had they felt it like that they 
should have told the country, 
the Parliament and spelt out 
clearly when they felt that such 
and such areas should be treated 
as disturbed areas and special courts 
should be set up and the State Govern-
ments \Vere not willing to do that. 
Unless you spell it out clearly, there 
is every likelihood of the Bill being 
directed against those States which are 
non-Congress (I) run in the States. It 
means that in certain States where 
you do not rule, the Bill will be direct-
ted against these states. Where there 
is any disturbed condition, the Centre 
will declare that area of non-Cong-
ress (I) ruled State as a 'disturbed 
area'. They will do it and they 
will use it as an alibi for saying that 
these States are not being governed 
according to the provisions of the 
Constitution. 

Hence, the President assumes to 
himself the responsibility of running 

the State Governments. That is top-
pling. Whether you do it at present 
or not, I do not know. You may do 
it because nobody believes you. On 
this question, since you have not 
clarified, we apprehend that this is a 
strategem that you may resort to in 
order to fulfil your sinister game. 

Another thing that he said was, 
"We will not resort to Emergency any 
more nor declare Emergency". This 
is what he said, If I am correct, if I 
heard him aright. I think, the condi-
tion in India is that they have declared 
an Emergency without a formal de-
claration of Emergency. Because 
that creates difficulty. They have arro-
gated to themselves draconian pow-
ers like the National Security Act and 
all sort of repressive measures and 
now this Bill. The press has been 
stifled; the press has been chided off 
and on. They have been pushed 
about so tha.t they cannot express 
their opinion freely. Wherever there 
are movements, they put down heavily. 
They are doing so. That is why I say, 
it is almost an ~r en  without 
a formal declaration of Emergency. 

It might be that the next step you 
will take will be to throw overboard 
the Constitution itself and declare the 
Presidential form of Government or 
naked form of dictatorship. 1 hrough 
this Bill, according to the whims of the 
Government, they can declare vast 
areas of India, in different States, as 
disturbed areas and virtually put them 
under Emergency. It is now difficult 
for them to declare an internal Emer-
gency because certain constitutional 
provisions have got to be fulfilled. 
They do not have the requisite ma-
jority in both the Houses to get a 
· Cop.stitution amendment rushed 
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through. It is a bit difficult for them 
to do that. That is why they have re-
sorted to this strategem. 

Now, I say, this measure is consti-
tutiona11y invalid. 1 he Constitution 
spells out Centre's powers, States· 
powers and Concurrent powers. Law 
and order is a State responsibility. 
The responsibility of law and order is 
being sought to be made a concurrent 
subject. 1 hey cannot do it simply 
by passing an ordinary Bill. 1 his 
they can only do if they bring for-
ward a Constitution amendment 
which they are not doing. So, it is 
also constitutionally invalid. It is 
a turning point between the Centre 
and the States. Why I say this ? 
Because the most important 
subject that has been given to the 
States by the Constitution is, law 
and order. By making it concurrent, 
you take Rway all the powers of the 
States and they cease to exist. The 

n~ n says that India is a Union 
of States. But if you do this, then, 
virtually, the States cease to exist. It 
becomes one single entity with so 
many districts of India, may be 1000 
or 500 districts, whatever it is. It is 
a unitary Constitution with fringes 
of federal set-up. It will now be, 
more or less, completely a unitary 
Constitution after the passing of this 
BilJ. This is the iape of the Consti-
tution that they are perpetrating. 
I am concluding. 1 hat is why I said 
this is sinister, immoral, anti-people, 
anti-Indian and is aimed at subversion 
of the dornocratic set-up and this will 

be resisted throughout India. It will 

raise so many questions that no 

Government at the Centre will be able 

to solve in future. They are starting 

on a dangerous course of action 

which will enrage people in State after 
State and which will bring about con-
sequences which they would not be 
able to face squarely. I warn that 
even angels fear to tread where you 
are now treading. You will have to 
face grave conseqnences in future. 

Having said all those things, I 
would request lastely that even now 
when you are on the brink of 
precipice, withdrawn this Bill. 
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firYl'-m SIFCrT it···· 

SHRI JY01 IRMOY BOSU 
(Diamond Harbour): If I have heard 
correctly, the Hon. Member is saying 
that there was no communal riot from 
the year 1971 to 1978. Will the 
Hon. Member take the responsibility 
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SHRI GEORGE FERNANDES 
(Muzatfarpur): Sir, I rise to oppose 
this Bill. This Bill, the manner in 
which it has come, its genesis and its 
present stage, including the debate 
that we have had in this House from 
the stage of introduction to this final 
Reading, provides two very interest .. 
ing case stu1ies: one, how the Opposi· 
tion allows itself to be trapped, how 
the Opposition often forgets its own 
commitments and in the process goes 
alongwith the Government when it 
tries to subvert the democratic insti-
tutions and the Constitution; it also 
provides a very interesting case study 
of a Oovcrwnent starting with what 
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appears to be a very innocent or very 
innocuous piece of legislation and 
then step by step taking it to a staae 
where it presents itself with all its 
sinister designs and all the mischiefs 
that such a legislation is intended to 
create. 

The genesis of this piece of legisla-
tion is in the 1968 Naticu1al Integra-
tion Council Resolution. Between 
1968 and 1972 it took the Party, to 
which the Hon. Minister belongs-and 
yesterday he was very proud of the 
eleven years of rule of his Prime 
Minister, of that period (Interruptions)-
exactly four years; from 1968 when 
the Resolution was passed, it took 
them exactly four ye:,.rs to introduce 
a piece of legislatiw· based on a 
recommendation of the National In-
tegration Council. If they are very 
proud of that performance, well, I 
have nothing to say. It took four 
years ; they came forward with the 
Bill in 1972; they had it ref err~ to a 
Joint Committee; the Joint Commit-
tee gave its Report; then they waited 
till the Emergency was over and in 
1976 they fina11y introduced, what 
they call, the Disturbed Areas (Spe-
cial Courts) Act, 1976. Many Mem-
bers of this House-some of whom 
arc again Members of the House and 
some are no more Members of this 
House-were in prison at that time. 
'I hey were detained under another 
notorious piece of legislation called 
the Maintenance of Internal Security 
Act. This is where the failure of 
the Opposition comes. When my 
friend, Comrade Nii en Ghosh was 
just now waxing eloquent, I was 
wondering whether he would like to 
recall how this Bill cmne to be sup-
ported in 1976 in this very House. 
Mr. Joardar spoke at that time and 
when the Minister who had moved the 

Bill, Mr. Mohsin, your predecessor 
said that all sections of the House sup-
ported it and even Mr. Joardar who 
otherwise had some reservations 
about the Bill ha.Q. alsg s.uppo1ted, 
Mr. Joardar then was 'to get up aod 
say-it was not even ne essar -~  

simply said that differences based on 
language and region should not be 
included'. Otherwise it was a per-
fect Bill'. I am not trying to rub salt 
in it. Let no one misunderstand. 
But sometimes it is necessary evtn'· in 
this House to remind the Opposition 
that you keep making mistakes 
which you should not do, particular-
ly, on issues like this. One can 
make political mistakes. One can 
make practical mistakes. AH of us 
do that. But don't make mistakes on 
basic issues. Where human rights, 
where civil liberties, where the future 
of democratic institutions arc involved, 
d rn't make these mistakes. 

In the other House this Bill was 
passed in exactly ten minutes. I went 
through the list of Members who were 
present that day in the House. Mem-. 
hers of all the Opposition Parties were 
present. 1 hey participated in divi-
sions in regard to various items that 
came up that day, including a Consti-
tution Amendment Bill, but I am 
shocked that' finally when this piece 
of legislation, this most obnoxious 
piece of legislation th1:1.t is once again 
striking •'.1. the very root: of all consti-
tutional anc\ democrat.ic institutions, 
came up for a<\option, only one Hon. 
Member, Mr. Deo Burman ofTripura 
was to staru.\ up ".nd rip pose and go on 
record, ·r run opposing this'·· and 
the House a<\optcc\ this BiH in less 
than 10 minutes with no other'Mern-
bcr participCl.ting. It is very ncees-
sary· .to recall this bec<t.use. as I said, 
this :QUI provides a er~ ~~ es n  
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case study of how the Oppositio.fl, for 
whatever reasons, makes its mistakes 
and enables a Government to intro-
duce a piece of legislation that looks 
VCIY innocuous, that looks very simple 
but is capable of tremendous mischief. 

Is this Bill at all necessary ? I have 
heard the M inister yesterday with 
great attention. He has justified it. 
He also said, •My Government is not 
going to topple any governments'. 
but he had no defence about his past . 
...... (Interruptions) It is all here in the 
record. I know what he said. I 
know what your Party is doing in 
West Bengal. You are working over-
time to create a unite<\ front against 
the United Front Government there. 
I know what you are <.loing in Ker ala. 
I know what your intentions are in 
Tripura. We hl'.vc no ~  about 
that. But why exaclly do they need 
this ? Mr. Zail Singh has said in the 
Statement of Objects and Reasons--
para 2, you .will permit me to read 
this: 

•'Under the provisions of the Dis-
turbed Areas (Special Courts) Act, 
1976. only a State Government is 
competent to dechue an area as a 
•disturbed area' when special courts 
can be constituted for that area ...... 

Now, a more significant aspect 

comes as to why the Bill is necessary 

~ rd n  to this Government. 

·" ... Experience has shown ·'that 

though there have been many com-

munal, caste and other type of riots. 

'SOJUc of them very serious and pro-

tracted, State Governments have 

aenera ~~ a en recourse to the 

use of the prQvisions of the Disturb-
ed Areas (Special Courts) Act, 1976. 
Keeping in view the disturbing 
trends of communal disturbances, 
caste conflicts ..... . 

Mark these words. 

" ... disruptive activities of anti-
social elements, 

it is thought desirable that the power 
todeclareanareaasdisturbed is avai-
lable also to the Central Government 
in addition to the State Governments". 

I have heard you here, as Deputy 
Leader of the Congress Party, saying 
that the anti-social clements need 
to be taken care of. I only want to 
remind the Hon. Deputy Leader of 
the Ruling Party that, in the year 1975, 
you declared Mr. Jayaprakash Narayan 
as an anti-social element; you declared 
Mr. Morarji Desai as an anti-social 
clements and you declared other 
people also as anti-social elements. 

As far as I am concerned, you have 
branded me as one for the last thirty-
two years. 1 hat does not matter. 
You will only be repeating. You 
called Shri Jayaprn.kash Narain even 
in your White Paper as a fascist and 
in your public utterances also. Of 
course, I am very happy that suddenly 
or finally you discovered that he . was 
not anti-social; he was not a fascist. 
After he is dead and go11e, you are 
goini; to form a Committee with the 
Prime Minister as the President of that 
Committee, Memorial Committee for 
him, whom you used to call as an ~ 

social and fascist. Even cynicism 
must have a certain limit. However, 
what exactly are they trying to make 
eut? · 
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MR. DEPUlY-SPBAKER:! Please 

conclude. 

SHRI GEORGE FERNANDES: 
Sir, I did not speak at the first Read-
ing stage. 

MR. DEPU1Y-SPEAKER: That 
is not the point. You know the rules, 
Mr. George and you should have 
·made yourself available here and 
participated in the discussion on first 
reading itself. But, you were not 

here. 

SHIU GEORGE FERNANDES: 
Sit, the Bm is not democratic ..... . 

MR. DEPUTY·SPEAKER: All 
these discussions are over. Please 
conclude. I am giving you five 
minutes. 

SHRI GEORGE FERNANDES: I 
won't take much time. I know what 
exactly is behind this Bi11 .... 

MR. DEPUTY-SPEAKER: Please 
come to the Bill proper. 

SHRI GEORGE FER.NAN0£S: 
Sir, my submission is this. This Bill 
is meant primarily to intervene in the 
States where they are not able to cxer• 
cise direct control over them because 
the State Governments there are not 
in their control. That is why I am 
saying that this is a fig-loaf. Can 
you, Minister of State for Home 
Affairs point out an instance where 
you had asked the Government to set 
up Special Courf s or where you had 
asked them to implement this in 
letter and spirit and ~  bad-defied 
)'OU 'l 

In U.P., in the 1ast one·Yftf., you 

have let loose a reign of terror. llas 

your Gov•mnent acted in Morada· 

bad '1 Is their GovCTnment pNpared 
to go to these areas wl\'ere the hari-

jans were butchered in the last three 

days ? You come from Andhra Pra· 
desh whe-rc 70 and odcl adivasis had 
been butchered in the last ten days. 
Tho incident a~ on &:he 20th of 
last month. You know there the or· 
paisation which is seekioa •o defend 
the· rights of the landlords as aaa'nst 
those of the adfvasis is headeci by a 
Co.qrcss (I) lawyer, a very distin· 
pished lawyer of that area. You 
know it. Bihar is bnrnin1. Have 
you asked the Chief Minister of Bihar 
to use the provisions of this law ? 
You have your Govornment there. 
Foraet West BengaJ; forget Kerala ~ 

forget T amilnadu for a moment. 
Hore you have your GoYernment. 
Yoo hav. nominated-the Chief Minis-
ters to go there as your repre..ita-
tives. You can summon them 
whoaever you want them and-. most of 
the·t:nne, they are in ~  HM\ you 
~ them to do that ' Have they 
said 'No' ? So, Wherever your party 
is in.'. power, you cim always asked the 
Chief Mirtisler of that State-,to idlple-
ment this law. Yesterday, you made 
a point, Mr. Home Minister, u.t the 
Prime Minister is also the President 
of your ·Pa:rty. So, as Ptime Ministor 
she ._g. the-· atttltority; site Jun the 
power to tell the Chief Minister tbat 
here is a pieoe· of le&islation: act ac· 
cordina to thi&.. As Presi4tat of the 
party, she is r~ powerful.to e ~

Chief Nfhtist'ers. 'Has anything hai).· 
pedeit ? 1 hett Why are you Uki•· 
these powor-s to-day ? Yoar waets' 
ate very clear. ¥our ~ sar  very' 
clear. I have personally no doubt 
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a:bt>ut that. Earlier, you hoped to 
use this Bill because in 1976 there was 
not one single n re~s (t) Oover:n-
:n'lent. To--day, my friends from 'the 
;DMK are waxing eloqttent when they 
ate suffpbrtin:g this legislatfon. In 
January, 1976, their Government was 
thrown out and Shri Karunanidhi was 
sacked most unceremoniously: Sar· 
karia Commission was set up to des-
troy that man and finish that man. 
(Interruptions) I was underground at 
fh'&.t tim'e. We did an that We Gould 
to mpport him. 

l know that I would be one: cf the 
victims of this piece of legislation. 
When the tinie comes, others also, 
who are supporting thts Bill 
wilt be the victims of this Bill. 
I have not doubt about it. So, 
In 1976 when you introduced 
this Bill all governments were your 
goverrrments and you wanted to use 
this Bill in order to terrorise the 
people then and now you want to 
use this Bill in &rd.er to act against 
those governments which are not 
prepared to accept your hegemony 
(Jr dictate. 

MR. DEPUl Y-SPEAKER: Please 
conclude. 

SHIU GEORGE FERNANDES: 
Sir, one peint more aad I will con-
clude. This Bfll is trying to give an 
impl'ession that the Centre is wiser 
than the States as a government and 
also as individuals. In other words, 
take ynur Chief Minister.s. Mr. 
Pahadia was ia the Col.IACil of ~ n s  

ten&'Jld.heis now in b.jasthan. Mr. 
~  ~ na  was in the Council of 
Ministiers and he is now in Orissa. 
·Mr--. - ~ Si:nab, w.n a Mem'-t ef. the 

· House and he is now in Uttar' Pra'.desh. 
So, you have a situation where you 
shift the people from the Centre to 
the State and sometimes shift from 
tlie State to the ~n re also. Take 
Mr. Anjiah. You have shifted him 
from here to Artdhra and now he is 
queuing up to come here. I am not 
concerned with your internal prob"' 
Jems. (Interruptions) My point is 
inherent in the logic which this Bill 
is trying to express; they assume that 
the Centre is wiser and the States are 
not and when a man comes from the 
State to the Centre he suddenly be-
comes the fountain head of all wis-
dom but when taken back to the State 
he is dead as a dodo because that is 
precisely what you are trying to say 
in the Bill. 

So, Sir, the objectives behind this. 
BiU are sinister. 1 he assumptions. 
are wrong and. as far as I am con-
cerned; I believe that you are today 
through this Bill once again trying to 
subvert the Constitution which you 
had done in the past and you are try-
ing to do it again today. I will, 
therefore, urge upon the hon. Mem-
bers of thii; House and also the Mem-
bers of the ruling party, particularly 
my friend. Mr. Daga--although 
I would also like to appeal 
to Prof. Ranga yet being the 
Deputy Leader I know his 
problems-who have a ge11uine 
commitment to the Constitution, and 
people like him in the ruling party 
not to allow themselves to be swayed 
in the manner in which they once al-
lowed themselves to be swayed and; 
as such, oppose this Bill. 

SHillSA.1 YASADHAN ~ 

ABORTY (Calcutta-South): Mr. De-
puty Sipeaker, Sir, at the er~ ~  

l would lib tb make one point dear 
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to which my friend, Shri George 
Fernandes referred, viz., the support 
my patty conditionally offered to the 
earlier Bill. Sir, there is a qualitntivc 
difference between that Bill and this 
Bill. The previous Bill did not con-
fer any power on the Central Govern-
ment to declare an area disturbed area 
and there was no special procedure 
about the courts. We also opposed 
the inclusion of other items except 
this communalisrn. 

Sir, this Bill, I think, is an attempt-
a sinister attempt-to subvert demo-
cracy because of the fact that the 
State Government is responsible to the 
people of the State for its omis-
sions and commissions just as the 
Central Government is responsible 
to the people of India for its omis-
sions and commissions. The Com-
titution has clearly demarcated the 
:areas of the State Government and 
the areas of the Central Government. 
The people will hold responsible the 
Central Government for the omis-
sions and commissions for the arc<t.s 
which have been demarcated to it by 
the Constitution. The people of 
the State will hold the State 
Governments responsible for the 
functions in respect of the areas 
which have been demarcated to them 
under the Constitution. Now, ulti-
mately, in a democracy, what is the 
principle ? It is the voice of the 
people which is supreme. That is the 
basic democratic principle. l here-
fore, the performance of a particular 
State is to be judged by the 
people. In a democracy this is the 
basic principle. '1 he Gover nmcnt 
elected by the people functions for 
S years, After 5 years the Govern-
ment hiu st go to the people to get 
tbeir erd ~ Therefore, it is the 

people who will decide the fate of the 
Government. Now, Sir, here the 
Central Government is trying to sit 
in judgment, where the people should 
sit in judgment. Even our Central 
· Ministers, headed by the Prime Minis-
ter, think that they rue all infallible. 
Sir, they arc not infallible. 1 hey are 
not omniscient. 1 hey are trying to 
sit in judgment where the people 
shc1uld sit in judgment. 

SHRI P. VENKATASUBBAIAH: 
Omnipotent. 

SHRI SAlYASADHAN CHAK-
RABORl Y: You are trying to be so. 
But you cannot be so. May I ask a 
simple question for answer from the 
Hon. Home Minister ? What are 
the criteria. which you will follow when 
you declare a particular area as 
a disturbed area ? 1 here may be 
differences as to the intensity and the 
dimension of the conflict. 1 here may 
be differences as to the nature of the 
conflict. Now, if there are differences 
between the State Government and 
the Central Government, what will 
you do ? You wilJ t.ry to coerce the 
State Government; otherwise you 
cannot get anything done. Simply 
with the help of this Act you cannot 
do anything without the cooperation 
of the State Government. Even in 
the case of Jarge-scale disturbances, 
you have to use the State Police ma-
chinery. Can you do it without the 
cooperation of the State Govern-
ment ? 1 hat is my question. Is it 
true that the Central Government 
does not possess enough powers to 
handle such situations ? Sir, my 
answer is that the Central Govern-
ment already possesses enough pow.: 
ers. Under the Constitution you 
have aot sufficieat administrativ• 
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powers to direct the State Government 
to do something. Under the Consti-
tution, it is obligatory on the part of 
the State Government to adhere to 
the administrative directions of the 
Centre pertaining to certain matters 
which are clearly stated in the Cons-
[,titution. You know that there is 
division of powers in a federal struc-
ture such as ours. ] he Central 
Government has got enough powers. 
Such division of powers cannot be 
changed by the Central Government 
unilaterally. May I ask you one 
simple question ? You are amas-
sing more and more powers. Why is 
it that more and more conununal 
clashes are taking place in Congress 
(I) ruled States ? Such cases are in-
creasing in the States where your party 
is in power. May I ask you this 
question ? Why is it that all over 
India, the separatist clements arc 
comming to the surface ? 

PROF. K.K. ·1 bWARY (Buxar) 
May I ask him, Sir, ....... .. 

MR. DEPU I Y-SPEAKER 
Order please. Prof. "1 ewa.ry. You 
can ask him if he yields. Not other-
wise. 

PROF. K.K. TEWARY : Sir, I 
only ask him, what about the revolt of 
Raj Banshi's in West Bengal ? 

SHRI SA1 YASADHAN CHA-
KRABOR1 Y: So, these things are 
happening. And you profess that 
your party is a .secular party and you 
are against secessionist forces. But 
what actually happens is, you are with 
these secessionist forces. You are 
with these communal forces. In the 
darkness your party is involved in 

dark deeds. In daylight you come 
and declare that your party is as pure 
as the waters of the Ganges. 

SHRI P. VENKATASUBBAIAH: 

At 1 Iooghly ! 

SHRI SA· Y ASADHAN CHA-
K RA BOR 1 Y: Mr. Deputy Speaker, 
Sir, who suppc1rted the Shiv Sena ? 
Who was behind the Moradabad 
riots ? Who were behirtd these 
communal clashes ? What you 
are trying to do by bringing this Bill 
is that you are trying to bring back 
emergency through such piecemeal 
~ s a n  'J he people of India 
threw ycJU into the dustbin because of 
the emergency. In 1977 you went to 
the pe(1.1le, you apologised to the 
people saying, if we come to power, 
we will not bring emergency. But 
what you are now trying to do is 
l his: By bringing in such piece--
meal legislation, you are trying to 
bring emergency once again, all direct-
~d tl)wards centralisation of 
authority and powers. Sir, may 
I ask vc1 y humbly one simple 
question ? Why is it that in 
the non-Congress-I States, there are 
no Communal clashes ? (Interrup-
tions). Of course, until and unless 
you decide in Delhi to support the 
communal clashes there, the area re-
mains peaceful. Now, may I ask the 
Hon. Minister one more 4uestion '1 
Arc you really honest in your declara-
tion and purpose ? When there were 
the possibilities of clashes in Tripura, 
the Chief Ministe1· of Tripura sent an 
S.0.S. to the Central Government 
to come forward to help the adminis-
tration. You did not do anything. 
You allowed the situation to drift and 
you allowed the things to continue. 
You did not discharge your consti-



tutionat du-tics. Now you are not 
-really interested in stopping the com-
munal violences. But you are really 
.interested in creating disturbances in 
peaceful areas. Come exactly to what 
you are prof es sing here, exactly what 
you want to do. I want to ref er to 
OllC statement by one of the Oe.11,eral 
Secretaries of Congress-I Party. 
'I hat ~ d reveal the real democratic 
a ~de of their party. In one of the 
Weeklies, you will be surprised to 
know what one of the General Sec-
retaries of the Congress-I Party has 
said. He said that the Opposition 
slwuld accept Mrs. Gandhi as their 
leadt:r and if they did not do so, they 
would be compelled to do so. It runs 
counter to any d~ ra  principle. 
1 hen he went on to say "if the opposi-
tion parties do not do that we know 
the method how to make them do 
thet.t". It is on re r~  I can chal-
en ~  You go and see the onlooker. 
There, you will find an interview 
given by your General Secretary. 
It is an authoritarian attitude. (In-
terruptions) Mr. Tewary is shouting. 
I may ~ n  out that Mr. Chandra-
sekhar was a Member of the Congress 
Party then, but he was sent to jail by 
Mrs. Gandhi. He is not a Marxist. 
I know that one day Mr. Tewary, you 
and I will be in the same jail provided 
you remain honest (Interruptions). 
I would ~ the Central Government 
at le;t.st to be bold enough to declare 
that they want to subvert the demo-

cracy. They do not believe in the de-
moc,ratic system. 1 hey profess their 
faith in democracy to the peoplfi out· 
s ~  but they come with such a piece 
of ~ s a n inside this House which 
is a.nti-democratic. 
(Interruptions) 
MR. DEPUlY-SPEAKER: I am 
not able to advise the Professor, but 
he is a Professor. 

·8HRI SATYASAUHAN CHA· 
K:RABORl Y: Sir, you must appre-
ciate that I am trying to convert the 
Home Minister even at this late stage. 
I have given up the hope butI under-
stand that he would see the reason 
one day. With these words, I would 
apf)eal to the Government. on the 
consideration of short-term gain. not 
to subvert the basic princiJ"les of the 
Constitution. After all the federal 
structure of the Constitution was 
created by a National consensus. No 
political party should tinker with the 
basic priHciples of the Constitution 
until and unless it is absolutely neces-
sary in the interest of the people. But 
you are trying to do it with your short-
term objective and this will land the 
country into a disastrous situation. 
Mr. Deputy Speaker, Sir. with these 
words, I oppose the Bill and I 
implore the Home Minister to be 
reasonable even at this late stage 
and gracefully withdraw the Bill and 
disuade the Government from the 
sinister attempt to subvert democracy. 

SHRI CHANDRAJIT .YADAV 
(Azamgarh): Mr. Deputy Speaker, 
Sir, at the introduction stage also, I 
had opposed the Bill. At that time, 
I had also requested the Home Minis-
ter that he shou Id very seriously 
consider withdrawing this Bill, but I 
am sorry to say that the wisdom has 
not dawned upon them and the 
Government is still insisting on this 
Bill. 

Sir, if it is not subversion of Cons-
titution, at least I will say that this is 
against the spirit of principles of fede-
ralism, principles of· Union Govern-
ment and also against all democratic 
principles. The Government must 
realise that we are a big country and 
the experience -of the· last thirty•three 
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years has shown that Governments 
· beloqing to different political parties 
have conte to power at the Centre and 
State in this country and this will 
continue to be so. .We have deve-
loped and are developing a pecu-
liar kind of democratic system in our 
country and we all have a sense of 
pride in it. Many countries feel 
puzzled, how in a country like India, 
the democratic parties, the Commu-
nist party and the non .. communist 
parties and others all co-exist. They 
are all in the Government also and, 
by and large, they are functioning in 
cooperation with each other. It is 
something which. is unique in India. 
We want that this system must be 
strengthened in this country. I feel 
that this Bill is against the spirit of 
this structure and, therefore, I have 
serious objections against this Bill. 
1 here is a great illusion on the part 
of the Central Government that this 
Bill will give them power and they 
will be able to prevent communal riots, 
caste riots and liguistic riots. It 
is simply an iltustion, as Shri George 
Fernandes has said. I emphasised the 
same point on that day and I asked 
for an explanation from the Hon. 
Minister about this, but he failed to 
give any because he has none. I 
asked the Hon. Minister if this Govern-
ment had any occasion to ask any 
Chief Minister to declare an area as 
disturbed area and the Chief Minister 
had refused. Unfortunately, so 
many communal riots have taken 
place in the State of Bihar during the 
regime of Shri Jagannath Mishra. 
Did this Government ask him to de-
clare certain areas as disturbed areas 
and he refused ? Is there any proof 
of it? Did the Government ask 

Shri Vishwanath Pratap Singh to de-

clare Moradabad as disturbed area 

and he refused ? Did this Govern-
ment at any time ask Shri Jyoti Basu, 
Chief Minister of West Bengal or the 
Chief Minister of Kerala to declare 
any particular areas as disturbed areas 
and they refused ? Was there any 
occasion when MGR refused to de-
clare an area as disturbed area when 
asked to do so by the Centre ? What 
is the genesis of this Bill ? This is com-
pletely an illusion. 

I, therefore, feel that this is a highly 
politically motivated Bill. My objec-
tion is that this Bill strikes at the very 
root of the democratic functioning in 
this country. If the Government feels 
that by taking more power in the 
hands of the Central leadership, they 
will be able to control the situation, 
they are under a great illusion. The 
situation in this country is getting ex-
plosive. The communal riots, caste 
tensions and regional tensions are 
coming up because the socio-economic 
situation in the country is getting ag-
gravated. The Government in its 
policies has utterly and totally failed 
to satisfy the aspirations of the com-
mon masses and, therefore, the situa-
tion is getting aggravated. 1 here is 
no doubt about it. 

There is another important thing. 
The Government has committed 
another major mistake. Our system 
is under great strain, because there are 
no real political parties. Most of the 
political parties are splinter groups 
today ; they have falled to emerge 
as real well-organised political parties 
based on policies and r ra es~ 

cadres and other things, so that they 
can go to the people. Therefore, the 
parliamentary democracy without well-
k:nit organised political parties is fail-
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ing. Therefore, that is tbeir'difficLttty, 
Sir. Therefore, the Government 
must seriously ·think What kind· of 
structural improvements can be 
brought a bout in this couhtry and for 
that the ruling Party should not· go 
atone. 

I would like to ask one question, 
which I have asked and I have yet to 
get the reply. 

·-
Before bringing this Bill and put· 
ting an important issue on 'the Con-
current List, did the Government call 
a meeting of the Chief Ministers, or 
were the Bills sent for the consent of 
the Chief Ministers, or were their con-
sents taken ? If Govc--nment has ac-
quired their consent, 1 would like to 
know what the Chief Ministe1·s have 
said ( would like that to be place<." ·on 
recorJ. But I am sure that this 
government has not bothered even to 
consult or seek the consent of the 
Chief Ministers. Is it a Fec'eral type 
of functioning 7 And if you don't even 
admit that we are a full{ federal type 
of Government, not even quasi-federal, 
but with different political parties 
today functioning in different States, 
democratically elected, was it not 
necessary to seek their consent, Sir ? 
Even that Government has not 
bothered. It is a very undemocratic 
approach on ·a very major issue. 
And, therefore, Sir, on these grounds 
I oppose the Bill. l would still re-
quest the Home Minister · not to 
hurry it through. Heaven is not 
going to fall. It is not that we will 
pass this Bill today and tomorrow you 
will declare Bihar as disturbed area 
and will take action. If tne Ho:me 
Minister says yes, there is ·urgency ; 
Jagannath Mishra is refusing; ··Jtis 
government has failed. lf ·you :pass 

the1BHI we will deciare'BfharslwArif ia.rnd 
·Patna and· Nalartda as,distur-bed &t8s, 
we win take effecti'(le·· actien, I can 
understand that. But, Sir, this is1ttr.t 
the reason. It is poiiticiJ.Uy muti\lat-
ed. It will be trsed agai11st , nt>n-
Congress-1 Governments. 1 hat · is 
my ·fear and that will 'go against the 
democratic principles. ·r berefbre, 
Sir, I oppose this ·Bill. 

· .ft'Mi•n'fl< 'flMlt. (tWn) : '"1'· 
r~ ~  ff' ~~ fGf('f 1fif ~ fiR=r ~ 

~  ~ ~ it r~r r r~  rn ~ ~~ 
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~~~ ~  it irio mu atm 'qt 
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f{l:' lff(! 'ft ~ ~ ~ ~ "'1: ~ 
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16 hrs. 

SHRI A.K. ROY (Dhanbad): Mr. 
Deputy Speaker, Sir, expectedly this 
Bill to amend the disturbed areas has 
disturbed the House. I know at the 
third stage it is not very useful to 
advise the Government to retrace be-
cause this Government has commen-
dably exhibited, demonstrated its in-
corrigibility. I can only comment 
that this will not only affect the federal 
system of our Constitution because 
that is the super structure, but will 
also affect the very basic content of 
our emotional integration. It will in-
ject, while it was not there, the element 
of suspicion and mistrust in an un-
called for way. I do not want to ad. 
vise the Government on this. Their 
motive is very clear constitutional 
political, everything has been said: 
I do not want to repeat all that. But 
what I want to say is this. Perhaps 
you are also thinking in that line. 

MR. DBPUTY .. SPEAKERj How 
do you know that ? 

SHRI A.K. ROY: Let us see. As 
you are staring at me, it shows that 
fou arc alao thin1dn1. 

MR. DEPUIY SPEAKER: I wu 
staring at you because you did not 
bringin any new point. 

SHRI A.K. ROY: At least you are 
not staring at the clock. I wonder 
why the Government which is having 
so big a mRjority in the House ..... . 

MR. DEPUl Y-SPEAKER: It is a 
wonderful Government. 

SHRl A.K. ROY: I wonder why 
the Government which is having so 
big a majority in the se~ w}\ic1t ~ 

ruling in ntost of the States, whieh has 
aot authority on the earth, on the air, 
on the water, everywh.ere, is feeling 
so much weak and disturbed that from 
the very beginning they arc after con· 
centrating power in their hands. 
They started with some sort of Anti-
Blackmarketeers and Profiteers Bill 
to give profit to ~ a r e eers  

Then they started with the National 
Security Act. ·1 hey a e~de  CRPC. 
Now they started amending the Dis-
turbed Areas Act on a pre-supposi .. 
tion, imaginary concept that an QC .. 
casion will arise where the Centre wit\ 
think that it should be declare'' a dis .. 
turbed area. But the States may dtf" 
fer. All this shows that the Govern-: 
ment itself is panicky. Who wiJI be 
finding which are most disturbed area~ 
in the country? In the Congress-ruled 
States, the Congress Party itself is ~-  

disturberl area and most disturbed 
area is the CabiQet, So, why 
wonder? 

The first thing needed is to use this 

Act against the ~ ne  s~  Only 

a few days back, Mr. ShiikJa. was" 
saeked uncoremoniously. 
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MR. DEPUTY-SPEAKER: You 
said that the Cabinet itself is a disturb-
ed area. That is why they have 
brought in this Bill. 

SHRI A. K. ROY: That is what 
I am asking. (/ltterruptions) ·1 he 
Deputy Speaker is supporting my pro-
position. While ans er n ~ the 
Minister of State for Home Affairs 
should clarify it. 

MR. DEPUTY-SPEAKER : He is 
a good friend of yours. 

( lntermptions) 

SHRI A. K. ROY: While replying, 
he should clarify this position. What 
is the urgency ? Which ue the ex-
pected areas where this Bill wiU be a~ 
plied '? Which are the areas where 
these things disturb ? 1 hat is most 
important. Does he think that 
the Cabinet is distu1 bed ? Does he 
feel himself disturbed like Mr. Shukla 
and he is a r~ d of ? So, he must 
clarify the position, because we don't 
think anywhere there is a ne es~  of 
}\avin1; this Bill. 

Lnstly, I would like to give him one 
advice. 

MR. DEPUlY-SPEAKER: I 
think you are not the agent of Mr. 
Venkate.su bbaia h. 

SHRI A.K. ROY: No, no. I am 
only sorry for it. 

I have got a very mild advic.e for 
our Minister of State for Home Af· 
fairs. You can do everything, any-
thing with a bayonet. But you can-
not sit on it. This Government 
throuah a series of amendments i• 

sitting on a bayonet and the history 
has got a number of illust1 ations for 
such type of Governments. Kindly 
remember and act. 

1 HE MINISTER OF ST A 1 E IN 
·1 HE MINI 51 RY OF HOME 
AFFAlRS AND D:EPAR1 MEN1· 
OF P RLT.AMENlARY AFFAIRS 
(SHRt P. VENKATASUBBAIAH): 
Mr. Deputy-Speaker, Shri George 
Fernandes mademytask er e~ s  I 
run now more convinced why this Bill 
has to be passe'' into an Act.. He said 
that at one point or the other, for one 
re'1:son or the other most of the politi-
cal ~ r es have supported this Bill 
~ nd of course they hm\ certain points. 
to be settled with the CPM people. I 
do not stand in his w;.1.y. 1 he points 
th.at have been r<'.ised have a.Irea.dy 
been deetJt with extensively. 

1 wo friends from the C.P .. M ., Shri 
Niren Ghosh who is ~ ees ~

charya ~ nd Satyasadhan Ch.akra--
borty who is an Abhimanyu ()f the-
Party, have also expressed their opi..-
nions. Shri Niren Ghosh wantelf 
me to give some tips on the art of 
toppling. Satyasad han Chakraborty 
is a Professor, but he is junior 
in his party, not in wisdom and 
standing. Perhaps, he is not aware 
that a very import.ant Party member 
of his, who is one of the founders of 
his Party has come out with a state-
ment seeking the co-operation of a 
political party whom they were consi-
dering to be as lepors, in joining hands 
with them, in opposing the Congress 
(I) Governments. Of course there was 
a belaterl clnifica.tion of the state-
ment made earlier. l have made it 
clear time and again that our govern-
ment is ttot interested in topplia1 
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ally JWD..C0ngress (I) Govern-
ments. 1 here was a classic example 
two years back. 1 he fanata Party 
Government collapsed by its own 
weight. If that happens, we are not 
responsible for it. 

SHRI SOMNATH CHAl TER-
JEE (Jadavpur): That may happen 
to you also any time. At least, no-
bo<ily knows how long he will conti-
nue as a Minister. 

SHRI P. VENKATASUBBAIAH 
'Mr. Yadav has rnised another point. 
He asked us whether we have asked 
any State Government to declare any 
particular area ~ s a d s~ r ed area. 
The State Governments lw.ve got 
powers under the parent Act to de-
clare any area as a disturbed are? .. 
The reason for C\cquiring concurrent 
ipowers in this ~ er  I have already 
stated, is that the State Governments, 
.as we-see from our expe1 ience, are not 
·coming forward to take effective steps 
to declare a particular area as a dis-
turbed area, in order to bring speedy 
justice, in order to contain the anti-
social and casteist elements. I he 
Central Government is assuming 
through this amending Bill certain·-
e<meu.rrent powers. And it has 
been ctettrly stated the scope of 
our· declaring an 9.rell. as a disturbed 
area and· also th8.t we are not en-
croaching upon the autonomy of the 
·State Government in its mtl.intanancc 
of law and order. Our 8.lm is, if a 
State Government: does not come for-
ward, we wHldeclare 3.n area 8.s a dis-
turbed ·area and constitute ~- Speci8.l 
Court and the appointment of a Jt•dge 
'is-t:Ae Concel"n of the High Court of 
that State.· The other procec\ural mat-
ters, with'·rep.ro to··the other things. 
wbaw loft to ·•he Stlltc Oovernmonts. 

But we have made it amply clear 
about the scope and I have also. said 
that under certain circumstances, we 
have qualified it, that if a particular 
area is beset with cert9.in disturban-
ces-we have listed that in.our &che· 
dule-ihen only we declare it as a 
disturbed area. We will not in a 
casual m(;J.nner recklessly declare any 
area HS a declared area. There are 
certain norms and principles, as I have 
already stv.ted. 

I think the points mentioned now 
were referred to earlier by the hon. 
Members time <:rnd again, that we are 
trying to subvert parliamentary 
democracy, the Constitution, this and 
that. Shri RRmavatl.'.r Shastri said 
somcthing-Moorkha. t can only 
say that where ignorance is bliss, to be 
wise is a folly. Shri Shastri thinks that 
everybody is like himself. '\\ie have 
got a clear mandate from the people, 
cspeci::tJly the we".ker sections anc\ the 
minorities. It is our ctuty to protect 
the interests of every section of our 
society. As Shri Banatwalla has vel'y 
rightly pointed out. our Government 
is enjoined upon to discharge O\lf 
sRcred duty. 

He also said that there is only one 
leader in our party. We are proud 
of it. Perhaps in his party everybody 
is a 1e ~der  I do not know. We are 
proud of having a Jeader of interna-
tional repute, with a charisma, who is 
identified with the weaker sections of 
the peop1e. We are proud to have 
such a leader, and we want only one 
leader of that type, not like the ar ~ 
of Shri Sha.stri, where everybody is a 
.leader. We have the experience of 
the previous government, where there 
were mo .. :e leaders than followen, and 



that is why they have eoHapsed under 
......_their own weight. 

With these words, I commend this 
Bill for acceptance. 

MR. DEPU] Y-SP.EAKER : Lob-
bies have been cleared. 

1 he question is: 

"1 hat the Bill be passed". 

The Lok Sabha dil'ided. 

Division No. 18 16-20 hrs. 

AYES 

Alluri, Shri Subhash Chandra Bose 

Ansari, Shri Z. R. 

Appalanaidu, Shri S.R.A.S. 

Arakal, Shri Xavier 

Arunachalam, Shri M. 

Bagun Sumbrui. Shri 

Baitha, Shri D.L. 

Banatwalla., Shri G.M. 

Bansi Lal, Shri 

Bhagat, Shri H.K.L. 

Birbal, Shri 

Buta Singh, ·shri 

Chandra Shekhar Singh, Sbri 

Chandrakar, Shri Chandu Lal 

Chaturvedi, Shrirhati Vidyawati 

Chaudhary, Shri Manphool Singh 

Chavan, Shri S.B. 

Chennupati, Shrimati Vidya 

Dabhi, Shri Ajitsinh 

Daga, Shri Mool Chand 

Dalbir Singh, Shri 

Damor. Shri Somjibhai 

Das, Shri A.C. 

Desai, Shri B.V. 

Dev, Shri Sontosh Mohan 

Dogra, Shri G.L. 

Du bey, S hri Ramnath 

Era Anbarasu, ·Shri 

Era MohM, Sh1·i 

Fernandes, Shri Oscar 

Gadgil, Shri V.N. 

Gadhavi, Shri Bheravadan K. 

Gohil, Shri G.B. 

Gomango, Shri Giridhar 

Gounder, Shri A. Senapathi 

Hembrom, Shri Seth 

Jai Narain Roat, Shri 

Jain, Sht"i Bhiku Ram 

Jain, S!ui Vi rd hi Chander 

Jena, Shri Chintamani 

Karma, Shri Laxman 

Kosalram, Shri K.T. 

Krishna Pratap Singh, Shri 

Laskar, Shri Nihar Ranjan 

Mahajan, Shri Y.S. 

Makwana, Shri Narsinh 

MaHanna, Shri K. 

Mallikarjun, Shri 

Mani, Shri K.B.S. 

Mishra, Shri Gargi Shankar 

Misra, Shri Hatinatha 

Mohanty, Shri Brajamohan 

Mohite, Shri Yashawantrao 

Mu.t.ilal Singh, ShTi 

Naikar, Shri D.K. 

Namgyal, Shri P. 

Narayana, Shri K.S. 

Nihal Singh, Shri 

an ~e  Shri Krjsabna Chandra 

Panigrahi, Shri Chintamani 
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Panika, Shri Ram Pyarc 

Patil, Shri A.T. 

Patil, Shri Balasaheb Vikhe 

Patil, Shri Chandrabhan Athare 

Patil, Shri Veerendra 

Pattabhi Rama Rao, Shri S.B.P. 

Phulwariya, Shri Virda Ram 

Potdukhe, Shri Shantaram 

Pradhani, Shri K. 

PFasan Kumar, Shri S.N. 

Pullaiah, Shri Darur 

Raju, Shri P.V.G. 

Ramalingam, Shri N. Kudanthai 

Rane, Shrimati Sanyogita 

Ranga, Prof. N .G. 

Rao, Shrimati B. Radhabai Ananda 

Rao, Shri Jagannath 

Rao, Shri M. Nageswara 

Rathod, Shri Uttam 

Ravani, Shri Navin 

Reddy, Shri K. Brahmananda 

Reddy, Shri P. Venkata 

Sahi, Shrimati Krishna 

Saminuddin, Shri 

Sebastian, Shri S.A. Dorai 

Sethi, Shri Arjun 

Shaktawat, Prof. Nirmala Kumari 

Shakyawar, Shri Nathuram 

Shanmugam, Shri P. 

Shiv Shankar, Shri P. 

Sidnal, Shri S.B. 

Singaravadivel, Shri S. 

Singh, Dr. B.N. 

Singh Deo, Shri K.P. 

Soren, Shri Hari Har 

Subba, Shri P.M. 

~ ra an  S hri A.G. 
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Suryawanshi, Shri Narsin8 

Tayyab Hussain, Shri 

Thorat, Shri Bhausaheb 

Tripathi, Shri Kamalapati 

Tudu, Shri Manrnohan 

Vairale, Shri Madhusudan 

Varma, Shri Jai Ram 

Venkatasubbaiah, Shri P. 

Virhhadra Singh, Shri 

Vyas, Shri Girdhari Lal 

Yazdani, Dr. Go lam 

Zail Singh, Shri 

Zainul Basher, Shri 

NOES 

Agarwal, Shri Satish 

Balan, Shri A .K. 

Basu, Shri Chitta 

Chakraborty, Shri Satyasadhan 

Chatterjee, Shri Somnath 

Choudhury, Shri Saifuddin 

Das, Shri R.P. 

Gangwar, Shri Harish Kumar 

Ghosh, Shri Niren 

Ghosh Goswami, Shrimati Bibha 

Ghulam Mohanunad, Shri . 

Gopalan, Shrim<tti Suseela-

Gupta, Shri lndrajit 

Haldar, Shri Krishna Chandra 

Hannan Mollah, Shri 

Hasda, Shri Matilal 

Kodiyan, Shri P.K. 

Lawrence, Shri M.M. 

Mahata, Shri Chitta 

Maitra, Shri Sunil 

Mandal, Shri Dhanik Lal 

Mandal, Shri Mukunda 
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Mandal, Shri Sanat Kumar 

Masudal Hossain, Shri Syed 

Modak, Shri Bijoy 

Mukherjee, Shrimati Geeta 

Mukherjee, Shri Samar 

Pal, Prof. Rup Chand 

Parulekar, Shri Bapusaheb 

Paswan, Shri Ram Vilas 

Pathak, Shri Ananda 

Rajan, Shri K.A. 

Rajda, Shri Ratansinh 

Roy, Shri A.K. 

Roy, ~  Saradish 

Roy Pradhan, Shri Amar 

Saha, Shri Gadadhar 

Sen, Shri Subodh 

S hamanna, S hri T. R. 

Shastt i, Shri Ramavatar 

Singh, Shri B.D. 

Sinha, Shri Dharam Bir 

Unnikrishnan, Shri K.P. 

Zainal Abedin, Shri 

MR. DEPUlY SPEAKER: Sub-
ject to correction, the result • of the 
division is : Ayes-110 ; Noes--44. 

The motion was adopted. 

SHRI NIREN GHOSH: As a 
protest, we walk out. 

[ Sliri re~ Ghosh and some other 
members then left the House.] 

16-15 hrs. 

SALARY, ALLOWANCES AND 
PENSION OF MEMBERS OF PAR-
LIAMENT (AMENDMEN1) BILL 

THE MINISlER-OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND DEPARlMENT OF 
PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAIAH) 
Sir, I beg to move:t 

uThat the Bill further to amend the 
Salary, Allowances and Pension of 
Members of Parliament Act, t 954, 
as passed by Rajya Sabha, be taken 
into consideration". 

Mr. Deputy-Speaker, Sir, under 
Section SA of the Act, an ex-Member 
does not become eligible for grant of 
pension unles he has served as such 
for a minimum period of five years. 
The actual duration of each of the 
first three Lok Sabhas was slightly 
less than five years. Therefore, in spite 
of serving for one full term of one or 
other of these Lok Sabhas, some ex-
Members are not eligible for the pen· 
sion. It is, therefore, proposed to 
provide that a person who has served 
as aforesaid for a period which falls 
short of five years by 60 days at the 
most, may also be paid a pension of 
of Rs. 300 per mensem. 

It is difficult to assess with any 
degree of accuracy the quantum vf 
additional expenditure that will have 
to be incurred on this account as we 

*The following Members also record;i their votes : 
AYES : Shrimati Kesharbai Kshits&gar, Shti Ebrahim Sulaiman Sait and 

Shri Fatohbhan Singh Chouhan ; 
-NOES : Shri R. P. Sarangi. 

f Moved With the recommendation of the President. 
•'Ill,,.,. 
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do not know the number of such ex-
Members who might become eligible 
to the pension after this amendment. 

Since the Bill is very simple and 
non-·controversial, Sir, I feel and hope 
that it would receive unanimous sup-
port from <'JI sides of the House and 
may be pci."i.sed with.out much discus-
sion. 

With these words, I commend this 
Bill for (.;onsiderv.tion of this House. 

16-20 hrs. 

[ Shri Harinatlw M h·ra in the Chu 1r.] 

MR. CHAIRMAN: Motion 
moved: 

.. f h.?.t the Bill i'urther to amend the 
~d r  ~rn s <md Pension of 
Members of Puli?.ment Act, 1954, 

?.s ~~ s d by ~  S::t.bh<•., be tC:l.ken 

into co mid eration". 

SHRl BAPUSAHEB PARULE-
KAR (R<:1.tm•.giri): l <lo not oppose 

the principle of en~ n bLJt t?.king 
this opportunity f would like to nw.kc 
ti. few st1ggcstions. I oppose this kind 
of principle of giving blanket right of 
pension to ~ 11 ex-Members of PCt.rlia-
ment. 

Only h1.st week, we dcbci.tcd the 
P. iv,•.t.c Members Bill <.•.bout the pen-
sioners <'-nd <.1.t ~  time the hon. 

Member Shri G<•.dgil gave in detail 
t•.s to how this ide'1. of givingf 
pension ~ ed  The nw.in principte 

~  lies behind this pe,'1.sion is that 
~ s ~ of ci.ge g person is um1.ble to 

e'4.rn his breci.d by not doing 
ci.ny work. He is unci.blc to lead an 

honourable life. 1 his pension stands 
on a different footing from the pen-
~ n that a freedom fighter gets. 1 he 
Home Minister sa.id that pension 
to freedom fighter is grnnted as a 
honour and not because of age. ] his 
right. of pension which is being gr(t.nted 
now is ,1. ~ n e  right. A N.-fember of 

P.1.rliamcnt who comes to the Patlia-
ment for four years and ten months 
irrespective of his <\ge. he gets <1. right 
to pension. If <1• Member of Parlia-
ment is getting a pension df Rs. 2,000 
-for cxv.mplc some of the High 
Court J udgcs ""ho after retirement 
come to this ~  House, they may 
be getting a pension of Rs. 2,000/-will 
it be proper to tHx our treasury by 
giving this pension to these particular 
persons ? We may be having some 
hon. Members who are Ex-maharajas, 
raj3.s, who h<1.ve fat ~ n s in Banks . 
They nrny he getting irrterest more 
thci.n the <l.mount which the Member 
of Pa.rlimncnt gets even now. Should 
this amount of pension he given to 
him'? 

SHRl B.V. DESAT <Rnichtir): A 

Cl£t.ss Advoc<1.1cs (1.lso get it. 

~  ~~  PARlJLE-
KAR: T fw.t is wh".t l ~  saying. 
1 ~e tf\ings should be 1 econsidcrcct 
by the Government. 1 his ~ n  of 

Rs. 500/-<rn Ex-Member would be 
gel.ling. r Would like 1.0 (l.Sk '4.S to )lOW 
nrnny retired. Government servf\nts get 
this ~1 11 1n  of pcn'.'.ion CJ.nd '{.fter how 
~ n  ycci.rs of their service '! 1 hat 
~  be tti.ken into considerntion. I 
''·m saying so because we should not 
be subject to any criticism from the 
public., A person who is elected at 
the ege of 26, he is not re·clected any 
time than from the age Qf 31 he starts 
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e ~~~ his P.ension till his death. 
1 his· 1s not in consomrnce with the 
meaning cJf,the word 'pension'. My 
respectful submission is tlw,t this is 
n ~ ~ n consonan;Ce with the practice 
whtch has been f01Jowcd with refer-
ence t.o the 1~  of the 1.cgisla 
tures m other countries. 

In tlus conncctit n  l wvuld like to 
invite the nttenti(.Jll l,f the Govern-
ment. ~nd the Hon. Minister to the 
positio.n :rrevailing in oti1er countries 
in .so far as pemion is concerned. 
l he vthcr cou ntric:> ns ~ er the 
~~ r  of contribvtiun by the ~
ber before he gets en~ n vis-<i,-vis the 

age. For e ~ e  pe.1sion scheme 
in Japan ~~n  in AustrP.lin is b<tsc<l 

on contribJ.tions frum tile salaries of 
the M emhc1 s. ··1 ~ 11  a fixc{I 
percentage is 1 e ~ e  rn1tn their 

monthly sr .. Jm·y. In ~ n the deduc-
tion is 7. 6 ~  in Aus1.rdi:.l. it i:-; 11 . 5 ~-  

1 hose who make thes1.: l..'.lmtributions 
~re en1itleci to pctsion ~ er retire-

ment or af•cr they go b2ck home and 
they are n(1t re-dectccl. rl his is not 
all. l n :,. .me ur 1 he \V cstcrn coun-
t1 ics from \vlwm we h<1.vc taken 1111 

democracy or dcllh',crn.tic prim:irlcs 
or the ns~ n  we find that. they 

have la.id ti.own t hrce conditions. 

(I) Proportional contribution. 

(2) On the basis of certain number 
of yl!ars of parliamentary prac-

tice. 

(3) On reaching a specified age. 
It is not tlmt immctii:i.te1Y p.ftcr 34 
years of age, if t1.ny man once he is 
clectcJ ~  l1c is not rc .. clcctcd ere~ 

after, he will start. get1.ing pcnsi()n frc•m 
the GovernmeM:. Jt is after 6 5 years 
'of his -age ~ he becomes a~ed  

'":hen he is not in a position to earn 
~1  ?read, then that particular pension 
is given on the basis of his contribu-
tion. 

Coming to the English system in the 
House of Commons, we find that a 
member is entitled to pension if. he 
has put in four years as a member. 
But the pension starts after he reaches 
the age of 65, not from 34 to 65, be-
cause he would be earning much 
more. ·1 o that extent, this benefit 
should not be given to them. I re-
quest the Hon. Minister to consider 

this aspect. 

In Federal Republic Germany, J 
find 1hat the benefits are in inverse 
proportion to the pension: ~ years of 
~er  as a member at the age of 65 
12 years of service as a e ~r nt ~ 
age of 60 ancl 16 years of service v.s a 
member at the age of 55. The idea 
behind this particular system is, it 
being the public money, the public 
exchequer should not be burdened 
with this particular money when a 
~1 r  lar ex-member is in a pos1ti011 

t<..1 ~ rn his li vcli hood. Vv' c should he 
above criticism from the public. 
·1 hcrcforc, I would s•'·Y tlw.l this parti-

cu ~ r A ct should be scrtipped ~ nd a 
comprehensive Bill should be brought 
forward  before the House. ·1 he 
blanket right that has been given to a 
person who once becomes a member, 
irrespective of the number of years 
which he has put in, irrespective of 

his age. should be removed so tlw.t we 
~n s~  that we arc giving this pension, 
to lead an honournblc life. to a person 
who throughout did not earn any 
money by doing any profession or 
business, but he devoted his life en-
tirely to the cause of the country and 
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that du1·ing his old-age he is otherwise 
not in position to lead an honourable 
life. That is the spirit behind the 
pension. We should tell the people 
and the people will support it. 

With these words, I support the 
principle but not the blanket r~~  
I would again request the Hon. Mints· 
ter and urge upon the Government to 
consider these points seriously and 
see whether a comprehensive legisla-
tion on these lines can be brought 
forward before the House. 

SHRI SA1ISH AGARWAL 
(Jaipur): This is a logical and ra .. 

t\onal approach. 

~  ~ ~~  ~ 
;it', if i:ar« il'rtn ~  iti ~ 

ifiT ~ ~ ~  t ~ ~ itm t, 
~ ~ rr~r ~ ~  ~r  1f'C t 
r~ ~ «rm 1f\" ~ Clil ~ 

~ 60 fu;; ~ ~  ~  ~ '{it 
~ ~r ~  1 ~ ~~ ~ ifi" ~r  

1 ~ er ~ ~ ~  ~  ~ GITT?' 

ltlT'f''fiT r ~ it ITT'1'T :qr&crr t 1 ~ 
~ if 'M"re ml: ~ ~  ~~ r 

~r I \ifTf.., ~ !A"R ~ t 1 itit ftirr-
~ ~  ~  ~ 11 ~-e ~ if 
~  ~ ~ 'iTlJ\il'<mT a-) 'lTJf ~ 

~ ffi"f ~ ~r  ~ iff'Cfiti ~  6 

~ 7 ~ r qifi o:r(f' ~ ~~ ~  ~ 

~~  it m 1 r~ r ti' '7tTm ri fflfi 
~ ~ ~~ ~ ~~a ~ I \if) lft ~ 
~ r <!f)h:i\',qt:m\if ~ ~  Cf'! W 

~ iti° ~ ~ 1ft -~  CfiT ~  

;:r(T ~ '«ilfiaT I 

if'U ~ q ' filrl tffq' ., ~ 
~ ~~~~~~~ 

n~ fifl ~ it tt1fi ~1 - ~ 

~ ~ :sftl fCttT ~  fill ~ ~ 
iii\' ar r ~ ~ ~ lft ~ ~ 

1 ~~ ~ ~ ~  

li1iT ' q"l'f tfflit- ~  1,ifl4' it\' l{'Rf 

(1f it iltf\if 1 r~~ ., ~  ~  ~  

~ r ~r  l 1 ~ ~ ~ irt;f\' 7 

ititi\' V"tt ~ ~ it\ ctn ~ ~ I 
~  1f '3fif lfT T'T• ~ • ~  1f\' 
1 1f(A ~ ~~ c:r(t ~ l 1J'it ~ 1  

~-  .. ?{);if ~~ ~ ~ 

~~~ ~~ ~ ;;(f ~  ' 

lit ~~ ~ ~ ~~ ~ ~  ~  

if ~ 11-~~ ~  ~ ~ 
~ Cft\"fT ~  ~ ~ GflT Cfift 1~  
~  ~ -'3fif .ft ~ it l'{'fTit>T iti .. ,. 

fttlf tfT e ~ r~ ~r n~ it; f..;fif 'it) ~~ 

m ~  ~ ~  ~~ ~  ~ 
~ ~ I ~ ~ ~~~ ~ ~  if 
~ ~~ ~ ;r(T ~  1fllf, ~ 

~  lftfial fOli ~~ ~ Of f<f.?ff ~~ (t I 
~  t;f) n~ ~ err~ ~ ~r ~  

~ ~ ~ ~  ~  ~ ttlllif-1 

Cli"'l' CITT\'f'iilf'i ~ ~a-1 ~ f ifi" qt ~ 

"111.lflfT ~~ ~n  ~ I ~ ~ ~ ~

it ~a  mq ~ ~rr~ it ~ an;n-
~1a-r ~ 1 f-.nrn;r ~ a'h: en.: ~ 

~ 1 ~~ ifi ~- ~  ~ I· 
~ ml:fi ~~ Cfli ?ll 'lf'lcHt 

~ rf ~ ~ ~ 1Fili' ill fillm "4\' ~ 
it ~-- r « \ifT ~  t ~~ gry ~ 
~ ~ ~ ~ it ~ ~ ~ lft' ~  

~ amt ~  "tiT ~~ ;r(f ~ • ~  

* ~ ~ 'l"ftfi - ~ ~ ~  . ~ 

qw ~ -rr a~ ll' ~ *':ft\w*tft' 
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if •°t( q;nro ~ ~ t 1 "'-1ft-
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MOITON RE MODIFICAl IONS 
IN NOl IFICA:l ION ABOUT 
NARMADA WATER SCHEME 

MR. CHAIRMAN: It is 5 O' clock. 
We now take up Mr. R.K. Mhalgi's 
Motion. 

SHRI R.K. MHALGI (Thane): I 
beg to move; 

"That this House resolves that in 
pursuance of sub-section (7) of 
section 6-A of the Inter-State Water 
Disputes Act, 1956 -~ of 1956), the 
following modifications be made 
in the Notification regarding the 
Narmada Water Scheme, publish-
ed in the Ga.zette by Notification 
No. S.O. 770 (E) dated the 10th 
September, 1980 and laid on the 
1 able of the House on the 18th 
November, 1 %0 .-

(i) in paragraph 16, after sub-para-
graph (1) insert, 

'(1-A) Any disagreement by the 
concerned St:ate Govern-
ments regarding the recom-
mendations of the Sardar 
Sarovar Construction Ad-
visory Committee shall also 
be ref erred to the Review 
Committee and the decision 
of the Review Committee 
shall be final and binding on 
all the concerned States'. 

(ii) after p8.ragraph 16, insert, 
"16-A. Nothing contained in 
this Notification s ~ 11 pre-
vent the alternation, amend-
ment or modification of all 
or any of ~ foregoing pro-
visions by agreement bet-
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ween all the States concern· 
ed'. 

This House do recommend to 
Rajya S2.bJ-..a that Rajya Sabha do 
concur in this resolution". 

*Sir,--1--move the motion included 
in today's list of business. 

1 he purpose of the motion is to 
amend the G0vernment notification 
on the Narmadet. Water Scheme. 
1 hough the amendments that I seek 
to m?.ke appear to be minor, are of 
vital legal validity. I must give the 
full hackground; I think they are ne· 
cessary to remove the lacun'1.e which 
might give rise to further disputes on 
the issue of the Narmada waters. A 
tribunal was appointed under the 
Inter S:ate Water Disputes Act, 1956. 
1 he four States who were a party to 
the dispute were Gujarat, Maharash· 
tra, Rajasthan and Madhy1:1. Pnl.dcsh. 
1 he tribunal ~ n e  in 1969, sub-
mitted its report on 7th December, 79. 
The Chairman, was Mr. RamaswC'.my 
and the members, Sarvaslui Sinha 
and Ansari and their report was gazet· 
tcd on 12th December, 1979. 

I seek to move two amenclments to 
Government Notification dated 
10-9-80 in pursuance to s - ~ e 

16(8) and sub-clause J7ofsection 14 
of the Tribunal's ~ ard  l he mat-
ters that I seek to deal with have been 
lost sight of by the lrrigat.ion Depart· 
ment at the time of the notification 
Three bodies, vi;z., the NarmP.da 
Control Authority, the Review Com· 
mittee and the Se.rdar Sa.rovar Cons-
truction Advisory Committee, are 

sought to be constituted through the 
notificP.tion. Under Sectfon 6-A of 
the J nter·State Wai:ers Dispv.tes A ct, 
the notifications are to be placed be-
fore ~ r en  but tl·.e Government 
h".s not pfo.ced the second part of the 
notification which de?.ls with the 
Sardar SaroYar Advisory Committee 
only. 1 he Sc.heme we1.s ~ d on the 
1 P.ble of the Lok Sabha on the 18th 
Nove.:nber, 1980. 

The first meeting of the S:cudar 
Sarovar Construction Advisory Com· 
mit.tee WC'.s helcl. at B".rocl.a on the 4th 
and 5th December, 1980. 1 he Com-
mittee inch:des 26 re resen~ s 

from the Centre and from the four 
SU>.tes, but the n ~ n does not 
pr(Nide the machinery to resolve '>.ny 
disputes which might arise in the 
Committee. The NarmCt.da Control 
Authority can go to the Review Com-
mitt:ee in C(.l.Se of a deacH0ck, but tt-.e 
Advisory Committee does not have 
any st:ch recourse under the notifica-
tion. Some differences did show up 
in the very first mee1ing of the 
Committee and if there is no provision 
for the resolutic,n of the disputes, the 
matter may be taken to the comt.s. 
ihat would hinder the construction 
work of the dam. I wish that the 
work of the d~  should not be 1-.eld 
up as that would be a national loss. 

The tribunal recommended that-
and I quote-

"1 he rCC<'mmendations of the 
Construction Advisory Commit-
tee shall normally be accepted by 
the State Government CQncerned. 
In the event of any disagreement tJ..e 
matter shall be ref erred to the Re-

•The original speech was delivered in M arathl. 
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view Committee and ~e decision 
of the Review Committee shall be 
final and binding on all the con-
cerned States". 

This provision should be included 
in the notification. My amendment 
includes the wording as I have quoted 
from the Report. 

The Government have published a 
;Resolution No. 22/7 /80 dated the 4th 
September, 1980, in the Gazette, para 
5 of which includes the recommenda-
tion of the Tribunal quoted by me 
earlier and this fact itself may be the 
sole defence of the Government, but 
this Resolution has not been laid on 
the Table of the House. Only one 
notification dated the 10th September, 
1980, has been laid on the 1 able of 
the House and that does not include 
the abuve recommendation of the 
1 ribunal. Laying certain papers on 
the "l able of the House is not a for-
mality, but a legal binding on the 
Gove:·nment, according to sub-section 
7 of Section 6-A of the Inter-State 
Waters Disputes Act. As this has 
not been done by the Government the 
matter may go before the courts and 
legal difficulties might arise. 1 hat 
might hamper the construction work 
of the d~  That is why I seek to 
amend the n ~ n laid on the 
Table of the House. 

The purpose of my second amend· 
ment is that whatever might be the 
award of the Tribunal, if the concern-
ed States reach an agreement on some 
issues in C<>urse of its implementation 
the Narmada Control Authority 
should not come in the way of the 
implementation of the agreement. 
That is the spirit and substance of 
the recommendation of the ward a ~ 

and I quote: 

Sub-clause 17 of Section I 4: 

"Nothing contained in this order 
shall prevent the alteration, amena-
ment or modification of all or any 
of the foregoing clauses by agree-
ment, between all the States 
concerned". 

This has also been included in the 
Resolution of 4th. September, 1980, 
but not in the notification and that is 
why I desire to make the amem1.ment. 
My purpose is not to embarrass the 
Government but to forest"'.11 any dis-
putes and legal difficultiei.That might 
arise in future. I hope the Govern-
ment would accept my amendments. 

MR. CHAIR MAN: Motion mov-
ed: 

"l hat this House resolves th.at in 
pursuance ofsu.b-section(7) of section 
6A of the Inter-St<l.tc Water Disputes 
Act, 1956 (33 of 1956', the foll(,wing 
modifications be made in the Noti-
fication regarding the Narmada Water 
Scheme, published in the Gazette by 
Notification No. S.O. 770 (E), dated 
the I 0th September, 1980 and laid on 
the 1 able of the House on the 18th 
November, 1980:-

(i) in paragraph 16, after sub-para-
graph (l) n~er  

'(1-A) Any disagreement by 
the concerned State Govern-
ments regarding the recom-
mendations of the Sardar 
Sarovar Construction Advi-
sory Committee shall also be 
ref erred to the Review Com-
mittee and the decision of 
the Review Committee shall 
be fi®l, ai.nd ,binpin,g on a.JI 
the concerned States.' 
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·(ii) after paragraph 16, insert, 
'16-A. Nothing contained in 
th.is Notification shall pre-
vent the alteration, amend· 
ment or modification of all or 
any of the foregoing provisions 
by agreement between all the 

States concerned.' 

This House do recommend the 
Rajya Sabha that Rajya Sabha do 
concur in this resolutiof\." 
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THE MINISTER OF AORI• 
CULTURE, RURAL RECONS-
TRUClION, IRRIGAllON AND 
ClVIL SUPPLiriS (RAO BIRtN-
D.RA SINGH) :  I "'·m glad the Hon. 
members Shri Motibhai Ch<1.udhary 
and Shri Narsinh Makwana have 
correctly understood the position as 
it stands. There seems to be some 
misunderstanding u11dcr which Shri 
Mhalgi got this motion for amen<::-
ment in the set up vf the mechanism 
that was created ~ er the Inter-States 
Water Disputes Act of 19 56 W<1.s 
amendl!d last ~ r  After the Nar-
m:\da Water Dispute Tribunal 
was set up in 1969. it took 
about 10 years to give its report 
which was once referred back to it 
and was ultimately finalised in the 
year 1979. Under this report a me-
chanism had to he set up at three 
levels. One was the Narmada Con-
trol Authority. 1 he second was the 
Construction Advisory Committee for 
Sardar Sarovar. A Review Commit-
tee was aho to be set up to review the 
decisions which were taken by these 

1\\'o other bodies. 

What the Hon. members seem to 
:.apprehend is that this Review Com-
mittee will not be competent to go 
into the review for the decisions taken 
. by the Construction Committee 
nor has it been provided--he seems to 
think-that the decision of the tribunal 
can be changed if all the States agree. 

But the position is that all that the 
'Hon. e 1 ~r n~ends to ensure has 
·already been provided for in the 
·Award of the Tribunal. The Award 
'of the Tribunal is the ... (l1;terrup-

n~  

SHRl R.K. MHALGI: Whether 
(the Mtir\cation provides that ? That 
~a the point at isau.1. 

RAO BIRENDRA SINGH: It 
makes no difference. 

SHRI R.K. MHALGI: It makes 
no difference ? It makes lot of dif-
ference. 

RAO BIRENDRA SINGH: It 
makes no difference. The Award of 
the Tribunal is published in the 
Gazette of 12th December, 1979 and 
is binding on all the parties, in its 
totality. And this Tribunal Award 
provides for both these things, as 
the Hon. Member Himself has stated. 

1 he amendment as regards the 
functions of the review committee, in 
respect of the review of the Cons-
truction Advisory Committee is also 
provided for in the Gazette Notifi-
cation at page 1439, and it exactly 
reads the same as the amendment 
given by the Hon. Member. 

This Award of the Tribunal is final 
and it is binding. We have consulted 
the Ministty of Law. 1 his is the 
position and the Government rightly 
thinks. this will not cause ... (lnter-

ruptions). 

SHRl R.K. MHALGI: \vjJl you 
explain the position '? 

RAO BlRbNDRA SINGH: 
Listen to me. Your mind is still 
working on something you think that 
there is a lacuna. But that is not the 
po-.ition, according to the ~r~
ment. And if you accept that this is 
provided inthe/\ward ofthe1 tibunal 
then everything is. solved. You 
should rest assured that there will be 
no effect of these 1 r s n~ not. be-
inll included in the other not1ficatJons 
and not boiDI placed before \ht 
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House. Therefore, to be brief, I 
wou\<.i reque&t the Member that he 
should not press these ~ n s  They 
are already provided in the Award of 
the Trtbuna l. I would request him 

to withdraw his motiC'n. 

*SHRI R.K. M HALGI {1 bane): 
Hon. Members, Sarvashri Motibbai 
and Makwana raised some objec-
tions to my arguments. 1 agree with 
Shri M otibhai when he says that whe-
ther the 0<..wernment accepts the 
a e ~ en  or not, the 1::roject .;hovld 
continue and the work shout'' not he 
hampered. Mr. Makwana saw a 
political move behind my amend-
ments. I do not know why he should 
raise any doubts about political mo-
tives: this is a matter above politics 
and I treat it as such. Ivi y only in-
tention is that the Narmada Project is 
completed without any hitch. 

I cannot agree with the Hon. Mi-
nister when he says that non-inclusion 
of my amendments in the notifica-
tion would not make any difference. 
I thought it my parliamentary duty to 
bring the lacunae to the notice of the 
Government and I have done that. 

1 he provisions of section 6 A(1) of 
the Act are mandatory: it enjoins on 
the Government to lay before Parlia-
ment every scheme and every regula-
tion made under it. 1 he Resolution 
of 4th September, J 980, has not been 
so laid, but ~ en so the Minister ap-
pears to 1hink that there is no need for 
it. In spite of the fond hopes of the 
Minister, the provision might be chal-
lenged in the courts and the progress 
of the dam may be hampered. It is 
because of that apprehension that 
I move the amendments. My pur-

pose is not to point out any intension 
in the faults of the Government but 
to remove an omission. 1 he notifica-
tion must come before the House 
alongwith the suggestc,d amendment. 

l welcome the objective of the Pro-
ject and that is why I do not want any 
impediments in its wi3.y. If the Hon. 
Minister is prepared to review the 
matter, T sh<dl not press for the accep-
tance of my ~ n en s  Othe1wise, 
I shall ~ e to insist on their being ac-

cepted by the House. 

If you s<•.y "'I Pm going to review 
the whole thing" then I wi\1 with-
draw rny motion. 

MR. CHAIRMAN: He ~ s C<•n-. 

sulted the ~  Minist1y ~ ~  then 
given the opinion. Now do ym1 W('.nt 
to with0raw y<11;r motion '! 

SHRI R.K. MHALGI : No, l 
would not he a p•.rty to G1\\l!rnmcnt's.. 
such a decision. 

MR. ClJArRMAN: Are y11u go-
ing to withdr:.1.w it '! 

SHRI R. K. MHALGI No, I am 
not withdrnwing it. 

MR. CHAIRMAN: 1 he question 
is : 

'•1 hat this House resolves that iff 
rs ~ n e of sub-section (7) of 
section 6  A of the I n~r- a e Water· 
Disputes Act, 1956 (33 of 1956), the' 
fo11owing modifictl.tions he made in 

the ~  n reg<.miing the Nar-
ma('.a a~er Scheme, pu bJished 
in the Gazette b' Notification No. 

~--~~~~~~~--~--~--------- a --~~~~~- ------~ --~~-

*1 he original speeich was delivered jn Marathi. 
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S .. O. 770 (E), dated the 10th Sep-
tember, 1980 and laid on the 1 able 
of the House on the 18th November, 
1980:-

(i) in paragraph 16, after sub-para-
graph (1) insert, 

'(1-A) Any disagreement by 
the concerned State Govern-
ments regarding the recom-
mendations of the Sardar 
Sarovar Construction Ad-
visory Committee shall also 
be referred to the Review 
Committee and the decision 
of the Review Committee 
shall be final and binding on 
all the concerned States'. 

(ii) after paragraph 16, insert, 

·16-A. Nothing contained in 
this NotificCJtion shall pre-
vent the alteration, amend-
ment or modification of all 
or any of the foregoing pro-
visions by agreement bet-
ween all the St<l.tes concer-
ned'. 

This House do recommend to 
Rajya Sabha that Rajya Sabha do 
concur in this resolution". 

Tlie motion was negatived. 

17.32 hrs. 

STATEMENT RE-KILLING OF 

HARIJANS BY DACOIT S IN 

ETAH DISTRICT OF UTTAR 
PRADESH. 

~ ~ ( '1\' q n ~ ) : ~~  

~  ~ ~r it llpfT ITU r~r 
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~ r ~  qfi 1m & ; 



443 Kiiling of Hjns. MAY 6, 1981 (HA.H Du.) 

~ """''"4' "'"'" ~ ~  ; 
~ rrn  ~ ~  t('ti' ~ ~ ~r 

~ ~ iS":sr) ~ ~ \3''1$' ~~  if 

~ ~~ ~  

MR. CHAIRMAN : No es n~ 
No Discussion. It is against the 
rules. Now we will take up the flalf · 
an-Hour Discussion. 

17.35 hrs. 

SHRI CHINTAMANI 
G RAHi [in the Chair 7 

PANI· 

~ ~ ~ : ~  ~  

ctl' llTCf iifll <tftit({ 5,000 T.o \QTZ ~~r  

itTU '5fTtr1TT a) ~ r~ I 0,000 l!o ... 

MR. CHAIRMAN : No QuestionS' 
allowed on this ~ a e en  Nothing 
will go on record. 

(Interruptions)** 

gft-"' ~ : ~ smr cr.r ~n ~ 

Ill) '1\1 ~ ~ fiifl ~~ ~~ ~  Cf.11 ~ I 

gf\' 4 1 ~ ~  : ~~ oTi!fl ~  

ifift1t I 

17-37 hrs. 

HALP.·A N-HOUR DISCUSSION 
News-item captioned: 'A curable 
disease made incurable by poverty' 

SHRI BAPUSAHEB PARU-· 
LEK AR (Ratnagiri) Mr. Clw.irmet.n, 
Sir, this Half-an Hour discussion 
arises out of the Starred Question No. 
538 which was replied to on 26th 
March, 1981 . 

Sir, the question was, whether 
Governmenfs attention has been 
drawn to a news it.em in the Hindus-
tan "t'itnea dated the 24th February. 

1981, captioned 'A curable d ~se 

made incurable by poverty' which 
highlights the difficulties in admission 
of poor patients in the Rajan Babu 
T. B. Hospital ; if so, the action taken 
or proposed to be taken in this re-
_gard'. 

Sir, some pertinent supplementaries 
were a~ ed and the Hon. Minister at 
that time said that he had no infor-
mation. 1 hese supplemenatir es are 
at pages 15544 to 15549, and the sup-
plemenaul.ries were with reference to 
the shortage of cssentia.l drugs such as 
streptomycin for a period of fortnight 
prior to 19 Lh of March. 1981. 

The reply given by the Hon. Health 
Minister wa.s a<; follows: 

~ r do not have that particular in-
formation. 1 hen, regarding food 
which the Hon. Member has asked. 
I state and I do not have the infor-
mation at the moment". 

All these points were refen ed to in 
·the article and bccauc of this type of 
answer the Hon. Speaker also asked 
the Hon. Minister to give a pertinent 
replytelJing him that 'the Hon. Mem-
ber is asking about short supply of that 
particular medicine during a specific 
period'. · J herefore, in order that I 
should get a complete answer and as 
the Hon. Minister had no informa-
tion ::1.t that particular time, this half-
an-hour discussion has been allowed. 

There are three aspects of this 
particular question. 1 he first is with 
regard to the shortage of essential 
or life-saving drugs. •'i'he second 
is with reference to the criteria 
that are ltl.td down in those hioSlJitals 
in Dollµ roprdin1 the admJ .. n1 
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and the third is with reference to 
the food and the fruits that are sup-
plied to the patients under a particular 
scheme. With reference to these 
three p.:;ints, pertinent questions 
were asked and no replies were given 
and therefore, I am going to put 
certian questions to him. 

Sir, it was reported in the press 
that the sufforings of the patients 
in Rajen Babu T .B. Hospital have 
been aggravated because of the non-
availability of streptomycin, one of 
the basic drugs for the treatment of 
Tuberculosis. The information which 
I have received, which corrobo-
rates the report is this. 

Prior to 19th of March, for a period 
of fortnight the s ~ s store did 
not have any streptomycin. I 
would like to know whether this is 
true and I believe the Hon. Minister 
must have collected this information. 
Lt is not only a question of 
shortage, but the poor persons who 
cannot afford to purchase strcpto-
myci n were told by the hospital 
authorities to go ,1.nd purchase strepto-
mycin with their own money. 
If not, they were asked to leave that 
particular Hospital. I would like to 
know whether this is true and if that 
is true, why there was shortage of 
this drug for this period of 15 days 
prior to 19th March and whether 
after19th March or before 19th March 
there were such weeks when strepto-
mycin was not available and whether 
streptomycin, though available was 
not supplied on the pretext of non· 
availability. I have information that 
the poor persons were told that 
streptomycin was not available while 
for some affJueni: people on those 
very , days the streptomycin treat-
ment was given. These are the 

reports. I do not want . to make 
any allegations. If it is true, 1 
submit, it is a very sc··ious thing 
and this requires a probe and in• • 
vestigation. 

The second thing to which I would 
like to invite the attention of the 
Hon. Minister is that because of the 
non-availability of streptomycin, 
during this particular period, some 
patients were discharged. I would 
like to know if the Hon. Minister 
can give information to this august 
House ~ s to what was the number 
of patients prior to 19th March for 
a fortnight and then upto 19th March 
how many patients were discharged? 
Ct is true that they were discharged 
becaus1_· they could not purchase 
strcptGmycin with their own money? 
This is with reference to the drugs 
in the T. B. Hospital. 

Another important point is with 
reference to the food. Government 
spends on food. Patients suffering 
from tuberculosis require special 
(i iel and special food. 1 hese patients 
were given sub-standard food and 
they were not supplied the food 
that was prescribed. After this 
particular report, l visited the hospital. 
I met certairi patients and I was 
stunned to learn from them that the 
food that is sanctioned viz., the meat 
and the fruits, for a period of fort-
night, were not given to the patients. 
I would like to ask through you to 
the Hon. Minister whether it is true? 
If this is true, why were food and 
fruits not supplied? My pertinent 
question is, meat and fruits were not 
supplied in hospital for fifteen days 
but the amount has been debited 
indicating the purchase of meat and 
fruits. Is it correct? 
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I would like to have a specific 
answer on this. Or you can tell me 
that you will make a probe into this 
or it may be that the meat might have 
been bought, it might have been 
cooked but instead of giving it to the 
patients, it was given to someone else. 
I do not want to name the  particular 
person. 1 his shoulu not happen 
specially in the case of T.B. Hospital 
where patients need special diet. 
There is one n~ more. During 
emergency we were in jail. It was 
said that the detenues were given 
fruits. People asked us about it 
and remai:ked that we were happy. 
The ft uits worth Re. 0. 75 a week 
were given. The patients told me 
that the fruits that were given 
as fruits were not con:>umablc by 
even healthy persons. They distii-
b1.1ted these fruits to the n e ~ 

which hover round this hospital. 
Mr. Chairman, if you get an oppor-
tunity, you go any time when the 
lunch is given. you will find this. ex-
ercise being done by the particular 
patients. This is the position of T. B. 
patients in Ra.jan Babu Hospital. 

I would like to know what is the 
criteria of admission t.o this parti-
cular hospital. Usually, the persons 
go and say that their income is less 
than Rs. 500/-. But the patients 
told me-there are instances of some 
patients who own bungalows, who 
own properties and they are admitted. 
More than 60 ~~ are such people who 
have been admitted in this hospital 
getting a treatment. You will be 
surprised to see a long queue for 
admission in the hospital. I found 
some of the persons lying on the 
platform of Rajan Babu Hospital 

waiting for admission to this hospital 
for a period of fortnight. 

My next question is c.onnected with 
A.I.LM.S. There is dearth of all types 
of drugs with reference to cancer. 
Adriamycin, Procurabazine, 1 hioyepa, 
and some other drugs which cost Rs. 
8 or Rs. 9/-a capsule and the minimum 
dose is two capsulesaday, the hospital 
authorities say that these medicines 
are not available or are in short supply. 

But these medicines are given to 
outdoor patients. You will appreciate 
what I mean by outdoor patients 
and what I mean by patients admitted 
in the hospital. The patients ad-
mitted in the hospitat;arc told, ··There 
is a shortage of medicines: the mcdi-
cinl!s are not available.we will not 
give you the medicines and you 
purchase yourself." But on the very 
sam\! day, the ml!dicincs have been 
supplied to other patients. 

Under the circumstances, T would 
request the Hon. Minister to consider 
seriously the plight of the patients, 
the poor persons, for whose henefit 
they have opened these hospitals. 
But they arc n'ot getting the benefit. 
The benefit goes to someone else. 
I would, therefore, like the Hon. 
Minister to kindly inform us as to 
what is the position with reference to 
the points which I have raised. 

] HE MINISl ER OF ST Al E IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
NIHAR RANJAN LASKAR): 

Mr. Chairman, Sir, at the outset, 
I must thank the Hon. Member, Shri 
Bapusaheb Parulekar, for r~ s n  

this very impoa:tant issue of 
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tuberculosis. As you know, T .B. is a 
very major pubJic health problem in 
our Country. We as a Government 
are trying our best to face the problem. 
Even during thl:- ~ rent Plan period, 
we have taken ce1 tai n steps so that 
we can face this problem. But here 
to day the issue is different. 

My Hon. friend has 1aised certain 
points about the Rajen Babu T.B. 
Hospital, Delhi, about certain al-
leged irregularities committed and 
about the functioning or mal func-
tioning of this institution. I have 
taken all the points and I will try to 
answer the points one by one. 

Before doing that , I would like 
to give a little background of this 
institution. The Rajen Babu T .B. 
Hospital, Delhi, has a total bed 
strength of about 1, 113. It is run by 
the Municipal Corporation of Delhi. 
This hospital is recognised as a tea-
ching institution and it is fully equip-
ped with medical and surgical facili-
ties for the treatment of pulmonary 
T .B. and other chest  diseases. I 
can give ce1 tain figures also. Dur-
ing the year 1980, 7,361 paitients 
were treated as indoor paitients and 
5,313 as outdoor patients. 

Now, 1 come to the first point that 
the Hon. member raised about the 
shortage or non availability of stre-
ptomycin tn the hospital for a fort 
night immediately before 19-3-81. 
It is a fact that the-re was the shortage 
of ~ re n in the Rajen Babu 
T .B. Hospital. But it was not for 
a fo1 tnight. It was from 11th March 
till 19th March, 1981, for about a 
week or just 9 days. It is 
not correct to say that the shortage 

of medicine was for a fortnight. 
It was just for 9 days, from 11th Maren 
till 19th March, 1981.This was because 
of non .. supply of the medicine by 
IDPL on whom orders had been 
placed •. 

SHRI 
{Jaipur) 
placed? 

SATISH AGARWAL. 
When was an order 

SHRI NIHAR RANJAN LAS-
KAR : An order was placed 
earlier, in January, but they were 
unable to give us the medicine 
before that date. So, to tide over 
this shortage, the hospital obtained 
more than 20,000 vials of streptomycin 
on Joan from sister institutions of the 
Municipal Corporation of Delhi. 
Subsequently, the hospital received 
the stock of streptomycin from IDPL. 
and it is now being administered to· 
the T .B. patients in the hospitaL 
There is no shortage now. It was. 
just for a period of 9 days during that 
period. 

But one thing I wou Id like to tell 
the Hon. House that it is also to be 
noted that there are, as the Hon. 
Member has also stated, a number 
of anti-TB drugs used in the treat-
ment of TB patients which are as 
effective as Streptomycin. It has 

been confirmed and asserted that 
during the shortage period of Strepto-
mycin, the patients were treated 
with other equaUy potent anti-1 B 
drugs and they were not allowed 
to suffer. This is one point. 

Now I will take up the points raised 
regarding diet. 
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SHRIBAPUSAHEBPARULEKAR: 

What are the substitute drugs? 

SHRI NIHAR RANJAN LASKAR: 

The other commonly used anti-1 B 
drugs in the treatment of TB patients 
are I.N.H.,P.A.S. Thiscetazone etc. 

Now about the diet of the patients 
<>f Rajendra Babu T. B. Hospital. 
it is the balanced diet that is provided 
.according to the diet scale duly approv-
ed by the authorities. The calorie of 
food is about 2,750 per patient per 
day. There is. also a regular menu. 
For non-vegetarians, meat is prefer-
ably supplied three times in a week. 
Egg is given ~ a week. Prescribed 
menu is the:·c. (lmerruptions). 

The menu is served to 1, l 13 admit-
ted patients daily under supervision 
of qualified Dietician. Patients 
requiring additional chapaties/dal/ 
vegetables a.re s·:!7"V<!d with the required 
helping. 

These arc the regulations which 
have to be followed{according to 
-0ur information.•. (Interruptions) 

One point. raisedlby Member is 
.:about the non-supply of meat. Meat 
was not supplied by• the Contractor 
on certain days due :to non-availa-
bility and for this memos were issued 
and fine imposed for the default. 
On these days, however, special vege-
tables and dal were served to the 
patients instead of meat. 

The Municipal Corporation have 
.denied that the expenses on the food 
items including meat have been debi-
ted without actual purchases. This 
is not a fact at all. The payments 

are made against the actual supplies 
a.nd the diet money uncer particular 
Head of the Budget is non·transfer-
abl e. There is also regulru-et.udit, 
both internal and external. On 
this point also, there is dual ?.udit. 
When the contractor fails he is fined, 
it is according to the agreement of 
the contract. The raw diet articles 
received in the kitchen of the Institute 
is duly approved by the dieticians. 
! hey generally supply frnits which 
ci.re not so bad. (Interruptions.) 
Anyho\v, you can see. These fruits 
etc are in good condition. ff any-
body points out any case and brings 
it to our notice, we definitely check 
it This Hc;.surancc we can give. 

SHRI BAPU SAHEB PARULEKAR: 
Have you paid any surprise visit'? 

SHRl NIHAR RAN.JAN LASK.AR: 
I have <fone so twice. 

Another point raised is ~  

patients. He said patients are charged 
and they are asked to purchase 
the medicines. Our n n ~ n 

is that the entire treatment given 
to the pi:l.tients :zi.dmitted in the 
Institution in the general wards is 
provided free of cost. 

No charge was taken both for 
medicines and for diet and other 
facilities. No patient was 
compelled to purchase any drug from 
outside at his own cost. I am s ea ~ 

ing about the indoor patients. 

SHRI BAPUSAHEB PARULEKAR: 
What about the criteria for 

admission? 

SHRI NIHAR RANJAN LASKAR: 
That is the last point. I am coming 
to that. 
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With the advent of potent anti-TB 
drugs, the main stress is on''the treat-
ment of TB patie11;ts on domiciliary 
basis. 1 he admission and discharge 
of the patients in the Rajen Babu TB 
Hospital is governed by a clear-cut 
admission and discharge policy 
which has been duly approved by the 
authorities. There is also a Board 
todecideonadmissions and dischar-
ges-who should be admitted and 
who should be dishcharged. So, 
there is a body to look after that. 
According to this policy, patients 
who are actually ill and toxic, who 
are suffering from acute emer-
gencies like Haemoptysis, rupture 
of lungs, etc., who require 
surgical treatment immediately and 
who are social destitutes and cannot 
be dealt with under domiciliary treat-
ment scheme, are admitted immedia-
tely by the doctors in charge there. 
1· he patients are discharged only 
when their clinical conditions have 
improved and the emergency is over 
and they are considered fit to continue 
further treatment on domiciliary 
basis in their own houses. There 
is no discrimination either in 
:-tdmi!'sion or in discharge of the TB 
patienf s, and the patients are pro-
vided beds according to availability 
and also giving due consideration to 
their clinical conditions. 

The Hon. Member should realise 
one thing. When a number of pati-
ents are there-this is one of the prime 
'1 B Hospitals naturally, a rush of 
patients is there-and this being a 
long ti eatment and where the availa-
bility of beds is very less, there is 
naturally a cry for more beds: some-
times it is not possible to give them. 
Bu.c we a.re looking into this problem. 

how it can be met. .. 

SHRI SATISH AGARWAL:· 
Don't you have any unofficial t,visits ?' 

MR. CHAIRMAN: Let him conclude .. 

SHRI NIHAR RANJAN LASK.AR: 
These were the points the Hon. 
Member raisect and I have tried to 
answer all of them. 

MR. CHAIRMAN: Mr. Ramavatar 
Shastri. 
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SHRI NIHAR RANJAN LAS-
KAR: Sir, I shall answer the 
few points raised by my friend, 
Shri Shastir Ji. He spoke about 
whether the Government is also 
giving all the medicines free of 
cost to rich patients. In general 
words, I have already said 
the medicines and food being sup-
plied free of cost. 

They are getting everything-food 
and medicines-free. We have certain 
special wards also where we charge 
for the medicines. About the annual 
grants to this Institute, I can only 
tell that no grants are given to the 
Institute. But we have a central 
policy in this regard whereby we give 
drugs and other instruments under 
the National programme for the 
tuberculosis. In this way, they are 
indirectly getting grants from ihe 
Central Government. 

SHRI RAMAVATAR SHASTRI: 
What about blackmarketing in 

food and medicines ? 

SHRI NIHAR RANJAN LASKAR: 
There is no report about the theft 
of medicines and other things. No 
such report has been received so far 

about this. 

Shri Paswan ni.ise(l, two or three 

points. One was about the boy's 
photograph on the basis of which 
some questions were raised and now 
we have an half-an-hour discussion. 
I can only tell the Hon. Member that 
the photograph appearing in the 
newspapers is of a patient named 
Pappu, aged 14 yec.rs he looks like 
fourteen years old a.nd this patient 
wa.s suffering from pneumothorax 
and he was referred from Lok Nayak 

Jaya Prakash Hospital on 23-2-1981 
and was admitted on the same day. 
I can only say that he is progress-
ing very well now. 

We have beds totalling 43,354. 
I have already said about that. We 
have some rough idea and we have 
about two million patients in the 
country. 
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SHRI NIHAR RANJAN 
LASKAR : Nearly I .5 ~ ~ of the 
population of India is suffering from 
radiologically active TB disease of 
whom about one-fourth are sputum 
positive, that is infectious. Project-
ing the above findings, it is estimated 
that there are about 8 to 9 million 
active cases in the country of whom 
about 2 million are sputum positive 
and, therefore, infectious. As regards 
appointment of a Committee we can 
only examine it. 

MR. CHAIRMAAN: So Mr. Pas-·· 
wan, your figure ir also correct. 
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gft ~~ """"'" : !lf:q' ~ 
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SHRI NI HAR RA NJ AN 
LASRAR : Shri Harikesh Baha-
dur also suggested about the inclu-
sion of MLAs and MPs of Delhi in 
the Committee. This is a good 
suggestion. If practicable we will 
implement it. 

SHRl HARIKESH BAHADUR : 
Sir, I also. raised the point about 
. avaiJabihty of streptomycin. Do we 

manufacture enough indigenously 
or is it imported ? 

SHRI NIHAR RANJAN 
LASKAR : It is manufactured 
by IDPL and also other agencies. 
Only for a short period of nine days 
there were short supplies otherwise 
it is available. 

MR. CHAIRMAN: The :House 
stands adjourned to meet at 11 a.m. 
tomorrow. 

18.12 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
May 7, 1981/Vaisakf1a 17, 1903 
(Saka) . 
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